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LOK SABHA DEBATES 

LOK SABRA 

Tuesday, May 12, 1970/Vaisaklla 22, 
1892 (Saka) 

'/'I", Lok Sa""n met cit l ~ n of the 
Clock 

IMR. SI'EAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

PROFITS IN INJ)USTRIES 

+ 
SHRI "-ANWAR LAL GUPTA: 

SHRI SURAl BHAN: 

SHRI SHARDA NAND: 

SHRI ABDUL GHANI DAR: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to statc : 

(a) whether Government have made 
any survey to find out industries. Indian 
and foreign. which are making huge 
profits: 

( h) if so. the details thereof; 

(c) the steps taken hy GO\"ernment 
to check the rise in prices of commodi-
ties of daily use; and 

(d) the steps taken by Government in 
Ihe last six months to check the prices 01 
such commodities? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI 
BHANU PRAKASH SINGH) : (a) to 
(d). A statement is laid on the Table of 
the House. 

Statement 
The Reserve Bank of India conducted 

a study on the finances and working of 
1333 non-Government Public Limited 
Companies relating to the year 1965-66 
and ISOI such companiel relating to the 

2 

year 1966-67. They also undertook an-
other study of 501 private limited com-
panies relating to the year 1965-66 and 
701 such companies relating to the year 
1966-67. The result of these studies has 
been published in the Reserve Bank of 
India Bulletin for August, 1969 aDd 
November, 1969 respectively. 

2. The above studies included working 
out of the gross and nel profit  (profita 
after tax as percentage of net worth) in 
respect of various industries. In the 
cllse of Public Limited Companies duro 
ing 1966-67 the average profits after tu 
as percentage of net wonh was 8.89&; 
the highest percentage was in the case 
of silk and rayon textiles (18.6% ). 
followed by cement (14.9%), chemicals 
( 13.9%). In the case of Printe Limit. 
ell Companies for the same year the 
average profitability ratio was about 
I I %. the highest being in metals, chemi-
cals and products thereof (14.3 % ), 
followed hy foO<l stulfs. textiles. 
tobacco. leather and products  thereof 
(12.5%). 

3. In order to arrest any undue rile 
in the prices of commodities of daily 
use, various measures are laken, such 
as. 

( I) sustained efforts to accelerate 
production of agricultural as 
well as industrial commodities 
to meet the demand; imports 
are resorted to, where neca-
sary. 

(2) Buildinl up of buffer 8tocb. 

(3) Organisation of public distri· 
hution sY8tem for commoditieJI 
of ma.s consumption like 
foodlrains. lugar and milk. 

( 4) Imposition of price conlrols. 
either statutorily as in thc case 
of vanupali or informally ~ 

in the case of tyre. lind tubell. 
matcbes. lOaps. etc. 
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(5) Mak.ing available essential 
commodities through coopera-
tive channels like super bazars, 
consumer cooperative stOI es. 

(6) Curbing excess demand through 
fiscal and monetary policies. 
such as tightening of bank 
advances in order to arrest 
speculative increases in ric ~  

"'" m '"" vt« : aNT ~ qT 
~ if ~ fifi 1:ifimlllr ~ 
~am~~ ~ ~ 

e-an' ~  ~  ~ ~ ~ am 
~it ~lJ  ~~ 

~an  ~ I <m'<l<r ~ ~ ~~ li' am 
"!'" am ~~ ~ ~ it i ~  

~~~ t irar t ~~ 

~  it. 1fi'nT ~ ~ i i 'mi!: 
If.1'I' ~ ~ r. ~~ ~ <r.f71IT ~ ~ i  

19iT If.I'I' ~ ~  ~ 3l'f.r ~  If.T If''i" 
ti~i  ~ Of'\< f.nft If;t ~ 
mr ~ t' I 'rl'U ;:n:'T;r.r 4'i\' ~ fit; arf.t 
n ~~l mr~~t 
~~tll ~~  ~ 

n~~ it mcrn~ ~l  ~ 
~ ~ it. r ~ q. snfig 'IT 

~ ~  ~  lfTOiT 4il: flf. 'Iiit i~  

~~~i t ~  '17.:-

~~il t~~ ~ i r  

~ i:r<:rU ~  i\'T l1Ifi<fT ~  'Z'lr 

iT ~ ~ ~  aft>: 3f1TT <tilt if>C'r.'fr 
~ ~~ msn i ~~ 

EI1!'4' ~ ~ ~ 'lit fit;m ~  

~ ~ ~ If.T *i"l'lT ar;nirtT 4'T 'lfl'T, 
a r~  3f1TT ~  m '!4'Y? lf4'lfifi aNT .rr 
iftI'R rorr I'f4'T ~ ~ ~ 'fl "4'm "IN 
~~  

t~ ~l im  ~ IIf11m: ~  

~ m QT ('>ft ~A m:l'T 

~  : Il'i\' m 1'I'Aift4' ~ if oTlf. 
~ fifo 'A ~ ~ 7il't lfTfig 
~  ~ 'Iil: mr::mrT 

t i t~~~l twm 

t ~it ~~ ~i  
~i  it; ~ ~ w ~ tl 

~lJit ~~it ~ 

~t mrit ~iri l l it~~ 

~~lt t~  ~~~~~ 
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am~lt ~~~~ 

~  ~ ~ 0If0 ~ ~ If.T 

~ ~ fifi ""Tft;rtr ~ ~ ~ fifi 
i:lJ ~ "4'm ~ Ifo;qf.:n:ff i!iT ~  

'Iil:"fT ~  lIf, iITi'f -:;ro ~ If.r ~ I 

'ZlJ if ~ ~r ~ ?;Tlf. ~ t, 
~ ~ If it ;rn;:n'4T ~  If.T 
it~ ~ s~ Z<m ~ it. trn' 
'lifl'il' 'lifl'il' J ~ if; gRIT ~ I "IiG 

i l t~rt~ 144'T ~ 

9'1Ii lf1'fif;?' "" ~ ~  I l:!1' '17.: !1'TfiorlT If.'( 

~ ~ i~~ If.T ~i  '4'm ~ 

~ l  I ':m fi;rIf ~ ~ r., '17 m If.r.rr 
iTlTT I 

ro ~t  :*fr ~ if 
3f'i, ~ fifi 'P!i amff ~ .rt ,,;t 
itm ~ ~ 7o'f iIi ~ If.Tlii If' or ~ 

lit ~~~~m~ 

~ ~ I i:tf;r.or ;;rr m~ 3lT'1 if 
~ it 3N7 <tilt ~ If.T ar ~ ~  

'3'if lfit rr I'I'f.r aft< 3l'f.r f.r.ft tfl lfiT, 
o~ iIi f;:y;;fr IFf If.Y ~r iIi "" 
If m rfT 1!4'T 3lT'1 '3'l1' it. f.Tir f1t,flr;r.r 

i ~  If.T ilftf ~ ~  ~ 

"['if 4'l flf. iI" !1R 2 9;r.in l;'l1l'T IfoT 
q;Jt;r ~ mire ~  ~ ~ 

t ain: 58 "fl'('l ~ mm;n' ;rei; q. 
an, ~i  ~ Ifor lIf<'PT  lIf<'PT ~ 
"# ;;rrnr ~ I ~ ~  ... n.I'" ~ mlf 
it ~ if.i IIiP'C: ~ 'OIT?fT ;. I 1l 

~ ~~~ i ~~ t  

~ q ~ ~  1lTk3A rn I flf. 
;f.Jf ~ ... t il~ ~ .,. ~  I q: ~ 
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z .. ~ 'I''lTll am: Qif ~ ~ fit; 'It!' ~ri  

m r~~~~ ~  

If ~~ ~ ltiT ~ ~ am: ~ 
4iNef"'fee ltiT armr-r ~ ~  ~ 

;;rr;m ~ ~ fir; iflrT ~~ r.r 00 
rl t ~~  

'IT ~ r  at<'fT ~  ;;nIT ;w. 

e-mr iF ~ ~ '¥iT ~  t. 0l1'f "') 
~i ir ~i ~ ~~~ 

~ ~ t "IT ~ I ;;[if 73'l'f 'fit 

"'T( ~ 1fmfT efT ern ~ am; 
~ <'11 ifTlTT ~ ~ if, fii"lT'li ~ 
fom ~ I ~ ~  fir. l~ ffifqi 
sit u~ "ITlfT ;;mr. ~  ~ i 
3W nT ~ rrh f'P-fT .". l1ifi'1'1T ~ I 

SHRI RANG A  : Criminal pro,ecu-
tions'! You do not have sufficient num-
her of them '! 

SHRI F. A. AHMED: I sav that il 
is a mailer which can he con~i cr  

SHRI RANGA: "il worthwhile to 
he considered '! 

SHRI F. A. AHMED: When ~ 

COil sider it we may accept it or not 
accept it: that is a different matter al-
toget her. It is a sugge.tion made by 
the hon. Member and J am prepared to 
consider that suggestion. 

om ;w. ~  ~ 'fo"T ~ ~  
VI'm' ~ itm: lfir ~ t ~ 

f'JP'l' ~ ~ ~ ",j;q;j)hli1 ~ 
~ q Iftfuil.,., ;tT ~ rnm ~ ~ 

73'l'f ~ m t· fit; Qif 'fo"T m-i!lfi;Fr 

~~~~t rr~ 

~ 'tiT .,. t am: pft if; ~ if 
~ ~ l ~ ~ 'Ii' ,ir W. 
~ ~ ~ ~ if i!ii' '1INiffeif;2 
;it ~ ;f,r ~ t. Qif;f,r ~ 
11ft' ~  ~ 19iT f.1I' ~ v.r 
~ ~ if; f.orir ~ ~ 

fit; ~ 73'l'f ~  ~ 1Iii'-<nfiI; ~ 
If(i' ~ it ;f.tt ~ if ~ I 

'IT ~ ~ ~it~ 

~ml ~~~i ~mr 

am ~ fir; : 
"The Reserve Bank of India con· 
ducted a study on the finances and 
working of 1333 non-Go\'ernment 
public limited companies relating 
10 the year 1965·66 and 1501 such 
companies relating to the year 
1966-67. They also undertook an· 
other study of 501 private limited 
companies relating to the year 
1965-6(; and 70J such companies 
relating to the year 1966-67. 

Ii· ;;rr;m 'iITiffiT t fit; ~ ;;r) ~ 
~ ~ i srme ~ iF ~ ifT'f. 
~~i i ~ i i i ~ 

af\"I: eT!1'7 iI'ifR emit ~  'iT mfiI't;r 
~ ~ iff,T? lift i ffi Qif 'fo"T ~ 

am; lilfq;c <m t. ':31l 'fo"T ~ an,.; 
~ <m ~ 3fT>' itt i ~  ~ 

':31l "') <m ~ r ~ ~  ;;rnft ~  

'l) t~  amT ~  ~ If 
~~ ~i lrt 1fT ft tim 
~ ~ 'mf 31'1< ~ 'ftl' !. 
~ll m l l i ~l i i ~  

SHRJ HEM BARUA: May I know 
if the Government have succeeded in 
identifying the area.. of idle capacity in 
industries. both in the private and the 
puhlic sectors and. if so. may J know 
whether the Government have tried to 
plug the loopholes'! Secondly. may 1 
know whether these companies in the 
private and the puhlic secton who bave: 
idle capacity submit false: reports to tbe 
Government and it i, on the basis of 
the'l: reports that the Government are 
formulating their policiCll? 

SHRJ F. A. AHMED: Recendy we 
h:1\ e undertaken an examination to 

identify the gap in production and also 
the idle capacity in various industries. 
For Ihat purpose. from my Ministry 
Jellen have gone to all the other Minis-
tries. We are wailing for replies from 
them 10 knnw what is Ihe actll.1 posi-
tion. 
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SHRI HEM BARUA: What about 
the other part of the question. relating 
to false reports '! 

SHRI F. A. AHMED: It is only on 
the basis of those replies that we shall 
be able to say whether the information 
given hy the private sector is correct or 
not. 

SHRJ N. K. SOMANI: Both in 
terms of prices that are allowed to be 
charged by the retailel'l! and manufac-
turers and in terms of the poor quality 
that is made available to the consumers. 
it becomes abundantly clear that there 
seems to be no Government in this 
country. There is a limb of your Minis-
try which is known as the Civil Sup-
plies Organisation. which is supposed to 
keep a close check on prices and quality 
of goods of everyday use in the country. 
That was amply negatived when we 
heard of the pathetic tale by the Prime 
Minister's son_ (Interruption). I am 
giving only one instance to prove the 
ineffectiveness of your policy-who was 
charged wrong prices on the day of the 
budget when buying petrol. In view 
of all this, may J know what steps you 
would like to take to have the enforce-
ment agencies really working in the in-
terests of the consumers of the country ? 

SHRI F. A. AHMED: We arc doing 
our hest to impress upon all the manu-
facturers to improve their quality. I can 
say that as compared to earlier years, 
the quality of goods manufactured in 
our country is improving, and some of 
the goods are of such a good quality 
that they have an export market also 
outside our country. Then, we are in-
sisting on many of these manufacturers 
to take the lSI mark so that they may be 
able to certify to the people tbat they are 
of good quality, 

SHRI N. K. SOMANI: About the 
prices and quality: what are you doing 
to enforce reasonable prices? 

SHRI F. A, AHMBD: So far as pri-
ces are concerned, we bave taken var-
ious steps. When we find that manu-
facturers are beyond control, tben, 
under the Essential Commodities Act, we 
fix the prices and try to control it. 
Secondly, we bl\"e allO set up a Bureau 

of Costs and Prices where we shall un-
dertake the examination wbicb will con-
sider not only the quality but also the 
prices. and on thai basis we shall take 
action, 

SHRI AMRIT NAHATA: Is the 
Government aware that a foreign com-
pany which supplies Coca Cola. with a 
total investment of hardly Rs, 3 crores, 
makes a profit of Rs. 5 crores annually 
which are repatriated, which are sent 
abroad? Their head office is in Rome, 
and they have five managers each having 
cars :md hungalows. Is this article a 
necessity? Will the Government ex-
plain how this huge profit is allowed to 
he replItriated, with such a small invest-
ment '! 

SHRI F, A. AHMED: Thai was a 
collaboration agreement entered into 
long ago, and as a result of tbat agree-
ment, whatever is repatriated has to be 
repatriated. 

SHRI AMRIT NAHATA: Can't that 
agreement be changed? 

~  ..ron mf : -rr mft:r;J;r ~ 
~ r r q<: ~  ~ ~ ~ 'Ii' ~ 
~~ i m~~~m amm 

# 1f'Il"iI' ~ ~ ~ ~ ~ am: ~r r 

~ ~~~~ ~~ ~ t.--

amm ~ : ~ 1ft rorr ~ l  ~ I 

-n ..ron mf : ~ mr 1ft ~ 

~  

~~ am~~  

-n Rmi"i mf : ~ ~ 19iT m 
g1l; fit; m 1!!T ~ am: ~ 1!!T 
~~~~~~~~  
~m~~~~~~ 

m it; ~ ~ if ~ ~ ~l l  

~ ~  ~ ~ lfiT ;p:J1' q;(OJ' f;w.;rr 

t ~ '1ft It' ;;n;m ~ ~ I 
~~tlamr~ roll 

~ tl ~ ~ IIi1f ~ ~ snW: 
~it ~ 4'1pITIIl!" ~ 
~ fiI; ~ ~ ~ ~ fiI; ~ arf81mt 
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m ~~ r  t, 70AiT ~ 
~~~~i ~~~ 

~  

r,ft ~ an=ft ~ : firn ~ 
IIi1 fiIm;rr qm:m pr ~ fif;o-rr ~~  

~~~ma ~~~ 

~  

~ (!'IIi ~ ;rnr ~ ~ ~ 

~ ~ ~ ~ f<;rlf ~ ~ lIi"'t ~ 

~ snmm lfiT $ rn ~ ~ lIiT'I'i"'t 
~ i t ~  

r,ft tnm ~ : qfi<;A; ~ ~ ofttif 
iti~~itim  m~~~ 

'IT ~ 3f'fI'if ~ I 

~~ ~ m~~  

LIVINCO CONDITIONS OF HARMANS IN 

DELHI 

"1564. SHRI BAL RAJ MADROK: 
Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to 
state : 

(a) whether it is a fact that about 7 
lakhs people, mostly Rarijans live in 
Katras and slums in Delhi in the most 
unhygienic conditions; and 

(b) if so, the steps which have been 
taken to improve their living condi-
tions as a social welfare measure during 
the last three years? 

mE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
mE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) The exact num-
ber of persons living in Katras and 
slums in Delhi is not known. 

(b) The fonowing amounts were sanc-
tioned under the Slum ClearlDcejlm-
provement Scheme in Delhi durin, the 
last three years :-

1967-68 Ro. 44.85 Lakha 
1968-69 Rs. 39.00 laths 

1969-70 Rs. 40.00 Iakhs plus 25.00 lakhs 
provided for improvement of 
Katras under the Scheme of 
"Improvement of conlle.led 
localilie .... 

"') "mf ~ : lit it;;itI:r ~ 
~~~~~~  am 
~ ~ ;rnr rn ~  ~ arrfIIiT 

~t ir ~~~~t 

am~m o r~~ ~~ 

iti~~m rtll ~~~ 

~ ~ ~ amn arl, lit am'Ar1I' ~ 
~  

~~ am~~  

r t~~ ~~ i ~ 

Itt lfiT( ~ $ ~ tro: t· I ~ ari ~ 
~ ~ 'IlT lfTt(f iii': m  " ? 
It ;;n;r;rr ~ ~ fir; ~ ~ ~ 

'IlT ~ fir; m.rt ~ ~ <'IN it; lfi'tR 
m~~~tam ~ ~ 

~ ~r w ~ ~ t? ~ lit tft' 
" ~ t fir; ~ ~ it; ~ 1IiTt tft' 
qr.ft lift 'jfim, ~ t t ~ 'jfim, ;nf\Irrfr 
an tlli ~~~am  qt ~ 
mrm~~i i ~ 

~m~ ~~it ~ 

1Il:, ~ ~ ~ it; ~ Ill: ~ 

~~am ~~ t~~ 

~rnit ~~~ imr~ 

mm ~ ~ I!iT1f fiIilIT ~  m fimi 
~ ~ ~ ~ m  lII1TT ~ ~ I!iT1f ~ 

~  

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI OOVINDA 
MENON) : This is not a subject dealt 
with in the Department of Social Wel-
fare. This is a subject with which the 
Ministry of Works and Housin, is con-
cerned. Since this information was 
with us, we supplied this information. J 
would request you to uk the Works 
Minister to IDIWcr tIIiI. 
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'1') 'd'f '{Ttf : iro ~ i!fT 5ITrf 
~ I ~ t~ F«1qifef .. f.,tI 

~ I ;;r.r ~ w ~ oit ~ 'Ii< 
ft;rlrr t ;ft ~ ~ ~ 'Ii< atm _ 
1fT I l ~ ~l  froti{c i!fT ~ ~  

i m~~ r r  

MR. SPEAKER: This is a mailer 
concerning the Ministry of Social Wei. 
fare. 

.n ~ 'fUy.; : ~ ~ if 
ro.:iT iii >:fT1ftuT ~ ~ mlr ~ oit 
~i i~~~~~ l  

~ wrn 'Ilrof ~~ oit ~ ..m 
~~l r ~r~~~il  

am: m 'fof,f ~ i, ~  ~ 

~ ~r am: ~ 'lrn ~ ~ iff.f 
i ~~ forI:!; anqn:t 'for ~ lro'f 
~  ~  ~ <RT 'Ii< ~r mr'fo 

~ 'lrn ~ iii f;;ro: ~ f;) 'fit> ? 

SHRI GOVINDA MENON: I am 
not in a position to answer that qut's-
tion, 

SHRI BAL RAJ MADHOK 
seek your protection, Sir. 

MR. SPEAKER: This question was 
directed to the Ministry of Social Wei· 
fare and the question is "steps taken to 
improve their living conditions". In 
the mll/tter of construction I think the 
question should be directed. to the 
Ministry of Housing. 

SHRI BAL RAJ MADHOK: "liv-
ing conditions" mean other amenities 
like electricity. latrines and other things 
also. Therefore. Sir. please ask him to 
reply to it. 

MR. SPEAKER: I have no objec-
tion if the Minister wants to reply. 

11ft ~ ~ : iro~  1!iT 

!ITof t I ;q 1i1I't ~ if W ~ 
~ ~ iii': folllT am ~ ~ ~ iii 
~ ~ ~  al ;a-;:r ifJ U.{T ~ 
~~m~~~rn~ 

~ am: ~ ~ ~  ~ 'ft I 
~~~~~~~  

SHRI HEM BARUA: There is a 
had tendency growing in this House 01 
evading the 4ucstion, 

'1') 'd'f '{Ttf : ~ li'or) qffi ~ i, 
crt m ~ fifo ~ if,f ~ iff.f ~ I 

'1') II<'rmf 'fUy.; : ~ ~ if,T 
'fiT1f ~  ~ iii .rtmr ~ 
~ if, amma' amrr t. I morf it> 
~ am: ~ ~  ;;fr ~~ m t, 
~ 'fo) ammr am: ~ ~ ~ 
iii ~ 'lierr ~ if 'fl:IT fif,lfT ~  

lff<:' ~ <ril'l fifolfT ~  ;ft 'fl:IT 3lGr ~ ~ 
~ 3fTT l ~ ~ <titiT, of 'flI'T 7 

SHRI GOVINDA MENON: I have 
'Iated my difficulty,," (intermptions) 

SHRI RANJEET SINGH : Why 
does he reply like that? I think he 
should get out. 

'1'1 amor ~n  ~  ~ 

~  3f11f ~ rn  m fifo ~ m  

~i i~~~amrr 

t I ro.:iT ~~ 'if ~ If-fi:rlI'if roro ~ 
am: ~ iFsr 'for ~cm r ~ I W ~ 
3fIn: ~ m  ~ 1i1ilr ~ ~ ~ fit; 
m nili~iliarrcmrili~~ l  

~ 'Ii< ~ ~  ;ft 1flI'T ~ ;;mil' ~ 

i i~ l~ ~t  

SHRI HEM BARUA: The Minister 
says that he has stated his difficulty, 
What is his difficulty? In that case. why 
did he accept this question? 

SHRI ATAL BIHARI VAJPAYEE: 
Let the Minister say that there is no 
scheme for Harijan welfare in the Union 
Territory of Delhi. Let him say so, 

SHRI BAL RAJ MADHOK: Let 
him say that there is no scheme for 
Harijan welfare, I will be satisfied. Let 
him say 10. 
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SHRI GOVINDA MENON : Apart 
from the general pro\;sions for Harijan 
welfare, there is no programme in the 
Department of Social Welfare to cons-
truct houses for Harijans. This is all 
attended to by the Ministry of Works 
& Housing. As I have stated, when the 
question came the information for Ihe 
main answer was with the department. 
That was supplied. This morning when 
I wanted to get details about this matter 
] came to know that Ihis is attended to 
hy another Ministry. 

IItT rn <'m'f ~ : ~  ~  

ifu !fI'II'G am; ani ~ it I ;m l ~ ~  

~  ~ f.!i om a'fi ~ <frill< am-
m.n-~ ~ i  ~ ~  if.T l ~ 

~ ml ~i lit i r r r~ 

if.T ~ ~ t 7 c'f ~ ~ 

~ ('1'1" q;ffi ~~ il ~i r~ J ~r ~ r 

~  ~ oW ~  ~ "I"fm mm; ~~ 
~ c  gm ~  aft;:: fi:fi;mr 

~r  l'I'<r ~ ~ 'iIR f<r"in1T 
i ~~r rrn i i i ~l i ~ 

~ if.T %, l ~ ~~ ~  f. I ~ ft:m; 
~ \lr ~ '!FiT ~ rn  f. I rf· lfi': ~ 
~r~ i ... 

~ ~m : Ii· it 3lT'f ~ ~ 
'fiR 'fir ~ ~  ~  ~ I 3lT'f !fI'II'G 
3fI"fi ani<: t-ir rn ~ ft:m; ~ ~ 
'" l ~~ i ~ mr~~  

'" rn '"" T!' : ifu !fI'II'G am!i 
arri<: ~ t f.!i iRT ~ ~ ;;mJ 
~  'fiT i ~ rnr ~ 
mll i t~~~~~~ ~ 

t~ mmt 

MR. SPEAKER : I want to make it 
very clear that when questions are 
directed towards a particular Ministry 
and that Ministry thinks that part of it 
is outside its jurisdiction. the Speaker 
should be informed of it. 

'" ~ '"" ~ : iRT IRft' ~ 
~ ~ ~ it; ~ 1IiT-

3flfr.m'f ~ ft:ro; ~ ~r ~ 
an-~~ ~ ~ ~ ~i l i  11ft ~ 
~ l  ? 

MR. SPEAKER: On a point of 
order you cannot a~  a question. 

tr~~~ m~it 

~ <ntr il ~  if, ~l t  ;f., lift ~ 

~ f.Nm ~ ~ arm-~  ~ it; 

~~ i wn ~ ~~~ 

srr~ ~ arm<: 'l<: i~ 0ImIIIT 

m m rit w.rf.mr ~ it; m-
fir;;r ~ 'fiTt ~ ~  

SHRI GOVINDA MENON: We are 
giving educational grants. etc. with res-
pect to Harijam. The Depu. of Social 
Welfare have no programme for con-
struction. 

t ~mtml lii ~~ 

m ~ f'fO ~ ~ on~ 'fi)f ~ ~  

Jjr,ft ~ ~ f.Nm if.T ~ ~ wfur;f 
l~  ~ ~ ~~ IIiT 
Tm:'fT I ~~ f.;rtr; ;m liIl SCIElf'1if1dl it; 
amJT' on:, <r'lfr ~ ~t it; m-
i ril~  ~ ~~  

~ ~m : t ~ if.T qqr;;r ~ m-
~~~~  

SHRI MORARJI DESAI : This COD-
fusion arises many a time because the 
Members cannot know always which 
item is dealt with in which Ministry. 
When a Memher asks for information 
from a particular Minister if that Minia-
ter is not able \0 deal with it is it not his 
business to ask the relevant Minister and 
get the information? I think it is for 
the Speaker to direct the Member to 
the relevant Ministry so that  time in this 
kind of discussion is not wasted. 

SHRI I. H. PATEL: I am on a 
point of order. Sir. Under rule 32 it is 
stated : 

"Unless the Speaker otberwise c1irectl, 
the lint hour of every aiUing shall 
he available for the asking. and 
answering of que'Jtions." 
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The hon. Minister is refilling to answer. 
You give a ruling whether he is fit to be 
a Minister or not. 

MR. SPEAKER: If these kinds of 
powers are given to me I will be the 
luckiest man. The Minister has given 
an answer and he says he has no other 
answer except the answer given that the 
Ministry gives grants only. What else 
do you want? He is very categorical in 
his answer. 

SHRI A. S. SAIGAL: I want to 
know what steps have been taken to im-
prove their living conditions at present. 

SHRI GOVINDA MENON: The 
other day when the demands for the 
Deptt. of Social Welfare came up for 
discussion I explained the measures taken 
by the Deptt. of Social Welfare for the 
improvement of the conditions of Hari-
jans and others. The main work is in 
the matter of educational facilities. 
facilities to get reservation in the various 
Government jobs and post-matric 
scholarships. 

What I said earlier today was that the 
matter of slum clearance. house cons-
truction. etc.. is not dealt with by the 
Department of Social Welfare; it is 
attended to by the Works Ministry. What 
Shri Morarjibbai said is correct; 1 can 
get this information later from that 
ministry or request that Minister to give 
the answers. 

SHRI RANGA: Let it be held over 
then. 

SHRI MANUBHAI PATEL: I am 
not asking any question regarding hous-
ing facilities or construction of housing; 
I will limit my question only to the sub-
ject which is within his jurisdiction. What 
are the educational facilities given to 
people of these particular areas; what are 
the health facilities given for their child-
ren and what are the other facilities 
which the Social Welfare Ministry is 
giving to this particular area ? 

SHRI GOVINDA MENON: I said 
earlier that the chief actMty is in the 
matter of scholanhips. free tuition. 
COaching facilities to get jobs etc. As 
to what is the work going on particularly 

in the Delhi territory. I will require 
notice 

'" ~ 'm"''' : 311fT qr ~ 
if ~ fir. ~ 'iffiif 'liT fum..n-
im~~ n l t i ~  

;;fffi,. ~i ~ ll'll: ~ ~ ~ fir. 
~ <rR q1iI'f if; ~ ~ m<'T ~ 
WTlifT 'liT f;r;o;;) '{ifi1'f ~ ~ ~  

trt: atn: ~ '{ifi1'f 'liT fiI;cf.t ~ ~ 
-q: f.rnfur fif;l;rr ~  

SHRI GOVINDA MENON : 
would like to get notice of that question. 

SHRI BASUMATARI : The ans-
wers given to questions arc such that 
Members arc not at all satisfied that the 
condition of Harijans and Tribllls is be-
ing improved; therefore. the mind of 
Members is very much agitated about 
the development of the Scheduled Castes 
and Scheduled Tribes. If that is so. it 
should be accepted by Government that 
their condition. though reservation has 
been extended. is not at all such that 
they should be satisfied. Is it not a 
fact? 

MR. SPEAKER: What is the ques-
lion '! 

SHRI BASUMATARI: The ques-
lion i~ whether it is a facl that the deve-
lopment that has been done for the 
Scheduled Castes and Scheduled Tribes 
through various activities is not at all 
satisfactory. Therefore. these questions 
arise in the minds of Members in the 
house. Is it a fact or not? 

MR. SPEAKER: That is 1I sug-
gestion. 

SHRI GOVINDA MENON :  A good 
deal has been done and a good deal re-
mains to be done. 

111ft ~~  m~  1l am 
t mr *"" ~ ~ ~ ~ j. 
;;it ~ ~ ~ ~  lfinl1l ~ 

orllit~ ~ ~t ~ 

~ ~ ~ ~ fQl;fr ~ f.rIImor 
~~~~~tm~~ 
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~ ~ ~ 't, ~ ~ qt ~ ~ ~  

~ t ~ iIfun;rt \1if <tIT ~ vft 1ft!' ~ 
~~o mliit ~~~ l  

~~~~~it i  ~~ 

~ ~ ~  \1if ~ ft;ro; If<IiTif ~ 
~ ~ 3f'f.r fq1JT1T it ~ ~ ~ 
~ Ii fit; \1if ~ ft;ro; If<IiTif iI'i'f ri' ? 

~~~  ~ of m cr;ft ~ ~o 

mg qr;;rr l'!"<IT<'f 3fT tTl1T I 

lit, ~ : ~~  im 

~~~ i i~~~~~G ro 

~ I ~~~ ii ll~ ~ ~ i  

if; ~ s;r lfiT ml1T 'fllT fir.tr Wfon: lfiT 
o ~ w f;r;r it \1if ~ Art If<IiTif 

or.rw. orr rio'? 
~ ~  : arrq' it i'rt ~ ~ 

~ ~ ~  ~ m~ ~ ;f 'tWT ~ I 

SHRI R. D. BHANDARE: Mr. 
Speaker. I would like to know from you 
whether you have any cell in your Secre-
tariat which can direct Members aDd 
questioDs to the MiDistry concerned. 
This question pertains to HarijaDS Ihing 
in Katras and slums in Delhi and the 
hon. MiDister of Social Welfare is with-
in his right in saying that he has no 
knowledge ...... (Interruption) 

J am raising this question because the 
minds of the Members of this House are 
agitated on it. Therefore, our secretariat 
must classify the qUestiOD properly and 
send it to the respective Minister. This 
question is to be dealt by the Housing 
Minister because it is a question of slum 
clearance and removing the unhygienic 
conditions Prevailing in slums. What 
has happened is that Scheduled Castes 
people and Harijans have been hent out 
of the eity and they are not properly 
looked after and, under the slum clear-
ance, even the Ministry of Health aDd 
HousiDg is not prepared to care for 
them. The Social Welfare Minister says 
that it is Dot within his province at all. 
It is the province of the Housing Com-
missioner or the Housing Minister or 
the Health MiDister. Therefore, I would 

like to suggest that there ought to be a 
proper cC'1\ in our secretariat to guide 
the Members properly so tbat tbe QuestIons 
could be directed to proper Ministers. 

SHRI RANJEET SINGH: Sir, I 
would ask somethiDg w.hich he can ans-
wer. I would like to know how many 
of these dirty Harijan ~l s the Minis-
ter has visited in Delhi. How many of 
them exist here" I would like to know 
whether these are within the purview of 
social w l ar~uc  essential items like 
proprietary rights to Harijans who have 
heen living on a particular piece of land 
since geDerations. their housing condi-
tions and their sanitary conditions. 

SHR I GOVINDA MENON: I am 
not in a position to give an answer to-
lIay. (Jlllerrupt;olls). 

SHRI RANJEET SINGH 
ever visited their h,ulee.f? 
lion.l'). 

Has he 
(Interrup-

MR. SPEAKER: Order, order. I 
would request you to please sit down. 
Part (a) of the Question is : 

"whether it is a fact that about 7 lakhs 
people. mostly Harijans live in 
Katras and slums in Delhi in the 
most unhygienic conditions;" 

On the face of it. it looks to be directocf, 
ami as the Memher has chosen it, to be 
.directed to the Minister of Social Wel-
fare. The second part is purely directed 
to the Minister of Social Welfare. If 
you like I can direct this Question to 
the Housing Ministn'. But it should 
have been for the Member also ..... . 
(llIIerruptjon) Next Question. 

SOME HON. MEMBER 
hetter. 

That Is 

SHRI D. N. PATODIA: Before you 
go to the next Question, lei the Minister 
reply to a specific question that was put 
to him as to whether he has visited any 
of these B'Lftees. Let him say, ~ or 
no. 

MR. SPEAKER: The form of thIs 
Que'ltion will have to be cbanpd be-
cause it will have to relate to bousina or 
a substitute for alums. Shri R. K. Birla. 

SHRI RANJEET SINGH: My 
q ueslion hu not been replied to. It 
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comes within the purview of this Ques-
tion. Has he visited any of those slums '! 
It is a simple question. 

SHRI CHENGALRAYA NAIDU: 
We would like to know one thing, 
whether this Ministry is incharge of 
Harijan welfare also. They caU it the 
Ministry of Law and Social Welfarc. 
We want to know whether the Ministrv 
of Social Welfare looks after Harijan 
Welfare or not. Otherwise. how can 
we put questions? Let that be made 
clear. 

MR. SPEAKER: Let me attend 10 
his supplementary. Why are you com-
ing in between. His question was whe-
ther the Minister has visited any of these 
areas. 

SHRI GOVINDA MENON: I have 
seen some of them: I do not know how 
many and when. 

MR. SPEAKER 
Shri R. K. Birla. 

Ncau ~l tion  

BAN ON EXPORT OF c t ~  

·1565. SHRI R. K. BIRLA : Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to slate : 

(a) whether it is a fact that his 
Ministry is in favour of a ban on export 
of scrap--a raw material vitally needed 
by the steel furnace industry within the 
country; 

(b) whe.ther it is also a fact that the 
Ministry of Foreign Trade is against the 
ban on export of scrap for fear of los-
ing foreign exchange earnings; 

(c) whether any representation has 
been received from the Steel Furnace 
Association of India in the matter and, if 
so, the details thereof; and 

(d) the final decision taken in the 
matler ? 

THE DEPUTY MINISTER IN niE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO 
SHAFI QURESHI) : (a), (b) and (d). 
In determining the Export Policy for 
scrap Government will take into account 

the legitimate domestic demand. The 
Scrap Export Policy is being jointly re-
viewed by the Ministry of Foreign Trade 
and this Ministry. Pending the review. 
it has been decided that no further com. 
mitments should be entered into after 
31-3-1970 for the export of certain 
varieties of scrap. 

(c) The Steel Furnace Association of 
India had represented to the GOvernment 
their difficulties in obtai,ning sufficient 
quantities of ,erap and had suggested 
a ban on further exports of the varie-
ties of scrap used by them. 

SHRI R. K. BIRLA: Thl! hon. 
Minister just now ~tat  that the Govern-
ment will not be exporting Ihis scrap 
which is to be used in our country. May 
1 know during the last one year how 
much of this scrap was exported and 
after this policy. whether the Govern-
ment is in a position to find out how 
much of the finished good, made out of 
this scrap have  heen exported'! 

SHRI MOHO. SHAFI QURESHI : 
The export of scrap during 1968 was 
about 5.79.652 tonnes and in 1?69 it 
came down to 4.51,620 tones. That 
shows that exports arc  going down be-
cause internal demand has gone up. So 
far as the domestic off-take is concerned. 
it has gone up from 16.264 tonnes in 
1967 to 31.841 tonnes in 1969 in so far 
as Mild Steel turning and boring is con-
cerned. We produce the finished goods 
from whatever scrap that is being used 
within the country. 

SHRI R. K. BIRLA: My question 
is very clear. It is: how much of the 
finished goods made out of this scrap in 
the country has been exported? 

MR. SPEAKER: 
purely about scrap. 
question. 

YOur question is 
Ask your second 

SHRI R. K. BIRLA: My second 
question is: How many steel flknaces 
are there in this country? That is rele-
vant. Sir. 

MR. SPEAKER: Anything dealing 
with steel is relevant here. 

SHRI R. K. BIRLA: Kindly go 
through (c) of my queation. How 
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many steel furnaces are there in the 
country? What is their rated capacity? 
What is their consumption of scrap? 
Are they working at 50 or 30 or 75 per 
cent of their rated capacity? 

SHRI MOHO. SHAFI QURESHI : 
I do not have the details about Ihe Jlum-
ber of furnaces. I. can give the demand 
as given by Furnace owners. For Ihe 
current year demand is stated to have 
increased from 12.000 metric tonnes to 
77.360 metric tonnes. 

MR. SPEAKER: Vour question 
was: whether any representation has 
been received from the Steel Furnace 
A"ociatiol1. YOli ask the number of 
steel furnaces. Though hI! is bound to 
answer. your question was about the 
representation. 

SHRI THIRUMALA RAO: With 
regaT!l to parI (c) of Ihe queslion. J 
want 10 draw your attention. About 
the furnaces the Ministe:- \ay., thaI he 
has nol got details. He has gul suffi-
cient notice. 

MR. SPEAKER: You did not ask 
anYlhing. He asked lthoul il. 

SHRI THIRUMALA RAO: I thought 
you werc permitting me. 

SHRI BUTA SINGH: A large num-
her of steel furnaces arc going to be 
closed for want of raw material. i.e. this 
scrap. May I know whether it is in the 
knowledge of the Ministry that the big 
husinc", dealing with scrap is holding 
the entire stuck released from the lac-
tories and is not supplying them 10 the 
small units'! May I know from the hon. 
Minister whether he i~ gOing "1 demo-
cratise the distribution of sCTap and se-
cond grade sleel to these small units? 

SHRI MOHO. SHAFJ QURESHI: 
The entire policy with regard to scrap 
IS being reviewed. J know the difficul-
lies faced by the small units alld \\e are 
doing our best to help them. 

..n • ~ <1I1'TT : ~ ~ an 
60 qlf rn l i t r ~ ~~ 

~i ~ ~~ ~

f71J' ~~  ~ rn ~  ~ ~ 
l l ~anam~~ i r~ 

t·, ~ lt t  ~t I ~ i t t  

ti· ~ fit; ~ 1Il'T1Ii1ft ~ lIif<1II' .-
m ~ ~ ~ ~ ~ t· 61fT 
~ al  tmf lIiT q-~ ~ '" 
~ ~ o ~ ~ ~~ t, ir.f ~ 
qr ~ t, ~ .. ~ '1ft ~ I!4T lIif<1II' 
~~~~ ant m~~ 
if>i ~ it? 

~  am arq;:fl' '!Of ttit ft1f-
~ i it l ~it ~  

~ ~~ l ~t  

lt ~m~ ~  

~ '!Of ~ gf. ~~ ift ~ 
~~t  

lt ~ mrTT : '!Of ft ~ 
gf? aTszm ~  ~ ft ~ t fit; 
'lor ~ gf'" 

n~~r ~  ~ ~i  

m ifir lI1«f ~ ~ t, ~ ft;rIf ~ 
~~i i~i i ~ i t tl 

!llf ~ f fir; ~ ;;IT ~ m 
ifiT ~ iii<: m t.., ~~~ 
~ ~  fir;lrr ;;mf 0In: ;;IT .mr ~ 
m if; ~ ~  ~  ;tr ~ i fiI;4r 

;;mf I 

SHRI INORAJIT GUPTA: The 
re'luil'ements of the indigenous furnaces 
should certainly be givt.n priority. To 
that extent the exports have to be reS-
tricted or prohibited. But. may I know 
from the hon. Minister whether it is not 
a fact that the scrap dealers who supply 
to furnaces have been complaining that 
the prices at which they had beo=n com-
pelled to .upply are uneconomic for 
them? And, Sir, I want to know whether 
there is any proposal to review this posi-
tion so that they may not be .nade to 
suffer II loss. 

SHRJ MOHO. SHAFI QURESHI : 
Yes. Sir. There is some problem re-
IIIlTding the price. Government is now 
considering the matter and trying to 
~ol  this problelll. 
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PROPOSAL BY CEMENT CoRPORATION OF 

INDIA FOR SETTING UP CEMENT 

FACTORIES 

+ 
"1566. SHRI YAMUNA PRASAD 

MANDAL : 

SHRI S. M. KRISHNA: 

l: Will the Minister of INDUSTRIAL 
11 DEVEWPMENT, INTERNAL TRADE 
V AND COMPANY AFFAIRS be pleased 
o to state : 
V 
\I (a) whether it is a fact that the Ce-
c ment Corporation of India has submitted 
any proposal recently for setting up 
some cement factories in variom 

h States; 

it (b) if so. whether the proposul has 
11 been approved hy (iovcrnmcnl; 
a 

(c) the details of the proposal a11l\ 
the places and the names of those Siaies 
in which such ccment factories arc likclv 
to be sct up during the yeur 1970-71; 
and 

(d) the production capacity of each 
factory and the financial implications 
thereof .? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI BHANU 
PRAKASH SINGH) : (a) Yes, Sir. 

(b) Government has so far approved 
the seUing up of cement plants at Mun-
dhar (Madhya Pradesh), and at Kur-
kunta (Mysore State). The selting of 

( another plant at Bokajan (Assam) has 
also been agreed to in principle. Pro-
posal to set up another similar unit in 
Paonta. in Himachal Pradesh i, also 
under consideration. 

(c) The cement factory at MUlldhar 
·(M.P.) will begin commercial produc-
tion in June 1970 while the factory at 
Kurkunta (Mysore) will begin trial rllns 
carly in 1971. 
(d) Factory Prot/llcti,,,, Proj,·,·' ""s' 

Capacity-year 
tonnes Rs.lalhs 

1. Mandhllr 200,000 4SI.St 
(M.P.) 

442.79 2. Kurkunla ~ltl 

(Mysnre) 

3. Bokajan 
(Assam) 

200,0111' 1127 

IIti' ~  snm """ : aNt ~ ~ 
it iRlm fit; ~  1fli2f m ~  amIT1I' 

"" or;rTit ;;rr ~ ~  ~ if; em "" 
~ 'ti<: 'Q}: i ~ ~ it ;m: 
~ 0fP:I' ~it 1 ~ 'RT ~ ;m: 
~itiw~~r t~~ 

~ ~ 1i' ~  ~ 'i'ffi ~ m ~ 
~~~ t~ 

~ ~~  .-f<:rit if; em "" f.rm: 
m-, ~ i  <IW ~ ~ l1iT ~ 
~i ~ ~~~ ~~  

~ ~ ~ ~~ ti ~ ~ a ~ <IW!fiTt 
\IT ~  ~  ~  ~ ~ ~ ~  

ta~ f"""m. a i ~iti  ~~ ~  

~ tl Q) (';ft ~A ami' 

~  : ~ t:J;'f> rtl:fr ~~~  ~ if 
IlT'fcIc ~ <in: ~ q-'!fC<. ~li  ~ 

or~~ oit ~~ ~ I ~il i  <f'Ii' ~ 

~ 'f>T ~  ~  ~ «'!lif if "ff"J: 

~ it ~ lSl<f.r 'f>T sirll'flf illT ~  

~ it ~ if; f<:rl uim ~ ~ ~ 

~ ~  ~ i t IlT'fcIc ~~ 31m' ~ 
'for ~ t <'f11'r.IT ~ fiT il:1f ~ ~  

~ m ml 

lit) If'AT sr~  ~ : 'flIT J ~ ~l  

or~  ~~ ~ <Flf ~  ~  
~ a i  if; ~~  ~ ~ m, 
;;IT ~ 'f>T m or~ <Flf ~  ~ 

<IW q;: ~ ~~ ~ ~  'flIT arr<1' 

~ ~ ~ ~ 'IiromT liToA' if; om: 
",'N;;m: m? 
.n 'lrr.( SlIfm ~ : ~m fit; 3f\lT 

~~~~ rorr il ~~ 

l ~ if ;m: f<I"'II(ltI1'" ~  t ~ m 
if; r~ ~ at1T< lffor-ftlf ~ ~ ~ 

~ m-< "" ~ If>(if; ~ (it ~ 
~ flfm rnl 
SHRI K. LAKKAPPA: Mr-

Speaker, Sir, the Cement Corporation of 
India has proposed setting up of cement 
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factory in Mysore State. It is a very 
long time since this was proposed. And 
Mysore State Government has urged 
this Government for the financial assis-
tance to start this. Raw materials arc 
available in abundance here. But, the 
delay has not been explained by this 
Government in spite of the constistent 
demand made by the Mysore State 
Government. I want to know from the 
Government whether they wiII start the 
factory in the private sector or in the 
public sector if it is decided by this 
Government to sct up these factories in 
Mysore State. 

SHRI F. A. AHMED: As has been 
pointed out, the trial is to be undertaken 
in the Cement Factory in Mysore State 
carly in 1971 and the factory wiD go in 
for production later. 

SHRI S. KANDAI'I'AN: II is but 
legitimatc that this demand should be 
fulfilled, namely. hasic raw materials 
u\'ailability ctc. in various places, by 
starting a cement factory. But. tbe 
planning of the Government of India 
is such that already in some areas of the 
country, there is surplus capacity created. 
For example, in my State, we are hav-
ing a substantial surplus of cement pro-
duction. 

1 would like to know from the Gov-
ernment whether it will consider the 
question of setting up of factories only 
after taking into consideration that the 
already estahlished factories are not go-
ing to waste. 

SHRI F. A. AHMED: The demand 
for cement is likely to rise. At present. 
it is about 13 million tonnes and by the 
end of the Fourth Fivc Year Plan, it 
will be about 21 million tonnes. And 
there is plenty of scope for the cement 
factories and also the new factories to 
come up in order to produce or manu-
facture more cement which will be re-
quired by us. Our policy is now to 
set up factories in any areas which are 
deficit so that there may not be a burden 
on transport to carry the cement from 
one place 10 another. Therefore, we 
are selecting  those areas which are in 
deficit and where there are natural re-
sources available for the purpose of 
development of cement industry. 

~ .. ~  ~ W'(lfif'{ 
irarrcm~~~i ~it  

f<;ro; ~ v:rr ffi iRT ~ ~ ~ 
~~l ~~~~ 

t lIT ~  ~  ffi ~ ? 

'" ~ ann ~ : 8J1ft Qr 
1i' iit ~ fir; ;m: sr ~ t· irfiR 8I'n: 
rorm'W am (Q: ffi am 1ft ~ 
~ m ~  ... (""""") ... 
SHRI HEM BARUA 
happened to Assam ? 

What has 

SHRI F. A. AHMED Assam is 
already there. I have said that of the 
four projects. three have already heen 
approved. 

SHRI HEM BARUA: You have to 
accept anyone area. 

SHRI F. A. AHMED Financial 
slInction has already been ghoen and 
sleps have becn taken in this regard. 

SHRI SRADHAKAR SUPAKAR: 
In view of the demand for cement out-
stripping the supply and in view of the 
rise in prices of cement, for tbe non-
project plan, are the Government think-
ing of fulfilling the demand? If so, may 
I know whether the setting up of these 
four plants will be able to achieve the 
target of 21 million tonnes by the end 
of the Fourth Five Year Plan. 

SHRI F. A. AHMED: As I have 
already  pointed out, in order to meet 
the demand. we require about 21 million 
tonnes of cement by the end of the 
Fourth Five Year Plan. At present, the 
licensed capacity is just under 16 
million tonnes. The existing plants are 
being expanded. And some more in 
the private sector are expected to come. 

So far as Government is concerned. 
we are taking up four plants which will 
give nearly 800 thousand tonnes of 
cement by the end of the Fourth Five 
Year Plan. Because of resources. it is 
not possible for us to bring in morc 
plants under the public sector. 

SHRJ SRADHAKAR SUPAKAR 
Still there will be shortage. 
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SHRI F. A. AHMED: Yes, there 
will be shortage unless the private sec-
tor alsc> comes in. 

.n ~ ~ : an ~ t  ~~ ~ 

~ if ~ m ~ om: if SIT<I' fit;l:rr 
~ 1P'iift ~ if ~ ~ r it r 

~ ~ ~ fit; 31m: <f.tt J r ~ 3froft 
~ ifiW ~  ~ ~  I ~  omr 
1ft Il ~ ;;rr;;.n ~ ~ fit; ~  m 
if ~  ~ ~~ i  ~ ~ r~ fiI>m 
if ~~ f.!;trr ~ ll'T if{\T? ~ ~  ",:r 

fiI;<'I'iiT ~ am ~  aitt~~~ '3'''1' 'H 

firqflf 6. T ~ ? 

lru~~~~ t ~m 

~ ~ rr ~  m s~ 'Ill'T ~ 

~ tffif if ~ IR ~ lil~ it. ~ 
~  ~ f'f'il'l<: ~  ~ ll'T ~  ? . ? 

~  . 

MR. SPEAKER I am not allow-
ing this question. I do not think. that 
this arises out of the main question. The 
hon. Member may table II specific ques-

tion regarding that. 

SHRI R. BARUA: From the ans-
wer given by the hon. Deputy ini~t r 
I could understand that the estabhsh-
ment of a cement factory in Bok.ajan has 
been accepted in principle. But. ~ om 
the answer given by the hon. M'OIster, 
I find that something is bcing done to 
put it in the Fourth Five ~ ar Plan. So, 
we are still in a confUSIOn. I would 
like to have a categorical assurance 
whether the Bokajan factory is going to 
be taken up in the Fourth Plan. 

SHRI F. A. AHMED: I may inform 
the hon. Member that the corporation 
has al~a  been instructed to take the 
necessary preliminary steps to set up 
the proposed factory. and the detailed 
project report submitted by them. is be-
ing examined. The formal sanctIon for 
preliminary expenses has also heen 
issued, ami the setting up of thi' I"uctory 
will be taken up immediately. 

ApPOINTMENT OF MIs. DASTUR AND 

CO. AS CoNSULTANTS FOR PROPOSED 

STEEL PLANTS IN THE SoUTH 

"1567. SHRI YASHPAL SINGH : 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: 

(a) whether Government have deciD-
ed to appoint Mis. Dastur and Co. as 
Consultants for the setting up of three 
steel plants in the South; and 

(b) if so, Ihe reasons for entrusting 
the work to a single firm? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
HEAVY ENGINEERING (SHRI K. C. 
PANT): (a) No, Sir. 

(h) Docs not arise. 

"') ~ ~ : 'flIT ~ ~  

U'fo<lT ~  ~m fil; ~  ~~~ ~ 

~  f'«tTi ii: ""T GGf ~ f.!; c ~ ~~ if;T<fif1 
'for <f1!l"!iif ~ i u  ~ ~  ~  ~ 

g, ~ ~r ~ 'lit ~~ ~ ;iT 'lifT 
~ 1l1<lt",'i'hr'1 s~ ~~ ilT'iT ~ f.!; 

~  ~ ~ r ~ ~ ~ onm ~ 
31l<: ~~  iii ~ ~ h;ij'lc fiI;lfr ;;mrr 
~ ~ <1m ~~ ~ ~~  ~  

"" P'I' 'Ir-I ~ : ~ i'i'I ~ ~ i r ~  

~ iIif.t ~ ~  ~ ~ if 
~ & am: ~ q7 Wrlf'1' l ~ i r  

~ ;f.T{ SllI'J OI'6:T ? r 

Ill) tm'm'I' ~ : '!lIT ~ ~ ~ 
~  fit; lift;; ~ m ~ c ~  ~ 

~ ~ ~ 'fiT1f;f,t ~ r l J  

"" pur 'Ir-I ~  ~ ~ 
~i ~am ~~~~ 

'1fT ~ omr;fur .ron-fit; if '1fT ~ 
'fiT1'f if i~n ~ ~ ~ ill' ~ ~  r 

SHRI RANOA: We were informed 
a long time ago that the Hindustan Steel 
corporation themselves were trying to 

~lo  a consultancy service so that it 
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would be possible for them to . under· 
take the consultancy as well as cons· 
truction work in regard to the future 
steel mills. This assurance was given to 
us about five years ago. Since then, I 
am sure they must have been strengthen-
ing this aspect of their organisation. 
May I know the latest position, namely 
whether Government would be in a 
position to undertake one, two or all the 
three of these new industrial concerns 
which are going to come up for steel 
production and whether the consul-
tancy and construction in regard to 
these could be undertaken with the 
know-how that we ourselves have deve· 
loped '! 

SHRI K. C. PANT: There has 
been development of know-how in the 
Central Engineering and Design Bureau 
of the HSL. There arc at present two 
organisations, namely the CEDB and 
Dastur & Co. who have done similar 
works, and who arc capable, in our 
view, of doing this kind of work, and 
as things stand, we do not intend to have 
any foreign collaborators, and we would 
discuss with both these organisations how 
they can assist us in the programme of 
setting up these different steel plants. 

'11 ~ Ulf: ~ ii t~ ~~ 

~ ~ fit; 'Iln ~ iI'Rr ~ ~ fit; m 
~  \hl;df .. f.,al fu1t f.:rir.<;r ~ ~ 
~ ~ ric am: llli l a ~ ott 
\hl;if .. f.,e"i ~ aNt <A> i1W f.:rm 
~  m ~ am: f"lll<!ma'1l1 ~ ft;r1f 
\hl;if .. f.,a ~ ~ m: 1i an'!' mo 
mo{oil'oif\"o ~ qwrW ~ ~~ ~  

~ P'f .r qift : ;;r.r ~ ~ 
~ 1l ~ ~ W ~ i1N g\),fif .. f\1i) 
m1i t ~ ~  

SHORT NOTICE QUESTION 

MR. SPEAKER: Short Notice 
Question. 

SHRI PREM CHAND VERMA: 
No. 32. 

'lIilt(afwt ~ ~ im t. I1i1f ~ 
I1iT ~ ~ ~ ;smrr t. fQ I1iT 
w.r QT ~  1ffif r{ ~ l i~ ~ t· I 
~ iit ~  mi;ftmr ~ ~ 

~ 1fT1r.I1 ~ m 1l ~ ~ ~ 
ifil ~ ~ ~ tt'lIT am: ~ SIllf 
ifil m.m: ~ f<;nrr tt'lIT. nm ~ mt 
;ftmr mvr ~ ~ 1l ifil't dtliUi4"1idl 
~r 'l'T I im f.:m'1' ~ fir; ~  ~ ~ 

~r rr _ I itm omT t fiI; fQm 
~ ~  iI'Rr mt 'I'Ifuf ~ 
m.m: rn 1l ~ ;;mIT ~ I 
-n ~ Ulf : lilm~  -rr 
~ 1fT1r.I1 If<: mt '11fur ~ 
ar.rra; ~ fir.1f ~ ~  I 

'11 ~ ~ ~ : ;sIT 1iift ~ 
« flr<:r ~  ifId"iiITd' ~ ~ w ;r;r w.r 
m.m: ~  ;;mIT ~  01'1<: itTitIT I1iT ~ 

~  iml 

SHRI SHRI CHAND GOYAL: I 
had given notice of very important ques-
tions at short notice. None of them has 
been admitted. On the other hand, I 
find unimportant questions are accepted. 

"" ~ ~ ~ ~ rnr 
'fiT ~ fir;;sIT ~ w.r ~ t ~ ~ 

i1W ~ ~  ~ "'m-lfio ~ 
~ m.m: ;ro ft;r1f ~ t I  ( .... 
trr-f) 

'l' Iro! 'fIf iii,,: : ~ ~  

~ 1l sromri ~ m 1l ~ m f1rIImm 
~ ~ ~ ~  ~ ~ tt~ 

~l i ti ~ ~ilim~ r~ 

~ ~  ~ 1111' V{ lfIri iii ~ 1l 
~~ rr~~  

"" ami ~ ~  IIIIm 
~ ~~orm~  

'R ~ ;;ft it; ~ t am ;r ITo 
l!ivf ft!t iii fW"t:mI; t I WIIPr III t fIIi 
f.!1N itlr d t fiI; m it; mer .nt 
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.nmr ~ ~ <it ~  ~ 

~ t. om;fR"Ii ~ amt ~ lro 

~ t f.I; ~ l!iiIiT <it om ~ ~ 

~ ~ ltr ~ t. ;;ro ~ ~ '1ft m 
~ f.I; ~it ~ mvr if; am: "Ii 
~ ItiT '1ft f9 ~ 'tiT ~ ~ 
~  

~~m ~ l a ii  

SHRI NATH PAl: May 1 endorse 
the plea made by Shri Vajpayee 1 It is 
precisely because this kind of thing 
continuously keeps happening that 1 
had submitted to you at the beginning of 
the session, ami the Rules Committee 
had upheld my contention that whether 
a particular question was fit to be ad-
mitted at shon notice should be decided 
by the Speaker. This was passed with 
the approval of the Minister of Parlia-
mentary Affairs. But in its infallible 
wisdom. the Cabinet then told us that 
it cannot accept this position. In effect, 
what was passed by the Rules Committee 
Willi vetoed by the Government. The 
House must know what exactly trans-
pired. As 1 said, 1 had rai~  the matter, 
the Rules Committee upheld my conten-
tion, the Minister of Parliamentary 
Mairs was a party to this decision. But 
later he comes to us and tells us that 
Government cannot accept that position. 

As Shri Vajpayee has said, we have 
nothing apinst Dr. Karan Singh or 
Sbri P. C. Verma. BUI what is urgent 
about this question .J It is fit to be rele-
sated as an unstarred question. But it 
bas been accepted as a short notice ques-
tion whereas questions tabled at short 
notice on most important matters are 
rejected. This happens because your 
discretion is kept in coJd storage. If 
these matters are left to your discretion, 
we will 1I0t be confronted perennially 
with this kind of situation. 

Once &gain, 1 submit to you that you 
Ihould hlave a second look at the whole 
procedure of how shon notice questions 
should be admitted. 

SHRI PlLOO MODY: If what Mr. 
Nath Pili said is true and the Rules Com-
mittee has approved of the suggestion 

made by Mr. Nath Pai, the Cabinet has 
no right whatsoever, nor has the Gov-
ernment any right whatsoever, to over-
rule that decision. This Parliament is 
not subject, the Rules Committee is not 
subject, to the decision and the whims 
and fancies of either the Cabinet or the 
Governmcnt. 

15fT "d'ij( ~ : ~ tR ar~ ~  

om mm ~ ml 

~~ ~ lt  3IT'1 ~ ;:iT ;r;lt .mr 
~ ~ tR Gf!iIiTlm t~ ~~ ~ ~ 

~  

SHRI s. M. BANERJEE: You may 
kindly hear me for a minute. 

MR. SPEAKER: The rule should 
he reversed, that when a Member is 
standing, the Speakcr should sit down. 

SHRI S. M. BANERJEE: Why we 
IVant Short Notice Questions to be ad-
mitted is because there is a lot of pres-
sure on the calling attention notices, and 
under the rules you cannot admit more 
than one calling attention in one day. 
There arc certain very important matters, 
and we want to raise them through 
Short Notice Questions. I am -happy 
that there arc two Doctors. Dr. K. L. 
Rao and Dr. Karan Singh, who admit 
Short Notice Questions, but the other 
Ministers do not admit. Kindly instruct 
all the Ministers to admit Short Notice 
Questions. I am not against this parti-
cular Short Notice Question. It may be 
answered. 

MR. SPEAKER : As far as I remem-
ber, the question arose that the Minis-
ters do not accept Short Notice Ques-
tions, and we discussed it, and it was 
decided like this. I cannot withhold 
any question going as a Short Notice 
Que&>!ion to the Minister, but in case a 
Member approaches me and he thinks 
that it is a very important question, bllt 
the Minister is not agreeable to its l»-
ing admitted, in that casc--I think I am 
explaining the position correctly-I 
have been given the discretion, in con-
sultation with the Member, to place it, 
after ten days notice, as Question No. 1. 
In the present case, the Question went 
to the Minister, and the Ministers are 
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very happy. when they are easy ques-
tions, to answer them. Dr. K. I. Ruo 
has always a liking for Short Notice 
Questions and SO Dr. Karan in~  I 
wish all the other Ministers would al~  

follow them. 

.q) m ~  : ~~ ~~  ~ 3fT'i 

~ ~ fiif'Rft ~ ~ ~ I 3fT'i if 3f'lfr 
f'i«.l'f,(UI rorr ~ ar:A't ~ ~ ~ I 
~ 'flIT ~ ~ ~ f.t; ~ ir 3fT'i If,T 
~ 'fOilir if; t ~ 'fiT i~ ~ rorr ? 
~ ~ Ii 3fT'i ~ I ;rr;r;:i1<:r ~ 
~ fl!fifoT!rn ~ ~~ ~  ~ f'i"t?; ~ \ifTilT 

• fir. ~ ~ ~ 'fiT ;fifu<;r 

~~ ~  

SHRI NATH PAl : ~  we Iry to 
keep the record straight, so that the 
House knows '! This wh\1le question 
began with the, lirst day of t i~ ~silln  

You a~  us to raise the matter in tl}c 
Rules Committee I came, we diseuoscd 
it. we had a long meeting, that was the 
ir~t mee,ting, and we reached the eO!l-
elu"ion empnasizing that the di,erction 
with regard to the admissibility of a 
Short Notice Question should he ex-
clusively vested in you. Thi,; vms 
agreed to~ hy the Minister of Parlia-
me,ntary AfTilirs. Some mod;fielltions 
were, suggested, you suggested some-
thing. Then he informed you tl,at the 
Government was not in a position to 
aeee;,t it. Then another meeting wa. 
held at whieh unfortunately I ~s nn! 
r s~l t  and this was thrust down the 
throat of the unwary Rules Committee, 
and they accepted it. What exactly hap-
pened was that the Government's po.i-
tion was a ~ t  by the Rules C.'m-
mittee, totally going back on an agree-
ment to which the Minister of Parlia-
mentary Affairs was a party. The 
other Memhers did not take sufficient 
intere&t, and that is why the Government 
could get away with it. 

,,1 <m'f ~  ~  ar r~ 

~  im ~ ~ f.t; III ~ f1n1: 
~ ~ ~ 'liT ~ mr iJll:I' aI''R: ~ 
~ ~ !R fiAT1: IIi't I ar1ft';it Ifm-
t ~ tr~t ... ~  I 

.u m ~ : ~ ~ 11>1 ~ I!iifiI' 
li~rorriJll l l 

DR. RAM SABHAG SINGH I 
want to submit that everything should 
be de,alt with on merit and if the sug-
gestion of the Rules Committee had 
heen turned down, the entire matter 
should be referred to the Rules Com-
mittee. 

s1'f 'IPt ~  ~ ~ it aIm: 
o:mr fiI;1:rr ~ ~  iT ~ "I1ifi ~ 11 ;rtt 
3fNT ~ I ~ ir ~ o:mr ~ irot 

~ ~ lIT l l ~ If,T i ~ 

~t .. ~  

SHRI DATTATRAYA KUNTE: 
What should come before the House 
and in what priority is obsolutely the 
prcrogiltive uf the Speaker and no one 
clse. If any une who cannot get into 
the ballot by other things wants to come 
through short notice question and the 
Minister is prepared to oblige, there are 
two uptions. It is for you to decide 
whether the question is a short notice 
lJ uestion or not. If you decide in 
favour d it and take up the short notice 
question, then only it should go to the 
Minister con~m  to know whether he 
is prepared to answer it or not. To 
turn any question into a short notice 
question will be a wrong procedure ... 
(/1I/,errllpliollS. ) 

MR. SPEAKER: Short notice ques-
tions are of such nature that the reply 
is immediately needed and they should 
also be very important. Sometimes 
convenient short notice questions lIl'e 
sent and they arc taken up very con-
veniently. I  requested the Members of 
the Rules Committee that it would be 
very difficult on the part of the Speaker 
to turn down one and accept the other; 
let them all be sent to the Ministers 
and let them say if they are accepted. 
I am going to discuss it in the meeting 
again. I shall be calling a meeting 
again and we shall discuss all the details 
as to what should be a short notiCill 
question. We must specifically define 
it. 

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH): Mr. Speaker, 
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with your permission I should s'ay that 
I am somewhat distressed at the major 
inarticulate permise that seems to be 
behind the mind of some han. Members 
is that tourism is not a matter of im-
portance. .. (An Hon. Member: im-
portant but not urgent). It so happens 
that I have been Minister here for four 
ye'Brs and on three occasions I have 
been guillotined, and if some Member 
asks me some questions and I accept 
them I think this should not be grudged 
by my friends here... (interruptions.) 

~~~i lt ~~ iri 

i~ 

S.N.Q. 32 . .:rt iq ~ ~ : ;p:rr 
~ tI"'n ~ ~ #;;iT ~ iICI'f.r 
!tit !iIfT rn fir; : 
(iii) mr ~~ ~ rr if; ~ J r 

l ~ ~ ~ arrr.ft'fCf 'I'f.t if; ~ 
~ 1f q1fGof if;;tt if; ~ if foR-foR 

~ i l lIiT f<Ri"llf f.lil1T tTlfT ; 

(.) ~ em am: 400 mn 
t AlIim II<: a~  ~ l  ~ if; 

mr.r ~  mr-rt -urn 0!fl1 <it ~ 
~m~~i ~ tl t~ 

~ ~ fiIrn;ft -urn 0!fl1 'I'f.t lIiT 
~ t 61FT foR-fiR ~ if; f.f;rnr 
t ~ q: iIl"l1 f.lil1T ~  

(..-) ~ 1970-71 am: 1971-72 
~ iII't.r-itiT.r m qF<4"'t\lli1Iafl' II<: m 
~ ~ iIiT ~ t; arh: 
(wr) amrlli ~ qt.fm lIiT arTlIiNcr 
~ t ~ 'lrof ~  ~  ~  

nT ~  ~ iRf lIiT ~ ~ if; 
~l ~i i ~~t  

THE MINISTER OF TOURISM 
AND CIVIL AVIATION (DR. 
KARAN SINGH) : (a) to (d). The 
Central Government draws up and im-
plements tourism schemes not on geo-
graphical or regional basis but having 
reprd to the actual or potential attrac-
tion of a place for tourists. Statements 

containing the required information are 
laid on the Table of the House. [Placed 
in Library. See No. LT-3476170j 

"'" iq 'Ir.t ~  aw:m ~  
~  ~ ~ ~ ~ II<: WiT tTlfT 

~ ~ 1f t\i1'fl1(ifijli1 'Wf omiT ~ ~ 
~~~ m~~ il l iam  

\ill ~ tTlfT ~ fil; cl l i ~ f.I;ll ~ 

~ if; ;:rrq ~ \lInf ar ~ ~ ~ 

~ m 1f ~ qm q;f ~  ~ 

~ 1f ~  iffi<'!TlIT tTlfT ~ I '1i g;m-
~ ~ 1f \ill ~ ~ If fw tTlfT 
~ ~ ~ ~ m mr lIiT ~  ;:rrq 

~  ~ ~ 00 ffil if; ~ 1f ;:rrq ~  I 

~ ~ ~  ;;rr;r;:rr ~ ~ fir; mrt 
qtq m<'1T C<'ITif 1f ~ m 1f roT" 
eft;: If( aff( ar.l1 ~ ~  II<: ~  

"(l1;1f ~ g't arh: ~ if; m'1 ~t ~t 

~ r l1l\l1"i1T if; m 1f '1T ~ rffifi 
if; m If arh: fcIiT'i ah: II<: ~
m if; m ~ ;f,)f ~ if f«<ur ~  

~ fir; ~ ~  ~ qm ~ f.lil1T ;;mm 
~~~i ~ i l~ ~ 

~~~~~~  t i ~  

t ~i ~~~~~ ~ 

~ ~  ~ ~  &lfwm ~  R, 
q;m;fT ~ am: ~ ~  ~ m fi ~ 
~ t(i'f i!i'T 0<1Ii ar\lT CflIi "l1m ~ 
~ mr tTlfT ~ ffi ll' ~ \lI"Ri1T ~ 
~ fir; ~ ~ 'Ilffi mr-rr ~ ~ ~ 
II<: '" f.lil1T ;;mIT W ~ ml" m If( 
~ ~  

·11I"I ... ~  

~o ~ : ~ if lIiTf W!Ii ~ 
t fir; ~ fi ~ ~ ~  ~ ~ 

m tl ~ it ~ ~ "'" ~ 
lIiT IIi'Ii ~ ~ ~ I 1l. m ~ 
~ A  lIiT ~ I ~ it; ~ if ffi lIilf'r-
m-~ .n-fft1 t: 
.. ~~ mr~ 

t ~ ;:rrq ~~  I" 
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fl!:%,4<1;;J ~  ott srnm ~ 
~~~ l ~~~ l  
ott trf ~ I 

It· ~ ~ .n ~ fu:rr;:rr 
it ~ottai ~~ ~  "1o:?'-;> , 

~ ~ I ~ 4");;j;rr 1l' ft\O'1I"'<'ISlhl 
~ ;;IT ~ ~ efurlr ~ ~ 25 <'ITIif 

~ ~ ~ 75 ~ ~ ftlrr tIm" ~  
~ ~ ar<'I"rcrT ~i  ~ 30-32 "ITli ~ 

{l1f If';f ~ ~ ~ I m;;.f\"lr ~~ it 
f.rnlfofi<: ~ m111: ~ m li ~ ~ 
mlt ~ n~~~ it ~ 

m111: ~ ~ I 0 <'ITIif ~ ott !:R"Ufu 
~tr ~ ~~~~ 

~ ~ m111: li ~ ~ artiT ~ 
tIT ~ ~ I ~ li ~ fcr<;rI:or ~ tIm" lIfT 
~ '1"R 3l1VIT ~ fit; ar.r ~ ~ 
~ GT: ~ ~ ~ ar.n: 3llml ~  
;;j"flI"1JT ar1< "If. arm ~  f'li +1"I'fifT4" 

~~~~rnam m 

itU m 'liT ~rn li~~ 

~ ~ ~ fir;Irr tIm" ~ I 

~ ~ ar<'I"rcrT ~ ~ ~ ~ fit; 
~ ~ ~ <'I"ffir "<'Fl ffif.I; mtr ~ 
~ ~ (f'li ~ ~ ;;rr ri I ar.r 
~ ~ n ~ rn 1l' fS li o~ 

cn~ itl ~li~~~ 

it; m ;rt'f ~ am ~ ~ ;;nit 1l !'i§ 
~~~~ ~am~  

wan t ~ ~ it; tfl'9 oriT ~ t am 
(1n'<T ~ ~ ~ fit; ~ WTiI' it 
fi lit ~ awl I ~ ~ iIfflm 
o n~ ~it ~~ 

t am ~ 'i" ~ tIT ~ smr 
t m ~tl ~~t 

am ~ ~ IIl1" 75 <'n IIl1" mvr 
~iti~tl 

~  ... ~ ~sml i ~ 
;r(I' mr '11fT t ~ • GU ~ ~ 

Of ~ r:t ~ \lfPIiIT ~ t fit; ~ ~ 
m~lirnmrit ~~m 

~~ ~ ~ll ~ 
~i m~~~ ~ 

~~~~~~l itm 
~~am~~ ~~it 

m li ~ ~  ~~ am ~ 

f.t;<f.t m ~ ~ ~ ~ ~ 

~~  ~~~ ~i l~~ 
~~~~ li t ~ ~ 

~ am: ~ (f'li ~ ~ rn 'liT ~ 
~~ ~~ n m~mr 
t m ~  ¢.Q li~~~ 
~i ~~lirn~~ 

~  

.,,0 ~ ~ : ar.r ~ ~~ IIIi 
m an;pr an;pr ~ ~ ~ ~ n 

li o r~~~~~~ 
~ fit; ~ :;m:, qi;f ~ if ~ 1tiTf 

oo~ ~~m 

~~~am ~~ 

~ 1l ifT m I ~ it; ft'I1t snm-~ 
ifiT ~ <'i't;r tIT ~ <:u· I ~ ~ IIIi 
SII«tfq"'''1 ~ I ~ 1l ~ ~ 
om fcm: ~ ~ m "IT ~ t 
~~~~ m ~t ... 
~  

~m ~ iIIq;n" ~ finN ~ 
~~ im ~~ l m 

t~~~~i lli ll  t I 
am: fi;Rf IIIi ~ tim: ~ "* t 
ill ~t t 1l fi;Rf ill" ~ ~ ~ t 
~ fiI;lIT ~ ~ if ~ ~  
:qt (f'li d11111oi'1i,,'1 lfiT ~ t .... 
~ m if 1ft" ~ lfiT ~ IlfTlI' 
~  

SHRI D. N. PATODIA : In Raj»-
than, Abu is the only wort w~ biD 
station aDd it is one of the most IIDpor-
tant places of tourist interest. Durin, 
the last 7 orr 8 yean, I:CIDditiDDI there 
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have deteriorated rather than improved. 
May I, therefore, know whether it i;; 
a fact that sufficient interest is not being 
taken either by the Rajasthan Govern-
ment or the Central Government over 
the development of Abu: What is the 
planned expenditure for developing of 
Abu in the course of the fourth plan ? 
How much of it will come from Rajas. 
than and how much from the centre '! 

DR. KARAN SINGH: Ahu is no 
doubt an important place, but we must 
rememher that essentially the responsi-
bility for the development of the in-
frastructure lies with the State Govern-
ment. As far as T know, T am afraid 
Abu does not find a place in the central 
plan, although I will look into it, he-
cause. there are so many places of archi-
tectural and natural scenery and beauty 
m this country, but it is not 'always 
possible to include everything. But 
the State Government is concerned with 
the development of Ahu. T will take it 
up with them specifically. I will go 
there myself. I have defaulted and J 
have not heen able to go there. J will 
certainly go there and sec that interest 
is created. 

SHRI  SHRI CHAND GOYAL: The 
hon. minister must he aware that 
Chandiga;rh is attracting tourists not 
only from all parts of the country hut 
even  from foreign countries. I am 
sorry to say that nothing has heen done 
for providing facilitties to the tourists. 
There, are no good hotels a nd the air 
port is not developed. It still continues 
to he under the Defence Department. 
It cannot be freely used by civilians. I 
want to know how much money you 
are going to spend on Cbandigarh for 
the development of facilities for the 
tourists and what are the measures you 
are contemplating to take in this regard? 

DR. KARAN SINGH: No doubt 
Chandigarh has some architectural pe-
culiarities and it is the only city built 
by La Corbusier in India. As far as 
the air port is concerned, there are 
many' air ports in the country which 
are under the Defence De.p&rtment, 
whether it is the Air Force or the Navy 
and we cannot remedy that. But in 
Chandigarh, 90 far our impression is, 
the occupancy ratio in the hotels al-

ready existting there is very low for 
vanous rca~ons  In fact, there was one 
party who had taken a hotel on rent 
but that whole thing has fallen through 
hecause nobody goes there. I am 
sure the hon. member will try to attract 
more tourists to Chandigarh and when 
he does that, I will not be found lack-
ing in providing the amenities. 

MR. SPEAKER: Mr. Samar Guha : 
I know you have arrived. Kindly do 
not distract my attention. 

SHRJ SAMAR GUHA : Even heing 
absent from the House, I have got 1\ 
report to be corrected. I was not here 
in the House but I have got a report 
that I have made some comment here 
and that has to he corrected and sent 
hack. I was not prescnt here. 

SHRIMATI SLTSH[LA ROHATGI: 
So far all the tourist centres have heen 
gravitating round places which have 
historical, cultural and religious interest. 
1 n view of the fact that as a result of 
the three fivc year plans India has made 
a tremendolls stride in the direction of 
progress and it has revolutionised agl i-
culture and modernised industry, I 
would like to know whether tbe Gov-
ernment would also include these 
modern temples of advancement among 
the tourist c ntr ~  so that the tourists 
who come to India can get a view of the 
new and modern India ? 

DR. KARAN SINGH: We would he 
very happy if the tourists who come to 
India also get a view of the modern ~o  

nomic, technological and agricultural 
developments. But I think I should 
clarify one point. We cannot force the 
tourist to go to a place where he does 
not want to go. We cannot say that he 
mmt go 'and see them. The preference 
is that of the tourists and that has got 
to be kept in mind. For example, 
Bhakra is one of the symbols of Indian 
progress and is a very important place 
for tourists. Therefore, as far as we are 
concerned, we would be very happy if 
the tourists go increaSingly to such places. 

"'"""'" Gl1A ~ : 3f1fl' '#oft ~ 
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~ ~ ~  If' ~ 'iJI¢ i til; 



41 Oral Answers VAISAKHA 22, 1892 (SAKA) Oral Answers 42 

~i ~ tt it~w ~t 

~it ~it t rll l t ~ m 

~~~  ~~~  

~ ;;Wt it; f<;rQ; ;;it ~ ~ i ~  

it~~~~~ ~~it r l 

~ m~~~  c m ~~ 

l tr~~ it~  ~it ~~ 

~  ~ on: ~ ~ 'to'T am: ~ ~ 
~~~l m it iil ~ 

it. f<;rIl ~ 'fiT sr<rrU fif;In' ;;rr ~ ~ 

1fT ~  .rnr ~ lff. f.I; ;;it ~ 
~ ~  f;p:r it. li'it ~ ~G '1ft ~ 
~  ~ ~ 'to'T ~ it. f<;rIl ~ 

~ 'to'T ~ ~ ~ ~ rn rr ~ 

~  ~r  

~o IIi'Vi ~ : tr~ it. ;;it ~ ~ '3'f 
~ ~ f<;rIl m"f ~ ~  ~ l{ ~ 

it fcr;m: ~r iff m-I ~ ~  

f;p:r amr.r q'7 3l1'l' ~ ~ ~ ~ l{ it 

l ~~~~ ~~~ 
~ Ifl<: ~  ~ f<;rIl '3'f it; f.rI:;m: 'to'T 

am: tPf ~ EIrr.f ~ ~ ~  ~ 

m l i~~ i ~~ 

1ft ~  ~ 1fta' ~ tPf lWf ~ ~ ~ f.r. ;r 
~ tr~ ~ ~ i ~  ~ ~ ~ 

~ ~ rr ~ ~ ~ it. it~ r~ 

'3'f l{ \;.f 'fiT m ~ ~ I ~ ~ 
~ ir r ;r ~  \;.f 'fiT ~ ~ ~ 

l ~ ~~ to ~~  

~ <'Ai ~ lITo!' ~ f.I; tPf ~ f<;rIl 
ifill I!i1: ~ ~  {'f 5 0 ;;rrII' ~ l!l'T a;:rnfu 
~ ~ it. nA~ it. f<;rIl ~ 

~~~~ am~ ~ 51fT 6 

on.-~o ~ ~ '/fiI'fij it. fc;rq-~ ~ I 

~ m<'I' 1ft ~ on: tPf 6,' 1fT 8 ~ 
~o ri m I ~ ~ ~ 'fiT SI1Iru 

m am ~ it. f<;rQ; ~ '1ft ~ ~ 
i ~~ arm~~ 

Ili'(I 

~~ liil ~ ~ 

~m ar r~it~~ 

r r~ ~it ~~l iti ~ tl 

~ <'Ai ~ ~ 1fiT 5f1iI' ~  

~ ~~~ ~~ t 

~ trlfT, ~ 4" it ~ t fir; ~ 
~ ~ sr<rrU ~r ~ I q: at'IPIT no&' 
~ ~  ~  .q: l ~ i til ~ 

~~~~~  

tl ~ ~~ ~~ 

m~ r l ~~ ~ i ~ 

m l i i t~ ~~~ I 

miI'N ~ t:%' ~ m rn t I 
~o IIi'Vi ~  ar'lft <'Ai til ~ ~ 

~ r r ~~~~i mm 

it. Ifffi<{ ~ ffln:: arm i'i't ~ ~ 
rnl 
SHRI NAMBIAR : It is a pity tha' 

no efforts have  heen made by the Govern-
ment to see that the tourists are attracted 
to the historic places and temples in the 
south, particularly, Srirangam in Tri-
chinopoly, which is in my constJtueucy, 
and Meenakshi temple in Madurai. 

SHRI S, K. TAPURIAH: When has 
Shri Nambiar started believing in tem-
ples '! 

DR, KARAN SINGH: It is a maUel' 
of very great satisfaction that the bon. 
Member has high-lighted the importance 
of temples in South India as places of 
tourist importance, I may inform him 
that already in TiruchirapaIli, Maduari 
Kancheepuram and Chidambaram we 
have got our tourist bungalows. 

There is special UNESCO project for 
the Srirangam temple which involves 
certain renovations and in all my new 
publicity literature I am trying to high-
light the magnificient architecture of this 
temple. 

SHRI VIRBHADRA SINGH : Thero 
was a proposal to start a helicopter .-
vice between Cbandigarh and Simla ia 
order to facilitate tourist tra1lle. 'Ibe 
Minister gave an assurance to thiI" effect 
when he came to Simla two yeaD back. 
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May I know is there any proposal to 
8tart this service? 

DR. KARAN SINGH: Ever since I 
took over this Ministry I have been 
interested in helicopters. There are 
many places in India which cannot 
be reached by traditional planes. We 
find, however, helicopter operation costs 
are highly uneconomic. They are ex-
pensive aircrafts and their operating 
costs are so high that we have to put off 
all those proposals. 
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SHRI EBRAHIM u A A~ 

~A  : Kerala is much more beautiful 
;lan Kashmir. There are places which 
can he developed as tourist centres like 
Thakadi game sanctuary and Kovalom 
heach. I would like to know from the 
hon. Minister what measures have been 
taken hy the Tourist Deptt. to develop 
these centres in Kerala to make them 
more and more attractive to the tourist? 

DR. KARAN SINGH: The hon. 
Member prefaced his Question with the 
remark that Kerala is much more heauti-
ful than Kashmir is. I would not like 
to comment on that hut I am prepared 
to say it is as heautiful as Kashmir is. 
Apart from that I may say we have given 
Kerala a very high priority. First of 
all the beach resort in Kovalom is going 
to be developed which, I hope, in the 
next three or four years will hecome one 
of the finest beach resorts in the world. 
We have acquired Maharaja's palace and 
the heach around is going to he a most 
heautiful centre. As vou know, heaches 
are very important i~ modern tourism. 
In addition to that, the Periyar game 
sanctuary is one of the five or six lac ~ 

that we have selected for development 
of wild life tourism. I can assure the 
hon. Member that the beauty of Kerala 
will not he neglected and that we are 
already giving it a very high priority 
in our programme. 
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SHRT J. B. KRTPALANI :  I have 110 
province of my own. I am living in 
Tyagaraja Marg. Tyagaraja was a great 
poet and musician. Moreover, near me 
is living Ihe Foreign Minister. Every 
tourist would be interested to meet 
the Foreign Minister. What are you 
going to do about that road? 
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SHRI AHMED AGA: The hOD. 
Minister has referred to having a hotel 
in Gulmarg. A few years ago, there was 
a proposal that there should be a hotel 
in Gulmarg and, along with it, there shall 
also be a hotel in Sri nagar because no 
visitor who will go to Kashmir in winter 
can fly over to Gulmarg. There must 
be a hotel in Srinagar. The reply thllt 
he has given has created some amount 
of anxiety and a doubt that out of the 
proposal, the complex. which was 111-
ready approved. that is, a hotel in Gul-
marg, a hotel in Srinagar, a rope-way. 
an air-conditioned van to carry vislton 
to Gulmar.. he has DOW left out the 
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Srinagar hotel and other things. It 
means that the proposal that he had ini-
tially approved hils been cut down. There-
fore, I want to know whether the pro-
posal of having a hotel in Sri nagar also 
is still there. Secondly, I want to 1(now 
whether there is any proposal to facilitate 
yalra to Amarnath and to Katra Vaishno 
Devi for the visitors going there. This 
is the second thing that I want to know. 
The first thing that I want to know i, 
about the proposal to have a hotel in 
Srinagar. 

DR. KARAN SINGH : The complex 
that I mentioned, the winter  complex. i, 
in Gulmarg and that includes a hotel. 
the rope-way, the cafeteria, the parking 
lodge, etc. This integrated complex is 
in Gulmarg which envisages that the 
people who fly into Kashmir will imme-
diately drive upto Gulmarg. That is a 
different matter. Tn addition to that. 
there is also a proposal to build a hotel 
in Sri nagar. That proposal is under con-
sideration. Various feasibility studies 
have been made; various factors have 
been taken into consideration. I am 
hopeful that we will he ahle to con~oli
date our thinking with regard to a hotel 
in Srinagar in the course of the next two 
or three months. 
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SHRI CHENGALRA Y A NAIDU: 
May I know from tbe hon. Minister why 
they have not included Tirupati on the 
tourist map though the Minister is inte-
r ~t  in Tiruputi '! He comes ami ra ~ 

in Tirupati, but he is not interested in 
putting this place in the tourist map. The 
Tirupati people have offered them ~ . 
25 lakhs to put up an airport there. May 
I know from the hon. Minister whetber 
he is going to put Tirupati in the tourist 
map and whether he is going to build 
that airport? Even after taking Rs. 25 
lakhs, he is keeping quiet. The State 
Government also has give.n them land to 
build the airport. Is the Government 
going ,to build at least a small tourist 
hotel there? 

DR. KARAN SINGH : The airport 
at  Tirupati has been included ill the 
Fourth Plan. The a ~t anam has given 
us not Rs. 25 lakhs but Rs. 15 lakhs, 
. The State Government also is giving 200 
acres of land. 1 am progressing in t i~ 

matter. I have recentlv received clear-
ance from the Finance. 

As far as the accommodation is con-
cerned, Tirupati is one of the few places 
in India where accommodation is beau-
tifully arranged. I don't think, therefore, 
that it is necessary to put up a small 
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hotel there. The Devasthanam has got 
excellent arrangements. 

SHRI INDER J. MALHOTRA: May 
I know apart from the schemes and pro-
ramm ~ which have been undertaken to 
develop the traditionally tourist centres, 
what new aTeas will be taken up in the 
coming Plan, especially in the hilly areas? 

DR. KARAN SINGH : Our approach 
is : Even in the areas where the tourists 
go the facilities me grossly inadequate. 
Therefore, what we want to do is : first 
of all to develop  facilities in areas where 
the tourists already go. Take the case 
of Vaishno Devi. The Vaishno Devi 
Yatra already altracls 3 to 4 lakhs of 
people every year. We want to develop 
areas where people already go. It is 
only after that we consitler taking lip 
new areas. Otherwise, people will be 
pllt to inconvenience. 

SHRI PILOO MODY : Why is he 
prejudiced against Pawagarh? 

SHRI G. VISWANATHAN: I want 
to know from the Minister as to what is 
happening to the Sound and Light Pro-
gramme at Maduari Meenakshi Temple. 
It a~ been pending for a long time. T 
want to know the progress m~  in this 
regard. 

DR. KARAN SINGH: Tn the Fourth 
Plan, according to OUT original Plan. 
only at two places Son e/ Lumiere has 
heen included : one is in Shalimar Gar-
dens in Srinagar and the other in Sabar-
mathi Ashram in Ahmedabad. In addi-
tion to the'Se two. T am having priority 
for the Maduari Meenakshi Temple. T 
mean discussing it with the temple autho-
rities also and I will try my best towar ~ 

the end of the Fourth Plan. 

SHRI G. VISWANATHAN : At pre-
sent, it i~ not there in the Fourth Plan. 

DR. KARAN SINGH: In the Fourth 
Plan, we have got provision for only two 
as we could get funds for only two such 
places. I am making special attempt to 
try to include Maduui Meenakshi Tem-
ple towards the end of the Fourth Plan 
period if I get the cooperation of the 
temple authorities. 
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MR. SPEAKER :  J am not going to 
allow any further questions. You get 
chances every day on all subjects. This 
is not a special subject for you. 

SHRJ HEM BARUA: There was an 
article written by Shri R. K. Narayan in 
the latest IIIl1strated Weekly of India 
under the caption 'Fleecing the Tourists'. 
He has given ·the details 'as to how the 
foreign tourists are fleeced in Indian 
items. How do I know that we are 
aIJowing 9/10th of the human body being 
exposed. I have seen 11 picture of that 
type in the lIIustrated Weekl,v of India 
and Shri R. K. Narayan has written an 
arliclc saying that the foreign tourists 
are interested in Indian items and not 
in the Western items which they can see 
elsewhere. 

Therefore. may J know whether the 
Government have taken ste.ps to see that 
the foreign tourists are attracted in Indian 
items? For example, some foreign 
tourists are interested in the wild life 
of India. And Assam is very famous be-
cause of this wild life. There are many 
sanctuaries there. May I, therefore, 
know from the Government whether 
facilities will be given for developing wild 
life s'anctuary in Assam ? 

DR. KARAN SINGH: I am not 
reaJly competent to comment on the 
article written by the author. I can 
only say this that so far as we are con-
cerned, we are trying to develop the 
Indian classical dances and folk dances 
as a media of entertainment of the foreign 
tourists. Take for example Ashoka 
Hotel. In the last two or three months, 
they have organised some of the best 
classical Bharat Natyam. In order to do 
that still better. our general approach is 
-I agree with the hOD. Member that 
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wherever possible, we should give, enter-
tainment which is indigenous-to deve-
lop classical dance, music and folk 
dances. 

As far as Assam is concerned, we are 
developing Kaziranga Wild Life Sanctu-
ary. This is one of the five or six places 
which we have selected for development 
of wild life. 

"'l) ~ ~ liit~~ 

fir. crr.r ~ if; 7 m it ~ ~ ~  ~ it 
~ if; 'Uft ~ ~~ onif <t>"t 
~ ~ lIT, aNt ('!Of. ~ it ~ ;;qm 
~ itif ~ tflfr ~  'f'i ~ 
~ ~ ~ '00' tflfr ~  .q' ;;rrrr;rr 
• ll'eI'r ~ ~ fir. ~ or.r 001f 
lR ('!Of. ~ i!:i'IfT ? 

'110 IIi1Ii ~ : ar~l ~  crr.r 
i ~it i~~~~~ ~ 

~  3t,;""F",,,.,,, motile if; mlf flr<1' 
ifi<: ~ ~ ~ ~ ~ ~ ~  "l 
~~ ~~  a t~ it~ 

~o ~r~~ ~ ~ 

~ ~ ~ t iti  ~ ~ ~ ~ 

fir. fir.;r  fir.;r ~ <t>"t ancrot'ififfi ~ ;pit 

ir ~~~it~~~~ 

~ ~ fi:rT1f ~ ~ ~ arT<: ~ ~ 
crr.r, ~ crr.r ...; ~ SljiQFI1MI 
t.ft ~ ~ am: ~ ~ ~ it crr.r 
I!iT am: ~ ~ ~  

SHRI PILOO MODY : In view of the 
fact that ... 

SHRI S. M. BANERJEE: The hon. 
Member will be one of the biggest attrac-
tions in India for tourists. I can assure 
you of that. 

SHRI PILOO MODY : In view of the 
fact that there are practically no hill 
stations in Gujarat except perhaps for 
Pavapdah and one other, may I know 
whether the hon. Minister will make a 
special efIon to see that something is 
doDe to develop Pavagadah which is 
really quite a beautiful spot worthy of 
quite a bit of tourist trat/ic ? 

DR. KARAN SINGH : We shall pass 
on the suggestion of the hon. Member 
to the Gujarat Government for necessary 
action. 

SHRI SAMAR G~ A  1 wllnt to 
know how many times 1 should stand up 
before I can cutch your eye. Even in 
my school days, I never used to have so 
much exercise in standing and sitting. I 
do not know what has happened bere. 
H you do not permit me, then 1 sball 
sit down ... 

MR. SPEAKER : It is very good that 
the hon. Member himself has said it. 
Somebody who will come at the end, 
will have to say it. 

SHRI SAMAR UUHA: Even in 
my school days, I did not undertake such 
exercises in standing and sitting. 1 do 
not know what has happened here. 

SHRI J. H. PATEL: It is very natural 
lhat every Member should think that his 
State alone is more beautiful and more 
important. But I am not one of those 
who think like that. For me, the wbole 
of India is very important and beautiful. 
Let not the hon. Minister think that 
Kashmir is more beautiful, nor am 1 go-
ing to think that Mysore is more beauti-
ful. But from the observers' point of 
view, there is only one beautiful, and 
one of the deepest, waterfalls in India, 
namely the Jog Falls. It happens to be 
around Shimoga. But the main diftlculty 
for tourists is that it is 'about 280 miles 
from the nearest airpon namely Banga-
lore. That is why even though it is one 
of tbe most beautiful places in tbe coun-
try, tourists have not been able to ,0 
there. I would like to know wby tbe 
hon. Minister does not make some ar-
rangements at least in the Fourth Plan 
to see that an aerodrome is constructed 
at Shimoga which is equidistant from 
Halebid and Belur wbich are famous for 
their architectural and sculptural beauty, 
and which is equidistant from the jun-
gles and forest areas of the Weltern 
Ghats and which is also equidistant from 
the coastal area. I t is going to be one of 
the most attractive tourist centres in the 
country. So, 1 would like to know why 
an aerodrome cannot be constructed at 
Sbimoga. 



ss Oral Answers MAY 12, 1970 Oral Answe,s S6 

DR. KARAN SINGH The hon. 
Member is quite right in saying that 
the whole country belongs to each and 
every Member, and there is no question 
of anyone, State getting priority in that 
way. We have the saying : 

"a Seilltl H illllll"yapllrYlin lam' 

From the Himalayas down to the 
Sethu, the whole of India is ours, and, 
therefore, there could be no question uf 
anybody trying to glorify his State at 
the expense of some other. 

As far as. the Jog Falls is concerned, 
I admit that it is a very beautiful spot. 
We have built two dak bungalows or 
tourist bungalows ncar the Jog Falls. 

The hon. Member has raised the 
question of an airport at Shimoga. 
happen to be also Minister in charge of 
Aviation, apart from tourism. lIDd ~o  

on that score, I can say that we are 
hard-pressed with our limited funds for 
airports. There are areas, such as. for 
example, Nol'th Bihar and North UP 
where crores of peoplc have not heen 
served by even one single airport yet. 
1 have got to give my priorities very 
carefulLy as fa.r as airports ure con-
cerned. Therefore, much as I appre-
ciate his suggestion, it will not he possi-
ble at least in the Fourth Plan to im-
plement his suggestion; however, it 
would be kept in mind. 

SHRI NATH PAl :  I am prepared 
to forgo my right to ask .IDY question 
in regard to the development of tourht 
centres in Maharashtra, SO that Shri 
Samar Guha may be give,n a chance. 

SHRIMATI lLA PALCHOU-
DHURI : There should be a tourist 
bungalow at Sundakphoo which is one 
of the most beautiful tourist centres, 
from where one can have the most 
beautiful view of Mt. Everest. The road 
from Darjeeling to Sundakphoo should 
be improved. Darjeeling suffers every 
year from lack of adequate water, and 
hence, it becomes difficult for tourists to 
visit that place, even though they want 
to go to Darjeeling and then gq to 
Sundakphoo .. 

Then I would like to IIsk about the 
tourist arrangements in Kamarpukur. 
the bi!1hplace of Shri Ramakrishna, and 

Nabadwip, the birthplace of Shri Chait-
anya. Thousands of tourists come, and 
ask us, 'We want to So and see those 
places; where can we get the particulars 
and details'. There is no adequate 
touris.! arrangement made for tourists 
to visit these places, I would suggest 
that there should be some son et lumiere 
programmes about these places whe,re 
these two sons of India had their in-
tensc realisation, which has pervaded 
the world, so that foreign tourists could 
be benefited. 

DR, KARAN SINGH: In fact. 
Darjeeling district has been sclected as 
one of the places whcre we are booing to 
build a youth hostel. The exact 10e.l-
tion is yet to be decided. 

As regards the other places mentioned, 
certainly the birthplaces of Shri Rama-
krishna and Shri Cbaitanya have tre-
mendous importance in our country. 
But I would submit this is a sort of 
project which should really be taken up 
hy the State Government. It is very 
ditlicult for me from the Centre to 
take up all these various places of in-
terest. Howevcr. the West Bengal 
Government has got its own plan. Per-
haps these might he included thcrein-
J do not know 'It Ihis moment. I will 
certainly look into this matter and dis-
cuss it with the State, Government. 

SHRI SAMAR GUHA :  I am very 
sorry that I was remembered in this 
House in absentia only. I had a report 
to be corrccted and had to be out and 
was not in the House. When I was 
trying to catch your eye, I could not 
succeed and it was left to a barrister 
member to draw your attention for me. 
I am really sorry thi, has happened; it 
is really not very fair to me. To record 
my protest against this treatment, 1 am 
not 'Bsking a question. 

MR. SPEAKER :  I have not follow-
ed what he said. 

SHRI K. LAKKAPPA : This Minis-
ter is very beautiful, very handsome. 
Mysore has got its beauty spots. There 
is a regional tour' ~t office in Madras. 
We confronted lb, t officer. He has 
no elementary knowledle eveD of 
tourism in South Indian Statel. It is 
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a disgrace that this Ministry has not 
taken any interest in developing tourist 
centres in South Indian States. 

We have the experience of Mysore 
City. It is a beautiful city of tourist 
importance which has attracted tourists 
from all over the world. But no steps 
have bee.n taken to improve the  tourist 
centres. There was a discussion bet-
ween the Minister of Tourism of the 
Mysore Government and the Minister 
here. What is the outcome of that 
meeting to develop tourist centres in 
Mysore State? In the, light of the dis-
cussion, what specific steps are going to 

be taken ? 

DR. KARAN SINGH :  I think it 
is entirely incorrect to say that we have 
been neglecting South Indian tourist 
centre development. In fact, as I sub-
mitted to the House on an earlier 
occasion, we have given special 'atten-
tion to the development of tourist at-
tractions in the south. My first new 
public sector hotel, apart from the ones 
I inherited from the Ministry of Works, 
Housing and Supply, is coming up in 
Bangalore. The hon. member knows 
about it. It should be ready latcr this 

year. 

In Mysore, we have a tourist bunga-
low at Ha,an, Belur and Halebid. We 
are, doing whatever we can as far as 
Mysore City is concerned. When I was 
in Mysore recently, I discussed 
with the Chief Minister the possibility 
of utilising that most beautiful building, 
Lalit Mahal, which is there. I made 
some, suggestions. The matter has still 
not been finalised. It is a very very 
beautiful marble building. My sug-
gestion was that the building should 
really be used, if possible, with great 
taste and with great finesse. for tourism 
purposes. 

I can assure the hon. member there 
is no question of our negle.cting the 
south. 

MR. SPEAKER :  I do not think 
this will end today. 

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 

RAMAIAH) : You have been so gener-
ous. May I also put a question? 

SHRI ATAL BIHARI VAJPAYEE: 
You aIJow him to put a question, I 
am prcpared to rcply. 

MR. SPEAKER: I think that should 
be from this sidc. 

'1"1 Ifiirir : aw.ref ~ r ~  ;;ft Iti't 
q'ffi ~ fif; ro ~  ll:ro:rr 1{ ~ am: 
~~i ~~~m t 

if, fu11; ~ ~ r.mr-rr iii ~ 
amw trn~~~ ~ 

<!&i" ~ ~ ~ <'t't ~ if, fu11; arr:I1f.t IfZrT 
li~ ~  

.,0 lli ai ~  r ~  ~a n ~ 

;riT ~ ~ ~ I ~ ar r~ am: 
~m iii fu11; ~ tTifufu ~  ~ I JRl 
~ ll m~~~~ ~ 

t ~ t ~~ ~ 

1{ ~ t% t ~ l;Jf<:r;rr ~ {I ~ 

~i i~~ ~~~ 

~  ~ if ~ tn: ~~ it ~ m 60-70 
ii ~~t ~~~ 

~ ffifif; ~ cit ~ am: 
~ ;;rf.t 1i ;;m;r ~ I 
DR. KARNI SINGH: The hon. 

Minister has already toured Rajasthan 
and visited the tourist resorts. I would 
like to know from him whether he 
has suggested to the State Goveml1X!nt 
any plans for including some other 
cities on the  tourist circuit liir.e Ajmere. 
Jodhpur, Jaisalmer and Bibner, and 
~ t ~ there are any proposals for 
ImproVJDg the hotel facilities and bring-
ing them on a par with what they used 
to be during the State times. 

DR. KARAN SINGH : One of the 
m a~urcs  that ~  are taking to develop 
toul1sm In Rajasthan is to extend the 
air services west-ward. At present they 
go .only to Jaipur and Udaipur. I am 
tryJDg to extend ~ m to JodhpUl'. 
Bikaner is also another place. I went 
there recently. it is a very beautiful 
place. ~  far as the hotel facilitlea 
are concerned, the hOIL Member hal a 
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most beautiful building in Bikaner. If 
he could follow my example, and make 
it a hotel, I am sure it will help tourism. 

DR. KARNI SINGH : On a point 
of order. 

MR. SPEAKER :  I do not want to 
corne, between two Maharajas. 

DR. KARNI SINGH : It is not a 
question of my home or anyhody else's 
horne. If the entire progress of the 
country depends on individual pcople 
putting up their houses for hotels, then 
why don't you hand the Statc back to 
us? If you cannot run it yourself, give 
it baek to us. 

MR. SPEAKER : It is too latc now. 

'" m ~ : ~ ~  worT 
ill'T if :it ~ ron ~ ~ q;t ~ am: 
q;t ~  l~ ~ iti'T ~m~  t ~ 

~~~~ it t ~mt ~ 

~~~~~~m~r  

~  ;ry;r;:rr ~ ~ f.I; ~~ amfT'If am: 
~~~~~ t ~~~ 

anif mr f«r trqT cft ~  ~ iif,T m 
Iffft fiI;1rr trqT ~ ? 

~~~~ t ~ll~ it 

~ a1Ii ~ it; f.r;;IT( i\<:');:r ~ 

~ml ~mm~rniili~ 

m~l i l ~~am i~ 

~ lIi'T ~~ ~ ll'f ~ 'I>T ~ i  
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~ 1fT ~ afIT ~ rr ~  
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q;t ~ am: q;t ~ ~ 'I>T ~ fiI;ln, 
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~ am: ~ ~ t, I ~ \'Ai 
~ 'I>T ~~  ~ IR ~a  

IAAT ~ 'I{f ~ IflffiiI; ~ 

~i ~~ ir ~~ 

~ Sfgr iI'I'l'lIT ~ eft ~~ 
~ ~i  ~ fiti' ~ iIFf ~ ~~ fin: 
iII'T1ll ~ ~ ~ iti'furr;t i'Ai ~ 
~ ~ mm ~ I affi ~r ~~ it 

~it ~t mm ~~m 
~ it t% l ~ ~ ~ i  ~ IR 

~ ~~ am ~~ ~ 

riiiT ~ '1&:1. ~ ~ ~ ~m I 

SHRI BISWANATH ROY: LeavlOg 
aside matters concerning particular 
States and places of hi9torical and re-
ligious importance, may I know whether 
the, Government of India have under-
takcn any survey of the whole country 
for seleoting new Centres, especially 
with natural attractions, which might 
attract foreigners to this country'! 

DR. KARAN SINGH : 1 clarified in 
reply to an earlier question our ap-
proach to this problem. The facilities 
that are available at places where 
tourists go compare unfavourably with 
facilities available by international 
standards. Therefore, first of all our 
task should be to improve the facilities 
at places where the tourists are going at 
present before we start tackling new 
areas, with a few exceptions like 
Koval'am and winter sports projects. 
So, we are not trying to develop new 
areas; we should begin with to develop 
the facilities in existing areas. 

SHRI BRIJ RAJ SINGH-KOTAH: 
The hon. Minister is very keen to im-
prove such facilities. What is he doing 
to provide tourists alternative accommo_ 
dation so that they spend more nights 
in India ? If we get 100 tourists and 
they can spend two nights instead of 
one, it is as good as having 200 tourists. 
In that respect, I should like to know 
why he is not including the Eastern 
part of Rajasthan, particularly Kolab, 
where the beautiful river Chambal flows 
and which is the only place in the world 
where you can see wild life by boats ? 
What is he doing to develop that part ? 

DR. KARAN SINGH: It is true 
that We want to have foreip tourists 
stay here as 100a as possible in India. 
The first step I have taken in respect of 
Kotah is to put it on the air map of 
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India. That is tbe first prerequisite; 
for further development of the infras-
tructure in Kotah, I shall seek the han. 
Members personal co-operation. 

SHRI HRJJ RAJ SINGH KOTAH: 
I shall be happy to do so but the air ser-
vice is only a non-«cheduled service. 

SHRI K.AMALANATHAN : The peo-
ple of Tamil Nadu had been pressing for 
an airport at Salem. The new steel plant 
is also coming up and there is a hill-
station Yercaud nearby. Will the Minis-
ter consider the suggestion to have an 
airport at Salem ? 

DR. KARAN SINGH: The sugges-
tion had been made many times. Now 
that a steel plant is also coming up, per-
haps it is a matter which must have a 
fresh survey; I shall get a survey under-
taken. 

SHRI S. M. SOLANKI : Is the Minis-
ter aware of the fact that Nalsarovar 
ncar Ahmedabad is a place where birds 
from Pakistan, Russia and China, Iran 
and other parts of the world come and it 
is a very interesting place '! 

MR. SPEAKER: They are tourist 
hirds. 

SHRI S. M. SOLANKI :  I request the 
Minister to have a hotel for the tourists 
and I also request him to i~it that place 
and see things for him!;IClf. 

DR. KARAN SINGH : Does he want 
a hotel for those birds '! I shall consider 
his suggestion. 

SHRI C. K. BHATTACHARYYA: 
In Midnapore district of Bengal we have 
got a beautiful beach at Digha and till 
now that heach had heen used hy indi-
viduals for taking their aeroplanes com-
ing and going from Calcutta. May I 
ask the han. Minister whether he a~ any 
proposal for giving an air connection to 
that place from Calcutta because it is 
so near Calcutta and people might come 
and go back in a day. This is the ques-
tion which Mr. Samar Guha was trying 
to ask. 

DR. KARAN SINGH: Disha has 
been included by the West BenpJ GO\'-
ernment in its fourth plan for tourism 

development for accommodation and 
beach facilities. 

As far as the air services are concern-
ed, as I said earlier, we arc extremely 
tight at prescnt with our air services. We 
may not be able to provide it in the 
near future. But I will certainly keep 
the han. Member's suggestion in mind. 
(lnterruptio/l ) 

,,) ~ "'" ~ : ~  $lf, 
f.;r;r ~  If"( ~ ~  gf ~ ~ ~ 

arr:r ~ ~ m 'l1fur m...,-~~ 
~ ~ cit ifi11f :qor ;;mIT am: ~i  JITof 

~ ~ ~  0Im!T1 

WRITTEN ANSWERS TO 
QUESTIONS 

RECOMMENDATION OF WORKING 

GROUP ON FISCAl. ANI> FINANCIAL 

INCENTIVES RE : ISSUE OF I.ICENCES FOR 

STARTING INt>L1STRIES IN BACKWARD 

AREAS. 

01561. SHRI S. KUNDU : Will the 
Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE Ar-;D 
COMPANY AFFAIRS be pleased  to 
slate: 

(a) whether the Working Grollp on 
Fhcal und Financiul incentives for start-
Ing industries in backward areas had re-
commended that no licences should he 
issued for establhhmcnt of certain new 
induslrial units in certain demarcated 
areas and, if so, whether Government 
have accepted the recommendations; and 

(b) if not, the. reasons therefor 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) (u) and (h). The 
Working Group all Fiscal and Financial 
Incentives for starting industries in back-
ward areas (Wanchoo Committee) a~  

among other things, recommended cer-
tain disincentives fOT over.(:rowding of 
industries in already developed on ~  A 
further recommendation in this regll"d 
was that no licences ~ llul  he i~su  

for the ellablishment of new units in cer-
tain demarcated areu of Bombay, Cal-
cutta, Delhi and Madras and also for 
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expansion of existing units in these con-
gested areas particularlv of Bombay and 
Calcutta. No final decision has, how-
ever, yet been taken on the subject. 

CoNCESSION FOR SETTING UP INDusrRIES 

IN BACKWARD AREAS 

"1563. SHRI BEDABRATA 
BARUA ; Will the Minister of INDUS-
TRw.. DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) WhCI!'d G ~ nlll nl had lkcided 
in 1967 to give 10 per cent subsidy un 
the capital and income-tax relief tor 5 
years in  case an industry is located in a 
backward area; 

(b) whether it is a fact that the above 
decision was later reversed at the instance 
of the National Developme.nt Council; 
and 

(C) whether Governm.:nt have accept-
ed the decision of the National Develop-
ment Council to the exclusion of the 
earlier Cahinet decision ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) (a) to (c). Attentio.l of 
the, Hon'ble Member is invited to the 
provisions of clause (xx) of Rule 4112) 
of the Rules of Procedure and Conduct 
of Business in the Lok Sabha 

EXPENSES ON ELECTIONS 

"1568. SHRI SHRI CHAND 
GOYAL ; Will the Minister of LAW 
AND SOCIAL WELWARE be pleased 
to state. : 

(a) the total expenses incurred hy 
Government in conducting the General 
Elections of 1967 for Parliament as \\-ell 
as for State Asscmblies, separately; 

(Il) whether there is a demand that 
Government should bear the expenses of 
all candid'ates who manage to save their 
security deposits; 

(c) the total expenses likely to be in-
curred on all such candidates provided 
Government allow this expense to the 

maximum permissible limit allowed by 
law; and 

(d) whether Government have consi-
dered the ahove proposal and, if so, the 
result thereof? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) ; (a) The total expenses 
incurred by the Government in conduct-
ing the general elections to the House 
of the People and the State Legislative 
Assemblies in 1967 was Rs. 10,95,33,772. 
As the elections were held simul-
taneously to both the House of the 
People and Slate Legi,latures, separate 
figures ar..: not available. This expendi-
lure was shared hetween the Centre and 
Stale on 50 : 50 basis 

(b) The Government has no informa-
tion on this matter. 

(c) anu (d). Do not arise. 

GOVERNMf.!H'S WARNING TO RE-RoL-

UNG MILLs TO KEEP PRICES OF PRO-

DUCTS AT REASONABLE LEVEL 

"J570. SHRI MAYAVAN: 

SHRI N. R. LASKAR : 

SHRI D;'{ANDAPANI: 

SHRI CHENGALRAYA 
NAIDU: 

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
,tate: 

(a) whether it is a fact that Govern-
ment have warned the stcel re-rolling 
mills 10 keep the prices of their pro-
ducts at reasonable level and that other-
wise Government will he forced to take 
other measures; 

(b) whether in spite of the warning, 
the re-orIling mills have not taken any 
action; and 

(c) if so, what other measures are 
hei n g considered to keep the prices at 
reasonable level? 

THE MINISTER OF STATE IN 
THE MINISTRY' OF SI'EEL " 
HEA VYBNGINBERING (SHRI K. C. 
PANT) : (a) No, Sir, In an informal 
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exchange of views with representatives 
of the Re-rollers, however, Government's 
concern over the rising prices of their 
products was conveyed to them. 

(b) and (c). Do not arise. 

LoSli INCURRED BY H.M.T. LTD. 

"1571. SHRI JAI SINGH: 

SHRIHARDAYAL 
DEVGUN: 

SHRI YAJNA DATT 
SHARMA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the 
Hindustan Machine Tools Limited has 
been sustaining colossal loss ever since 
its inception; 

(b) whether it is also a fact that the 
loss is primarily attributable to the lack 
of requisite managerial skill in the said 
undertaking: 

(c) if so. whether Government pro-
pose to associate private management 
with ·the said undertaking with a view 
10 making Ihe undertaking viable; and 

(d) if not, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No, Sir. 
Hindustan Machine Tools have made 
profits in 1 lout of 13 years of their 
working. 

(b) No. Sir. Due to an unprece-
dented fall in demand for machine 
tools arising out of the general problem 
of under utilisation of capacity in the 
Engineering Industry for the last two to 
three years, the off take of the products 
of in l ~tan Machine Tools has not 
been satisfactory. Consequently, the 
Company had to carry a large stock of 
machine tools. In order to avoid fur-
ther accumulation of stocks, the Com-
pany had also to restrict production. 
This situation resulted in a loss to the 

Company in its machine tool manufac-
turing operations. 

(c) On tho Board of Directors of 
Hindustan Machine Tools, the Compauy 
has four non-official Directors two of 
whom are senior executives from the 
private sector. 

( d) Does not arise. 

ISSUE OF LICENCES To BIRLA AND TATA 
GROUPS POR STARTINO INDUSTalBS 

• 1572. SHRI SHIV A CHANDRA 
JHA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY A ~ 

be pleased to state : 

(a) whether it is a fact that the 
Birla and Tata groups have applied for 
licences, within the last two months, for 
starting industries; 

(b) if so, for how many and for 
which industries, separately; and 

(c) the response of Government to 
those applications? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI A. F. AHMED) : (u) to (c). 
Three applications for setting up of New 
Industrial Undertakings have been re-
ceived during the last two months 
(March and April, 1970) from com-
panies belonging to the BirJa Group; 
none has boen received from the Tata 
Gr~ u  of ~om ani s  The three appli-
cations received from the Birla Group 
relate to manufacture of certain chemi-
cals, gear  cutting tools and cotton seed 
and other edible oils and cakes. Those 
applications are under examination in 
the light of the changel in liceusiD, 
policy announced recently. 

DISPLAY OP RESERVATION CH.un ON 
RAIILWAY PLATPORMS 

*1573. SHRI N. SHIVAPPA: 

SHRI G. Y. KRISHNAN: 

Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that the 
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lists showing reservations of 2-tier and 
3-tier Sleeping berths and Third aus 
sitting accommodation are not displayed 
on the platforms befOre the trains enter 
the platforms and are also not legibly 
written or typed when displayed: 

(b) if so, the steps proposed to be 
taken in the matter; and 

(c) whether Government are cOIISi-
dering any proposal to c9tablish Com-
plaint Cells in this regard on important 
Railway Stlltions? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (:1) and (b). Ins-
tructions exist that lists showing reser-
vations in all c a~s s of accommodation 
should be legiblty written or typed and 
should displayed prominently on the 
platform well in advance of the sche-
duled departure of the train. These 
instructions arc generally being followed 
by Railways. The position will be re-
viewed further with a view to ensuring 
strict compliance. 

(c) No, Sir. There are, however, 
arrangements for receiving and dealing 
with such complaints. 

TRAVEL BY RAil. OFFICERS' FAMt!Jms 
ON METAL PASSES tN SALOONS 

1574. SHRI LOBO PRABHU : 
Will thc Minisler of RAILWAYS be 
pleased to refer to the reply given to 
Starred Question No. 864 on the 7th 
April, 1970 regarding grant of full Tra-
velling and Daily Allowances to Officers 
using Railway Saloons and state: 

(a) the considerations which weighed 
with the Railway Board in permitting 
Railway Officers to take with them their 
families including dependeDt children 
while travelling on Metal Passes and 
also using the Saloons caDed as lnspec-
tion-Carriages; 

(b) whether in addition to the family, 
the Railway Officers can Caf'ry a num-
ber of servants free besides the Atten-
dant detailed on duty and, if so, the 
reasons therefor; 

(c) whether these Railway Officer. 
also get a number of Privilege Pa_ 
and P.T.Os. and, if so. the number 
thereof; 

(d) whether in view of the present 
shortage of accommodation in trains in 
almost all the Classes and the mounting 
rise in the number of such Officers, the 
Railway Board would consider the desir-
ability of reducing the number of Pri-
vilege Passes and P.T.Os. and also with-
drawing the facility of free travel by 
the families and domestic servants on 
Metal Passes and in Saloons; and 

(e) if not, the reasons therefor '? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (e). The 
travel concessions to various classes of 
Railway servants as they stand today arc 
the product of a century old evolutio-
nary process since the inception of the 
Railways themselves. This privilege of 
railway servants is in consonance with 
international practice on railways and 
indeed in other transport undertakings 
like the airlines, shipping companies, 
roadways, etc. 

2. In the background of Ihis tradition, 
travel concessions to railway servants 
have formed almost a part of their sc'r-
vice conditions and as such,  organisa-
tions of railway servants look upon this 
as a matter of right and arc very sensi-
tive about any question of modification 
of this concesSion to their disadvantage. 

3. The character of the duties of a 
8"zelted Railway officer is such that he 
has to travel on railways frequently on 
duty.. For this purpose, a metal pass 
is issued to each gazetted railway officer, 
which he can use only for duty journeys. 
It entitles its holder to travel on duty 
in thc ordinary train service or in an 
I nspection Carriage and covers the 
officer's family and two attendants in 
Ul class. 

4. The Railway officers have to be 
out on line on field inspection duty 
frequently and have to tour extensively 
in areas under their jurisdiction. These 
tours are undertaken by them on duty 
solely in the interest of railway work-
ing, particularly for ensuring mainte-
nance of safety standlllds of all inataUa-
lions, permanent way etc. It, therefOR, 
becomes IIIICCIIIU}' to permit omcen to 
take their families and servauts with 
them OD duty journeys, it tbey 50 desire, 
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as they have to spend sometimes many 
days at a stretch at out-stations during 
enquiries and line inspections and at 
places where there is no facility for 
hoarding and lodging. Thus. the use 
of inspection carriages by Railway Offi-
cers is a necessity particularly at places 
where no Rest Room and Catering faci-
lities have been provided. Also this 
privilege has been in vogue from ~  

time Railways started running in the 
country. 

5. For non-duty journeys. Railway 
Offic-ers arc entitled to privilege passes 
and Privilege Ticket Orders at prescrib-
ed scales viz. 6 sets of passes and 6 sets 
of privilege ticket orders per annum. 

6. Government look upon the grant 
of travel concessions to Railway ser-
vants not as a loss. but as something to 
which  they are legitimately entitled to. 
If they lIre deprived of anv of their 
existing privileges. there is no doubt that 
this would resull in considerable amount 
of frustration at a time when their con-
tinued enthusiasm and loyulty are so 
necessary to enable the nation to fulfil 
its task in the transportation field. 

7. As this House have already been 
informed, the whole question of the use 
of I nspcction Carriages is being re-exa-
mined with a view to restricting it to 
minimum compatible with essential 
needs. 

CASE REGISTERED BY C.B.1. AGAINST 

SHRI RAMNATH GOI!NKA 

"1575. SHRI RABI RAY: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
C.B.1. registered a case against Shri 
Ramnath Goenka on the 14th .February, 
1970; 

(h) if so. the t~ils thereof: and 

(c) what steps Government have 
taken in the matter? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (8) to (c). 

The C.B.I. have reJistered a calC OD the 
-14th February, 1970 against Shri Ram-
nath Goenka under Section 1208 (Cri-
minal conspiracy), read with Section 
409 (criminal breach of trust) and 
477A (falsification of accounts) of the 
Indian Penal Co ~  
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LICENSING OF NEW FACTORIES FOR 
PRODUCING CONCRETE FROM FLy-ASH 

*1578. SHRI HIMATSINGKA: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether a Madras factory is 
producing cellular concrete from fly-ash 
(waste material) produced at the Power 
Stations in the country; 

(b) the total annual production of 
this waste material at different Power 
Stations and how far it will be utilised 
by the said Madras factory for produc-
tion; and 

(c) whether some more factories to 
produce such concrete are proposed to 
be licenced and if so, the details of the 
proposal and the steps taken in this 
regard so far? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) The fac-
tory is expected to go into production by 
the end of 1970. 

(b) The present annual production of 
fly ash at different powit' atations is of 
the order of 3.5 million tonnes which 
may increlllC to the level of 8 million 
tonnes per annum in near future. The 
s~ consumption of By ash by 

this factory will be about 1 lakh tonnes 
per annum. 

(c) As this is not one of the sche-
duled industries, it is not subject to 
licensing. 

LOAN TO ENGINEERS FOR SETTING UP 
INDUSTRIES 

• 1579. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether it is a fact that there is 
a scheme under which an unemployed 
Engineer can get, without any security, 
Rs. 2 lakhs from Government for set-
ting up II plant on the basis of hire-
purchase system; 

(h) if so, the salient features of the 
scheme; 

(c) the numher of unemployed Engi-
neers who have availed of this facility, 
State-wise; and 

(d) the number of unemployed 
Engineers, State-wise, those requests 
are still pending with Government? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
A scheme for financing craftsmen and 
qualified entrepreneurs was initiated by 
the State Bank of India in July, 1967. 
The amount of accommodation available 
under this scheme to anyone entrepre-
neur is restricted to Rs. two lakhs; 
where more than one qualified entrepre-
neur is associated with the project, the 
limit can be raised to Rs. three laths. 
An entrepreneur who has a worthwhile 
project and possesses experience and/ 
or technical know-how, integrity and 
ability to make the enterprise work suc-
cessfully is eligible for assistance under 
this scheme. No security is insisted 
upon but the entrepreneur has to  hypo-
thecate the asseb proposed to be acquir-
ed from the loan. 

(c) and (d). The information is be-
ing collected and will be laid on the 
Table of the House. 
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CLAsH BEnvEEN GANOMBN AND PEa-
SONNEL OF R.P.F. AT BURDWAN 

(b) and (c). Do not arile. 

PUlI.CHASES FROM INDUSTRIAL UNITS BY 
*1580. SHRI RAM KISHAN STATES 

GUPTA: 

SHRI RAGHUVIR SINGH 
SHASTRI : 

Will the ini~t r of RAILWAYS 
be pleased to state : 

(a) whether it is a fact that several 
Railway Gangmen were killed and in-
jured in a clash between Gangmen and 
the Railway Protection Force persolllJel 
at Burdwan Railway Station on the 15th 
April, 1970; 

(b) if so, the number of persons 
killed and injured; and 

(c) whether the matter has been in-
vestigated into? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes, Sir. 

(b) 2 Gangmen were killed. 29 Gang-
men and 4 members of the Railway 
Protection Fo'rcc sustained injuries. 

(c) On the complaints filed by an 
Assistant Diesel Driver, Burdwan, and 
a Sub-Inspector of the R.P.F., Burdwan, 
two cases have been registered by the 
Police and the C.I.D., West Bengal are 
conducting the investigations. 

ASBESTOS PLANT IN MADHYA PRADESII 

*1581. SHRI G. C. DIXIT: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) wbether there is any proposal to 
set up a plant for the production of 
asbestos in Madhya Pradesh; 

(b) if so, tbe main features of the 
proposal and the location of the pro-
posed Plant; and 

(c) the estimated cost thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No, Sir. 

·1582. SHRI VIRENDRA KUMAR 
SHAH: Will the Minister of INDUS-
TRIAL DEVELOPMENT, !NTER-
NAL TRADE AND COMPANY 
AFFAIRS be pleased to state : 

(a) whether he is aware that some 
State Governments given preferences 
to industrial units in their respective 
States while making purchases on State 
account; 

(b) if so, the names of the State 
Governments which give such prefe-
~ nc s and the extent of such prefe-
rences; 

(c) whether Government will obtain 
a II the necessary details from the vari-
ous State Governments and furnish 
them to the House; and 

( d) the stand of the Central Govern-
ment with regard to giving such prefe-
renres? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) to (d). 
Government is aware that some State 
Governments give preference to Indus-
trial units in their respective States 
while making purchases on State 
account. Government is considering 
the position arising from such Iystem 
practised by the State Govel1llDODts. 
Details of preferences accorded by the 
State Governments are being collected 
and will be placed on the Table of the 
House. 

RI!OISTRAlION WITH ELECTION CoM-
MISSION OF POlATICAL PARTII!S TO CON-

TEST ELECTIONS 

"1583. SHRI JUGAL MONDAL: 
Will the Minister of LAW AND 
SOCIAL WELFARE be pleued to 
slate : 

(a) whether Government have ,iDee 
considered the ro~ to make a law 
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under which all political parties will 
have to get themselves registered with 
the Election Commission to contest 
electiuns in the country; and 

(h) if so, the decision taken in this 
regard? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): (a) The Government has 
no such proposal under consideration. 

(b) Does not arise. 

SHORTAGE 01' TYRES AND TUBES 

'1584. SHRI ARJUN SINGH 
BHADORIA: 

SHRI K. N. PANDEY: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
he pleased  to slate: 

(a) whether it is a fact that the 
production of all kinds of tyres and 
tuhes in the cnuntrv is far below the 
normal requirements resulting in acute 
shortage of the  commodify; 

(b) whether it is due to the fact that 
the production of rubher in the country 
has heen cxtremdy slow; and 

(c) iI' so, whether Government have 
investigated the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) No, Sir. 

(b) and (c). Do not arise. 

RAISING OF RESOllRCES TO MEET RAIL-
WAY TARGLTS FOR 1973-74 

·15R5. SHRI R. K. AMIN: Will 
the Minister of RAILWAYS be pleased 
to st~t  : 

(a) whether it is a fact that the 
targets sat for 1973-74 for 265 million 
tonnes of freight traffic and 2700 
million originating passengers have been 
finally accepted by him; 

(b) if so, the financial invelltmlnt 
required to achieve these tarlets: and 

(c) the manner of raising these 
'resources in each year? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The total origi-
nating freight traffic anticipated in 
1973-74 is about 265 million tonnes. 
The estimated increase in non-suburban 
passenger traffic during the Fourth Plan 
period is 23 %. However the funds 
alloted to the Railways are sufficient to 
cater for only 265 million tonnes of 
originating traffic in 1973-74 and 20% 
in<.Tease in non-suburban passenger tra-
ffic over the Plan period, These targets 
have heen accepted suhject, however, to 
their being reviewed periodically in con-
sultation with the Planning Commission 
and the Economic Ministries concerned, 
so as to make timely adjustments. 

(h) The total outlay provided in the 
Plan for the Railways is Rs. 1525 
crores. 

(c) The Fourth Plan for the Rail-
ways has heen approved on the under-
standing that, out of the total expendi-
ture of Rs. 1525 crores, Rs. 585 crores 
will be made available from the General 
Resources and the balance Rs. 940 
crores will be found by the Railways 
themselves. This is inclusive of Rs. 525 
crores from the Railways' contribution 
towards the Depfeciation Reserve Fund 
during the Plan period. Within this 
broad framework, allocations are pro-
posed from year to year depend ins upon 
the availability of resources and the 
requirements. 

However in view of the present strin-
gent position of Railway finances, the 
extent to which funds can he found 
from Railways' resources is being re-
appraised. 

EXPORT OF STEEL TO' DEVELOPINO 
COUNTRIES 

*1586. SHRI VALMIKI CHOU· 
DHARY: Will the Minister of STEEL 
AND HEAVY ENGINEERING be 
pleased to state : 

(a) whether it is a fact that Govern-
ment are considering to maintain export 
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of primary steel-semil, billets, and pi, 
iron-to developing countries even at 
the co~t of inte'rnal demands; 

(b) if so. the details thereof; and 

(c) the names of countries from 
which pressing demands for these items 
have been reeieved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL & 
HEAVY ENGINEERING (SHRI K. C. 
PANT): (a) and (b). Government's 
policy is to regulate the expprts of pig 
iron, semi finished steel or finished steel 
so as to strike a rational balance bet· 
ween the domestic demand. the earnings 
of foreign cl{change through exports, 
and the maintenancc of cordial econo-
mic relations particularly with neigh 
bouring friendly developing countries. 

(c) The largest demand at present 
for Indian pig iron and ingots is from 
Japan. There arc demands for billet, 
from several countries including Nepal, 
Ceylon. Thailand. Mouritiuli and Iran. 

ASIlRAM ~  IN Sl.UF.S 

':. 1587. SHRI BENI SHANKER 
SHARMA: Will the Minister of LAW 
AND SOCIAL WELFARE be pleased 
to slalc: 

(a) whether it is a fact that the 
cost of construction of Ashram Schools. 
run by certain Statcs under Centrally 
aided programmes, is very high as com-
pared to other traditional schools and as 
a result of this many of the States are 
unable to have more schools of this 
type; 

(b) if so. the reasons thereof; and 

(c) the details of these schools in 
different States? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE [DR. (SHRIMATI) PHUL-
RENU GUHAl: (a) and (b). Th 
Ashram type of schools specially set up 
for the Scheduled Tribe children are 
residential school, with vocational bias. 
The inmates are provided free board 

and lodging, uca~on and medical facio 
litils. Therefore, the cost of eatlblilh· 
ment and running of I.shram schools 
is more than that of other ordinary 
schools. Ashram schools are set up 
under the State sector programme by the 
State Governments/Union Territory Ad· 
mini!ltrations depending upon the avail· 
ability of funds. 

(e) The information has been called 
from the State Governments/Union 
Territory Administrations and will be 
laid on the Table of the House as soon 
as it is received. 

IMPROVEMENT IN SETTrNO UP NEW 

INDUSTRIAL CoNCERNS 

.:. 1588. SHRI S. R. DAMANI: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL 
fRADE AND COMPANY AFFAIRS 
>.:: pleased to state: 

(a) whether there has heen any 
visible imrrovement in the coming up 
of new industrial c 'ncerns since the 
announcement of the new policy; and 

(b) if so, in what industries this is 
noticed and how many partics have 
approached Government for issuing 
licences and the action taken thereon? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
rRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
The new Licensing Policy was announc· 
ed only on I R-2-1970. It is too early 
to make an assessment of the impact of 
the new policy on the establishment of 
new industrial concerns. However, 
dl.-ting the last two months after the 
announcement of the new Licen.inl 
Policy (viz. March & April 1970), 123 
applications were received for setting 
up of New Industrial Undertakiop. 
rhese applications were for industries 
~uc  as Automobile Tyres -& Tu,,". 
Paper, and Pulp, Supr. Tractors and 
Agricultural Equipment., Marine Diesel 
Engine., Ammonium Sulphate, Caustic 
Soda, Vanaspati etc. During the COITel. 
pondiDl period in 1969, the number of 
such applications was 98. 
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SHoaT SUPPLY OP SwEET 01I. TANK: 
WAGONS AT RAlcauR (Sount: CENTRAL 

RAILWAY) 

·1589. SHRI S. A. AGADI: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that sweet 
oil tank wagons are in short supply at 
Raichur on the South-Central Railway; 

(b) if so, what action has been taken 
in the matter; 

(c) what is the average monthly de-
mand and supply of these wagons since 
last one year; and 

(d) the action taken for meeting the 
demand of the exporters of sweet oil 7 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) During the peak 
season, some delay occurs in meeting 
the indents for despatch of sweet oil 
tanks but the demand is met in full over 
a period. 

(b) Assistance is gWen from the pet-
roleum tanks wagon fleet to meet the 
peak demand. 

(c) The average monthly demand at 
Raichur during the year t 969-70 was 
53, the minimum demand being 19 and 
the maximum 81. The demands were 
met almost fully. 

(d) The following action is taken 
for meeting the demand of exporters of 
sweet oil:-

(i) Continued efforts are made to 
maximise utilisation of the 
available tank wagon fleet. 

(ii) Co-ope£ation of the trade is 
requested in reducing heavy 
delention to loaded lank 
wagons at the destination 
awaiting release. 

(iii) Tank wagons from other areas 
are supplied to the extent 
feaSible. 

(Iv) The sweet oil tank wagon 
fleet is supplemented by pet-
roleum tank wagon which 
after' cleaning are used for 
despatch of veaetable oil. 

f\') ExpOrt traffic in vegetable oil 
is also given higher priority. 

LIVING CONDmONS 0. Hn.LY TluBES 
AND SCHEDULED liaBES 0. fbLLY 

AREAS OP TAMn. NADU 

·1590. SHRI K. RAMANI: Will 
the Ministe£ of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) wbether the attention of Govern-
ment has been drawn 10 the worst 
living conditions af the Hilly Iribes and 
Scheduled Tribes belonging to Valayar 
Forest and Thalavadi hills of Coimba-
lore District in Tamil Nadu; 

(b) if so, the action taken by Gov-
ernment to improve their living condi-
tions by giving land, drinking water faci-
lities and work to the unemployed; and 

(c) if no action has been taken in 
the matter, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATI) 
PHULRENU GUHA): (a) to (c). 
The infdrmation has been called for 
from the State Government and will be 
laid on the Table of the Sabha when 
received. 

RECRUITMENT OF ENGINEERS nt:ROUOH 

U.P.S.c. 

9291. SHRJ S. D. SOMASUNDA-
RAM: Will the Minister of RAILWAYS 
he plca<ed to state : 

(a) whether it is a fact that the 
U.P.S.C. is recruiting Engineers for the 
Central Services Class II who have ob-
tained less than 40 per cent and 30 per 
cent marks; 

(b) if so, whether Government consi-
der that those Engineers who have ob-
tllined lesa than 50 per cent marks in 
the U.P.S.C. examination are not meri-
torious and weill-qualified; and 

(c) whether Government propose to 
reduce the percentage of direct recruit-
ment of the Central Engineering Ser-
vices Class I and abolish altopther the 
Central Engineering Services Cas D 
since low calibre caiididates come ill, 
due to mass recruitment? 
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THE P4INISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). Pre-
sumably the Hon'ble Member is refer-
ring to reci'uitment of Engineers to cer-
lain Central Services/pOsts, Oass II, by 
t he method of Competitive examinations 
conducted by the Union Public Service 
Commission. The Rules for these exa' 
minations lay down that the Commission 
have discretion to fix qualifying marks 
in any or all the subjects of the Exa-
mination. Such qualifying marks pres-
cribed by the U.P.S.C. for these s r ic ~ 

from time to time are treated as confi-
dential by the Commission. This being 
so, Government are not in a position to 
express any opinion in this regard. 

(c) There is no proposal to reduce 
the percentage of recruitment to Central 
Engineering Service Class I. There is, 
however, a proposal under consideratio,l 
to stop direct recruitment to Central 
Engineering Service Class II and Central 
Electrical Engineering Service Class II 
on considerations other than on account 
of alleged low calibre of candidates. 

HARASSMENT or HARI.JA'IS IN 

PUNJAB 

9292. SHRI BABURAO PATEL: 
Will the Minister of LAW AND 
SOCIAL WELFARE he pleased to 
state: 

(a) whether a study team of the 
Punjab Pradesh Congress Committee 
visited Shahidgarh village near Patiala 
some time ago to study the condition., 
of Harijans living there.; 

(b) if so, the salient details of their 
findings; 

(c) whether it is a fact that the 
police there act as "Silent spectators", 
when Harij ans are subjected to all IOrts 
of harassment; and 

(d) if so, the steps taken by the 
Union Government to ameliorate the 
sufferings of the Harijans in these areas 
and if no steps have been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATI) 

PHULRBOU GURA): <a) to (d). 
The Slate Government have been 
lddressed in the matter. Their reply IS 
awaited. 

DEMAND AND PRODUCTION OF ScOOTERS 

9293. SHR,I BABURAO PATEL: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) the total annual demand for 
scooters during the last three years; 

(b) the total number of Scooters 
manuf actlB'ed annually during the last 
three years, market-wise with names of 
manufacturers: 

(c) the total of advance orders 
booked with dealers, make-wise and the 
amount of advance money taken against 
them; 

(d) the names of manufacturers who 
have sought permission to increase .pro-
duction and to what extent aDd the 
reasons why the sanction has been delay-
ed in each case; 

(e) whether it is a fact that licences 
to import some essential parts like the 
carburettor etc. are Dot given to the 
manufacturers thus crippling production; 
and 

(f) the justification for a factory in 
public sector when the expansion possi-
ble in present private sector is Dot per-
mitted ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a)" No infor. 
mation is available about the precise 
demand for scooters during each of the 
last three years. 

However, the extent of demand for 
scooters during the last 3 yean can be 
gauged from the following figures of 
orders pending with the various dealers 
of scooters in the counti'y :-

Dale Pending  Orders 
31st March, 1967 about 1,86,000 

31st March, 1968 about 2,05,000 
31st March, 1969 about 2,19,000 
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(b) The total number of ICOOten yean, make-wise with nama of mlDu-
manufactured during the last three facturen is al under :_ 

s. Name of the firm Production 
No. 1967-68 1968-69 1969-70 
-------------------------------------
1. MIS Enfield Indin Ltd .. Madras (Fan· 

tabulus) 
2. MIS Automobile products of India. 

Ltd., Bombay (Lambretta) 
3. M/S.Bajaj Auto Ltd.. Poona (Verl'a) 
4. MIS Escorts Ltd., Faridabad (I j-

dool) 
TOTAL: 

(c) The number of o'rders for scoo-
ters pending with the various dealers in 
the country as on the 31st March. 1970 
is as under-

Lamhrettn 
~ a 

Fantablllus 
Raidnol 

X4.XX3 

i .76,9lJ 

c li~i lr  

S'lk (If i ~sc scoo-
"."'r", (\11 commCI"-
~ll bw is ha,,: not 

~  <:: :I:,tcd. 
-------_._._."---- -----._--, 
Unde'r the provisions of the Scooters' 

(Distribu!ion and Sale) Control Order. 
1960, each order for a scooter is re-
quired to be supported hy a Post Office 
Security Deposit Amount of Rs. 250'-. 

(d) In response to the Public Notic:e 
issued on 24th October, 11J69 inviting 
applications for the grant of industrial 
licences for the manufacture of scooters 
based on indigenous designs and mate-
'rials, Messrs. Bajaj Auto Ltd. and 
Messrs. Automohile Products of Indin 
Ltd. have applied for expnnsion of their 
capacity for the manufacture of scooters 
(including three wheeler,) to 1,00,000 
and 60,000 nos. per annum respectively. 
Applications of these firms are being 
considered  along witb similar applica-
tinns received lTom other parties in 
response to the Public Notice. 

(el No, Sir. 
(f) In order to hring about a better 

Italanee between demand and supply and 

to create healthy competition, Govern· 
ment have decided to set up a project 
in the public sector for the manufacture 
of &cooters. 

C.B.I. CASE AGAINST MI s. ASIAN 
CABLES 

9294·. SHIll BABURAO PATEL: 
Will the ini~t r of INDUSTRIAL 

850 

14,842 
:7,724 

581 

17,909 
21,119 

289 

22,466 
29,299 
192 

33,416  39,609 52,246 

DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be plcased to state: 

(a) whether it is a fact that accord-
ing to the C.B.I. there is a prima facie 
case for obtaining licences in excess of 
their requirements against Mis. Asian 
Cables and 13 other firms; 

(b) if so. the names of these firms 
'!Dd the amount of eXc.!ss involved in 
each case with nature of article, quality 
"nd value; 

(e) whether it is a fact that allega-
lions have been made ngainst the Direc-
tor General of Technical Development 
nnd other Officers of his Ministry that 
they conspired with the fourteen firms 
to give them excessive supplies which 
were sold in the black market and huge 
illegitimate profits were made: 

(d) if so. the names of those who 
accused these persons and the steps 
taken to investigate the charges: and 

(e) if no investigation has been made 
in the matter the reasons therefor '! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE ANn COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) to (e). 
The allegations of misuse of imported 
raw materials by Mis. Asian Cables and 
some other firms in the Cable Industry 
are still under investigation by C.B.I., 
whose report is awaited. 

INDUSTRIES IN MADHYA PRADESH 

9295. SHRI BABURAO PATEL: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
he pleased to atate : 

(a) the particulars of new industries 
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started in Madhya Pradesh during the 
last three years and the amount of capi-
tal invested in them; 

(b) the number and value of labour 
cmployed in the ahove industries year 
wbe: and 

(c) the number and nature of new 
big and small industries proposed for 
th,lt State in public and private sectors 
in the Fourth Five Year Plan with the 
total capital investment? 

THE MINISTER OF INDUSTRIAl. 
11EVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) to (c). 
The required information is being col-
lected and will bo laid on the Table of 
the House. 

DEVELOPMENT OF SMALL SCALE 

INDUSTRIES 

9296. SHRI HABURAO PATEL: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AN)) COMPANY AFFAIRS 
be l a ~  to state: 

(a) the cxact increase in the number 
of small se,de industries during the three 
years ending 1969 and their gross output 
in rupee, in 1966 anll 1969; 

I b) the number of small scale indus-
tries which have gone out of business or 
are surviving with great difficulties 
because of some shortage or other 
during the last three years; and 

I c) the practical steps taken by Gov_ 
ernment to help the small scale indus-
trics anll increase their production? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
'J RADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) The num-
bcr of registered units during 3 year.; 
cnding 1969 increased by 53,000, the 
number being I. 71.240 at the end of 
1969. The ro~s output of small scale 
industries is estimated to have inereascll 
from Rs. 3017 crores in 1966 to Rs. 
3670 crores in 1969. 

(b) and ( c). Since tbr; small scale 
sector is a "free" sector, the exact num-

b;!r of units which have gone out of 
business or are surviving with di1Iicul-
ty is not known. The Government are 
),\Jwever taking every practicahle steps 
to help small scale units in respect 
of supply of scarce raw materials. 
cr i~ facilities, procurement of machin-
ery etc. to enable them to increase their 
prolluction. 

PARTll'IPATION IN EQUITY SHAIlB 

CAPITAL OF SALEM STEEL PLANT 

9297. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of 
STEEL AND HEAVY ENGINEBRING 
be pleased to stale: 

(a) whethc..'I' the Tamil Nadu Chief 
Minister has represented to the Prime 
Minister that the Tamil Nadu Govern-
ment should be allowed to participate 
in the equity share capital of the Salem 
Steel Plant; 

(b) if so. whether Government have 
,inee eonsillcrcd this matter and, if so, 
the rc,ult thereof; 

(c) whether similar request h)lS been 
millie hy any other State Government; 
and 

(d) if SIl. the details thereof? 

THE DEPUTY MINISTER IN mE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFf QURESHI): (a) Yes, Sir. 

(b) Thc matter is still under Govern-
ment's consideration. 

Ie) No, SiT. Prime Minister has not 
received 'lich a request fr"m any other 
State. 

(d) Does not arise. 

ALLOTMENT OF SCOOTERS TO GOVERN-

MENT EMPLOVEES 

9298. SHRI S. D. SOMASllNDA-
RAM: Will the Minister of INDUS-
TRIAL DEVELOPMENT. INTERNAL 
TRADE AN)) COMPANY AFFAIRS 
be pleased to refer to the reply liveD 
to Unstarred Question No. 6239 OD the 
14th April, 1970 and state : 

( a) whether it is a fact that Oftlc:ers 
cngagell predominantly on field duties 
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are treated at pai' with the Medical 
Officers and personal staff attached to 
the Officers of the statUs df. Joint Secre-
tary and above, in the matter of allot-
ment of Scooters; and 

(b) whether it is alSO a fact that 
different seniority lists are maintained 
in the case of Medical Officers and 
personal staff attached to Officers of the 
status of Joint Sect-etary and above, 
while no separate list is maintained in 
respect of Officers engaged predomi-
nantly on field duties and, if so, the 
reasons therefor and the details tbereof? 

THE MINISTER OF INDUSTRiAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRl F. A. AHMED) : (a) and (b). 
Applications received from Government 
Officers for allotment of scooters from 
out of the Central Government quota 
are sorted out and arranged in chrono-
logical order in seven different categories 
according to the nature of their duties 
and pay drawn by them. These cate-
gories include inter alia (i) Field Duty 
Officers drawing basic pay between 
Rs. 500/ - and Rs. 899/ _ (ii) Field 
Duty Officers drawing basic pay between 
Rs. 300/- and Rs. 49W- (iii) Medical 
Officers and (iv) Personal Staff attached 
to officers of the status of Joint Secre-
tary and above. A separate quota has 
been fixed for each category and every 
quarter allotment is made to officers in 
each category upto the quota eai'marked 
for that category. 

PRODUCTION CAPACITY OF NEW STEEL 
PLANTS AT SALEM, VlSAltHAPATNAM 

.\ND HOSPET 

9299. SHRI ESWARA REDDY: 
Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: I' '1'. 

(a) whether any tentative estimates 
have been made with regard to the 
proposed steel' plants at salem, Visakha-
patnam and l-Il>spet: 

(b) if so, the details thereof; and 

(c) what are the types of products 
to be made at these steel plants and what 

is the estimated production capacity of 
each of these plants? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFI QURESHI): (a) to (c). De-
tails of the cost, the product-mix and 
the capacity of each of the proposed 
new steel plants will be known only 
after the feasibility Repo'rt for each of 
them is prepared. 

EXPANSION OF BARODA STATION 
(WESTERN RAILWAY) 

9300. SHRI NARENDRA SINGH 
MAHIDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether his Ministry is aware 
that the need for having an additional 
Platform and opening up of the westem 
side of Baroda station on the Western 
Railway, has been acutely felt since 
long, while at present only eastern side 
is open; 

(h) whether there is considerable 
development of Baroda city on the wes-
tern side of the Railway station and II 

number of housing societies have built 
up houses and new ones are coming up; 

(c) whether there is heavy rush of 
passenger traffic on one side of the 
station, which creates congestion for 
both passenger and vehicular traffic: 
and 

(d) whether plans and estimates for 
the expansion of Baroda· Station have 
been prepared and, if so, whether the 
station would be expanded before the 
electrification is done? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. In respect 
of providing additional platform only. 

(b) There is alround development in 
Baroda city. 

(c) No. 
(d) Plans are under finaIisation for 

provision of additional facilities at the 
station. The actual implementation of 
the proposals would depend on the tra-
ffic justification and availability ot funds. 
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CLOS111U;;S OF CoMPANIES 'IN GuJAlU.T 

9301. SHRI NARENDA SINGH 
MAHIDA : Will the Minister of 
INDUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be pleased to state: 

(a) the number of Companies func-
tioning in Gujarat till date; 

(b) the number of new companies 
set up during 1969-70; 

(c) the number of Companies Jiqui-
uilted during the last three years; and 

(d) the total investments made by all 
the aforesaid companies? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) One 
thousand two hundred and twenty-four 
companies limited by shares and regis-
tered unuer the Companies Act, were 
at work as on 31-3-1970 in Gujarat 
State. 

(b) During the year 1969-70, one 
hundred and forty-four companies 
limitcu by shares were registered under 
the Companies Act, in this State. 

(c) Eighty-one companies were re-
porteu during the last 3 years viz .• 1967-
68, 1968-69 and 1969-70 to have ceased 
functioning in the state. 

( d) The total assets of companies at 
work as on 31st March, 1969 in Gujarat 
Slate are estimated at Rs. 998.8 crores. 

The authorised capital of companies 
registered in 1969-70 amounted to 
Rs. 21.0 erores. 

The paid up capital of companies 
which ceased to function uunng the 
years 1967-68 to 1969-70 amounted to 
Rs. 1.32 crores. 

SETTINO UP OF A TRACTOR FACTORY IN 

Gl1JAlU.T 

9302. SHRI NARENDRA SINGH 
MAHlDA : Will the Minister of 
INDl1SfRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be pleased 10 state: 

(a) whether a final decision has since 

been taken to set up a Tractor factory 
in Gujarat; 

(b) if so, the location thereof; IIIId 

( c) whether this will be in public 
sector? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No pro-
posal for setting up a tractor factory in 
Gujarat has been under the considera-
tion of Government. The question of 
a final decision in this regard does not, 
therefore, arise. 

(b) and (c). Do not arise. 

ALLOTMENT OF IRON AND STEEL TO 

GUJARAT 

9303. SHRI NARENDRA SINGH 
MAHIDA : Will the Minister of 
STEEL AND HEAVY ENGINEERING 
he pleased to state the total quantity of 
iron and steel allotted for Gujarat 
during 1968-69 and 1969-70, separa-
tely? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOim. 
SHAFf QURESHI) : The allocation of 
steel to Gujarat State "for the year 1968-
69 and 1969-70 is as follows:-

III' Sheets 
(thinner than 
2tJG.) 
439 
822 

G.P 
Sheet. 

C'OQ 
901 

G.C 
Sheds 

771 
2373 
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INHUMAN TREATMENT Of INMATES OF 

KASTURUA HOME, LAJPAT NAGAR, 

NEW DELIlI 

9306. SHRI B. K. DAS CHOW-
DHURY: Will the Minister of LAW 
AND SOCIAL WELFARE he pleasod 
10 state: 

(a) whether il is a fact that the 
inmates of the Kasturha HOOle, Lajpat 
Nagar. New Delhi. arc often treated in-
humanly by the Management of the 
Home; 

(b) whether it is also a fact that the 
Chowkidar of the said Home very 
recently even manhandled some of the 
inmates in collusion with the sta1f of the 
Management; and 

(c:) if MI. the action taken by Oover1l-
ml"nt to stop such maltreatOlent to the. 
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iII-fated displaced persons in distressed 
position? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) No, Sir. 

(b) and (c). No, Sir. There has 
been no case of manhandling or mal-
treatment of the inmates of the Home 
by the management in the 'recent past. 
However, for the enforcement of the 
rules a chowkidar on duty had to bring 
back an inmate to the Home who tried 
to sneak out of the premises without 
permission. 

MEASURES FOR PRISON REFORMS 

9307. SHRI N. K. SOMANI: 
SHRI S. K. TAPURIAH : 

Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to 
slale: 

(a) whether .. Government are iCOn-
templating any measures for ~ison re-
forms and amending laws relating to 
correctional services; 

(b) if so, the broad outlines of the 
same; and 

(c) when some legislation is likely 
to be introduced in Parliament in this 
respect? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) to (c). The sub-
ject of prison reforms belongs to sphere 
of responsibility of the State Govern-
'llents. The Central Government 
through the Central Advisory Board on 
Correctional Services guides State Gov-
ernment on changes required in the con-
cerned prison legislations from time to 
lime. At present th«e is no proposal 
to amend tbe existing legislation on the 
subject. 

PRINTING OF HEAL1H WARNING ON 

CIGARETTS PACXBTS 

9308. SHRI YASHPAL SINGH: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether cigarette manufacturers 
have been requested to print a bealth 
warning on cigarette packets; 

(b) if so, wbat is their reaction; aad 

(c) whether any legislation on the 
subject is contemplated? 

THE MINISTER OF INDUSTRIAL 
~ INTERNAL 

TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No, Sir, 

(b) Does not arise. 

ec) No, Sir. 

INDIA'S STEEL INDUSTRY 

93()l). SHRI RAJ DEO SINGH 
Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased 
to state: 

( a) whether it is a fact that India', 
Steel Industry is more than 50 years old 
and by now sufficient expertise must 
ha\e been achieved; 

(b) if so. the reasons why foreign 
collaboration is being sought now and 
then; and 

(c) whether the dictum "Country', 
problems must be solved by its own 
people" is not worth adoptin& in view 
of a large number of unemployed 
Engineers in the country? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO, 
SHAFI QURESHI): (a) to (c). Yes, 
Sir. A good deal of experlise bas been 
achieved, but that does not mean that 
there are no gaps in the know--bow, or 
that there i~ no need to keep in touch 
with the latest lo m nl~ in steel 
technology by suitable agreements with 
foreign parties who have attained profi-
ciency in certain lines. The new steel 
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plants are proposed to be manned en-
tirely by Indian personnel and planned 
and engineered by Indian experts. There 
is no proposal for any foreign collabora-
tion in regard to any of the new plants, 
but the Indian consultancy organisations 
have been allowed to fill in the gaps in 
their know-how and to keep abreast of 
the latest developments by agreements 
with competent parties. 

MEMORANDUM SUBMITTED TO PRIME 

MINISTER BY MEMBERS OF LEGIS-

LATIVE ASSEMBLY OF MAHARASHTRA 

9310. SHRI DEORAO PATIL : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to statc : 

(a) whether the Prime Minister has 
received any memorandum from the 
Adivasi Members of the Legislative 
As~ m l  (rom Maharashtra State rc-
garding the Scheduled Castes and Schc-
duled Tribes Orders (Amend.ment) Bill. 
1967 and containing ohjec:ion to Ihe in-
clusion of ncw committee in the Second 
Schedule; and 

(b) if so, Ihe action taken thereof '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. SHRIMATI PHUL-
RENU GUHA) : (a) A memorandum 
regarding the Scheduled Castes and 
Scheduled Trihes Orders (Amendment) 
Bill, J 967. containing ohjecton to inclu-
sion of new communities in the second 
schedule was received. 

(b) The whole que"tion of revision of 
lists of Sched.uled Castes and Scheduled 
Trihes was considered by Ihe Joil1l Com-
mittee of both the Houses of Parliament 
and the report of Ihe Committee is be-
fore the House. 
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ACQUISITION OF LAND POR PRECISION 

INSTRUMENTS FACTORY IN KERALA 

9313. SHRI VISWANATHA 
MENON: 

SHRI A. K. GOPALAN 

SHRI K. RAMANI : 

SHRI P. P. ESTHOSE 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 

TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether any land was acquired by 
the Kerala Government in 1962 by 
using emergency provision. from seve-
ral tenants and the land was handed 
over to the Government of India for 
setting up a precision instruments fac-
tory; 

(b) if so, the total acres of land ac-
quired; 

(c) whether it is also a fact that this 
land has now been handed over by the 
Instruments factory authorities to others; 

(d) if so, to whom the land has been 
handed over and the reasons therefor; 
and 

(e) whether Government. would con-
sider to return the land to ·the original 
owners, if the land is not required for 
selling up the factory? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b) 
In 1962, the Government of Kerala 
acquired 5!l8.22 acres of land at Pal-
ghat. Of this. 5H6.IO acres were hand-
ed o\er in 1966 to Instrumentation 
Limited. a puhlic sector undertaking, for 
establishment of the Mechanical Instru-
ments Plants. 

(c) and (d) It has been decided to 
postpone the implementation of the Pal-
ghat unit of Instrumentation Limited 
during the Fourth Five Year Plan 
period. Accordingly. at the request, of 
the Government of Kerala, the land 
allotted for the Mechanical Instruments 
Plant at Palghat has been leased by the 
Company to the Co-operative Sugar 
Mills, Chittur. for the cultivation of 
'ugarcane suhject to the condition that 
the land would he returned to the Com-
pany when required. The land would 
thus he utili,ed for some useful purpose 
and t he temporary lease would enable 
the society to work economically by in-
creasing its sugarcane supply. 

(e) The whole position with regard 
to the ~ ttin  up of the Mechanical In-
struments Plant at Palghat will be re-
viewed further towar ~ the end of the 
Fourth Plan period. 
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RECOVERY OF RENT FROM STAFF UN-
AUTHORISEDLY OCCUPYING FLATs IN 

RAILWAY COLONY, )(HURDA ROAD 

(SoUTH-EASTERN RA.ILWAY) 

9315. SHRI S. KUNDU: Will the 
Minister of RAILWAYS be pleased to 
refer to the reply given to Unstarred 
Question No. 18 j 6 on the 30th July, 
1968 regarding multi storeyed buildings 
at Khurda Road Railway colony and 
state : 

(a) how much rent Government have 
recovered from the staff who had un-
authorised occupied the flats in the 
Khurda Road Railway Colony of the 
South Eastern Railway; 

. (b) w ~t ~r w i~  realising such penal 
lent, II d.scnmmahon had been made 
among t ~ employees and whether any 
such '"CCltiC allegation has come to the 
notice of the Railway authorities paTti-
cula rly of Ihc Divisional Superintendent 
Khurda Road and, if so, the main oin~ 
of such allegations and what steps have 
been taken to undo the wrong; 

(c) whether. any responsibility has 
been fixed agamst the officers for non-
allotment of multistoreyed building at 
the Khurda Road Colony and, if so, the 
progress of sueh proceedings; and 
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(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The allotment 
of 27 units was regularised in March 
1968, and the balance 27 units in Octo-
ber 1968; and normal rent recovered 
from all the occupants upto date. 

In respect of unauthorised occupa-
Mon. prior to March/October, 1968, 
Rs. 8458 has so far been recovered. 

(b) No. 

(c) No. 
(d)The quarters could not be allotted 

due to unauthorised occupation. Hence. 
the question of fixing responsibility for 
non-allotment does not arise. 

OPENING OF STOCK YARDS FOR IRON 

AND STEEL BY HINDUSTAN STEEL LTD. 

IN ORISSA AND RAJASTIIAN 

9<316. SHRI S. KUNDU: Will the 
Minister of STEEL AND HEAVY EN-
GINEERING be pleased to state : 

(a) whether there is a proposal to 
open any Itock yards for iron and steel 
by the Hindustan Steel Ltd. in Orissa 
and Rajasthan; 

(b) if so. the location thereof and 
the time when they are likely to be 
opened; 

(c) when the decision in this regard 
was taken by Government and the Hin-
dustan Steel Ltd.; 

(d) whether any Officer of the Hin-
dustan Steel Ltd. visited Bhubaneswar 
and Kota in this connection and, if so 
what is the outcome of his visit and 
whether any report has been submitted 
to Government or/and the Hindustan 
Steel Ltd.: 

(e) whether the said Officer met the 
representatives of Government and 
small industries associations or cham-
bers, as the ca.e may be, at these two 
places and, if so, what were the topics 
discussed; and 

(f) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFl QURESHI): (a) to (c). Hin-
dustan Steel Limited have already opened 
a stockyard at Bhubanesbwar in Orissa 

which commenced deliveries with effect 
from March, 1970. The decision. to 
open this stockyard was taken in July, 
1969. A proposal to open a stockyard 
at Kola in Rajasthan is now under con-
sideration and a decision in this regard 
will be taken shortly by HSL. GO\'em-
ment approval is not necessary for 
this. 
( d) to (f) . Before deciding upon the 

location of thc stockyard Hindustan 
Steel Officers always visit different 
places considered suitable for opening 
the stockyard. Officers, while visiting 
the possible locations, always undertake 
discussions with various Government 
Agencies and local industries to find out 
the market potential and other relevant 
information required for taking a deci-
sion about opening a stockyard at a 
particular site. After these visits, re-
ports are submitted and decisions taken 
on the basis of the recommendations. 
With regard to Bhubaneswar and Kola 
also, this procedure was followed. 

INCREASE IN BI!OOARY 

9317. SHRI S. KUNDU: Will the 
Minister of LAW AND SOCIAL WEL-
FARE he pleased to state : 

(a) whether the number of beggars 
in India. particularly in Metropolitan 
cities, a~ increased during the last three 
years and, if so, the number thereof; 

(b) whether any study has been made 
to find out the reason of such rise in 
the number of beggars and, if so, when 
this study was made and what are its 
main ohservations; 

(c) if no study has been made in 
tbis regard whether GovernmeDt propose 
to make such a study; and 

(d) the facilities which are provided 
to rehabilitate and resettle such beggars 
and the amount spent for it during the 
last three years? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATI) 
PHULRENU GUHA): (a) to (d). 
The requisite information is being col-
lected from the concerned State Gov-
ernments and will be laid on the. a l~ 

of tbe House 85 SOOD as received from 
them. 
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C.B.I. INQUIRY AGAINST FIRMS 

9322. SHRI SURAJ BHAN : 
SHRI SHARDA NAND 

SHRI KANWAR LAL 
GUPTA: 

Will the Minister of INDUSTRIAL 
DEVELOPMF.'lT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) the names and addresses of the 
firms against whom C.B.I. inquiries are 
going on; and 

(b) the dates when the Industrial 
Development and Company Mairs De-

partment referred these inquiries to 
C.B.I. in each case and on what 
grounds? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) and (b) 
The required information in respect of 
companies under investigation by the 
C.B.I. at the instance of the Ministry of 
Industrial Development, Internal Trade 
& Company Affairs is being collected and 
will be laid on the Table of the House. 

MAINTENANCE OF RoADS NEAR HiAZRAT 
NIZAMUDDIN AND DELHI CANTT. RAIL-

WAY STATIONS 

9323. SHRI BAL RAJ MADHOK : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that certain 
roads pass through the Railway land 
near Hazrat Nizamuddin and Delhi 
Cantt. Railway Stations; 

(b) whether it is also a fact that the 
responsibility for their maintenance does 
not lie with the Delhi Municipal Cor-
poration; and 

(c) if so, what steps have been taken 
by the Railway authorities to keep them 
in shape through proper repairs? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes, one at 
Nizamuddin station and three at Delhi 
Cantt. station. 

(b) Yes, but only for the portion of 
the road faIling within rail,,'ay limits. 

(c) Regular repairs are being carried 
out to maintain the portion of the roads 
falling within Railway limits in good 
condition. 

ECONOMIC ANARCHY IN STATES HAM-

PEltiNG INTERNAL TRADE 

9324. SHRI BAL RAJ MADHOK : 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is a fact that different 
State Governments are tending to move 
towards economic anarchy in their in-
dustrial and trade policies; 



111 Wri/len An.nvtr .• MAY 12, 1970 Wri/len An.nver.. 112 

(b) whether it is also a fact that this 
trend is creating unnatural and unneces-
sary hurdles in the free flow of internal 
trade in the country; and 

(c) if so, the steps taken by Govern-
ment to check this unhealthy trend 7 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) No, Sir. 
But some State Governments are giving 
preferences to the products manufac-
tured in their territories. 

(b) and (c) This mailer is under cor-
respondence with the State GO\'ernments 
concerned. 

DIESELISATION OF INDIAN RAILWAYS 

9326. SHRI R. K. BIRLA : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether any proposal  has been 
formulated under the Fourth Plan to put 
the use of diesel on Railways in place 
of coal; 

(b) if so. the details thereof; 

(c) what is the annual production of 
diesel engines at present; and 

(d) what is the target of production 
of diesel engines under the Fourth PI lin ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b) The 
Railway Development programme pro-
vides for the progre.lsive tJse of diesel 
traction over high density routes. Diesel 
traction was in operation over 20,000 
route kms on the Indian Railways at 
the beginning of the Plan. This prog-
ramme is proposed to be extended to 
cover an additional ~  route kms 
during the Plan period, the details of 
which are being worked out. 

(c) During the year 1969-70. the 
Diesel Locomotive Works. Varanasi 
produced 58 broad gauge ~m J 24 metre 
guage main line diesel locomotives and 
the Chittaranjan Locomotive Works 31 
broad gauge diesel shunters. 

(d) During the Fourth Five Year 
Plan both the factories together are ex-
pected to prodUCe 430 hroad gauge, 
218 metre gauge, 10 narrow gauge main 

line diesel locomotives and 160 broad 
gauge diesel shunters. 

ADDITIONAL TRAIN BElWEEN DELHI AND 

AMBALA 

9327. SHRI YAMUNA PRASAD 
MANDAL: 

SHRI S. M. KRISHNA: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that there is 
no mail or passenger train between Delhi 
and Ambala via Panipat between 08.30 
hours and 13.00 hours: 

(b) whether it is also a fact that 
passenger have to face a great hardship 
in getting accommodation in the Flying 
Mail at 13.00 our~ after such a long 
gap; 

(c) whether it is further a fact that 
passenger have made suggestions several 
times to run another train hetween Delhi 
and Ambala during these hmllTs to mini-
mise the rush of passengers; and 

(d) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) No. Air Con-
ditioned/Paschim Express leaving New 
Delhi at 11.40 hours is available 5 days 
a week before the departure of Flying 
Mail ex New Delhi at 12.50 hours. 

(b) No. 

(c) Yes. 

(d) Introduction of any additional 
train on Delhi-Ambala section is at pre-
sent not possible for want of capacity 
on this section which has a single line 
and is fully saturated with trains. 
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H.E.C. MACHINERY POR PROPOSED 
STEEL PLANTS IN THE SoUTH 

9'331. SHRI YASHPAL SINGH 
Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state : 

(a) whether it is a fact that the Heavy 
Engineering Corporation, Ranchi wiII 
not be able to supply machinery for the 
proposed three steel plants in South 
India; 

(b) if so, whether it is proposed to 
diversify the production programme of 
the Corporation to fulfil the needs of the 
three plants; and 

(c) by what time the machinery would 
be required and the time when it would 
be made available by the Hea,"), Engi-
neering Corporation, Ranchi? 

THE DEPUTY MINISTER IN THE 
MINISTER OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI) : (a) No. Sir. 

(b) Does not arise. 

(c) These details are yet to be worked 
out. Heavy Engineering Corporation 
will draw up a list of equipment which 
could be manufactured by them for the 
new plants and prepare a programme 
of production taking into consideration 
their capacity and commitments. This 
will be taken into account in finalising 
the programme of construction of the 
Steel Plants. 

DEPARTMENTAL SELECTION OF CoM-

PUTER IN BARODA HOUSE (NOR-

THERN RAILWAY) 

9332. SHRI  SHRI CHAND GOYAL: 

SHRI VIDY A DHAR BAJ-
PAl : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that depart-
mental selection for the post of Com-
puter was held in Baroda House in Nov-
ember, 1969 during office time; 

(b) whether it is also a fact that the 
room in which the selection was con-
ducted was not a large one and was 

packed fully with the regular em-
ployees; 

(c) whether it is further a fact that 
regular employees anJ e)(aminees were 
put on the same table to work and sOlve 
their papers respectively and regular em-
ployees were helping their colleagues 
with the instructions of invigilators; 

(d) whether those declared qualified 
in written test belong to the drawing 
office except one; and 

(e) if so, what action is contemplated 
to rectify the irregularities? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (e). Informa-
tion is being collected and will he laid 
on the Table of the Sabha. 

DURATION OF TEMPORARY POSTS OP 

OFFICERS ON RAILWAYS 

9333. SHRI VIDY A DHAR BAJ-
PAl: Will the Minister of RAILWAYS 
be pleased to refer to the reply given to 
Unstarred Question No. 3965 on the 
24th March, 1970 regarding fixation of 
seniority of Railway officers and state : 

(a) the duration of 'purely temporary 
posts' against which the socalled tempo-
rary officers have been recruited; 

(b) whether it is likely that the so-
called 'temporary posts' can continue 
even for a period of 30 years which is 
the normal span of service career of a 
government official; and 

(c) if so, what would be the fate of 
temporary officers. 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) appointments of 
temporary officers were not made against 
any particular posts. Actually, their 
services have been utilised to fill tempo-
rary posts sanctioned from time to time 
for varying periods for new construction 
projects and other requirements. 

(b) Such temporary posts, sanctioned 
for execution of specified projects or 
other requirements, exist only till the 
completion of the projects etc. for which 
the posts are created. These temporary 
ost~ are C ~ ntiall  of short durations. 

( c) Temporary officers are entitled to 
be conaidered for permanent appoint-
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ment to the respective Class I Services 
against a specific yearly quota of vacan-
cies set aside for that purpose. They 
are also eligible to be considered for 
officiating p,omot ion to the Senior 
Scale viz. Rs. 700--1250. 

RESERVATION MADE FOR SHRI lYOTI 
BASU FOR TRAVELLING FROM CAL-

CUTTA TO PATNA 

9334. SHRI SITARAM KESRl: 
Will the Minister of RAILWAYS be 
pica sed to state : 

(a) whether reservation was for Shri 
Jyoti Basu alone or also for his family 
and/or friends when he was travelJing 
from Calcutta to Patna on the 31st 
March, 1970; and 

(b) the number of persons travelling 
with him'! 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). One 
first class lower berth in a four berthed 
compartment was reserYed for Shri 
lyoti Basu ex-Howrah to Patna In. by 
11 Up Howrah-Delhi Express leaving 
Howrah on 30-3-1970 and not on 
31-3-1970. Besides Shri Basu, three 
other passengers had rcservations in the 
same compartment from Howrah. The 
requisition for reservation for Shri Jyoti 
Basu was for himself only. 

INTERODUCTION OF PASSENGER TRAIN 
BETWEEN THANA BIIlP.UR AND KATI-
HAR (NORn-t EAsTERN RAILWAY) 

9335. SHRI SITARAM KESRI : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether any representation a ~ 

been received for introdUCing a passen-
ger train from Thana Bihpur to Katihar 
(North Eastern Railway) in the morn-
ing and Katihar to Thana Bihpur in the 
evening to facilitate the large number of 
passengers who go to Katihar daily; 
and 

(b) if so, the action taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes. 

(b) I ntroduction of an additional train 
between Thana Bihpur and Katibar baS 

not been possible for want of capacity 
over the section, especially Karbagola 
Road-Kataresh single line section, be-
cause the section is very intcnsively uti-
lised with traffic for and from Nonbeast 
Frintier Railway which serves strategic 
areas of Assam, NEFA etc. 

ANNUAL GRANTS TO D.S. COLLBOB AT 
KATIHAR 

9336. SHRI SITARAM KESRI: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that the Rail-
ways have been ghing annual grants to 
a College at Gauhati on the ground that 
a large number of children of the Rail-
way employees study in the college; 

(b) whether the Railways would COD-
sider giving similar aid to the D.S, Col-
lege, Katihar where a large number of 
Railway-men's children are studying; 
and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) No. 

(b and (c). Do not arisc. 

SECURITY ARRANlol,MENTS MADE FOR 
SHRI IYOTI BASlJ AT PATNA SlATION 

9337. SHRI SITARAM KESRI : 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) the class in which Shri Jyoti Basu 
had been travelling when he arrived at 
Patna on the 31st March, 1970; 

(b) whether the train arrived in time 
or was it late; 

(c) whether the incident took place in 
the Railway prcmisCl< ~ outside; and 

(d) whcther the Railway Police had 
intimation about Shri Basu's arrival 
and, if so, the nature of security arrange-
ments made in this connection? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) First Class_ 

(h) The train was late hy 13 minutes. 

(C) In Railway premises. 

(d) No, 
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LocK-OUT IN H.E.C. RANCHI 

9339. SHRI D. N. PATODIA : Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state: 

(a) whether lock-out has been re-
sorted to in the various units of the 
Heavy Engineering CorporatioD at 
Ranehi; 

(b) the number of units which have 
heen affected by the lock-out; 

(c) the causes for the same; 

(d) the total loss in production in 
each unit as a result thereof; and 

(e) Government's attitude in this re-
gard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFI QURESHI): (a) No, Sir. A 
lock Jut has heen resorted to by Ancil-
lary Tndustries Units which are not part 
of H.E C .. but concern the Stale Govern-
ment; 

(b) to (e). Do not arise. 

TF.CfINICAL PERSONNEL FOR NEW 

STEEL PLANTS 

1J340. SHRI D. N. PATODIA : Will 
the MInister of STEEL AND HEAVY 
ENGINEERING be please to state: 

(a) whether Government have made 
an" a:;1;cssment about the exIra employ-
ment potentiality that will be created a~ 

a result of the setting up of the three 
," el plants in the South; and 

(h) if so, the break-up of the diffe-
rent categories of technical personel and 
the agency through which they will 
be recruited? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFI QURESHI): (a) and (b). 
Assessments regarding the extra employ-
ment potential to he generated by the 
set! ing up of the proposed new steel 
lant~ will be made in the Detailed Pro-
ject Reports for each of the plants, the 
preparation of which will be taken in 
hand shortly, 
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SLOW GROWlll OF INDUSTRY DUB TO 

TIlREAT OF NATIONALIZATION 

9341. SHRI D. N. PATODlA : Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether it is a fact that the growth 
of industry in the country is being ham-
pered because of the repeated threat of 
nationalisation of some industry or the 
other; 

(b) whether the representative. of the 
industry have suggested that the issue of 
nationalisation of industry should be 
considered only at a national level and 
frequent references to it lihould not be 
allowed to impede the growth of indus-
try and prevent fresh investments into 
the industrial sector; and 

(c) if so, Government's reaction in 
this regard? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) No, Sir. 

(Il) and (e). Various views have  heen 
npressed hy representative interests on 
the issue of nationalisation of industries. 
Government's industrial policy is govern-
ed hy the Industrial Policy Resolution 
1956, with such reorientation as it has 
received hy recent changes such as the 
modifiC"dtions in industrial licensing 
policy and Government's desire to ex-
pand the role of the puhlic sector. The 
question of nationalisation of any indus-
try has to he examined in the context 
of the facts and circumstances relating 
to it. 
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PERCENTAGE OF POSTS OF SUB-HEAD IN 

ACCOUNTS DEPARTMENT AT A.JMEIl 

AND DELm (WESTERN RAILWAY) 

9343. SHRI RAM SWARUP 
VIDYARTHI: Will the Minister of 
RAILWAYS he pleased to state: 

(a) what is the percentage of the 
posts of Sub-Head in various offices of 
the Accounts Departments of the West-
ern Railway at Ajmer and Delhi; 

(b) whether the present percentage 
operated in all the aforesaid offices in 
uniform and in keeping with the Award 
of the Sankar Saran Committee as ac-
cepted hy Government; and 

(c) if not, the reasons for the same 
and when Government propose to cor-
rect the deficiency? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (c). Sankar 
Saran Ad Hoc Tnbunal did not recom-
mend any percenlHge for creation of the 
posts of Suh-Heads in scale Rs. 2100-
3S0(AS) for the Accounts Department. 

IMPLEMENTATION OF RAILWAY BoARD'S 

ORIlERS FOR PROMOTION TO CLERitS 

GUilE I, TRAFFtC ACCOUNTS OFFICE, 

AJMF.R 

9344. SHRI RAM SWARUP 
VIDYARTHI: Will the Minister of 
RAILWAYS he pleased to state : 

(a) whether the benefit of promotion 
envisaged in the Railway Board's letter 
No. E(NG) 69/PMI/20, dated the 
25th  July. 1969 has been fully and com-
pletely extended to all the staft' who had 
once officiated in the higher grades I.e. 
Clerks Grade I continuously for more 
than three years especially in respect of 
the Traffic Accounts Office, Ajmer; 

(h) what types of promotions if any, 
enjoyed by the staff continuously for 
three years, ha\ll been permitted 10 be 
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excluded from the effect of the afore-
said letter; 

(c) whether the staff, who have been 
denied by the Deputy C~i  Accounts 
Officer (TA) , Ajmer the -benefit of the 
aforesaid letter on account of part (b) 
above, are now proposed to be pro-
moted; and 

(d) if not, the reasons therefor and, 
if so, when? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) (i) In the Tra-
ffic Accounts Office, Ajmer, the benefit 
of promotion has been extended to all 
staff who officiated as Clerk Grade I in 
their regular line for more than 3 years 
continuously. 

(ii) Information regarding implemen-
tation of the orders in Accounts Depart-
ment of the Railways is being collected 
and will be laid on the Table of the 
Sabha. 

(b) In the Traffic Accounts Office, 
Ajmer staff erroneously promoted as 
Clerk Grade I duc to wrong fixation of 
seniority and reyerted  subsequenlly on 
correct fixation of seniority. 

(i) (b) Staff who officiated as Clerk 
Grade I on Construction/Projects or out 
of their regular line. 

(ii) Information in respect of other 
Railways is being collected and will be 
laid on the Table of the Sabha. 

(c) and (d). No. These staff are not 
entitled to the benefit ror promotion as 
Clerk Grade I under the extant rules. 

DEVALUATION FROM TIME LIMIT RE-
GULATIONS RE. SENIORITY OF CLASS III 

STAFF (WESTERN RAILWAY) 

9345. SHRI RAM SWARUP 
VIDY ARTHI: Will the Minister 01 
RAILWAYS be pleased to state: 

(a) what is the time limit upto which 
the allotted seniority in the initial grade/ 
cadre can be changed in respect of Class 
III non-Gazetted staff; 

(b) whether this time limit has been 
adhered to mutatis mutandis by the Tra-
ffic Accoun1s Office in the Western 
Ruilway; and 

(c) whether deviation from tbe time 
limit regulations laid down in the West-
ern Railway Establishment Manual is 
duly authorised and if so, what is the 
nature of such deviation? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) There is no such 
time limit. 

(b) and (c). Do not arise. 

DIlCLlNE IN PRODUCTION OF STEEL IN 
PRIVATE SECTOR 

9346. SHRI JAI SINGH : 

SHRI HARDAYAL 
GUN: 

SHRI YAJNA DATI 
SHARMA: 

DEV-

Will the Minister of STEEL AND 
HEAVY ENGINEERING be pleased 
to state: 

(a) whether it is a fact that tbe pro-
duction of steel in the private sector has 
registered a sharp fall during the year 
1969-70 over the previOUS year's pro-
duction: 

(b) if so. the reasons therefor: 

(c) whether any difficulties which ac-
count for the shortfall have been brought 
to the notice of the Government and, 
if so, the nature thereof: and 

(d) the steps taken to blaster up the 
prh'ate sector in regard to steel produc-
tion '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI): (a) PrOduction of 
saleable steel in Tala Iron & Steel Com-
pany Limited declined from 1.465 mil-
lion tonnes in 1968-69 to 1.440 million 
tonnes in 1969-70. In the case of 
Indian Iron & Steel Company Limited, 
production of saleable steel declined from 
0.656 million tonnes in 1968-69 to 
0.568 tonnes in 1969-70, 

(b) In the case of TIseo, the dec-
line was due mainly to the Coke Ovens 
being down fpr repairs, and in the case 
of liSCO to poor industrial relations. 

(c) Government are aware of the 
problems of the Steel Plants, 
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(d) While Government would be 
pleased to render all reasonable assist-
ance that can be expected of them, it 
is for the Steel Plants themselves to 
overcome the i icult ~ referred to in 
part (b) above. 

REPAIR OF Mos.QUES IN AHMEDABAD 

DAMAGED DURING COMMUNAL DISTUR-

BANCES 

9347. SHRI B. K. DASCHOW-
DHURY: 

SHRI S. K. TAPURIAH : 

SHRI MUHAMMAD 
SHERIFF: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 
(a) whether the Central Wakf Council 

requested the Central Government and 
the Gujarat Government to arrange for 
repairs to the mosques damaged during 
the communal disturbances in Ahmeda-
bad last year; 
(b) if so, the details thereof and the 

reaction of Government thereto; and 
(e) the policy of Government in the 

mailers? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) and (b). 
The Cenlral Council in its meeting on 
I I -4-70 decided to make a request but 
no such rcq lIest has actually been made 
so far. 
(c) Law and ordcr is a Statc subject. 

Decisions on mailers relating to breach 
of law and order are taken and imple-
mented by State GO\'crnments concern-
ed. Repair of such damaged mosques is 
done by the State Government or diffe-
rent State Wakf Boards. The Central 
Government is normally concerned with 
those which have archeological or his-
torical importance. 

PRODUCTION OF STEEL 

9348. SHRI S. K. TAPURIAH 

SHRI GADlLlNGANA 
GOWD : 

SHRJ S. R. DAMANI 

Will the Minister of STEEL AND 

HEAVY ENGINEERING be pleased to 
state: 

(a) whether.it is a fact that the supply 
position of steel is apprehended to be 
difficult due to growing demand at home 
and pressing needs of the neighbouriDJ 
countries; 

(h) whether Government have realis-
ed that the under-utilisation of the 
capacity of the manufacturing units is 
the root cause or what are the other 
reasons for it; and 

(c) how much steel is required to be 
imported during this year to meet the 
'demands of certain steel consuming 
industries at home? 

THE DEPUTY MINISTER IN THB 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI) : Yes, Sir. 

(b) One of the reasons for the 
shortage is that some of the steel plants 
arc producing well below their rated 
capacity. The spurt in demand, conse-
quent on the end of the recession and 
the resurgence of the country's econo-
mic activity has also contributed to the 
shortage. 

lC) Even pending precise estimation 
of requirements to be imported, action 
is being taken. The first order for im-
port of over 34,000 Ionnes of Bcarce 
catcgories has already been placed by 
Hindustan Steel Limited to meet the 
requirements of Engineering &port 
Sector and shipments have also started 
arriving. They have also been autho-
rised to import steel worth Rs. II.S 
crores for meeting the requirements ot 
the Small Scale Sector as well as the 
Engineering Export Industries. The 
import licences held hy various actual 
u ~ rs for scarce 'categories of steel 
have also been enhanced in value to 
enablc them to import larger quantities. 

LEAVE RESERVE AND REST GIVER STAPF 

IN SIGNAL AND TELECOMMUNICATION 

DEPARTMENT 

9'349. SHRJ CHANDRIKA PRASAD: 
Will the MiDister of RAILWAYS be 
pleased to state : 

(a) whether the Railway Administra-
tion failed to maintain the proper 
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strength of 'Leave Reserve Staff' and 
'Rest Giver Staff in the Signal and Tele-
communications Department of the 
Indian Railways e.g. for 101 Khalasis 
under the signal Inspector (East), 
Northern Railway, Delhi only 6 Leave 
Reserve and one Rest Giver Khalasi arc 
posted which is far below the strength 
prescribed by the Railway Board, with 
the result that staff does not get timely 
lea\'e anc. weekly rests; 

(b) whether similar position regarding 
shortage of Leave Reserve and Rest 
Giver Staff is existing for the Signal and 
Telecommunications staff all over the 
Indian Railways; and 

(c) if so, what action the Adminis-
tration proposes to take in this matter 
and when? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (e). The in-
format;on is being collected and will be 
laid on the Table of the Sabha. 

ACCE.PTANCE OF RECOMMENllATiON OF 

RAILWAY ACCIDENTS INQUIRY COy-

MITTEl!. RE. OFFICE Bt::ARERS OF 

UNIONS 

9350. SHRI CHANDRIKA PRA-
SAD: Will the Minister of RAILWAYS 
be pleased to st .. te : 

(a) whether the Railway authorities 
have accepted in principle the recom-
mendation made by the Railway Acci-
dents Inquiry Committee. 1968 vide 
para 25 of Part 11 of the report regard-
ing the office bearers of the unions; 

(b) if so, whether there is any such 
staff association or Union existing over 
the Indian Railways which has the 
leadership of the Railwaymen and no 
office bearers from outsiLI.e; and 

(c) whether any action has been taken 
hy the Railway administration to en-
courage their own policy? 

THE MINISTER OF RAII.WAYS 
(SHRI NANDA): (a) to (c), This 
para of the report referred to. contains 
only an observ:ltion hy the Committee 
that the actual leadership including all 
oftice bearers of railway trade unions 
,hould come froll1 the nlilwaymen them-
selves and the Committee desisted (rom 

making any concrete recommendations 
on this point, in view of the problem 
having been under consideration in a 
wider context by the National Commis-
sion on Labour in para 132(a) of their 
'main conclusions and recommendations' 
stated that there ~ oul  be no ban on 
non-employees holding pOSitions in the 
executives of the unions. In view of 
this no change in the Sill til" quo with 
regard to policy in the mailer of recog-
nition of unions is necessary although it 
hus always been Government's desire 
that Ihe affairs of the Railway Trade 
Unions should he managed hy Railway 
employees themselves. 

IMI'I.EMENTATION OF HOURS OF EM-

I'I.OYMENT RUI.ES FOR EI.ECTRICAI. 

SI(lNAL MAINTAINER/MECHANICAL SIG-

NAL MAINTAINERS 

9351. SHRI CHANDRIKA PRA-
SAD: Will the Mini,ter of RAILWAYS 
he pleased to state : 

(a) how many posts of the Electrical 
Signal Maintainers/Mechanical Signal 
Mailliainers Graue Rs. 175-'2.40 over 
the Northern Railway and how many 
over all Ihe Indian Railways have been 
re-classified under the Hours of Employ-
ment Rules of RlIilways on the instruc-
lions isslied hy the Railway Board vide 
letter No. E(LWA) 66/HOER/2N. 
dated 26/27 September. 1969: 

(b) how much time it will take for 
the implementation of the ahove men-
tioned instructions of the Railway Board 
for all the exists posts over the Indian 
Ruilways for the ahove categories; and 

(e) what action the Railway authori-
ties arc going to take to grant relief to 
the categories of Electrical Signal Main-
tainers 'Mechanical Signal Maintainers 
Grade Rs. 175-240 due to pre'en! 
wrong classification? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (c). On some 
of I he Railways. the classification alrel.dy 
ullollel" under the Hours of Employ-
ment Regulations to the Electrical Sig-
nal Maintaincrs 'Mechanical Signal 
Muintainers Gr. Rs. 175-'2.40 is in aC-
cordance with instruclions issued I'iell' 
Roard's letter No. F(LWA)66IHER: 
211. d:ltcd 26/27-9-69, while on others 
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every effort is being made to comple' ~ t least till the case is fully disposed 
the job analysis of the workload of th . ? 
above categories of staif so that reclass. 
fication may be effected wherever justi· THE MINISTER OF RAILWAYS 
fied. Since it is a voluminous job, it is ',SHRI NANDA): (a) Yes. 
bound to take sometime. ; r (b) The enquiry is still under prog-
INCREASE IN PERCENTAGE OF UPGllADlNO ress. The question of suspension/ 

OF POSTS OF TRAIN CLERKS transfer of the Chargeman does not arise 
at this stage. The Khalasi, was, bow-
ever, transferred for other reasons. 9352. SHRI BHOGENDRA JHA : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether Government have come 
across demands of the Trains Clerks, 
e.g. increasing the percentage of upgrad-. 
ing from 4 to 14 per cent, absorption 
as Guards Grade 'C', eligibility for selec-
tion and promotion to all transportational 
posts, revision of grades, put up by the 
All India Trains Clerks' Association; 
and. 

(b) if so, Governments' reaction 
thereto " 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes. 

(b) A statement showing the main 
demands of the Trains Clerks and Gov-
ernment's reaction thereto is laid on the 
Table of the House. [Place ;'1 Libr!lry. 
See No. LT-3479170J 

CASt; AGAINST CHARGt;MAN, MANSI 
STATION FOR THEFT OF RAILWAY 

PROPERTY 
9353. SHRI BHOGENDRA JHA 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that at the 
Mansi station of the Samastipur Dhision 
(North Eastern Railway), a case of 
theft of Railway property against a 
Chargeman is under enquiry by the 
R.P.F. Inspector; 

(b) whether the Chargeman has not 
yet been suspended or transferred and 
on the contrary a Khalasi has been 
ordered to be transferred, which ham-
pers enquiry because the said Khalasi is 
a prosecution witness in the theft case: 
and 

(C) if so, whelher it is proposed to 
suspend Ihe accused Chargeman and res· 
cind. the It ansfer order of the Khalusi 

(c) Does not arise. 

TRANSFER OF ASSISTANT STATION MAI-
Tt;R, SIGNAL DEPARTMENT, SAMASTIPUR 

(NORTH EASTERN RAILWAY) 

9354. SHRI BHOGENDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that several 
complaints of corruption were made 
against the Assistant Station Master 
(Signal Department) , Samastipur in-
cluding assaults on employees, litigation 
etc; 

(h) whether the officer was ordered to 
he transferred last year by the Divisional 
Superintendent, Samastipur but up to 
now he has somehow evaded the trans-
fcr; and 

(c) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) No complaint of 
corruption has been received against any 
Signalling staff of Samastipur. How-
ever, a representation was received on 
30-3-1970 by the Divisional Superinten-
dent, Samastipur aUeging that two Elec-
tric Signal M aintainers (and not Assis-
tant Station Masters) had assaulted n 
TroJleyman and a Khalasi. The lame 
is being looked into. 

There is, however, no information re-
garding any litigation started by any 
party. 

(b) and (e). One of the Electric Sig-
nal Maintniners at Samastipur Junction 
was ordered to be transferred in May 
1969, by the Divisional Signal &. Tel,,-
communication Engineer, but on the em-
ployee's representation. the orders were 
cancelled in July 1969, on compas-
sionate grounds. 
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REHABILITATION OF ASHOK PAPER MILLS 

L m., DARBHANGA 

9355. SHRI BHOGENDRA JHA: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to refer to the reply giYen to 
the Unstarred Question No. 6317 on the 
14th April, 1970 regarding rehabilitation 
of the Ashok Paper Mills Ltd., Dar-
bhangu and state : 

(a) whether information with regard 
to parts (b) and (C) of the aforesaid 
question has since been ascertained, and 
if so, the details thereof and Govern-
ment's reaction thcreto; 

(b) whether in view of the delay of 
about H to 2 years in shifting and ins-
talling the Paper Plant in As,am, it is 
proposed to start production of paper 
from the imported pulp at the present 
installed site and shift only pulp machine 
to Assam; and 

(c) if not, the rea,ons for not resum-
ing production within 4 months from the 
imported pulp? 

THE MINISTER OF INDUSTRIAl. 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) Yes, Sir. 
The Governmcnt of Bihar ha, intimated 
that some M.L.As. and M.Ps. have ex-
pressed resentment at a meeting held re-
cently in Darbhanga and that they arc 
opposed to the shifting of these machines. 
The State Government have further re-
ported that steps arc being taken to im-
plement the scheme approved by the 
Calcutta High Court and that the new 
Board of Directors has heen constituted. 

(h) and (e). The rehabilitation of the 
A'hok Paper Mill, is the concern of the 
Government of Rihur who are lIoing it 

in collaboration with the Government of 
Assam. No sLOch proposal h<ls been 
received from either of the two State 
Go\ernments. 
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PROFIT EARNED BY BHADRAVATI STEEL 
PROJECT 

93511. SHRI GADILINGANA 
GOWD Will the Minister of STEEL 
AND HEAVY ENGINEERING he 
pleased to state : 

(a) whether the Bhadravati Steel Pro-
ject is likely to earn profits in the future: 
lind 

(h) if so. the details thereof and to 
what extent ., 

THE DEPUTY MINISTER IN THE 
MINISTER OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFf QURESHI) : (a) and (h). The 
information is heing collected and will 
he laid un the Tahle of the House. 

REPRESENTATION BY THE BIRLAS AGAINST 
INVESTIOATION BY INQUIRY CoMMIS-

SION INTO THEIR AFFAIRS 

9360. SHRI SHIV A CHANDRA 
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether it is a fact that the Birls 
firms have made any representation to 
Government not to proceed with the in-
vestigation against them by the Inquiry 
Commission; and 

(h) if so, the reaction of Government 
thereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No, Sir. 

(b) Does not arise. 

FmF 1:-.1 Goons WAGONS ON L17DHIANA- NATIONAI.IZATION OF COCA COLA MFG. 
AMIIAl.A UNE 

9359. SHRI GADlLlNGANA 
GOWD: 

SIIRI CHENGAI.RA Y A 
NAIDU : 

Will the Minister llf RAILWAYS he 
pleased to state : 

(a) whether any enquiry was held in 
the matter of fire in I!OOds walloM on 
Ihe Ludhiana-Ambala line on the 141h 
April, 1970; and 

( h) if so. the details thereof and the 
approximate loss suffered hy the Rail-
ways in this respecl '! 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). No such 
accident took place on 14-4-70. How-
ever, on 13-4-70 two open wagons of 
goods train No. D24 Down which were 
loaded with Bhabar grass caught fire 
between Ludhiana and Dhandari Kalan 
stations on Ludhiana-Ambala Canlt. 
section of Northern Railway. Prima 
facie the fire was caused by a cigarette 
end thrown carelessly by some one while 
the train was passing under the over 
bridge. There was no damage ·to rail-
way property. 

COMPANV 

9361.. SHRI SHIVA CHANDl<A 
JHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
he pleased to state : 

( a) whether Government are plan-
ning to nationalize the Coca Cola 
Manufacturing Company in India; 

(h) if so, when: and 
(c) if not, the reasons therefor 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
No, Sir. 

(c) At present Government do not 
find sufficient justification for nationalis-
ing the Coca Cola Manufacturing Com-
pany in India. 

USE OF INSFI!CTION CARRIAGES BY RAIL-
WAY OPFlCI!RS AND I.A. & A.S. OPFICERS 
WORKING AS DEPUTY CHIEP AUDl'roRSj 

CHIEF AUDITORS ON RAILWAYS 

9362. SHRI LOBO PRABHU : Will 
the Minister of RAILWAYS be pleaed 
to refer to tibe reply liven to Starred 
Question No. 864 on the 7th April, 1970 
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rellardinll Jl"ant of full Tra\'elliDIL and 
Daily Allowances to Officers using Rail-
way Saloons and state : 

(a) the result of the re-examination of 
the use of inspection carriages by the 
Railway Officers and those of the I.A. 
and A.S. working as Deputy Chief 
Auditors/Chief Auditors on the Rail-
ways, compatible with the r ~ nt need 
to ensure economy in expenditure and 
to provide more accommodation to the 
travelling public; 

(b) the categories of Railway Officers 
who are entitled to travel in A.C.C. 
either while travelling on duty or on 
payment of 1/ 3rd of the difference bet-
ween the lst Class and A.C.C. fare and 
the consideration for which this facility 

is provided; and 

(c) whether he would lay on the 
Table of the House a copy of the rele-
vant rules or orders issued by the Rail-
way Board in this behalf in the prc-
]mlependence days and therearter which 
are in force at presenl .! 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) A statement is 
laid on the Table of the House. [Placed 
;n Lihrary. See No. L T·3480/701· 

(b) Only Officers of the administra-
tive rank are entitled to travel on dutv 
journeys free in ACC. Other officers 
also on duty journeys. if they so deo;ire. 
can travel in ACC by paying I l3rd the 
difference  between I class and ACC. All 
officers for non-duty journeys have to 
pay this prescribed difference. if they 
desire to travel in ACe. 

Consequent to the abolition of the old 
I class accommodation on Indian Rail-
ways w.eJ. 1-4-1955 the old 11 class was 
re-classified as the present I class and 
the difference in fares between the pre-
sent I class and. the ACC had increased 
considerably more than that between the 
old I class and the ACC. 

(c) Copy of the orders issued in the 
pre-Independence days is not available 
at this bialle. Copies of the orders DOW 
in orc ~ l.re laid on the Table of the 
House. [Placed in Library. See No, LT-
~  70]. 
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DERAIL.MENT OF ENGINE AND A COACH 

OF DEL.HI BOUND UPPER INOlA Ex-

PRESS BETWEEN DIU1AR NAGAR AND 

MOGHUL. SARAI (EASTERN RAILWAY) 

9365. SHRI V. NARASIMHA 
RAO: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether the engine and a coach 
of the Delhi bound Upper India Express 
from Calcutta derailed on the 15th 
March, 1970 between Dildar Nagar and 
Mughal Sarai Stations of the Eastern 
Railway; 

l b) if so, the number of persons in-
jured as a result thereof; 

(c) whether inquires into the cause 
of ·the accident have been completed; 
!lnd 
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(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) One 3rd class 
coach marshalled 6th from the train 
engine of train No. 13 Up Upper India 
Express derailed between the Up Main 
Starter and Advanced Starter Signals of 
Dildar Nagar station on 15-3-70. The 
truin engine did not derail. 

(b) No one was killed or injured. 

(c) and (d). According to the finding 
of the inquiry committee the accident 
was due to mechanical defect in the 
affected coach. for which the train 
examiner who had carried out the sche-
dulc maintenance repair of this cmlch 
earlier has been held responsible. 

BRoAn-GuAGE LtNE FOR NABADWIP-
KRISHNANAGAR RAILWAY LtNE 

9366. SHRI DEVEN SEN : Will the 
Minister of RAILWAYS he pleased to 
state whether Government are contem-
plating conversion of the Nabadwip-
Krishnanagar Railway line from Metre-
guage to Broad-guage in order to facili-
tate marketing of handloom products of 
Nahadwip and neighbouring areas and 
to provide for transport facilities to in-
tending pilgrims of vai':hnab religion in 
the n i~ our oo  ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): There is no proposal 
at present under consideration for the 
conversion of the Nabadwip-Krishna-
n'lgar N. G. line into B.G. 
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SITURITY DEPOStTS FOR ScOOTERS HELD 
HY POST OFFICES AND BANKS 

9368. SHRI HIMATSINGKA : Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS he pleased to 
.tate : 

(a) the total amount of deposits held 
by the Post Offices and Banks in con· 
nection with the advance booking of 
scooters and cars as on the 315t March. 
1970: 
(h) whether the amount of these depo. 

sits from prospective scooter purchasers 
is sufficient to set up another scooter 
manu ~ tllrin  unit; and 

( c) the amount of interest earned by 
Gmernment on account of these depo. 
sits during 1968-69 and 19691-70? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a} The num-
ber of orders for scooters and cars pend-
ing with the various dealers in the coun-
try as on the 315t March. 1970 and the 
31st December 1969 re';pectively is as 

'VIder :-
Sworcrs abollt l ~ No •. 
Cars ab ut 66,400 Nos. 

Under the provisions of the Scooters 
(Distribution and Sale) Control ord:r. 
1960. each order for scooter is required 
to be supported by a Post Office Deposit 
Amount of Rs. 250. Like .... ise. under 



139 Written Answers MAY 12, 1970 Written Answers 140 

the provisions of the Motor Can (Dis· 
tribution & Sale) Control Order, 19S9, 
each order for car is required to be sup-
ported by a Post Office Deposit Amount 
of Rupees 2,000. 

The total amount of deposits held in 
the Post Offices on the above date would 
come to about Rs. 20 crores 

lb) Yes, Sir. 

(c) An interest of 3% per annum is 
payable on the. Post Office Saving Bank 
Deposit Accounts to the depositors. In· 
formation about the amount of interest. 
if any, earned by Government on such 
deposits by investing the deposit amounts 
elsewhere during the years 1968·69 and 
1969-70 is not available. 

ApPOINTMENT OF COMMISSION UNDER 
MONOPOLlE.S AND RESTRlcnvE TRADE 

lAC C ~ ACT, 1969 

9369. SHRI DEVINDER SINGH 
GARCHA: 

SHRI VALMIKI 
CHOUDHARY 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL AND 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) the time by which the Commis· 
sion emisaged under the Monopolies 
and Restrictive Trade Practices Act, 
1969 will start functioning; and 

(b) the various points of criticism 
mentioned by some Members of Parlia-
ment recently in I his regard? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
Some Members of Parliament wanted 
to know the reasons for the delay in tet· 
ting up the Monopolies and Restricti"e 
Trado Practices Commission under the 
Monopolies and Restrictive Trade Prac· 
tices Act, 1969. The Government ex-
pect that the Act may be brought into 
force in June, 1970 and the Commis-
sion constituted under the Act about 
the same time. 

CONTRIBUTION OF NAnONAL INDUS-

TRIAL DEVELOPMENT ColU'ORAnON IN 

SETTING UP OF INDUSTRIES 

9370. SHRI DEVINDER SINGH 
GARCHA: 

SHRI V ALMIKI 
CHOUDHARY 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
he pleased to state : 

( a) whether Government are aware 
that the National Industrial Develop-
ment Corporation Ltd. has failed to 
make any appreciable contributions dur-
ing the last sixteen years either in set· 
ing up or in the execution of major in-
dustries in the public and private sec-
tors; 

(b) wheTher Government are con-
~i rin  to wind up the ~ai  Corpora-
tion; and 

(e) if ~o  the dctaib thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) to (c). 
The National Industrial Development 
Corporation Limited was established in 
October. 1954, and its functions, as ap-
proved by Government, mainly required 
the Corporation to be an instrument for 
securing a halanced and integrated deve· 
lopment of industries in both the private 
and public sectors. Its object was pri-
marily to he the development of indus-
tries, particularly those which are neces-
sary to fill up gaps in the industrial 
structure so as to achieve better coordi-
nation of progress in different fields. In 
order to carry out its functions. the 
Corporation would try to build up a 
corps of competent technical managerial 
staff. 

During the period of its functioning 
so far, the Corporation, in keeping with 
the above mentioned requirements. had 
initiated studies and development efforts 
in respect of the following major pro-
jects, which came into existence :-

(i) Foundry and Forge Plant (now 
under tho ;Heavy EnSineerinc 
Corporation) • 
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(ii) Heavy Machin. Building Plant 
(now under the Heavy Engi-
neering Corpn.). 

(iii) Heavy Machine Tools Plant 
(now under the Heavy Engi-
neering Corporation). 

(iv) Coal Mining Machinery Plant 
(Mining and Allied Machinery 
Corporation) . 

(v) Intermediates l~l t (now 
Hindustan Organic Chemicals 
Ltd.). 

(vi) Photo Films Project (Hindus-
tan Photo Films Manufactur-
ing Company Ltd.). 

(vii) Carhon Black Project; 

I n respect of this Project nego-
tiations were arranged het-
ween a US firm and an Indian 
firm in the private sector. 

(viii) Pyrites Project ; 

(Pyrites. Phosphates and 
Chemicals Ltd.). 

(ix) Synthetic Ruhber Project (now 
in the Private Sector). 

(x) Anti-hiotics Project. 

(xi) Synthetics and Drugs and Sur-
gical Instruments Plant (now 
under the Indian Drugs and 
Pharmaceuticals Ltd.). 

The Corporation had also undertaken 
design and engineering activities in res-
pect of the following major projects ;-

(i) Bharat Heavy Plates and 
Vessels Ltd., Vizagapatnam. 

(ii) Grinding Machine Tools Plant 
(now Machine Tool Corpora-
tion of India, Ajmer). 

(iii) Machine Diesel Engine Plant, 
Ranchi, 

(iv) Resin and Turpentine Factory, 
Bilaspur. 

(v) Instrumentation Ltd., Kota. 

(vi) Korba Alumina Project. 

To be able to design and engineer 
complex projects, the Corporation has 
had to develop the necaaary capabUitiea 
by building a competeIIt technical staIf 
cevenn, inter ali. the area of consul-

tancy, which has grown ,reatly in im-
portance in the context of the de\-elop-
ments in the Indian economy over the 
years. In fact, the consultancy work it 
has done has helped in the utilisation of 
indigenous talent and also otherwise 
contributed greatly in the drive for 1m-
port Substitution, which has become an 
important development in India's indus-
trialisation. 

Recently, however. Givernment has 
received the 63rd (4t5 Lok Sabha) Re-
port of the Committee on Public Under-
takings. which has among other things 
ohserved that the Corporation's role is 
not such as to justify an independent 
existence. and that the ~ira ilit  of 
allowing the Corporation to continue 
~ oul  be reviewed. This Repon is now 
under Government's consideration. 

RESTRICTIONS ON BOOKING OF OOODS TO 

NEW DELHI DUE TO WAGON GLUT IN 

GOOI>S SHIlD AT NEW DELHI 

<)371. SHRI DEVINDER SINGH 
GARCHA: 

SHRI VALMIKI 
CHOUDHARY 

Will Ihe Minister of RAILWAYS he 
pleased to state :. 

(a) whether Government have im-
posed restrictions on goods booking to 
New Delhi because of a wagon glut in 
the New Delhi Goods Shed; 

(b) if so, whether Government have 
ascertained the reasons therefor; and if 
so. the details thereof? 

(c) the number of wagons locked up 
in the New Delbi Goods Shed; and 

(d) by what time the situation will 
ease? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Yes, Sir. Book-
ing of general goods traffic to New Delhi 
was restricted from 6-4-1!n0 to 
9-4-1970 and from 21-4-1970 to 
30-4-1970. 

(b) and (c). Yes, Sir. Due to sudden 
spurt in the receipt of loaded trallle at 
New Delhi and the inability of tb. trad-
ins public te release wa.,ns and remove 
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the consignments expeditiously, there 
was beavy accumulation of loaded goods 
wagons for New Delhi. As against the 
average release of 130 wagons daily, 
the average left over of loaded wagons 
was over 300 daily. The trade was not 
able even to remove the goods unloaded 
expeditiously. The removal of goods 
from the goods shed was only 144 
wagons daily against an average daily 
left over of 288  wagons on ground. The 
position was notified to the trade through 
a press note appearing in the Statesmfln 
and Times of India on 14-4-1970, but 
there was no improvement. Hence 
booking had to be restricted temporarily. 

(d) The restriction was over on 
1-5-1970 and booking of goods traffic to 
New Delhi is free since then. 

OVERHEAD BRIDGE AT BANAPlJRA 

(CENTRAL RAILWAY) 

9372. SHRI O. C. DIXIT : Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether it is a fact that extension 
of the overhead bridge at the Banapura 
Station (Madhya Pradesh) has been ab-
normally delayed; and 

(b) if so. the steps Government pro-
pose to take for an early completion of 
the above mentioned bridge? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) No such work is 
in progress nor is there any proposal for 
extending the foot over-bridge. 

(b) Does not arise. 
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DEMAND POll COLLEGE AT K.HtnmA 

ROAD (Sou1H EAsTERN RAILWAY) 

9375. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of RAIL-
WAYS be pleased to state : 
(a) whethe'r the Railway Adminis-

tra lion has received representations for 
the opening of a College at Khurda 
Road on the South Eastern Railway or 
for running a night college there in 
the existing school building; and 
(b) whether Govelrnment are taking 

any steps in that direction? 
THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). The 
information is being collected and will 
he placed on the table of the Sabha. 
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SALEM STEEL PROJECT 

9380. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of STEEL 
AND HEAVY ENGINEERING be 
pleased to state: 

(a) whether his attention has been 
drawn to II report in the Hindu dated 
the 21 st March. 1970 under the cap-
tion. "P.M:s Green Signal to Salem 
Plant: St:lte Can Go Ahead with 
Work"; 

(b) w t ~r it is a fact that the 
Prime Ministe'l- has told the Tamil Nadu 
Government to proceed with the Salem 
Steel PwjeC1; 

(c) if so, whether the green signal 
has been given with the concurrence 
of the Planning Commission; and 

(d) if the reply to part (b) above 
be in the negative whether he haSt drawn 
the attention of the Tamil Nadu 
Govcrnment to the said news item with 
a request that the wrong impression 
c'reated by it be corrected officially? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI): (a) Government 
have since seen the news item. 

(b) No, Sir. The Prime Minister 
has said nothing beyond her statement 
in the Lok Sabha on the 17th April, 
1970, announcing the Government's 
decision to set up three new steel plants, 
and this decision was not conveyed to 
the Tamil Nadu Government in March. 
1970, as implied in the newspaper 
report dated 20th March. 1970. 

(c) Does not arise. 

(d) No. Sir. it was not considered 
ncc'Cssa,y. 

PRom ,(,TlON ~ STEEL BARS AND RODS 

93XI. SHRI VIRENDRAKUMAR 
SHAH: Will the Minister of STEEL 
AND HEAVY ENGINEERING bc 
pleased to state : 

(a) the production of steel bars and 
rods.  and wire rods by the main steel 
producers. secondary producers and 
rerollers, separately, in the last th'ree 
years ending March, 1970; 

(h) the estimated production of the 
above items, year-wise, in the next four 
years; and 

(c) the quantity and value of export 
of steel bars and rods and wire rods 
by the main steel producers and re-
rollers. separately, in 1969-70 and the 
estimates for the same in the next four 
years '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFI QURESHI): (a) The following 
table gives the figures of production 



Writtell AIISlI'er.l· VAisAKHA ~  1892 (SAKA) Writ/ell AIISII'('fS 154 

of bars, rods and wire rods for the last three years :-

1967-68 

1. Main producers .. 

2. Secondary Producers 

3. Billet Re-Rollers 

4. Scr ap Re-Rollcrs 

Total 

1968-69 

1. Main Producers 

2. Secondary Producers 

3. Billet Re-Rollers 

4. Scrap Rc-Rollers 

Total: 

19b9-70 .. 

1. Main Producers .. 

2. Secondary Pruducers 

3. Billct Re-Rollcrs .. 

4. Scrap-Re-Rollers 

Total 

N.B. : (1) Sep"drate Statistics in respect of 
Production of Wire Rods & 
Rods in Coils' are not main-
tained. The production "f 
Wire Rods and Rods in Coils' 
are included in thl! produc-
tion of Rods. 

(h) The estimated plroduction for 
1970-7 I for bars and rods is 1.55 mil-
lion tonnes and that of wire rods 
360,000 tonnes. This is based on the 
Budgeted production for the current 
year of both bars and rods by the in-
tegrated steel plants and the avail-
ability of saleable billets by them to he 
rolled by the re-rollers. On an as,um-
plion of an optimum utilization of 
90% of the installed capacity in the 
integrated •. ~ l plants for the produc-
tion of bars, rods and wire-rods as well 
as saleable billets, the production level 
likely to be reached for bars. rods and 
wire rods is about 2.3 million tonnes 
(exctuding that from Re-rollable scrap). 
It may however. take a couple of years 
before this production is reached. 

(In '000 tonnes) 

Bar Rods Total 
-------

646·1 126 ·1 772.2 

17·8 50'5 68·3 

280·7 213 ·2 493 ·9 

37 ·8 89 ·0 126'8 
---------------._---

982 ·4 478 ·8 1,461 ·2 

676·3 176 ·7 853 ·0 

18 ·9 33 ·2 52·1 

300 ·0 223 ·5 523 ·5 

38 ·0 89 ·0 127 ·0 
------------------

1,033 ·2 

780'5 

27 ·2 

287 ·1 

37 ·5 

1,132 .J 

522 ·4 

285 ·0 

15 ·6 

172 '9 

88 ·5 

562 ·0 

1,555 ·6 

1,065 '5 

42·8 

460'0 

126·0 

1,694 ·3 

( 2) The production figures for tho 
year 1969-70 may be taio.on 
as provisional since the pro-
duction of the defaultiq units 
have been estimated. 

( c) During 1969-70 exports of bars, 
rods and wire rods by the main pro-
ducers and re-rollers amounted respec-
tively to 109,732 tonnes (Rs. 696 
lakhs) 229.807 tonnes (Rs. 1,704 
lakhs). No firm estimates of exports foJ' 
the next four years have been made so 
far. It may, however, be pointed out 
that the Steering Group for Iron and 
Steel has envisaged an export of 2 lakh 
tonnes of bars and rods and 30,0011 
tonne. of wire rods in 1973-74. Since 
creation of additional capacity for scmi~ 
~s lagged behind as compared to what 
was anticipated and since demand has 
picked up to a greater extent export of 
this order may not materialise. 
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PRODUCTION OF BILLETS BY MAIN 

STEEL PRODUCERS 

9382. SHRI VlRENDRAKUMAR 
SHAH: Will the Minister of STEEL 
AND HEAVY ENGINEERING be 
pleased to state : 

(a) the plant-wise estimated produc-
tion of billets by the main steel pro-
ducers in the next four years for inter-
nal consumption and for sale, separa-
tely; and 

(b) whether he feels that the estima-
ted production of saleable billets would 
be sufficient to meet the demand for 
the same and, if not, the. steps taken 
to augment production of saleable 
billets during the Fourth Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFl QURESHI) : (a) InfOrmation 
is being collected and will be laid on 
the Table of the House. 

(b) No, Sir. During the Fourth 
Plan period, provision has been made 
to increase the capacity for billets pro-
duction by 680,000 tonnes under the 
Bhilai Expansion Programme. Even 
then. the entire dcmand for billets may 
not be satisfied. Encouragement is also 
being given for the setting up of elec-
tric furnace-continuous casting plants 
for augmenting the production of 
billets. 

f1rfV ~ 1m Br.!Ra- atfitf.fll1f 
~  f.:rqq 1:1" ani1T anfq 

9383. '11 ~ ~ : 

'11 ~~ ~ ~~ l  
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~~ ~ n ~ m ar m~  
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':3"f 'fir ~~ ~~ '!flfiR ~

( i) orfaf;;qlf 1 3 4 

(ii) f;;qlf 101 
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REHABILnATION OF ASHOK PAI'ER 

MILLS LTD., DARBHANGA 

9384. SHRI BHOGENDRA JHA 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, JNTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to refer to the reply given 
10 U nstarred Question No, f>3 17 on Ihe 
14th April, 1970 regarding the rehabi-
litation of Ashok Paper Mills Ltd., 
Darbhanga and state: 

(a) whether with a view to imme-
<liatcly start production of paper, the 
Central Government would allow the 
Government. of Bihar or the manage-
ment of Ashok Paper Mills Ltd., to 
import pulp on rupee payment basis 
and if so, the details thereof; 

(b) whether Government would allow 
import of some machine parts to 
change bagassee-based sugar mills in 
N ort h Bihar to coal-based to release 
hagas.e for paper pulp and if not, the 
reasons therefor; 

(c) whether he had written to a 
Member of Parliament vide D.O. No. 
LI 111-17(53)/68 dated the 26th 
August, 1969 tbat the Central Govern-
ment would examine the feasibility of 
GovernmeDt taking over the Ashok 
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Paper MiDs Ltd., as soon as any Cen-
tral Government scheme for the manu-
factut'e of paper is approyed; and 

(d) if so, whether any examination 
for its take over has been or is being 
made and, if not, the reasons there-
for? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) The 
rehabilitation of the Ashok Paper Mills 
is the concern of the Government of 
Bihar who ar doing it in collaboration 
with the Government of Assam. No 
such proposal has been 'received from 
either of the two State Governments. 

(b) Government will consider any 
such proposal on merits, if and when 
received. 

(e) Yes, Sir. 

(d) In view of the fact that the 
Governments of Bihar and Assam have 
already drawn up a scheme for the 
rehabilitation of Ashok Paper Mills Ltd. 
which has been approved by the Cal-
cutta High Court, the question of con-
sideration of any proposal for taking 
over this Mill by the Central Govern-
ment at this stage docs not arise. 

DISTRIBUTION OF IRON ANIl STEEL 

BY HINDUSTAN STEEL LTD. 

9385. SHRI S. KUNDU : Will the 
Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state : 

(a) the various items, quantity and 
variety of iron ore and steel products 
and scraps supplied by the office of the 
Hindustan Steel Ltd., at Calcutta to 
firms registered under and/or recom-
mended by the Director of Industries of 
different States during the last one 
year; 

( b) the names of such firms or pro-
prietors; 

(c) tbe names of the officers of the 
Hindustan Steel Ltd., office at Calcutta 
(Sales Division) who are posted there 
for more than two years and the dates 
of their posting; 

(d) whether Government are aware 
that due to long tenure of service in 
these posts, a vested interest grows 
which leads to corruption; and 

(e) if so, what remedies Govern-
ment are planning to do away with lueb 
vested interests 1 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI): (a) and (b). 
Generally, Small scale industries and 
scrap re-rollers are registered with State 
Directors of Industries and Hindustan 
Steel Ltd. supply them practically the 
entire. rate of products produced by 
them such as flat products, structurals 
bars and rods, pig iron; alloy steel, 
scrap, tinplate etc. A$ regards the 
number of such firms and parties and 
the quantity of the different items IUP-
plied to them, the collection of the 
information will talCe a long time and 
the result achieved will not be com-
mensurate w)th the labour involved. 

(c) The information is being collect-
ed and will be laid on the Table of the 
House. 

(d) and (c). These arc matters of 
internal administration withill the com-
petence of Hindustan Steel Ltd. to 
decide without reference to Govern-
ment. In taking these decisions Hindus-
tan Steel Ltd. have to balance the 
consideration referred to in part (d) of 
the Question with the need for conti-
nuity, experience and expertise. 

RESTRICTION ON MOVEMENT OF WIL.-
I.OW CLEFTS BY JAMMU AND KASHMIR 

GOVERNMENT 

9386. SHRI SHIVA CHANDRA 
1HA: Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to stale : 

(a) whether it is a fact that the 
Jammu and Kashmir Government have 
restricted the movement of Willow 
Clefts to the Cricket Bat manufacturers 
of India; 
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(b) whether this particular timber, 
needed for the Cricket Bat manufac-
turers is being used as fuel in Jammu 
and Kashmir; and 

(c) if so, the steps taken by Go-
vernnient to get these Willow Clefts far 
the development and expansion of the 
Cricket Bat manufacture in India and 
with what success? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) to (c). 
According to the available information 
the J. & K. Government has imposed 
ban on the movement of willow clefts 
outside the State. I t was after a pro-
tracted negotiation that the State Go-
vernment agreed to release a minimum 
quota of not more than 20,000 willow 
clefts per year for the manufacture of 
cricket bats for export. This quota is 
being utilised for only export produc-
tion and not for sale for the local mar-
ket. As this wood is chcep enough the 
same is reported as being used for fuel 
and the forest Depai'tmcnt supplies 
nearly 45,000 to 50.000 maunds of 
willow wood. The State Government 
have been approached by the Export 
Promotion Council to release at least 
5,000 maunds of timber for the manu-
facture of clefts and they have agreed 
to this proposal in principle. The mat-
ter. is, however, still under further 
negotiation. 

The Sports Goods Export Promotion 
Council, an agency set up to promote 
and organise export of s ort~ g00lh 

have been exploring the possibilities of 
augmenting supplies of Willow clefts 
from J. & K. State through permanent 
arrangements with the suppliers. 

SETTING UP OF STEEl. Pl.ANT RY TISCO 
IN AFRO-ASIAN COUNTRIES 

9387. SHRI SHIVA CHANl.,,{A 
JHA: Will the Miroister of STEEL 
AND HEAVY ENGINEERING be 
pleased to ~at  : 

(a) whether,it is II fact that the Tata 
Iron and Steel' Company is going to set 
lip any steel plant in A ro A~illn coun-
tries; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI) : (a) No, Sir. 

( b) Docs not arise. 

REQUIREMENT Of HARDWARE FOR 
CHEMICAL PLANTS 

9388. SHRI K. N. PANDEY.: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleas-
ed to state: 

(a) whether it is a fact that Govern-
ment have decided not to import hard-
ware required for big and sophisticated 
chemical plants but to meet its requirc-
ment by encouraging the heavy engi-
neering industry in India; and 

(b) if so, the details therL'Of '? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
In so far liS equipment required by the 
Chemical industries is concerned, nor-
many. import of machinery items, 
which are made in the country, meeting 
the specifications and the delivery re-
quired by the user industries. is not 
allowed Indigenous manufacturers arc in 
a position to supply complete plants like 
Sulphuric Acid Plant, Superphosphate 
plant, Water Treatment Plant, Solvent 
Extraction Plant, Alcohol Plant etc. 
and also individual items of equipment 
such as Pressure Vessels. Heat Ex-
changers, Columns, Mixers etc. required 
by the Chemical, Fertilizer, Petro-
chemical, and Pharmaceutical Indus-
tries. 

SEWING MACHINE FACTORIES 

9389. SHRI K. N. PANDEY: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERN,\\ 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(:1) the names of Sewing Machine 
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factories, their location. the capital in-
vested in each. the names of the direc-
tors and collaborators of each and the 
annual production of each in quantity 
and value; 

(b) the licensed capacity and the 
actual production in the Fourth Plan 
and the reason why_production targets 
were not fulfilled; and 

(c) the amount of foreign exchange 
allowed annually to each unit during 
the last three years and the names of 
major components impcHed by them? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) A State-
ment containing the requisite informa-
tion is laid on the Table of the House. 
[Placed ill Library. Set' No. LT-34811 
70]. 

(b) The licensed capacity and the 
actual production of Sewing Machines 
in the Organised Sector at the end of 
the Third Five Year Plan was 5.99,200 
Nos. and 4.30,000 Nos. respectively. 
The reasons for the short fall in produc-
tion were due to non-availability of 
impOrted raw materials/components. 
shortage of foreign exchange and in-
adequate supply of indigenous raw 
materials. 

(c) A Statement giving the requisite 
informntion is raid on the Table of the 
House. [placed in Library. Sf'e No. 
L T-348 I '70], 

Sl'TTING llP OF A CARBON PLANT AT 

HALDIA 

9390. SHRI K. N. PANDEY: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

( a) whether it is a fact that the 
West Bengal Government have recom-
mended to the Central Government an 
application for Iicenee to an Indian firm 
for setting up a Cai-bon Plant at Haldia 
with foreign collaboration; and 

(b) if so, the reaction of Govern-
ment thereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) and (b). 
Two schemes were received from MIs. 
India Carbon Ltd., Calcutta who are at 
present having collaboration with a 
foreign party, for setting up of units 
at Haldia for manufacture of Caleined 
Anthracite Coal and Calcined Petro-
leum Coke. Both the schemes were 
supported by the State Government of 
West Bengal. 

The scheme pertaining to Calcined 
anthracite coal  has been approved in 
principle and the terms of the foreign 
collaboration are under consideration. 
It has however not been possible to 
appi'ove the party's scheme for the 
manufadtLlre of Calcined :petroleum 
Coke as the capacity already approved 
in this line is considered sufficient to 
meet the anticipated requirements by 
1975-76. 
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~  iT ~ ~~ ~  'Ii1 ~ t~ 

Tf: 'f.Tl1 'n: ~ fli;1:rr If'IT ~ 

afn: f<RR 'fili'l'l'fuii 'foT aNT <f'!i" Tf: 
'f.Tl1 'n: ~r ~ If'IT ~  afn: 

~  ~ ili~ iii m;a ~ 

~ ~ -q r ~ ~ ~  ofh" 
flRr;ff 'for ~ f'f.tfT If'IT ~ ? 

~ a  (11:1'1 ;:r;qr): ('fo) '!itt ~r  

l ~t  m l{ 'fi1f ~ ~ r~ ~r I 
(l'l) >1"1'<: ~  ~ ~r '3'O"!T I 

1 9 ~~i  1 9 6 8 .... r ~t H<'fffi "i 
~ ~it if; ~ ni  If>T '11m ~ 

9394. 11:1'1 n" ~ ~  'f'fT 

't<'fil' ~ ~ ra ~ 'for 'F'1T ~ fir. : 

('fo) 19 ~i l r  1968 'for ~ 
1l 'ifT1T i;'r if; if.n1JT ~ t r~ -q ~ 

~  'foT ~ f'folIT If'IT ; 

(lg ) i i ~ f'f,if ~il  ~i -q 

iT ~ 'fili'l'l'fuii 'for ~ <rfq '!'f: 
~ 'n: fiflffi;;r<f fif;1:n If'IT ~ am i ~ 

ili~i 'foT >1"m <f'!i" '!'f: ~ 'n: ;r,jt 
"flTT'fT tTlIT ~  am 

( ~ ) ~ o ~r if; fCfli;a "Z:'1 
~ ~ tl r ~ ~ ~ ~ 31'1'<: 

flRr;ff ~  ~ R;<rr If'IT t ? 

~ ~  (II:I'I..-m): ('fo) 10 I 

(Ii') ~ ~arn  ."", .. ,f<.fi.",. ~~~  

'n: ~ <mf 'f.T ~ ~ Gi"l, err:rn ~ 
f<;rln' If'IT ~ f of, '3'Of-i ~ <iITTil' ~ >TT-
mii ~~~~ i l l l  

q"{ lIT ~ fcrqr 1J111<: 'fi1f mtTtrT<f 
m~r '1ft ~  ~ "T ~ ~ ~  q"{ 

~ ~~ a ~~ 

'for 1fTlflfT I 
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(tr) 15-2-70 ~ 4 if. 4 .... , f"lfi ~ 
~ atmrn 11 ~ :q<; ~ vf , f.fi«T 
~ ifiT ~ ~ f.t;ln' ~ ~ , 

i9 i~  1968 ~ ~ ~ 

~ ~ .. ~ mrn IWil '"" ~ 

9395. '1') B~ •• ~ ~  !flIT 

~~ ~ ~ ~ IIli tm ~ f;ti: 

(ifi) ~  1968 ~ ~ 

~  'I1T1r ~ ~ ifn:OT ~ ~ 11 fif;rf.r 
ifili';;nfl:lit ~ ~ f.t;ln' ~ ; 
( _ ) f.i<;rfHlO fif;Il lfIf ifi 4 .... , fHOii 

~  ~ mf.t ifili';;nfl:lit ~ ~ ofrq Tf: 
If,llf <n: ~ f.t;ln' ~ ~ an<: fif;rf.r 
if.4 .... ,f"41 ~ aNT ~ Tf: If,llf <n: if1ff 
"f11'T!IT ~ ~  am: 
(1T) mf.t ifili''fTfuif ~ ~ ~ 
~ ~ 11 ~ :q<; ~ ~ 3fT1: 
fimr;fl ~ ~ f.t;ln' ~ ~ ? 

'td q) ('I') r ~  : (ifi) 388' 

(11") "T ~ ifi4 ... ,f ... ii ~ 
~ <n: ~~ ;mr 'fiT ~ fif;Il iI1i'<: ~ 
~ f<;rI:rr tTlIT ~ f;ti ~ fcfq ~ lfIf 
am:):ft ~ ~  11 ~ f.rt'ifiq'f ~ 
amm: <n: lIT ~ firor 3ftr<: ~ 
~ i i li~ IIli IJ1fi ~ m m ~ 
~ <n: ~ ~ ~ "'1gmIF.,ifi 
~ rr~  

(tr) 15-2-70 ~ 13 ",4 ... , f«'i 
~ ~ atmrn 11 ~ :q<; ~ wl , 
mit ifil't;rrU 'fiT ~ ~ fiI;Irr 
trlIT ~ , 

~~~  

93 96. -t\' i~ ~  !flIT ~ 

~  ~ IQ"III'R "'" ~ l i 
qr q ~ lIlT Ii"T m fiI; : 

(l1li) 1IIn ~ ~ ~ fir; ~  ~ 

~ f.mrn, ~an ~ ~  ~ ~ 

(lfi<:) ~ ~ 'fiT ~ ~ Cf1iT 
~ ~ ;tT ~ t  11 ~ ~ ~ 
'fill" ~ ~ '1IT t ~ 

(_) II'R ~  m ~ ~an ~ 
~i i  ~~r r ~ J l  

~~ i ~~  

~ Rom,,", ~ amT'(' "'" 
~m  .m ~ ~ _ 
~~  i i ~ (11"). ~~ 
;tT ~ ~ ~ am: ~ m  <n: ~ lft 
~  

CULTIVATION :IN R·\ILWAY LA Nil 

9397. SHRI N. R. DEOGHARE 
Will the Minister of RAILWAYS he 
pleased  to state : 

(a) whether it is a fact that the Indian 
Railways own land for cultivation pur-
poses; 

(h) if so, the area of such land lind 
States where it is situated; 

(c) the area of land actuillly cultivat-
eJ; and 

(d) the income derived from cultiva-
tion during the last three financial years? 

.'HE MINISTER OF RAILWAYS 
(Sl1RI NANDA): (a) No. However 
surpbs cultivable railway land in the 
station yards, railway colonies :and along 
the railway line is licensed for 'Grow 
More Food' purposes, if there i~ demand 
for the same. 

(b) and (c). A statement giving de-
tails is attached. ]nformation is not 
compiled State-wise but Railway-wile. 

(d) Approximately Rupees thirteen 
Ilikhs for the three years from 1965-66 
to 1967-68, for which information is 
readily available. 
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Stalcmcllt 

Railways Extent of cultivable 
land handed over to 
the State Governmets 
for GMF purposes 
on 31-3-196R. 

_ .. _-----------_ .. ----------
Extent of cultivable land 
directly aUoted by the 

Railways ,..-_______ .A. _____ ---, 

To outsiders To Railways 
employees • 

------------------".- --_._------ ----------_. -----------_ .. -
Cenlral 4,293.00 131 ·95 481 ·44 

Eastern 9,981 ·88 8 ·42 3.150 ·00 

Northern 1,253 ·CO 857 ·00 816·00 

N.F. 18.203.55 15.00 13.173.00 

Northeasl 3,470.36 1.276.78 3.584.05 
Frontier 

Southern 2.027.57 226.29 792.48 

South Cent ra I 2,951 '89 243.82 1.329.17 

South Easl ern 2,255.08 1,489.32 1.459.35 

Wc.stern 405.80 :!29.C9 939.34 

c.L.W 300.00 

D.L.W 80.00 

I.C.F. 56.62 
------_ .•.. _- ----. --------_ ... 

44,839. \3 4,477.67 26.161.45 
.... ---.... _-_. ---------_ . ._---_. __ ._----

SETTING UP OF A LAMI' MFG. C ~  

AT RAt-BAREU 

9398. SHRI P. M. SA YE.oD : 
SHRI CHANDRA SHEKHAR 
SINGH: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be pleased to state : 

(a) whether it is a fact that he had 
inaugurated the annual confcrcnce 01' a 
seminar of the Indian Lamp \Iam'fac-
turers' Association, a body affiliated to 
the Bengal National Chamber of Com-
merce and Industry in the year t 969; 

(b) whether the Prcsident of the said 
Association is interested as promoter of 
a company to set up a lamp manufactur-
ing company at Rae-BarcH; 

(c) whether the said President a~ 

been accorded special privileges in the 
matter; and 

(d) if so, the reasons therefor '! 

THE MINIsrER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (:I) Yes. I 

addressed the open session of the Indian 
Lamp Factories Association in August. 
1961l. 

(h) An application under the I.D.R. 
Act has been received from Shri Taplin 
K. Roy of Calcutta. as promoter for :I 
company, to set up a factory for manu-
facturing. Incandescent (including 
Miniature types. gas-Discharge and Flou-
rescent) Lamp making machineries, ac-
cessories and spare parts at Rae Bareli 
in U.P. (and not for the setting up of 
a lamp manufacturing company). Subse-
quently, the promoter has applied for a 
change of location of the new industrial 
undertaking from Rae BarcH to Bang.-
lore. 

(c) and (d). The application is still 
under consideration and the qUf'Stion 
of the applicant being shown any 
special privilege does not arise. 

INDUSTRIES IN TuMKUR 

9400. SHRJ K. LAKKAPPA: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact tlmt the Prime 
Minister lIad sent a letter to his Ministry 
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about two years hack about starting of 
one industry in Tumkur Town, Mysorc 
State, as it was promised by the then 
Prime Minister Jawaharlal Nehru, and on 
the strength of a letter addressed by the 
Member cif the Constituency to the pre-
sent Prime Minister; 

(h) if so, the action Government have 
taken in the matter; and 

( c) if not, whether Government would 
consider that one Centrally sponsored 
Industry is located at Tumkur, to m~  

the challenge of the unemployment '! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT INTERNAL 
TRADE AND COMPANY AFFAIRS 
SHRI F. A. AHMED): (a) to (c). 
Information is heing collected and will 
he placed on the Tahle of the House. 

RESOLunON SENT BY MAHARASflTRA 
At>lYASI M.L.As. Rp.GARDlNG RECOGNI-

nON OF SCHEDULED TRIRl'S 

~  SHRI DEORAO PATIL : Will 
the Minister of LAW AND SOCIAL 
WELFARE he pleased tu state : 

(a) whether Government are in re-
ceipt of the Resolution or a COpy of the 
Resolution passed on the 20th Novem-
her, 1969 by the Adivasi M.L.As. from 
Maharashtra requesting Government to 
recognise only those tribes as Scheduled 
Tribes, which were recognised on the 
hasis of their social status, geographical 
contiguity, culture and education in the 
year 1950; or prior to that by the British 
Government; and 

(h) if so, the action tn ken thereon ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATI) 
PHULRENU GUHA): (a) Yes. 

(b) The whole question of revision of 
lists of Scheduled Castes and Scheduled 
Tribes was COIIIidered by a Joint Com-
mittee OIl both the Houses and the Com-
mittee's report is before tile House. 

MEMORANDUM SENT BY ADrvASI M.L.As. 
FROM MAHARASHTRA REGARDING IN-
CLUSION OF CERTAIN TRIBES IN LIST OF 

ScHEDULED ])uBES 

9402. SHRI DEORAO PATIL : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether the Adivasi M.L.As. from 
Maharasbtra have sent a memorandum 
dated the 20th October, 1969 regarding 
the objections to new proposals for in-
clusion in the List of Scheduled Tribes 
in the State of Maharashtra; and 

(b) if so, whether Government will 
lay a copy of the memorandum on the 
Table of the House '! 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (OR. (SHRIMATI) 
PHULRENU GUHA) : (a) Yes. 

(b) The memorandum was addressed 
to the Joint Committee on the Scheduled 
Castes and Scheduled Tribes Orders 
(Amendment) Bill. 1967. The Com· 
mittee's Report is already before the 
House .. 

MEMORANDUM SENT BY MEMBERs 01' 

PAlU.IAMENT FROM MAHARASHTRA RE-
GARDING ScHEDULED CASTES AND ScHE-
DULED TRIBES ORDERS (AMP.NDMENT) 

BILL 

9403. SHRI DEORAO PATIL : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether Government are in 
receipt of a memorandum dated the 
24th December, 1969 sent by Members 
of Parliament from Maharashtra along 
with: 

(i) the resolutions passed on the 20th 
November, 1967 by the Adivasi 
M.L.As. from Maharashtra; and 

(ii) the memorandum dated the 20th 
October, 1969 IleDt by Adivasi 
M.L.As. of Mahar.hITa regard-
ing the Scheduled Castes and 
Scheduled Tribes Orders (Amend-
ment) Bill; and 

(b) if so, the details of the memoran-
dum ? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATl) 
PHULRENU GUHA) : (a) Yes. 

(b) The memorandum dated 20th 
October, 1969 was addressed to the 
Joint Committee on the Scheduled Castes 
and Scheduled Tribes Orders (Amend-
ment> Bill, 1967. It was about the list 
of Scheduled Tribes in Maharashtra ·and 
was mainlV against the inclusion of some 
communities. 

DEVELOPMENT OF RAIJ.WAY IN 1\1 \llA-
RASHTRA 

9404. SHRI DEORAO PATH. : Will 
the Minister of RAILWAYS be pleased 
to state : 

(a> whether the proposal for the 
development of Railway in Maharashtra 
under the Fourth Five Year Plan has 
been made by the Maharashtra Govern-
ment and, if so, the details of the pro-
posal; and 

(b) the decision taken thereon? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Repre-
sentations have been received from the 
Government of Maharashtra for cons-
truction of several new lines in that State 
during the Fourth Plan. Due to shortage 
of funds it is not possible to consider all 
the proposals for construction. However 
it has heen decided to undertake, in 
1970-71, survey for a new line from 
Apta to Mangalore. 

MOVEMENT OF WAGONS OF A Goons 
TkAIN WITHOUT ENGINE ON S.C. RAIL-

WAY 

9405. SHRI RAM AVTAR 
SHARMA : Will the Minister of RAIL-
WAYS he pleased to state : 

(a> whether it is a fact that nearly 
thirty wagons of a Goods train raced for 
a distance of nearly six miles without an 
enaine between Godamgura and Maila-
ram atations on the Secunderabad-Wadi 
Section of the South Central Railway; 

(b) whether Government bave ordered 
any inv_ti,ation in the matter; ud 

(c) whether any action hal been 
taken against persons found responsihle 
for this? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes, the accident 
occured on 20-4-1970. 

(b) Yes. 

(c) Suitable action wiJI be taken 
against the defaulting staff, if any, on 
finalization of the inquiry. 

BIFURCATION OF Mis. ITHAD MOTOR 
TkANSPORT (P) LTD. 

9406. SHRI JAGESHWAR YADAV: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT,INTERNALTRADE 
AND COMPANY AFFAIRS he pleased 
to state : 

(a) whether it is a fact (hat Mis. 

JIhad Motor Transport (P) Limited wa~ 
bifurcated into two Companies viz. 
Group 'K' and Group 'V' some years 
hack; 

(b) whether it is also a fact that be-
fore bifurcation. the Company had sold 
some more shares to those persons who 
were already shareholders of the Com-
pany; 

(c) whether the Court while ordering 
bifurcation also passed orders to the 
effect that the increase in number of 
shares will not he recognised and the 
shareholders will he returned their share 
money by the two Companies vi:;. Group 
'K' and Group 'V' in the proportion of 
9: 7; 

(d) whether Group 'V' Company has 
not paid the share money of lOme of the 
share-holders while making payment to 
the relatives of the Manager IDirectors 
etc.; 

(e) if so, the reasons therefor; and 

(f) the action heing taken by Gov-
ernment in this regard ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) The 
order dated ~  of the Delhi Hip 
Court viaualisa bifu\"Qtion of the 
company into two eOlllpanies. 
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(b) As per the records maintained in 
the office of the Registrar of Companies, 
Delhi no return was filed to show that 
there was sueh allotment of shares to 
the existing shareholders. 

(c) The copy of the Court order filed 
with the Registrar of Companies, Delhi 
contains no such indication. 

(d) to (f). In thc l cor ~ of the Re-
gistrar of Companies, Delhi no informa-
tion is available in this regard. 

CENTRE's OFFER OF COMPENS.H-ION TO 

STATES FOR INTRODUCING PROHIBITION 

9407. SHRI VALMIKI CHOUDH-
ARY: 

SHRI DEVINDER SINGH 
GARCHA : 

Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state : 

(a) whether Government's offer to the 
State Governments regarding compensat-
ing half the loss incurred by them towards 
the introduction of prohibition has not 
been acceptable to them; 

(b) if so, the names of these States; 

(c) whether they have given any 
counter proposals for compensation; and 

(d) if so, the details thereof and 
Government's reaction thereto'! 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
lHE DEPARTMENT OF SOCIAL 
WELFARE [DR. (SHRIMATI) 
PHULRENU GUHA]: (a) to (d). 
Statement indicating the reaction of 
State Governme.nts to the offer is laid 
on the Table of the House. [PlucI!d ill 
Library. See No. LT-3482170]. 

RESTRICTION REGARDING PRESCRIPTION 

OF COSTLY DRUGS POR RAILWAY EM-

PLOYEES IN T.B. SANATORIA 

9408. SHRI GEORGE FERNAU-
DES : Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether there are standing ins-
tructions issued to the T.B. Sanatoria 
with beds reserved for tho Railway 
employees that costly drup and medi-
cines should not be prescribed for the 

Railway employees suffering from 
T.B.; 

(b) if so, the purpose behind these 
instructions; 

(c) whether he would direct the 
Railway Board to immediately with-
draw these instructions; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) No. 

(b) to (d). Do not arise. 

AIJDIT OH.TECTION re.: MISUSE OF 

RAIl.WAY REST HOUSES ON Till; So:! I'H-
ERN RArLWAY 

9409. SHRI GEORGE FERNAN-
DES: Will the Minister of RAILWAYS 
be pleased to state : 

( a) whether the Chief Auditor of the 
Southern Railway had about two years 
ago pointed out the misuse of the Rail-
way Rest Houses by the Railiway Offi-
cials while not on duty or while on 
transfer; 

(b) if so, what was the. exact nature 
of the irregularity pointed out; 

(e) whether it is 81 fact that the 
Chief Engineer, Southern Railway has 
failed to reply to this audit objection; 
and 

(d) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) No. 

(h) to (d). Do nO! arise in view 
of reply to (a) above. 

GooDS MANUFACTIJRED BY ~ A  

STEEL LIMITED 

9410. SHRI BENl SHANKEk 
SHARMA : Will the Minister of STEFL 
AND HEAVY ENGINEERING be 
pleased to state : 

(a) the quantity and value of goods 
manufactured by the Hindu&tun Steel 
Limited, Plant-wise, during the years 
1966-67, 1967-68 and 1968-69; 

(b) the quantity and value of goods 
exported, if any, with the namel of 
countries to which exported during the 
said period; 
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(c) the quantity and value. of goool 
sold to the Government concerns and 
other private individuals in the country, 
separately, during the same period; 

(d) the net profit or loss during the 
ahove years; and 

(e) in caSe it is a continuous process 
of loss, the reasons therefor and the 
ways and means that have been thought 

Planl 

Bhilai 

1966·67 

1967·68 

1968·69 

ROUl·kola 

1966-67 

1967·68 

1968·69 

Durgal'ur 

1966-67 

1967·68 

1968·69 

Alloy Sleeis 

1966·67 

1967·68 

1968·69 

Pig iron 

for sal. 

549 

~  

WI 

5K 

M 

147 

201 

27& 

375 

(b) During Ihe reriod 1966·67 10 

1968·68, HSL exported 2·1 mill ion lonnel 

of Iron &; Sleel and 4,000 lonnes of By· 

productes valued al Rs. 818 ·63 million. 

The countries 10 which exports were made 

durinillhi. period are indica led in Ihe alH,ch· 

ed slatement. 

Ie) The qUllnWy of pig iron lind sllel 

despalched to Governmenl departments, 

alockisl. (ineludinll HSL stock·yards) and 

of to counteract the same '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. 
SHAFI QURESHI) : (a) The quantity 
and value of the main saleable goods 
manufactured by the Hindustan Steel 
Ltd., Plant·wise, during the years 1966· 
67 to 1968·69 is given below ;-

(Quantity in 000' tonnes) 
(value in Rs./11lillion) 

·· __ 0_· ______ ... ----------_.--.------
Saleable Amonium Calcium Value 
Sleel Sull'hale Amm. Nil· 

rale (20.5 . •  N2) 

132M 22 1100 

1252 21 1202 

1J44 27 1205 

~  0·7 ~ 752 

640 7 ·0 190 78R 

773 14 236 10M 

550 10 4K5 

527 10 511 

500 10 630 

2 ·42 15 

6·6 19 

23 ·7 44 

olhers during Ihe years 1966-67 to 1968·69 
was as under :--

(in 000' lonnes) 

GOVI. Stockists Othen 

GOyt. Stockists Olhen 
depart· IndudiDIL 
ments HSL 

stock yard. 

Pia Iron 216 233 1112 
Steel 2119 1163 3307 

-----
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The information as to the value of 
despatches sector-wise is not readily avail-
able. is being collected and will be laid 
on the Table of the House. 

(d) Hindustan Steel Ltd. sustained 
a los~ of Rs. 229.39 million in 1966-67, 
Rs. 401'19 million in 1967-68 an.! R •. 
399.17 million in 1968-69. 

(e) The various factors responsible 
for the loss of Hindutan steel Ltd. had 
been indicated in the pamphlet "Perfor-
mance of Hindustan Steel Ltd." laid on 
the Table of the House on 5th April. 196R. 
The measures undertaken to contain and 
reduce the loss and to increase the effi-
ciency of the plants as mentioned in the 
pamphlet referred to above are being 
pursued. Concerted en'ons "rc al,o 
being made to stap up production and 
to remove as speedily as possible the 
various difficulties standing in its way. 
This should help improve the working 
results of the Company. I n fact. it is 
expected that as compared to the 1'1'<-
ceding two years. the loss "f lhe Com-
pany during the year 1969-70 would "e 
substantially lower. 

STATEMENT 
----_. _ .. __ .. _------

Abudhabi Ghana 

Afganistan Hongkong 

Arganlina Indonesia 

Australia Iran 

Bahrein Iraq 

Bulgaria Italy 

Burm. Japan 

Cambodia Jordan 
Ceylon Kenya 

Dalai Kuwait 

Dammam Malayasi. 
Doha Mauritius 

Dubai Newzealand 

ElYpt Sinppore 

Formo .. South Arabia 

South Korea 

Sudan 

Thailand 

Turkey 

U_K. 

U. S. A. 

U. S. S. R. 

Ylllosiavia 

Zambia 

Soulh Vietnam 

WIDENING OF UNDER-BRIDGE IN NIZA-
MADAD TOWN (ANDHRA PRADESH) 

941 J. SHRI M. N. REDDY : Will 
the Minister of RAILWAYS be pleased 
to state : 

( a) the progress made with regllrd 
to widening of the under-bridge in 
Nizamabad Town in Andhrll Pradesh; 

(b) the estimated cost and the cons-
truction agency; and 

(c) what proponion of the cost tS 
being borne by the Railways and how 
much time it would take for the com-
pletion of the work after its com-
mencement '! 

TIlE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) No progress 
could be made with regard to widenina 
of the road under-bridge at Nizamabad 
as the Nizamabad Municipality have 
neither communicated their approval to 
the plan nor deposited the estimated 
cost so far even though the detailed 
estimate was sent by the Railway to the 
Municipality as early as January, 1969. 

(b) 1be estimated cost of lite work 
is about Rs. 2 lakhs and no <:amtruction 
agency has been fixed in view of I a ) 
ahove. 

(c) The entire cost is to be borne by 
the Nizamabad Municipality and the 
work will take about 9 months to com-
plete aftu its commmccment. 
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DISPARITY BETWEEN TEMPORARY Or'FI-
CERS AND DIRECTLY RECRUITED CUSS 
I OfFICERS WITH REGARD TO FUTf..!iU: 

PROMOTION 

9412. SHRI VIDYA DHAR 
BAJPAI: Will the Minister of RAIL· 
WAYS be pleased to state : 

(a) whether there is any di[icrent;'c 
in the pay scales, nature of duties and 
responsibilities of temporary officers 
and directly recruited Class I Oniccrs 
on the Railways; and 

(b) if not, reasons for \'ast disparity 
between two sets of Officers with regard 
to their future promotion " 

mE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) No. 

(b) The temporary officers were re-
cruited through Vnion Puhlic '>cr"ice 
Commission on the basis of or/-II or 
schlction for filling purely temporary 
posts, whereas direclly r~~ruit  Class 
] Officers were recruited rou~  Union 
Public Service Commission against pcr-
manent vacancies in the CIa" I cadre 
on the basis of open compctilivr (.'xami-
nation. 

Promotion to higher grades is made 
on the basis of seniority·, ,I/,,-suitability 
within the Service. The Temporary 
Officers do not helong to I he Class I 
Service but are eligihle for considera-
tion for' appointment to the Service 
·against an annual quota deh:rmined in 
consultation with the Union Public Ser-
vice Commission. After appointment 
to the Service they become eligible for 
promotion in accordance with their 
seniority and suitability. Howcver, even 
as temporary Officers they are eligible 
for temporary promotion 10 Senior 
Seale. 

LEAVE RESERVE STAfF IN SIGNAL AND 
TELECOMMUNICATIONS DF.P·ARTMP.NT 

9413. SHRI DEVEN SEN: Will the 
Minister of RAILWAYS ~ pleased to 
state : 

(a) what is the strength of the Elec-
trical Signal Maintainers Grade I, II 
and III. Mechaiiical Signal Maintainers 
Grade I, II and· III and Inspectors of 
Signal and Telecommunications De-

partment in the Delhi and Bibner 
DiviSions; 

(b) what is the strength of Leave 
Reserve staff existing in each category 
mentioned above what is the strength of 
Leave Reserve statT required as per 
rules; 

(c) whether it is a fact that the exist-
ing strength of Leave Reserve staff in 
the above mentioned category is much 
less than that required under the rules 
and also similar position is existing all 
over the Indian Railways in Signal and 
Tdecommunications Department; and 

(d) what steps the Administration 
proposes to take to recoup this shortage 
of Leave Reserve staff and when ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (d). The 
information is heing collected amI will 
he laid on the Table IIf the Sabha. 

Y AI<I"TICK 1'01< POSTING AND EQl1lTAntE 
DISTRI8UTlON OF WOI\KLOAD 01' EM-
PLOYEES IN SIGNAl. AND TELECOMMU-

NICATIONS DFPARTMENT 

9414. SHRI DEVEN SEN: Will the 
Minister of RAILWAYS be pl(.'ased 10 
state: 

(a) whether some yardstick approv-
ed hy the Railway Board exists for the 
posting and ui~ l  di9tribution of 
workload of the employees of Signal 
and Telecommunications department on 
the Indian Railways; 

(h) if not, the reason why such a 
yardstick has not been evolved so far 
especially when the Signalling and Tele-
communications system is an important 
section directly linked with the efficiency 
and safety of Rail traffic and has ex-
panded a lot in recent years: and 

(c) whether the Railway authorities 
intend providing an approved yardstick 
for the Signal and Telecommunications 
Department and, if so, when it is likely 
to be announced ? 

mE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (c). For 
detennining the strength and jurisdiction 
of the maintenance staff of the Signal 
·and Telecommunication Department, 
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the individual z:onal Railways are a r ~  

following their own yardsticks which 
take into consideration local conditions 
and quantum and type of equipment. 
In order, however, to bring about a 
certain measure of uniformity in these 
yardsticks, thc Railways have been 
given further guidelines based on the 
maintenance requirements of latest 
equipment. 

SHORTAGE 01' BILLETS FOR RE-ROLLING 

MILLS IN TAMIL NADU 

9415. SHRI K. RAMANI : Will the 
Minister of STEEL AND HEAVY 
ENGINEERING be pleased to si:lte : 

(a) whether it is a fact that there 
is a shortage of billets for supply to 
the re-IUlling mills in Tamil Nadu; 

(b) whether Government huve re-
ceived any complaints from the owner, 
of thc re-rolling mills; 

(c) if so. the details thereof und lhe 
action luken oy Government in the mat-
ter; and 

(b) if no action has been taken, thc 
reasons thercfor ? 

THE DEPUTY MINISTER IN li.E 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. 
SHAFI QURESHI) : (a) to (d). The 
supply position of billels is acute OC-
cause of increase of demand without a 
corresponding increase in PIo<luclion. 
As the present production is not sulli-
cient to meet even one shift capacity 
of Registered Re.-rollers, it has nOI been 
possible to meet the rcquirements of 
the Re-rolling Mills. Complaints huvc 
therefore. been received from several 
Re-rolling mills, including those of 
Tamil Nadu, about inadequacy of allo-
cation and non-receipt of billet, to the 
extent of allocations. Efforts arc oein&: 
made to step up produclioin and dis-
patches from the Sleel Plants. Recently. 
the position was reviewed and a revised 
policy has been adopted for equitable 
distribution of the availallle quantity of 
billets to all ·the Registered re-rollers. 

CRITERIA FIXED FOR GUARD INCHAROE 

OF A T'RAIN 

9416. SHRI ISHAQ SAMBHALI 
Will the Minister of RAILWAYS be 
pleased to state the criteria in details 
fixed for a Railway servant to work in-
dependently as a Guard Incharge of a 
train? 

mE MINISI'ER OF RAILWAYS 
(SHRI NANDA) : Although the ques-
tion is not quite clear, the hon. Member 
presumably desires to know the condi-
tions t~ be fulfilled by a Railway servant 
for appointment as a Guard. Recruit. 
ment is made as Trainee Guard by direct 
recruitment to the extent of 22% of the 
vacancies in the low ~t grade of Guard. 
On successful completion of the training, 
they are posted to work independently as 
Guards. The remaining vacancies arc 
tilled by promotion/ posting of staff in 
the various Transportation and Commer-
cial categories (such as Commercial 
Clerks, Ticket Collectors, Trains Clerks, 
Yard Stail' and Brakesmen) and they 
are also given some training as neces-
sary to make them fit to work as a 
Guard. 

LEAVE RESERVE IN CATEGORY OF GUARDS 

ON RAtLWAYS 

9417. SHRI ISHAQ SAMBHALJ 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that 24 per-
cent Leave Reserve have been sanctioned 
in the category of Guards which too has 
1I0t been implemented ill 1010 by certain 
Railways; 

(b) whether it is also a fact that the 
All India Guards Council had requested 
to pay minimum 150 Kms to such Guards 
who are not booked for want of any 
vacancy and are made to sit idle for tbe 
SlIme vacancy with no compensation oC a 
day's average mileage i.R. 150 Kms; 

(c) if so, what action is being taken 
to protect their minimum day's kilo-
metrage; and 

(d) if no aClion is being taken, the 
reasons therefor ? 
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THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) to (dL The in-
formation is being collected and will be. 
laid on tbe Table of the Sabha. 

PROCEDURE FOR SELECTI'ON T'O CLASS 
II POST 'OF ASSISTANT SIGNAL AND 
TELECOMMUNICATIONS ENGINEERS 'ON 

N'ORTHERN RAII.WAY 

9418. SHRI RAJDEO SINGH 
Will the Ministe.r of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that thc 
procedure adopted for Class II selection 
for ·1he post of Assistant Signal and 
Telecommunications Engineers in the 
Northern Railway was different from the 
procedure of other Railways I'.g. Cen-
tral and Western Railways etc., and 
whether some procedure is prescribed 
for this selection by the Railway Board; 

(b) if so, what is that procedure and 
if not, whether the Railway authorities 
propose to issue instructions in this re-
gard; 

(c) whether the. Railway authorities 
have noticed any pamphlet on behalf 
of some 'Sufferers' showing their frust-
ration, suspecting some favouritism in 
recent selection of the above post on 
the Northern Railway and whether the 
Railway authorities also received some 
complaint in this regard; 

(d) if so, the action taken in the 
matter; 

(e) whether some improvements in 
the procedure of selections on the lines 
of University examinations of UPSC 
'lire being considered to eliminate the 
chances of malpractices; and 

(f) if so, what measures the authori-
ties propose to take and when ? 

mE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). In-
formation is being collected and will be 
placed on the table of the Sabha. 

(c) Yes. 

(d) These are be.ing investigateli. 

(e) No. With. the approval of the 
UPSC a uniform selection procedui'e 
has already been I:Iid down. 

(f) Docs not arise. 

UNIF'ORMITY 'OF LAW F'OR RELlGI'OUS 
ENDOWMENTS 'OF ALL FAITH 

9419. SHRI MIUTYUNJAY PRA-
SAD : Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to 
state: 

(a) whether we have achieved com-
plete uniformity in Law, so far as 
limitati'On by time and payment of 
court fees and other court processes 
are concerned for religious endowments 
of all denominations, professing various 
religious faiths; 

(b) whether there are discriminations 
in favour of and against endowments 
made by persons professing various 
faiths and, if so, the details thereof and 
the reasons for discrimination; 

(c) whether Government intend to 
~ olis  such discrimination and, if so, 
by when; and 

(d) if not, the. reasons thereof '? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WEL-
FARE (SHRI M. YUNUS SALEEM) : 
(a) (i) Limilalio/I: The Limitation 
Act, 1963 applies to all the cases but 
in the case of causes of action for pos-
session of immovable property belong-
ing to wakf which had arisen between 
14-8-47 and 7 -5-54! the ·period of 
limitation has been extended upto 31st 
December. 1970 by the Public Wakf 
(Extension of Limitation) Act, 1959 as 
amended by Act 9 of 1969. 

(ii) Court fees : Different provisions 
obtain in different Stales. 

Uii) CourtfJl'CJC'e.fS : The provisions 
of the Code of Civil Procedure, 1908 
govern all cases and hence there is gene-
ral uniformity.  However, it is open to 
High Courts to make amendments to 
the rules contained in the First Schedule 
to the said Code. But the High Courts 
cannot make rules or amendments of a 
discriminatory nature in exercise of 
this power. 

(b) The Public Wakf (Extension of 
Limitation) Act, 1959 was passed be-
cause of the fact that several Muta-
wallis had migrated to Pakistan conse-
quent no panition and no one was avail-
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able in a number of cases to detect 
cases of unlawful occupation of wakf 
properties or to take action for recovery 
of possession of such properties. By the 
amendment Act 9 of 1969: the period 
had to be clttended upto 31st December, 
1970 because there was a large num-
ber of cases in which action for re-
covery of possession had to be taken. 

(c) The special period of limitation 
under the Public Wakf (Elttension of 
Limitation) Act. 1959 cannot be re-
garded really as amounting to any 
discrimination because of he special 
circumstances justifyng the e"tended 
period of limitation in cases covered by 
that Act. In any case the peri'old of 
extension will eltpire on 31 st Deccmber, 
1970. 

(d) Does not arise. 

INSPECTION Of' NATIONAL SMALL SCALE 

INDUSTRIES CoRPORATION LTI1. BY 

STAFF INSI'ECTION UNIT 

9420. SHRI RAMAVAT AR 
SHASTRI : Will the Minister of IN-
DUSTRIAL ,DENELOPMENT. IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be plcilsed to stute : 

(a) whether it is a fact that the 
Staff Inspection Unit of the Ministry 
of Finance, while, inspecting the Na-
tional Small Scale Industries Corp0T<I' 
tion Ltd., confined its studies only to 
thc lower grade staff and did not 
examine thc strength of higher grade 
staff; and 

(b) if so. thc reasons for not cltami-
ning the set up at the higher level ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT TRADE AND COM· 
PANY AFFAIRS (SHRI F. A. 
AHMED) : (a) No, Sir. 

(b) Docs not arise. 

CHARTER OF DEMANDS FROM EM· 

PLOYEES' UNION OF NATIONAL SMALL 

SCAI.E INDUSTRIES PROTOTYPE PRODUC-

TION AND TRAINING CENTRE 

9421. SHRI, RAMAVATAR 
SHASTRI : W;II Ihe Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be pJ.:ased to state : 

(a) whedter it is 11 f'oIct that a 
charter of demands was submitted by 
the Employees' Union of the National 
Small Scale Industries Prototype Pro-
duction and training Centre; 

(b) whether it is also a fact that a 
committee was 'appointed to rationalize 
the various grades of the employees; and 

(c) if so, the r sull~ thereof ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) Yes, Sir. 

(b) A Committee was appointed by 
the. N.S.I.C. to consider revision of the 
existing recruitment and promotion 
rules and to make recommendations. 

(c) The matter is under the consi-
deration of the Board of Directors of 
the, N.S.I.e. 

DiFfERENCE IN MHHOI) OF PROMO-

TION Of JUNIOR CLERK TO SENIOR 

CI.ERK IN ACCOUNTS DEPARTMENTS AND 

OHTER DEPARTMENTS OF RAILWAYS 

9422. SHRI BHALJIBHAI 
PARMAR: Will the Minister of RAJL-
WAYS be pleased to state :  -

(a) whether there is any difference 
in the method of promotion in the 
Accounts Departments and other De-
partments of the Railways from Junior 
Clerk to Senior Clerk; and 

(b) if so, thc reasons therefor ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. In the 
Accounts Department, 25% of the 
vacancies of Clerks Grade I in scale 
Rs. I30-30()(RS) arc filled up by pro-
motion of clerks Grade "(Rs. 110-180) 
on the a~is of s niorit cum~uita ilit  

and the remaining vacancies are filled up 
by promotion of Clerks Grade II who 
qualify in the Appcndix " Eumination 
conducted by the Department. Clerb 
Grade II in Departments olher than 
Accounts arc promoted as Clerks Grade 
I on the basis of seniority-<·um-suita· 
bility to the elttent of 90% of the 
vac:mcies; the remaining 10% of the 
vacancies are filled up by departmental 
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competitive examination limited to 
Clerks Grade II. 

(b) In the Accounts Department, an 
adequate knowledge of financial and 
AccoUDts ruleS and regulations is re-
quired for Senior Clerks. This is tested 
by Appendix II-A examination. 

DIPPUENCE BETWEEN COMPETITIVE 
AND QuAlAFYINO ApPENDIX II-A Ex-

AMINATION 

9423. SHRI BHAUlBHAl 
PARMAR: Will tbe Minister of RAJL-
WAYS be pleased to state : 

(a) whether Appendix II·A exami-
nation of the Accounts Department is 
considered as qualifying or competitive 
for the purpose of promotions of em-
ployees belonging to the Scheduled 
Castes and Scheduled Tribes; 

(b) if it is not treated as competi-
tive examination the reasons therefor; 
and 

(c) the fundamental dilfe.rence bet-
ween competitive and qualifying exa-
mination ? 

TIlE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Appendix II-A 
is a qualifying examination [or the pur-
pose of promotion above Grade 11 of 
the clerical staff of the AccoUDts Dc-
partment including the staff belonging 
to the Scheduled Castel Scheduled 
Tribes. 

(b) As the objective is only to test 
whether the candidate possesses '[air 
knowledge of rules and procedures, a 
competitive examination is not consi-
dered necessary. 

(c) while 'a qualifying examination 
seeks only to test whether the candi-
dates have attained the requisite stand-
ftrd and no preference is given to rank 
or order of merit. in a competitive 
examination, only ,such number of can-
didates as are necessary 1\) fill the re-
quisite number of vacancies arc select-
ed in orcltr 01 mtril. 

PROMOTION OP SCHEDULED CASTE AND 
ScHEDULED TRIBE EMPLOYEES AGAINST 
RESERVATION QUOTA ON THE BASIS OP 

ApPENDIX II-A EXAMINATION 

9424. SHRI BHAUIBHAI 
PARMAR: Wi! the Minister of RAIL-
WAYS be pleased to state : 

(a) whether it is a fact that Appendix 
II-A examination is considered as quali-
fying for the purpose of promotions of 
the Scheduled Caste and Scheduled Tribe 
cmployees; 

(b) whether this procedure leaves no 
scope or provision for the Scheduled 
Castes and Scheduled Tribes to get pro-
motion in the Accounts Department 
against reservation quota as exists in 
other Department; 

(c) whether such procedure is ano-
malous and discriminatory; and 

(d) if so, the stcps taken by the Ad-
ministration to remove such anomaly 
and discrimination ? 

TIlE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes, it is so for 
all Grade II clerks (including those be-
longing to Scheduled Castes and Sche-
duled Tribes). 

(b) Promotion upto the rank of Sub-
head are made on the basis of inlerse 
seniority from amongst the qualified em-
ployees and there is no reservation quota 
for these posts, which are non-selection 
posts. 

(c) No. 
(d) In vicw of the reply to part (c), 

no action has to be taken by the Admi-
nistration. 

SCHEDULED CASTE AND ScHEDULED TRIBE 
EMPLOYEES IN ACCOUNTS DEPARTMENT 

OP WESTERN RAILWAY 

9425. SHRI BHAUIBHAI 
PARMAR: Will the Minister of RAIL-
WAYS be pleased to state : 

(a) how Mang employees belonging 
10 the Scheduled Castes and Scheduled 
Tribes arc working in the unit of Baroda, 
Dohad, Ratlam and Kolah, category-
wise and whut is their percentage in the 
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Accounts Department of the Western 
Railway in each of the categories; 

(b) whether due percentage is given 
to the Scheduled Caste and Scheduled 
Tribe employees in the vacancies filled in 
ellch of the categories; and 

(c) if there is any deficiency, what 
action is taken to fill up the vacancies ? 

THE MINISI'ER OF RAILWAYS 
(SHRI NANDA) : (a) to (c). Infer-
mation is being collected and will be laid 
on the Table of the Sabha. 

SHORTAGE OF NYLON POWER IN SMALL 
SCALE PLASTIC UNITS 

9426. SHRI K. RAMANI : Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that there i~ 
II shortage of Nylon Powder for supply 
to the Small Scale plastic industrial units; 

(b) whether Government had taken 
any steps to supply enough Nylon pow-
der to these units; and 

(c) if so, the details of the quantity 
supplied during the first quarter of 
1970 '! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) No, Sir. 

(b) Does not arise. 
(c) The Small Scale industrial units 

were allowed Actual Users' import licen-
ces during 1969-70. No actual supply 
is made to them by tbe Government of 
India. 

FOREIGN ASSISTANCE fN DESIGNING NEW 
STEEL PLANTS 

9427. SHRI S. R. DAMANI: Will 
the Minister of STEEL AND HEAVY 
ENGrNEERING be pleased to state : 

(a) whether it is a fact that India i, 
now self",ufficient in the matter of desig-
ning steel plants to be set up in future; 

(b) the agencies whieh are now doing 
this work, both Indian and foreign and 

the payments made to them during the 
last three years; and 

(c) whether the establishment of three 
new Steel Plants recently announced by 
the Prime Minister will receive foreign 
assistance in designing and if so, on what 
terms? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGrNEERING (SHRI I'IIOHD. 
SHAFI QURESHI) : (a) Yes, Sir. With 
the steps taken by Government to fill in 
the gaps in the know-how and to keep 
abreast with the latest developments 
abroad in steel technology, Indian con· 
sultants arc now competent to design 
modern steel plants. 

(b) The Agencies now doing consul· 
tancy work arc Central Engineering and 
Design Bureau of Hindustan Steel, 
Dastureo and Gipromez of USSR. The 
amount paid to them during the last three 
years is being 'ascertained and will be 
placed on the Table of the House. 

In addition, MIs. Atkins & Company 
and MIs. Kuljilln are 1,lso in the field 
rendering services in the private sector. 
The precise nature of such services and 
the amounts paid to them are not avail-
able with Government. 

(c) The three new steel plants arc 
proposed to be planned and engineered 
by thc Indian consultants, though it is 
open to the latter to draw upon the 
knowledge available to them under 
lIgreements with foreign parties. 

SUSPENSION OF WORK ON HASSAN-MAN. 
GALORE RAILWAY LINE AND W1THHOLIl-

ING OF PAYMENT 1'0 CONTRACTOII. 

9428. SHRI WBO PRABHU : Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) for how long the work on Reach 
X of the Hassan-Mangalor. Railway line 
has been suspended and how long the 
completion of the project will he dclayed 
thereby; 

(b) the value of the estimate in the 
tender as accepted and as rcvi.ed; 

(c) what was the lowest tender in the 
fresh tenders which were called any whv 
this was not accepted; and -
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(d) the total amounts duc to the ori-
ginal contractor which were withheld and 
on what ground ? 

mE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The work in 
Reach X of the Hassan-Mangalore rail-
way line has never been suspended. There 
are more than 10 tenders for different 
works in this section. Only one. contrac-
tor out of them, Mis. V. L. Roche & 
Brothers did not commence their portion 
of the work and the contract awarded 
to them had to be cancelled and given 
to anothe,r contractor. However, no de-
lay on account of this in the completi-.1n 
of the project is expected to arise. 

(b) The value of the original accepted 
tender of Mis. V. L. Roche & Brothers 
was Rs. 30.35 lakhs. The value of the 
fresh accepted contract for reduced quan-
tity of work is Rs. 23.44 lakhs. 

(c) The value of the lowest tcnder 
was Rs. 22.92 lakhs but this could not 
be accepted as it did not conform to the 
Tender Conditions. 

(d) As the railways may have to in-
cur additional expenditurc, on account of 
the abandonment of the contract by M/'. 
V. L. Roche & Brolhcrs, suflicient amount 
from the firm is being withheld to mcet 
this extra expenditure in terms of the 
Contrpct (,onditions. The actual amollnt 
to be withheld is yet to he assesscd. 

SMALL SCAl,1'. ENGINEERING UNITS IN 
COIMIIATORI'. 

9429. SHRI K. RAMANI : Will the 
Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL. TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the total number of Small Scale 
Engineering units in Coimbatore Dis-

trict; 

(b) the kinds of goods produced by 
them; 

(c) their total annual requirements of 
pig iron and of raw materials; and 

(d) the steps taken by Government to 
maintain regulo'r supply of raw materials 
to them? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) to (d). 
The information is being collected and 
will be laid on the Table of· the House. 

PAYMENT OF COMPENSATION TO PERSONS 
WHOSE LAND WAS ACQUIRED FOR CONS-
TRUCTION OF lARAUDA NARA STATION 

9430. SHRI LATAFAT ALI KHAN: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that some 
twelve or thirteen years ago a Railway 
sH,ton named Jarauda Nara was built on 
the Delhi-Saharanpur Section of the 
Northern Railway; 

(b) whether any compensation has 
been paid to the owners whose lands had 
been acquired for  the construction of 
the station buildings and staff quarters 
and. if not, the reasons therefor; and 

(c) by what time Government would 
take a decision and pay the compensa-
tion ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) larauda Nara 
Station was built in 1963.' 

(b) and (c). Railway has placed full 
funds at the disposal of the State Govern-
ment who arc to make payment of com-
pcnsation to the owne,rs of the lands ac-
quired for this station, but so far award 
has bl:cn issued by the State Government 
for only one acre. For the remaining 
25.832 acres the award is pending with 
the State Government. 

TRAVELLING TICKET ExAM1NER OF 
KACHEGUDA (ANDHRA PRADESH) 

9431. SHRI TENNETI VISWA-
NATHAM: Will the Minister of RAIL-
WAYS be pleased to refer to the reply 
given to Unstarred Question No. 4040 
on the 16th December. 1969 regarding 
the Travelling Ticket Examiner of 
Kacheguda (Andhra Pradesh) and 
state: 

(a) whether the ni~ Vigilance 
Inspector in question was charged with 
taking his children unauthorisedly in a 
First Cluss Compartment on the 13th 



VAISAKHA 22, 1892 (SAKA) Wr;/Ie11 AII.wer.' 194 

February, 1969 and whether excess 
fare was collected from him; 

(b) whether the Divisional Officer 
submilled any report about this inci-
dent; 

(c) what was the action taken against 
the Senior Vigilance Inspector; and 

(d) if no action was takeQ, the rea-
sons therefof ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Yes. 

(b) No. The Divisional authorities 
had only forwarded a copy of the report 
lIbout the incident submilled by the 
Scnior Ticket Collector. 

(c) and (d) The complaint against 
the Senior Vigilance Inspector was in-
vestigated by the Vigilance Directorate 
of the Railwav Board and the results of 
the investigat'ion had been referred to 
the Central Vigilance Commission for 
advice. The Commission advised that 
the complaint against the Senior Vigi-
lance I.spector had no substance. 

AMENOMENT o~ INllIAN ROII.ERS ACT 

9432. SHRI LAKHAN LAL 
KAPOOR : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS bl! pleased to state : 

(a) whether it is a fact that the Cen-
tral Boilrrs Board has recommended 
certain amendments to the Indian 
Boilers Acl: 

(b) if so, the nature of the amend-
ments suggested; and 

(c) whether thesc amendments will 
bave any adverse effect on the export 
trade of the country ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, JNTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) At the 
recent meeting of tbe Central Boilers 
Hoard held at New Delhi from 25th \0 
28th March. 1970 tbe Board recom-
mended certain amendments to tbe 
Indian Boiler Regulations. 1950, framed 
under the Indian Boilen Act, 1923, 10 
as to bring these Regulations in greater 

conformity with the I.S.O. Boiler Code 
prepared and published by the Inter-
national Organization for standardiza-
tion. 

(b) The amendments suggested by 
the Central Boilers Board arc in respect 
of (i) materials, design" construction 
and workmanship, testing and inspec-
tion in respect of boilers coming under 
the purview of Indian Boilers Act, 1923, 
and (ii) certification of boilers made 
in the country to fulfil the requirements 
of foreign code for export 

(c) The amendments suggested ill 
respect of the Boiler Regulations, and 
which are under consideration, are in-
tended to boost exports. 

COMMENT OF A U.S. ENGINEER ABOUT 
HtS VISIT TO INDIA TO CARRY OUT EN-

GINEERING .JOB 

9433. SHRI K. LAKKAPPA: Will 
the Minister of INDUSTRIAL DBVE-
LOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be ple •• -
cd to state : 

(a) whether it is a fact that one U.S. 
Engineer, Mr. J. D. Edmunds of MIs. 
Western Knapp Engineering Company, 
has expressed that his visit to the coun-
try to carry out engineering job was 
unnecessary; 

(b) the total amount spent on thh 
foreign expert; and 

(c) Ihe steps taken to avoid such un-
necessary visits of foreign experts for 
which technical know-how is available 
in the country ? 

THE MINISTER OF INDUSTRIAl. 
DEVELOPMENT INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED): (a) to (e). 
Jnformaton is being collected and will 
be placed on the Table of the HoUle. 

AUGMENTING OF TEACHING STAPF OF 
RAILWAY PRIMARY SCHOOL AT PuRl 

9434. SHRI CHINTAMANI PAN 1-
GRAHl : Will the Minister of RAII-
WAYS be pleased to state : 

(a) wbether his Ministry is aware 
that the Government of Orissa and the 
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RailW'llY educational authorities, of 
South Eastern Railway though agreed 
to in principle to augment the teaching 
staff in the Railway Primary School at 
Puri, nothing has heen done in this 
dire.ction so far; and 

(b) what steps Government have 
taken to augment the staff of this school 
so far? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (h). The 
information is being collected anll will 
be placed on the table of the Sabha. 

DEMAND OF CYCLE MANUFACTlJRERS 
FOR INCREASE IN PRICE OF HICYCLF. 

9435. SHRI GEORGE FER-
NANDES : Will the Minister of IN-
DUSTRIAL DEVELOPMENT. 
INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state: 

(a) whether the manufactul\!rs of hi-
cycles have sought an increase in the 
price of hicyclcs; 

(b) if so. the dctails thereof; 
(c) whether (j,)Vernment propose 10 

grant any increase in the peke of hicycle; 
and 

(d) if so, the details thereof "! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL 
TRADE AND COMPANY AFFAIRS 
(SHRI F. A. AHMED) : (a) and (b). 
The Cycle Manufacturers Association 
of India have made a request for an 
increase in price of Rs. 16.00 pc'r 
bicycle. They h:IVe stated that this in-
crease has been neccssitated on account 
of an increase in the price of raw 
matcrials and bought-out components. 

(c) and (d). The request is under 
examination. 

COCA COLA Born.INU PUNTs 

'1436. SHRI GEORGE FERNAl'<-
DES : Will the Minister of INDUS-
TRIALDEVELOPMENT, INTERNAL 
TRADE AND COMPANY AFFAIRS 
be p'eused to statc : 

(a) the total number of Coca Cola 
Bouling pl''"ts in India; 

l b, whether more such plants are be-
ing put up; 

l c) the terms of collaboration bet-
ween the parent company in America and 
the Indian bottling agents; and 

(J) whether Government would con-
sider cancellation of collaboration agree. 
ment resulting in repatriation of profits 
in each non-essenLial sectors as aerated 
water "! 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
ANO COMPANY AFFAIRS (SHRI 
F.A. AHMED) : (a) The total number 
uf registered Coca Cola hottling Com-
panies in India is twenty two. 

(h) A few expansion proposals in Ihi, 
regard have been received. 

(c) The agrecmenls. if any. bet ween 
the bOiling Companies and the foreign 
company or its hraneh in India arc not 
sub jeci to Government's approval as 
th(',c would not he in the nature of 
technical or financial collaboration. 
Coca (""Ia concentrates arc manufactur-
ed hy the Foreign Company's branch 
in India and supplied to the bottlers 
whieh arc Indian Companies. Necessary 
investmcnts for the operation of hottling 
plants arc provided by the bottlers. 
They also provide marketing arrange-
ments and arc required to manufacture 
and bonic Coca-Cola according to 
quality and specifications. 

(d) Docs not arisc. 

POWEllS VESTED IN OFFICERs TO GET 
RAILWAY LAND VACATED FROM UN-

AUTHORISLn OCClJI'ANTS 

9437. SHRI RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is any system or 
rule in the Railways to get its land vacat-
ed from an unauthorised occupant: 

(b) whether thc.re is any Otlker vested 
with authority to get unauthorised occu-
pation vacated; and 

(c) if the former lessee in a particular 
case does not vacate the plot and does 
not permit the legal occupant to occupy 
the plot, what is the remedy left to the 



197 WrillfJ/ A"swers YAlSAKHA 22. 1892 (SAKA) Wrill,·" A".I'II"'I'., 198 

lWlways to c r~ its riaht in actting 
the real penon oa:upy the land and how 
the Railway would realise its rent for the 
period of unauthorised occupation ? 

THE MINISTER OF RAILWAYS 
lSHRI NANDA) : (a) Yes. Unautho-
rised occupants of Railway lands  can be 
evicted under the Public Premises (Evic-
tion of Unauthorised Occupants) Act, 
19511. 

(b) and (c). Some of the Gazclted 
Officers on the Zonal Railways are noti-
fied as Estate Officers under the abov,: 
mentioned Act, hy the Central Govern-
ment. They are vested with powers for 
eviction of unauthorised occupants under 
the said Act. The offending parties are 
required to pay the rent and/ or damages 
as assessed by the Estate Officer for the 
unauthorised use and occupation of rail-
way land. 

NON-PAYMENT OF RENT TO RAILWAY 

I'OR PLOT No. 2 AT CIIUPRII RAIl.WAY 

STATION (NORTH EASTERN RAILWAY) 

9438. SHRI RAMSHEKHAR PRA-
SAD SINGH : Will the Minister of 
ft.AILWAYS he pleased to state: 

(a) whether it is a fact that Plot No. 
2 at Chupra In. Railway Station in North 
Eastern Railway is in possession of the 
old lessee and he is enjoying the bene-
fit of the  land without paying any rent 
to the Railways or to the real lessee of 
Plot No.2. 

(b) whether it is also a fact that the 
Railway authorities of the North Eastern 
Railway have taken no steps so far to 
get this land vacated by the old lessee and 
to get it occupied by the real person; 

(c) whether it is further a fact that 
in respect of this case, the old lessee 
has filed many suits in the court and 
all have gone. against him, yet he is not 
vacating the plot and is using it himself 
and also through subtenants; and 

(d) if so, how the Railways are arran-
ging to get the land vacated from the 
old lessee and what steps are being taken 
to realise penal rent for the period tbis 
land was under the forceful and unautho-
rised occupation of the. old lessee 7 

lHE MINISTER OF RAILWAVS 
(SHRI NANDA) : (a) Ves. This plot is 
under unauthorised possession of the 
old lessee. 

(h) No. The Railway have already 
filed an eviction suit under Public Pre-
mises l eviction of unauthorised occu-
pants Act of 19511 fOI" evicting the un-
authorised occupant. 

(c) No. He has filed only one suit 
in the court of Munsif, Chapra. which 
is not yet decided. 

(d) The Railway have filed an evic-
tion case before the Estate Officer, N .E. 
Railway under Public Premises Act of 
J 958. Recovery of arrears of rent and 
damages will he effected from the old 
lessee as per decision in the eviction 
Cllse, as and when this is decided. 

13.21 brs. 

RE FIREMEN'S AGITATION ON 
SOUTHERN RAILWAY 

SHRI NAMBIAR (Tiruchirappalli): 
Sir. before you proceed to the next item 
I want to raise the question about 
the situution in the South in regard 
to the firemen's agitation in the 
Southern Railway. Many railway thins 
have heen cancelled. I want to have 
some information about it from the 
Minister. I have already given a Callini 
Attention Notice. 

SHRI G. VISWANATHAN (Wan-
diwash) : Many trains have  heen can-
celled in Madras. 

SHRI NAMBIAR: It is a very 
serious situation, and we sbould let a 
clarification from the Minister. 

SHRI S. M. BANERJEE (Kanpur): 
Let the Minister make a statement. 

-rr ~ r ram r ~  

~ $q', arrcr.f ~ ~~ tt tfi I 
f'flPf 377 ~ ar~ 

SHRI G. VISWANATHAN: Se\wal 
trains have been cancelled in Madral. 
(Interruption) • 

Mr. SPEAKE.R: I had allowed bim. 
but you bad not mot me. 1btre il 
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[Mr. Speaker) 

nothing on the agenda. Kindly sit down. 
This is a very had practice. I do not 
approve of this practice of Members 
getting up abruptly. 

13.22 Ms •. 

MATIER UNDER RULE 377 

NATIONAL FOOD CONGRESS 
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SHRI HEM BARUA (Mangaldai) : 
We have submitted a Calling Attention 
Notice on this particular subject All 
these can be treated as one motion. 

MR. SPEAKER: Already there is a 
Calling Attention motion on it J will 
admit it tomorrow and we wili scc. 

( Interruption) 

THE MINISTER OF FOOD AND 
AGRICULTURE (SHRI JAGJlWAN 
RAM).; SinC'e the point has heen raised 

Mr. SPEAKER: Tomorrow; a Calling 
Atlention motion is already therc. 
There is no use making a statement now. 

(Interruption) 

~  ~ ~~  r~  ~ l 

~  am: ~  ~ <flRrilf ~ 

~ t. crT '1m 3l1'tfu ~  'I\'''f 'arr<f 
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.n imr ~ ~  'iIlf 3f1'l' it 
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SHRI JAGJlWAN RAM: The 
matter has been raised. Either the mat-
ter should not have been permitted to 
be raised, or, if it has been raised it has 
been raised now - I would like to clarify 
it. The position is this. This year, for 
the first time, we are having the National 
Food Congress. We have invited 
people who have a standing in the coun-
try in their individual capacity and also 
representatives of the State Governments. 

Mr. Gurnam Singh has been invited 
in his individual capacity. 

SHRI HEM BARUA: He is neither 
an economist nor Chief Minister nor any-
body else now. 

SHRI JAGJIWAN RAM: He is a 
public man. 

SHRI NATH PAl (Raipur): 
Which public men qualify for this invi-
tation? 

SHRI JAGJIWAN RAM. Those who 
have experience of food and agriculture 
and who have themselves done that. 
But that does not preclude the State 
Government, because he does not repre-
sent the State Government. That way, 
other people have also been invited who 
belong to some party otber tban the 
party in power in the State GO\-ernme.nt 
and I do not think any other State 
Government has taken objection to it. 
Perhaps this has arisen due to aome 

misunderstanding. It a~ been said 
that Mr. Gurnam Singh is going to pre-
side over the conference. That is entire-
ly incorrect because it is being presided-
over by me. I am the President of the 
Congress. In my absence, the Minister 
of State will preside. Usually the pract-
ice in such conference is that they break 
into a number of sub-committees. 
Mr. Gurnam Singh will preside over one 
of the sub-committees. Last night, I 
think after that letter was received by 
the Minister of State. a reply has been 
sent. We have not released our reply 
to the press. He released his letter to 
the press before we received it. I am 
sure after our clarification, the misunder-
standing under which he was suffering 
will be removed and I still appeal to 
him to attend the Congress. 

SHRJ NAMBIAR (TiruchirappaIli): 
Is it so unimportant, Sir? The 
have stopped in the south. There 
was an agitation due to the ft-eat-
ment meted out to the firemen after the 
J 968 strike. J would request you to call 
the Railway Minister and ask him to 
make a statement. 

Mr. SPEAKER: Why don't you ,i\"e 
something to me in writing? (Interrup-
tion). 

SHRI G. VISWANATHAN 
diwash) :  I have given notice 
motion about it. (Interruption). 

(Wan-
of a 

Mr. SPEAKER: There is a statement 
by the Minister and I do not think 
there is any use of a calling attention 
motion on this regarding Punjab (inter-
ruptions) . 

13.28 hrs .. 

RE: COMMUNAL DISTURBANCES 
IN MAHARASHTRA 

SHRI M. MUHAMMAD ISMAIL 
(Manjeri): I sent an adjournment 
motion yesterday with regard to the 
communal disturbances in Mabarashtra. 
I have received telegrams from Bombay 
tbat tbe disturbances are spreading and 
that is confirmed by the newspapers this 
morning. You said yesterday that you 
will consider the question of admlttinJ 
tihe adjoumment motion. What we 
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[Shri M. Muhammad Ismail] 

now find is, tomorrow you are allowing 
a discussion of short duration under 
Rule 193, on not only the present distur-
bances but on the whole gamut of com-
munal disturbances in the country. 

Mr. SPEAKER: Yesterday I said 
that I would put it before the Business 
Advisory Committee. There was some' 
difficulty about it. The matter is impor-
tant and urgent discussion is requested. 
But I very much doubted whether 
this subject, which was within the juris-
diction of the State Government could 
be discussed through an adjournment 
motion. I was very clear about it but 
still I wanted to be more sure. There 
was a calling attcntion notice also. ] 
laid this before the Business Advisory 
Committee. There was a unanimous 
decision there that we will ha\"e a dis-
cussion under Rule 193 for three hours 
tomorrow lind there will be enough op-
portunity. Where there has been a doubt 
about the admissibility, this has been 
the practice. There was a very genuine 
doubt in my mind. Therefore, we have 
fixed the discussion tomorrow. 

SHRIMATI TARKESHWARI 
SINHA (Barh): I would like to 
submit that when riots took place in 
Ahmedabad a delegation of the Mem-
bers of Parliament visited that place. 
J think what has taken place in Maha-
rashtra is probably more serious than 
what has happened in Ahmedabad .... 
(interruptions) Sir, you yourself know 
that a parliamentary delegation visited 
that area and it went a long way .•.. 
( ;1IIl'rmplions) 

Mr. SPEAKER: I would request her 
10 resume her se:,!. Now, papers to be 
Inid on the Tahle. 

13.30 hn. 

PAPERS LAID ON THE TABLE 

II/OTII'ICATIONS AND RULES UNDER FOR-

WARI) CONTRACTS (REGULATION) ACT 

AND NOTIFICATION UNDER. TRADE AND 

MERCANDISE ACT 

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE 

AND COMPANY AFFAIRS (SHRI 
BHANU PRAKASH SINGH) : Sir. on 
behalf of Shri Ragbunatha Reddy. I 
beg to lay on the Table : 

( 1) A copy each of the following 
Notifications (Hindi and 
English Versions) issued under 
section 6 of the Forward Con-
tracts (Regulation) Act, 
1952 : 

(i) S.O. 1192 published in 
Gazette of India dated 
the 26th March, 1970. 
[Placed in library. See 
No. LT-347I /70.] 

(ii) S.D. 1193 published in 
Gazette of India dated 
the 26th March, 1970. 
[PlaCl'd in library. Sf'€' 
No. LT-3472/70.] 

(2) A copy of the Forward Con-
tracts (Regulation) Amend-
ment Rules. 1970 (Hindi and 
English versions) published in 
Notification No. S.D. 1231 in 
Gazette of India dated the 4th 
April. 1970, issued under sec-
tion 28 of the Forward Con-
tracts (Regulations) Act. 
1952. [Placed in library. See 
No. LT-3473/70.] 

(3) A copy of the Notification 
No. S.O. 1355 (Hindi and 
English versions) puhlished in 
Gazette of India dated the 11 th 
April. 1970, making certain 
amendment to Notification 
No. S.D. 2601 dated the 25th 
November. 1951, issued under 
section 5 of the Trade and 
Merchandile Marks Act, 1958. 
[Place« in li ra~  See No. 
LT-3474170.] 

13.31 hn. 

BUSINESS ADVISORY COMMITTEE 

FIFTIETH REPORT 

THE MINISTER OF PARLIA-
MENTRY AFFAIRS, AND SHIPPING 
AND TRANSPORT (SHRI RAGHU 
RAMAIAH) :  I beg to move:-
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''11Iat this House do agree 
with the Fiftieth Report of the 
Busincsa Advisory Committee 
presented to the House on the 
11th May, 1970." 

MR. SPEAKER: The question is: 

"That this House do agree 
with the Fiftieth Report of the 
Business Advisory Committee 
presented to the House on the 
11th 1970." 

The 1Il0tiOll IWI.I' adopted. 

13.32 hrs. 

Tht! Lok S"hha adjourned for Lunch 
till thirty minl/tl's pasl Fourtl'en of thl' 
Clock. 

The Lok Sahhr. re-asselllhied after 
LUllch ar IhirlY-five lIIin//le,I' past FOllr-
Ie,'" of CIOl'k. 

[MR, DEPUTy-SPEAKER ill tIll' Chair) 

UNIVERSITY GRANTS 
SION (AMENDMENT) 

AND 

COMMIS-
BILL 

MOTION RE: ANNUAL REPORTS 
OF UNIVERSITY GRANTS COM-

MISS[ON-conf(/. 

MR. DEPUTY-SPEAKER: The 
House will take up further considera-
tion of the University Grants Commis-
sion (Amendment) Bill and the annual 
report of the University Grants Com-
mission. Dr. Rao may continue hIS 
speech. ' !" 
TIlE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V. K. 
R. V. RAO) : Sir, I had told the House 
yesterday something about the history of 
the events that led to the Government 
proposing this amendment to the Act 
which has' already been passed by the 
Rajya Sabha. I was pointing out that a 
major recommendation of the Sapru 
Olmmittee. "bsequerltly examined by 
the University Grants Commission itself 
and by the Education Commission, and 
finally by Government and embodied 
in the amending Bill, which has been 
passed by the Rajya Sabha, related to 

Reports (M) 
the composition of the University Grants 
Commission. 

The original composition of the Uni-
versity Grants Commission was nine 
memhers of whom three were to be 
drawn from the body of Vice-Chancenors 
and one would he the Chairman of the 
Commission, the Chairman to be a 
whole-lime and salaried member. The 
proposal now is that the membership of 
the Commission should be raised from 
nine to twelve. The twelve members 
are to cOllj!ist of one Chairman, two 
officials of the Central Gm'ernment. 
which is exactly what existed in the 
Grants Commission. five members who 
arc to be selected from amongst officers 
or teachers of universities. and the re-
maining four. presumahly. to be 
selected from husiness industry, 
commerce. law. other professions 
and eminent educationists. i~ is 
the new composition of the Un i-
verity Grants Commission that has 
heen emhodied in the Bill which has been 
passed hy the Rajya Sabha. 

I would like to say one or two words 
about this composition. In the original 
Bill there was no reference to five mem-
hers heing drawn from amongst those 
who are either officers or teachers of 
universities. This was an amendment 
which was moved in the Rajya Sabha by 
Shri Vaishampayan and. after discus-
sion. accepted hy Government and it 
forms part of the amending Bill. In 
regard to this there is an amendment 
given notice oj by an hon. Member of 
this House wanting the word "officers" 
to he removed: in other words, if the 
amendment is accepted, these five people 
will he drawn from among those who 
are teachers of universities. I propose 
to accept that amendment when the 
amendment comes up before this House 
so that the five members will he drawn 
from amongst teachers of universities 
and not from officers and teachers. 

I also propose to move an amendment 
myself to clarify the fact that this cons-
tricting clause on the composition 
applies to members when they are origi-
nally appointed. I am saying this be-
cause the Bill also provides for three 
full-time members in addition to the 
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[Dr. V. K. R. V. Rao] 
Chairman and the full-time members 
will be salaried members; therefore, if 
we do not have this amendment, which 
I shall be introducing in this Houle, a 
situation might arise when the three 
whole-time members might all be drawn 
from the educational world, five people 
dcawn from the teachers of universities, 
two officials and one Chairman, leaving 
only one person to represent the entire 
range of eminent educationists and in-
dustry, commerce, trade, a r~cu lur  and 
all the learned professions. Obviously, 
it is not the intention of the House or 
of the framers of the Bill. Therefore, I 
propose to move this amendment merely 
for the purpose of clarification. 

I must also add that the Bill specifi-
cally excludes Vice-Chancellors and 
heads of institutions which are eligible 
for direct assistance from the University 
Grants Commission, from being mem-
bers of the Commission. As I told the 
House yesterday, there was some con-
troversy. On this, both the University 
Grants Commission and the Education 
Commission did not like the idea of im-
posing this restriction. In the House a~ 

well as in the considered opinion of the 
Government, it was felt that it would 
be but proper and fair from the point of 
view of giving a picture of utmost ob-
jectivity to the University Grants Com-
mission that institutions which are direc-
tly benefited from the grant-giving acti-
\ities of the U.G.C. should not be direc-
tly represented on the Uni.vcrsity Grants 
Commission, but the teachers of the uni-
versities can be represented_ I am pro-
posing to accept the amendment of re-
moving the word "officers" and because 
Vice-Chancellors are not thereby defini-
tion and the heads of institutions are go-
ing to receive grants and, if the officers 
are to be brought in, it will create an 
anamolous position. That is why the 
five persons should he confined only to 
teachers from the universities. 

Then. I may state in passing that it 
is an enabling clause and the Govern-
ment has taken the power to appoint 
three persons out of these 11 persons, 
because the Chairman is already a full-
time member. as full-time members. 
Again, after the Bill has been passed in 

this House and then, because of amend-
ments that we arc accepting bere, also 
in the other House and gets the assent of 
the President, it is my intention, if I 
continue in office. to suggest that full-
time members should be appointed be-
cause, I believe, there are certain things 
which very badly require full attention 
and it is very difficult for the Chairman 
who is burdened wi~  the entire work of 
the Uniyersity Grants Commission to 
give that much aUention. In particular, 
it is my intention that there should be 
one full-time member who will be merely 
responsible for looking after the stu-
dents' welfare, students' activities and 
students' problems in the universities. 
The students' problems, as the House 
knows. have become extremely import-
ant. The university Grants Commission 
is a coordinating authority in this coun-
try. It has influence on the universities 
and it has also an influence on them by 
the power of giving grants, more than 
the influence of the Education Minister, 
and it will be a good thing if one of the 
Members were to concentrate attention. 
without of course being devolved from 
other responsibilities attached to the 
membership, on the subject of students' 
welfare and students' ro l m~ in uni-
versities. 

It is also my intention-again, I want 
to make it clear if I continue in my 
office; I cannot bind my successor-that 
the second member also should be a 
whole-time member of the Com-
mission .... 

SHRI RABI RAY (Purl) It will 
be provided in the Bill. 

DR. V. K. R. V. RAO It is not in 
the Bill. 

SHRI RABI RAY It is a promise 
given to the House. 

DR. V. K. R. V. RAO 
know about it later. 

You will 

I would like to propose this. The 
colleges constitute a very important part 
of the university complex. In fact, 
nearly 80 per cent, if not more, of the 
student-body of our country are the 
students of colleges. Of course, the col-
leges are affiliated to the universities. 
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But the universities also are, in away, 
live bodies in themselves in ~o far as 
they have un;vesily depaltments. Some 
01 them have unh-ersity colleges and 
there is a possibility that the colleges 
may not get that fuIl-time attention 
which is required on the part of the 
University Grants Commission. I must 
say. in all fairness, the Univers;ty Grants 
Commission will concentrate on this 
matter in the course of 5-6 months amI 
they are taking very keen interest in 
colleges. Very substantial grants have 
been made to alaI ge number of colleges 
in the country for libraries, for hostel 
buildings. for staff quarters. for labora-
tory equipment and other act;vities. But 
all the same, I 'feel that since We have 
got more than 3.000 colleges in the 
country. it will be ~ira l  if one of 
the members of the Commission were 
to devote whole time to looking after 
the affairs of the colleges which are both 
assisted or which seek assistance from 
the University Grants Comm:ssion. 

exercise the power given by this enabling 
clause and suggest that three whole-time 
members be appointed one of whom 
would look after students' affairs, an-
other would look after colleges and the 
third will look after what I have called 
the f.ollow up work of the COmmission. 
These three Members together with the 
Chairman who presides over the entire 
Commission and holds the scales even, 
plus the part-time members will make 
the University Grants Commission a 
much more  competent and comprehen-
sive and adequate body to solve the 
various and enormous and serious prob-
lems which we are facing in the field of 
higher education. 

I would also like to draw the attention 
of the House to the fact that in its com-
position we are making, we are trying to 
give lipecific accomoootion for industry, 
commerce, agriculture and other learned 
professions. It is felt that the University 
Education· should not be run merely by 
academicians and there should be lome 
closer liaison, some more intimate con-
tact between those in charge of what we 
may call business of activity and those 
in charge of preparing people for opera-
ting in the business of activity. There-
fore. the amending Bill makes specific 
provision for membership to be drawn 
from commerce, industry, agriculture 
and other learned profeasions in addition 
to education. 

I also propose. if I am able to do 
so, that the third full-time member should 
also be appointed-all these things have 
to pass the gamut of finance-from the 
point of ,-iew of the follow-up work ot 
the Commission. I find the Commission 
has taken on itself a very large number 
of useful activities, covering a very wide 
range of activities, from revision of 
syllabus, rcview committees which go 
into the syllabus in different subjects and 
make suggestions for reviews. to look-
ing after the needs of students and so 
on. And with regard to the large range 
of activities the Commission undertakes, 
I am not quite sure in my mind whether 
the Commission does have within itself 
at the present moment, within the exist-
ing membership, sufficiently comprehen-
si,e and adequate machinery for follow-
ing up all the recommendations that are 
made by the Commission or following 
up all the conditions on which grants are 
given to the variolls bodies and seeing 
fo it that the fullest value is obtained 
from the money that is spent by the 
University Grants Commission for re-
form and maintenance of higher stand-
ards in the field of higher education. 
Therefore, it is my intention that once 
this Act is passed, then I would like to 

The other major change which the 
Bill makL'S relates to its functions. At 
the moment. as the House is awarc, the 
University Grants Commission has, so 
to speak, fwo-fold functions. As far 
as the Central Universities are concern-
ed. the University Grants Commission 
is responsible both for maintenance 
grants and de\'Clopment grants. For-
merly, it was the Central Government 
which was directly responsible for the 
maintenance grants of the Central Uni-
versities. But. then, at some stage later 
it was decided that from the point of 
view of both academic functioning as 
well as for a proper planning of the 
activities of the Central Universities 
it would be better if the same body were 
to have the power of giving both the 
maintenance grants and the development 
grants to the universities. To-day the 
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budget of the University GraDts Com-
mission includes the maintenance graDts 
and the development grants of the cen-
tral universities as also their specific 
activities. 

The other function of the University 
Grants Commission which in part coin-
cides with the part of the Central Uni-
versities is in regard to development. 
The University Grants Commission 
finances the developmental activities of 
all universities in the country. not only 
the Central Universities but also of all 
the State Uni\'ersities. All these Uni-
versities, for the purposes of develop-
ment. for special purposes or general 
purposes, can come before the Univer-
sity Grants Commission and the Univer-
sity Grants Commission, if it thinks fit, 
can give them development grants. The 
University Grants Commission is even 
giving development grants to institutions 
which are very peculiar to this country 
lind which we call 'Deemed Universities'. 
Certain in'stitutions in our country are 
called Deemed Universities. These 
Deemed Universities get their main-
tenance grants from the Central Govern-
ment. But, as far as the development 
grants are concerned, they fall in the 
same category as the Central Universities 
and the State Universities in so far as 
they can come before thc University 
Grants Commission for special or gen-
eral grants for the purposes of develop-
ment. That, Sir, is the existing position. 

Now it has been felt that taking the 
question of maintenance grants. a sug-
gestion has been made and I have no 
doubt that the suggestion will be wel-
come if it could be implemented that 
the Univelrsity Grants Commission 
should make itself responsible not only 
for the maintenance grants of the Cent-
ral Universities but for the maintenance 
grants of all the State Universities. 
This suggestion was not accepted by 
the Government. Government felt 
that State Universities constitute a State 
subject and the burden of the responsi-
bility of maIntaining State Universities 
should fall squarely and unambiguously 
on the State Governments. 
At the same time, it was felt, from the 

experience of the U.G.C. all over the 

years that when developmeut Fanta 
are made to the State U ni\"el8ities, very 
often , there is no guarantee that the 
developmental activities will be continu-
ed beyond the period for which the 
ni r~it  Grants Commission makes 
the grant. Usually the U.G.C's 
dcvelopmental grants cover a period of 
5 years and quite often the State 
Govcrnments say they do not have 
the resources to pay their share of the 
developmen.t grants. 

Sometimes the development grants 
were given on a matching basis and 
almost invariably for a period of 5 years 
and quite often the State Go\ernments 
were not able to fulfil their part of the 
obligations, with the result that even 
though the university was fitted and 
qualified and could undertake the spe-
cial or developmental activity. it was 
not possible for the University to under-
take this kind of activity. 

Also, in regard to these developmental 
activities there is one important aspect 
which I would like to mention. and the 
House is very familiar with. These arc 
what arc called Centres of Advanced 
Studies. As you know, in the course 
of the last 3 or 4 years the UGC has 
tried to establish what are called centres 
of excellence in different subjects in 
different universities, which arc over and 
above the normal departments, where 
special attention could be paid to re-
search. specialisation in post-graduate 
training etc" which could act as training 
people to hecome leaders and pace-set-
ters in these different disciplines. 

We have already 30 such centres of 
advanced Study 17 in the field of natural 
sciences and 13 in the field of social 
sciences and humanities. And these 
arc not confined to Central Universities; 
the bulk of them are to be found in the 
State Universities. 

The University Grants Commission 
holds the opinion. with which I am in 
entire agreement. that these activities are 
not merely State activities. They are 
not concerned with particular region 
only. These Centres of excellence ful-
fil national purpose, they are not merely 
State purposes; and therefore it was 



V.G.C. (Amdr.) Bill VAISAKHA ~  iS92 (SAKA) and V.G.C. 214 

felt that it would be appropriate for the 
UGC to make itself responsible not only 
for giving the development grants for 
the special activities with which the UGC 
is prepared to entrust the State Univer-
sities, but also to give maintenance 
grants. 

Now, this is a very important depar-
ture in principle because till now no 
maintenance grants at all were given 
to the State universities. Now, under 
this Bill. (as it has been accepted by the 
Rajya Sabha) the University Grants 
Commission will be empowered to give 
maintenance grants for special or gen-
eral purposes for developmental acti-
vities which in its opinion the Univer-
sity is competent lind well-fitted to 
undertake. 

Now. that. Sir. is;1I1 important ad-
dition to its functions which do not exist 
hefore. 

Then. the second addition which has 
been suggested is that in the case of the 
so-called Deemed Unhersities. it was 
found that therc was lot of complication 
involved when one hody gives the main-
tenance grants and another hody gives 
the development grants  and it is not 
rossihle to hring ahout proper planning 
in the working of the Deemed Univer-
sities. for the same reason, due to which 
the Central Government in the past 
divested itself of this function of giving 
maintenance grants to the central uni· 
versities and passed on that function to 
the University Grants Commission. In a 
similar kind of way. the Amending Bill 
provides for power to the University 
Grants Commission to give maintenance 
grants also to deemed universities in 
special C"dses. The word 'special cases' 
has heen put. I suppose, for some kind 
of safeguard. But generally, as fa\" as 
my understanding is concerned, I think 
the Deemed Universities will come be-
fore the UGC for the maintenance grant. 

SHRI NAMBIAR (TiruchirapaJli): 
Why cannot you mukc them good 
universities '! If they do not deserve, 
scrap them. 

DR. V. K. R. V. RAO: I will come 
to Ihat in a minute. Mr. Nambiar is 
a very p;lticnt man and J request him to 

Reporla(M) 

be a little more patient and I will come 
to the question he has raised. 

Therefore, tbe major addition to the 
functions are these. This Bill enables 
them to give maintenance grants for the 
developmental activities of the State 
Universities over and above tbe develop-
mental grants the State Universities 
receive from the University Grants 
Commission. 

The other thing is, maintenance 
grants to be given to Deemed Unversi-
tics over and above whatever develop-
ment grants they receive in regard to 
thcir special activities. approved by the 
Commission. 

Then. Sir. I will come presently to the 
point raised hy Mr. Nambiar, which is 
covered hy the Amendment by my 
friend Professor Madhok. 

But hefore I come to that. I must ex-
plain the third important difference in 
the functioning of the University Grants 
Commission which has been suggested. 
The Unhersity Granrs Commission, 
under the amending Bill, is now speci-
fically prohibited. from giving any assis-
tance to the universities established by 
the  State Governments without the pre-
\'ious upproval or concurrence of the 
University Grants Commission and thc 
Central Government. 

Sir. this is not a very happy state of 
affairs. But. we have found by exper-
:ence that due to various reasons, e,"en 
the Stute Governments feel that, these 
heing political bodies they are not al-
ways able to control. We find that a 
proliferation of universities was started 
withollt proper planning and without 
adeq uate resources. And we have. 
before us. in this country, to-day. a 
numher of universities with very inade-
'funtc financial resources which arc in 
great difficulties and they are causing a 
lot of unrest both among the staff and 
;,Iso their stu nt~  We wanted to stop 
that proliferation of universities and we 
wanted to make it clear that the  State 
Governml'nts wanting to have a univer-
sity without the concurrence and the 
appro"al of the University Grants Com-
mission and the Central  Government, 
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must also simultaneously take upon it 
self the moral and the legal responsibility 
of meeting the entire requirements of the 
universities they propose to establish. 

amendment as has been suggested by 
Prof. Madhok. It is not possible to 
make them affiliate themselves to these 
universities. Nor is it possible to bring 
all universities under one umbrella. For 
example there are ever so many varying 
organisations like Jamia Milia Delhi, 
Kashi Vidya Pith, Gurukul University, 

Therefore, in order to make this 
specific and clear, this has also been ad-
ded in the amending Bill. The rest of 
the Bill is dealing with formal delega· 
tion of powers of the Chairman. Also 
I must add here that the University 
Grants Commission is now empowered 
to elect a Vice Chairman as at the mo-
ment there is only a Chairman and there 
is no Vice-Chairman. One of the full-
time Members can be elected as a Vice-
Chairman when the Chairman is on 
leave or is very busy with the other 
matters. Shri Nambiar and other 
friends have made a reference to make 
it a pucca organisation. These are the 
major features of the Bill that I want 
to say with regard to this Bill. 

Before I pass on from the Bill, I want 
to make a very few brief remark about 
the University Grants Commission" 
Report. I would like to deal with that 
lit the time of my reply. Prof. Madhok 
raised a question about the future uni-
versity being permitted to be affiliated 
to the existing university or should bo 
brought under a Central uni\"Crlity. 

Shri Nambiar, on the spur of the 
moment, also suggested as to why can-
not we make these deemed universities 
as pucca universities. I know what is 
exercising the minds of the hon. Mem-
bers Prof. Madhok and others. As far 
as ,his thinking is concerned, I am also 
rather allergic to the whole concept of 
the deemed universities. When these 
deemed universities come into existence, 
they are registered as such under the 
Societies' Registration Act, 1860 with a 
memorandum of association and so on 
and yet they are treated as deemed uni-
versities. Under the new Bill, when it 

Gujrat Vidya Pith and the Indian Insti-
tute of Science. I think the whole 
question of the sub-universities requires 
lome examination in depth. And it is 
my intention in due course to appoint 
a small Working Group of experts who 
will go inlo the working of these univer-
5ities and will make proposals as to 
whether we can really make them as 
proper universities so that they will 
come under the statutory legislative 
control either of the Centre or  of the 
States or as the case may be. That is 
the position at the moment about these 
universities. I hope that with the as-
surance that I am giving. my hon. friend 
Shri Madhok will not press his amend. 
ment. He will not also say anything 
ahout the organisations which he has 
got in mind. He can tell me all that he 
wants about these arganisations when the 
time comes. J hope he will be satisfied 
with the assurance that I have given and 
he will not press his amendment. 

I am now in a strange position in 
moving two motions-one for the con-
sideration of the Bill and the other that 
the annual reports of the Unversity 
Grants Commission of 1965-66, 1966-67 
and 1967-68 to he taken into considera-
tion I really feel awfully shamed that in 
the year 1970 these reports are to he 
taken into consideration. (/n/l'rrupliolls) 
Government mayor may not be asham-
ed hut I am speaking here as the 
Ministe'r for Education and I think that 
it is appropriate for the Ministers of 
Education from timc to time to be a 
little ashamed of themselves. 

15 Hrs. 

SHRI NAMBIAR : Education is the 
centre of culture, and, therefore, this 
feeling must come. 

DR. V. K. R. V. RAO :  A proper 
sense of shame is part of culture. 

is passed, they will come he fOre the Uni-
versily Grants Commission both for 
maintenance and for developmental 
grants as the other universities in this 
country st~ lis  by law whether of 
the Central Legislature or of the State 
Legislature. 

So, it is not possible to accept the 
I want to inform the House bow this 

has happened. The report for 1965-66 
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was laid on the Table of the Lok Sabha 
on 29th March, 1967. Notice for con-
sideration was given on the 17th May, 
1967 itself, that is to say, a few weeks 
after the laying of the report on the 
Table of the House. Notice had been 
given seven times, and yet it was not 
possible for the Business Advisory Com· 
mittee in their wisdom 10 find time for 
the consideration of this report. 

AN HON. MEMBER: He can find 
fault with Shri Raghuramaiah. 

DR. V. K. R. V. RAO: I find fault 
with nobody excepting myself. The re-
pOrt for 1966-67 was laid on the Table 
of the Lok Sabha on 3rd May 1968, and 
notice for consideration was given almost 
immediately, and notice for considera-
tion had been given six times, and. yet 
there was no time to take up that report. 
The report for 1967-68 was laid on the 
Table of the HOllse on 14th March. 
19&91. Notice for consideration was 
given four times, and yet till today Ihe 
House did not find it possible to take 
up this item. 

SHRI NAMBiIAR: We arc not 
Ili\ ing adcqllale ,,!lent ion to education. 

Dr. V. K. R. V. RAO: I am very 
glad that the powerful and persuasive 
voice of "Shri Nambiar has spoken and 
I hope that this powerful voice will be 
raised more frequently in this House 
so that proper priority may be given to 
education. 

so many times that even my profes-
sorial inclination to hear my own voice 
is getting rather diminished in is 
enthusiasm. 

As regard the functioning of the 
UGC, it has been looking after the 
maintenance and coordination of stan-
dards in higher education. It is a 
very vast term of reference, and under 
it many activities are covered. I shall 
just briefly mention some of these acti-
vities, without going into the' details. 

First of all, and most appropriately, 
we ha,"e the maintenance of academic 
standards, the making of up-to-date 
syllabi. the seeing to that what is taught 
is up-to-date and is taught in as up-to-
datc a manner as possible. For this 
purpose, the UGC had appOinted a 
number of review committees consist-
ing of eminent expert's in the field. 
The reports of these committees have 
heen sent to all the universities, and 
in a number of universities, action has 
been taken by them to reform and re-
struclure their courses, syllabi and stu-
dies on l.he basis of the review com-
mittcc's recommendations. Incidental-
ly. the recommendations of the review 
panels of various disciplines will also 
have Ihe indirect effect of introducing 
a certain element of standardisation, 
and. therefure, the maintenance of 
swndards on a uniform basis in all the 
universities in this country. 

On the subject of the report, I am 
\'ery amtious to hear the hon. Members, 
and I think Ihat it will be more appro-
priate for me to speak at some length 
when I come to my concluding speech 
after all these matters have been dis-
cussed.. 

Then. the UGC has been making 
development grants to the unh'ersities. 
Tht'se development grants have been 
made for purposes of librariea, labora-
lories, and for establishing new depart. 
ments, for strengthening the staff and 
• for increasing the number cif profenors, 
readers etc.  etc. 

SHRI RABI RAY: Shri Shiva 
Chandra Jha says that the hon. Mini-
ster has already made his concluding 
spezch also. 

Dr. V. K. R. V. RAO: I am entirely 
In the hands of the House. I WaDt to 
tell the House that while it is true that 
professors D a rule like to hear their 
own voices, yet, after I ha\"C become a 
Minister, J have been hearins my voice 

Another thing which the UGC has 
done, and to which I attach very areat 
academic importance, is the establish-
ment of what has been called by its 
distinguished chairman as centres of 
academic excellence or advaDced cen. 
tres of study. These advanCed centres 
of study have been esteblished already; 
as I said before, there are 17 such in 
the field of natural sciences, and 13 in 
the field of social sciences; they are 
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scatte-red over a number of univer-
sities, and they :have just been started, 
and yet, within the short period of time 
for which they ha\"e been working, we 
have reason to hope that they wiIl 
really become pace-setters and leaders 
in bringing about innovation, research, 
and new ideas and new thiking in 
these various academic disciplines. 

Then . in order to make the general 
membership of the teaching profession 
familiar with uptodate theoretical tea-
ching methods, the UGC has organised 
a number of summer institutes, espe-
cially science institutes. They have 
had a large number of such institutes; 
nearly 9,000 college teachers have been 
coveJied by this· p1'Ogramme. They 
have also had summer science insti-
tutes for school teachers; ahout 
12,000 school teachers have been 
covered. All these relate to the primary 
subject of academic standards, main-
tenance, de\"elopment and promotion 
of good standards in the academic 
field. 

The UGC ha. also been giving a con-
derable amount of thought to the vexed 
subject of examinations which has 
figured in this House and I have no 
doubt is going to figure again. Exa-
mination reform is one of the most 
important suhjects. It is not academic 
subject, it has bccome u politically 
and socially explosive subject. The 
UGC has set up a number of commit-
tees. They have given several sugges-
lions to various universities. Some of 
the universities ha\e undertaken exami· 
nation reform. Some have introduced 
what is called the semester system· 
which means more periodic examina-
tions without loading the student wilh 
a test on all the knowledge at the end 
of three years or four years, as the case 
may he. 

In II numher of universities, utlempts 
are being tmlde to ·introduce internal 
,evaluation. The subject is still in ~ 

process of experimentation. I myself 
have the feeling that much more needs 
to he done on the subject of examina-
tion refor 111. particularly in the context 
of all tha· has .been happening in recent 

months is this country. I do hope 
through the UGC and also through the 
Central Advisory Board of Education 
we will see that some steps are taken 
which would be effective in dealing 
with this problem. 

The House will be interested to know 
that the UGC ·has also tried to do 
something for ~ac r s welfare. As 
the House is aware, it was responsible 
for making suggestions to Govern-
ment for improving the seales of pay 
'Of university teachers. These redom-
mendations were accepted by Govern-
ment and are being financed by the 
Central Govern:ment for a period of 
five years. The Commission has also 
heen responsible subsequently for sug-
(lcsting improvement in the grades and 
~cal s of pay of college teachers. 
There al!lO ~  C.entral Government 
have agreed to meet SO per cent of the 
,expenditure. With t~ exception of. 
three Slates. with whom we are in 
negotiation. most of the States have 
accepted this recommendation and this 
is put into effect more or less over the 
wh"le country. The Commission has 
heen doing what it can by suggesting 
to Government many things for im-
prO\ement. 

The UGC has also been helping 
universities anl~ colleges for establish-
ing leacher's hostels and staff quarters 
for tellchers. What has been done is 
not adequate to meet the requirements. 
Only Rs. 4 crores have been spent in 
the Illst 8-9 years for the purpose of 
staff quarters for teachers. 

Then I come to the most important 
suhject-student welfare. The UGC 
has also been making itself responsible 
for this. It has suggested. and 
Government have recollnised, that edu-
cation depends on laboratory, library, 
class room accommodation, on the 
quality of staff, on the welfare of the 
staff and of the students. For this 
purpose. they have initiated a number 
oJ programmes. In a number of univer-
sities. health centres have been opened 
for students. In a number of univer-
sities. student homes and non-resident 
student centres have been estab\isbed 
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Text-book libraries ha\"e been estab-
lished in nearly 2,000 colleges in the 
The UGC makes a generous con-
tribution to what is caIled student's 
aid fund through which grants are 
given to students in those colleges. 

The House will be glad to know that 
this year the Government of India has 
provided a sum of Rs. 3 crores in the 
UGC's current budget for the purpose 
of student welfare. We hope that 
would be an annual feature over the 
Fourth Plan. We will see to it that 
the minimum needs of students by way 
of textbook libraries, study centres, 
day centres, hostel amenities and so on 
will be made available to the vast stu-
dent population. 

Lastly I come to the subject of 
student unrest. Naturally the UGC 
is also concerned with this proh-
lem of student violence. student indis-
Cipline and so on. It has set up a num-
her of committees which have analysed 
this problem. The UGC had other com-
mittees also. They have gone into the 
suhject of the reasons for this unrest. 
It is also concerning itself with the sub-
ject of student participation in the gov-
ernance of universities. This subject 
was raised in this House during the 
earlier discussion. In my inaugural 
address to the Vice Chancellors' con-
ference which was held immediately I 
took charge as Education Minister, I 
mentioned it. A committee appointed 
hI' the UGC is now going in great de-
tail into the subject of how one can 
provide 'for stu nl~  participation in 
the governance of universities, at what 
levels. in what manner and so on. 
The problem is a complicated one, but 
the UGC is siezed of it. They have also 
recommended to all universities that 
they should establish jOint teacher-stu-
dent councils where the teachers and 
students would meet to discuss their 
common problems. Finally, the UGC 
had IIlso been promoting research in the 
problem of student unrest and already 
four studies had been commissioned for 
studying in depth the rellllOns and when 
this analysis becomes available I think 
it will help us arrive at an inteUiaent, 
imaginati\-e and constructive approach 
to this problem. 

Rmort.r (M) 

SHRI NAMBIAR: Even without 
such research, I can say that it is due to 
unemployment. 

DR. V. K. R. V. RAO : I hope Mr. 
Nambiar does not add to the unemploy-
ment problem by some of the activities 
for which he is not entirely irrespon-
sible. 

While the UGC and other educa-
tionists can do a great deal to deal with 
the problem of student unrest, we must 
never forget that students live in society 
anlL are bound to be influenced by 
society and they cannot be isolated and 
put into ivory towers where professors, 
\ ice·chancellors. UGC and Education 
Ministers might give them pills and 
doses hy which they can make them 
healthy, intellectual and disciplined mem-
hers of the community. Therefore, the 
prohlem of student unrest cannot be 
solved merely hy educationists; society 
also has got to play its role. This 
House has a very important role to play 
in this matter und 1 take this opportu-
nity to express my thanks for the atli-
tude il took on one or two occasions 
when we discussed these matters. That 
had u very good effect on the student 
community in terms of maintenance of 
discipline and aJlaying student unrest .. 
(Illterruptions.) I should like to hear the 
views of the Members on the various 
steps to he taken. I commend the 
adoption of this BiII by the House. I 
move that the Bill be taken into con-
sideration. Hon. Members may during 
the general discussion on the BiII also 
make their observations on the working 
of the UGC and I shaU reply to them 
while I reply to the debate. 

MR. DEPUTY-SPEAKER: I should 
like to remind the House that discus-
sion is on both: the Bill and the tbree 
reports of the UGC. Five hours have 
been aUolted for hoth. 

Motions moved : 

"That the BiII to amend the Uni-
versity Grants Commission Act, 1956, 
as passed by Rajya Sabha, be taken into 
consideration. " 

"That the AnnUal Report's of the Uni-
versity Grants Commission for the yeara 
1965-66, 1966-67 and 1967-68, laid on 
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the Table of the House on the 29th 
March, 1967, 3rd May, 1968 and the 
14th March, 1969 respectively, be taken 
into consideration." 

SHRI P. G. SEN (Pumea) : From 
what has fallen from the lips of the 
Minister of Education, it seems the 
whole department is confused. He says 
that this Bill was brought in the Rajya 
Sabha in 19166. 
SHRI C. K. BHAITACHARYYA 
(Raiganj) : It came in 1966 and was 
passed but it lapsed and was brought up 
again in 1968. 
SHRI P. G. SEN: I come to that. 

The statement says that it was originally 
placed before the Rajya Sabha and pass-
ed by the Rajya Sabha in August 1966 
and lapsed on the dissolution of the 
Third Lok Sabha. What more can you 
say? It only shows the importance you 
attach to this Bill. The UGC Act was 
passed by this House in 1956. 
Then the University Grants Commission 
came into heing. AfteT th:lt. there woo 
a great grouse. and feeling, ahout educa-
tion in the country and still it is continu-
ing. There is no l ~sonin  of it. Nn 
one is satisfied with the mode of teach-
ing, whether in thc primary schools or 
in the colleges. They have hrought in 
this Bill again now, aftcr going through 
all the lacunae and al\ the defects. There 
was the Sapru Committce-Committee 
of Members of Parliament-hcaded by 
the late P. N. Sapru, and there was an-
other revicw committce and all these 
things were gone into and then this Bill 
was put heforc the Rajya Sabha. May I 
ask the Minister in charge why this Bill 
lapsed, when  this was passed by the 
Kajya Sabha? The Bill lapsed because 
the term of the Lok Sahha. the third Loh. 
Sabha, terminated. Why did nOI l ~ 

Go,-ernment bring in an ordinance to 
keep it alive? The other day brought 
in an ordinance for the nationalisation 
of banks, the House was going to sit 
just three or four days latt:r, and yel 
they could issue an ordinance for the 
nationalisation of banks. But they did 
not bring an ordinance for this measure 
and allowed it to lapse because the 
period of the third Loll. Sabha 
terminated. 

SHRI S. KANDAPPAN (Mettur): 
To give an opportunity to three eminent 
people, because it had to pass through 
three hands! 

SHRI P. G. SEN: That is why he is 
feeling ashamed now. My point is this. 
No importance is being attached to edu-
cation as such. So far as primary edu-
cation is concerned, 1 can ten you one 
thing. There is none to ask the cbildren 
that they should not hold their pen 
tightly. The other day, while I was in 
the Parliament Library, one of the em-
ployees in the Lok Sabha working in the 
Library was writing something. I ask-
ed him why he was holding the pen so 
tightly. He told me no one had told 
him up till now how to hold it. I put 
this question to some boys also: why 
do you hold your pen tightly? That is 
why you cannot write well. 

The other day I was reading the auto-
biography of Gandhiji. So far as hand-
writing is concerned, Gandhiji says he 
wanted to correct his handwriting but 
he could not because, first of all, he had 
no time, and then he says it is the sign 
of imperfect education. Likewise, it is 
a sign of imperfect education that our 
students cannot write well. You ask 
anybody; any graduate; ask him to 
write a line or two and you will find 
what he is writing and how he is writ-
ing, though he is hankering for employ-
ment, for entry into service. 

The other day I asked students why 
their handwriting is not good; when you 
ask for jobs, the main thing will be, you 
will have to write, and for that you 
require a good handwriting. So, when 
your ultimate aim is to secure a job. 
some employment, that employment will 
require that you should write and read 
well. But they cannot, because even 
teachers do not impress upon the students 
the necessity to write well. Further 
why should they insist on them to write 
well, to develop a good handwriting-A 
BCD or Ka, Kha, Ga, Gha-when they 
~ow fhat what the students are writing 
IS anyway better than what the teachers 
themselves write? So, there is no qu-
estion of good handwriting. 

What I was going to say is that u 
time rolls on, they are not doiq good 
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work in the field of education. I do 
not know; there is a lot of thinking 
about it. There was the Education 
Commission. Then there is this Bill. 
The Public Accounts Committee has 
pointed out one thing. In regard to the 
governance, I think the Government 
ought to have brought in some clause 
here in this Bill to empower the Central 
Government to make a re\;ew of the 
working of the University Grants 
Commission. But there is no clause 
like thut. Up tili now, from 1956 to 
1970 there has been no review of its 
working. Now in last chapter of the 
fourth Parliament this Bill has been 
brought. So, there has been a lot of 
thinking. The Puhlic Accounts Com-
mittee have said that Government ought 
to have gone in for a review of the 
working of the UGC, but in this Bill' 
there is no clause which empowers the 
Central Government to review the work-
ing of the UGC. I find there are so 
many reports. We are going to discuss 
the UGC reports for 1966-67. 1967-6R 
and 1968-69. The Minister should in-
corporate some clause to empower the 
Central Government to have a review 
of the working of the UOc. 

The Financial Memorandum says 
that the UGC will have a budget of 
Rs. 20 erores. The Hill was brought in 
1968. So, the budget must have in-
creased now. There are, J think, 70 
universities in this country. If Rs. 20 
crores is the budget of the UGC, what 
will be the fatc of the universities? 
What about their development. mainte-
nance, etc.'! Those who know the 
working of the universities all say that 
Patna University. Calcutta University, 
etc. are going to collapse because they 
cannot pay the salaries to the teachers 
and stalI. 

The Public Accounts Committee have 
pointed out some other lacunae. UGC 
had to waive the rules and waive the 
recovery where overpayment has been 
made, because they could not realise 
the amount. Even utilisation certificates 
could not be produced by the UGC. 

15.24 hI'S. 

ISmu K. N. Tlw.AlI.Y i/l' the Choir] 

Delhi· University, for . iJistaDCe, pur-
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chased a press and that press had to 
incur losses to the tune of Rs. 3.47 1akhs 
from 1961 till 1968. Most probably 
the loss has increased further now. 

On the question of the UOC giving 
grants to institutions outside the uris~ 

diction of the universities the name of 
the Institute of Economic Growth has 
been brought in. The question is 
whether this should be included within 
the meaning of "university." 

Then it is seen that in the Banarlls 
Hindu University machinery and equip-
ments worth lakhs of rupees are lying 
idle for the last 10 to 15 years and yet 
the Commission was not even aware thllt 
they were lying idle. When this ques-
tion was 'raised the Committee were told 
that there are not enough trained  people 
available to handle them. When the 
purchase was already been made an 
answer is given that there are no persons 
[0 handle them. 

In the case of the Annamalai univer-
sity there arc instances when: the un-
spent grant has been utilized for the 
normal expenditure of the university. 
So. you can imagine how the alfairs are 
going on. Then there are over-pay-
ments and the UGC has failed to reco\"Cr 
the loans. No systemic accounts an: 
maintained by the universities as per 
utilisation certificates. Only entries 
regarding receipts of grants for various 
schemes are made; there are no entries 
for expenditure and so the balance of 
the grant at the close of the year cannot 
he arrived at. Then, UOC gives grants 
to some colleges for three-year degree 
courses when, in fact, those institutions 
are not providing instruction 'lor tbree-
year degree courses. 

By referring to all these irrepllarities 
and lapses I am not minimising the 
importance of the work done by the 
UGC. It consists of experienced and. 
learned people who are dom, a very 
good job. At the same time, the work-
ing of the UGC should be lOne into. 
I think some provision should be made 
in the Act so that government will have 
power to review the work of the UGC. 

Then I come to student unrest. It is 
II very sad commentry that studens are 
making bombs in tbe universities. 
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Whether it is the Presidency College or 
other colleges, the laboratories are being 
used by the students for manufacturing 
bombs. So far as the tackling of this 
problem is concerned, UGC has mise-
rably failed. 

The educatioo that is imparted to the 
students in the schools and colleges is 
such that they have nothing to look for-
ward to. There is no proper relation-
ship between the teacher and the taught 
and the teachers are not respected. We 
are told: Vidhya vinaye dadathi. But 
where is vinaya now? Also: Shrad-
dhavan labhnte gyanam. But where is 
that shraddha? It is not seen anywhere. 

The Ramakrishna Mission have 
taken  up education as one of their acti-
vities and they have tbeir institutions in 
Madras, Calcutta and Bibar which are 
doing a very good job. Many people 
want to send their wards to those insti-
tutions. It is a good thing that the 
number of the Commission"s members 
has been increased from 9 to 12 so that 
you could accommodate people from 
other interests like engineering, law and 
medicine and they can be associated. 
I think if education is entrusted to sucb 
people who can command respcct-
there is dearth of such people-then 
only the salvation can come. 

SHRIC.K.BHATTACHARYYA 
Mr. Chairman, Sir, I thank the Minister 
of Education tbat at last it has been 
possible for him to find time to com. 
to this House with all these reports along 
with the Bill. The Bill was discussed 
in the Rajya Sabha for two daY8-()nly 
tbe Bill itself-and here we are cabined 
and confined within five hours to discuss 
not only the Bill but also three reports 
of the University Grants Commission 
each of which should have deserved a 
separate discussion by itself. The result 
will be the speakers who speak will have 
to limit themselves either to the Bill or 
to the reports-Mostly, to the Bin and 
less to the reports because the Act is 
most vital thing which is agitating and 
attracting theiT attention.  I will also pro-
ceed that way and the reports will be 
left to the care of the hon. Minister him. 
self to make the best that he can do 
out of them. 

The bon. Minister bas stated that the 
amendment of the University Grants 
Commission Act whicb he has brought 
before the House is based on the Sapru 
Committee Report. I happened to be a 
member of that Committee and know 
how tbe Committee worked. The main 
objective of tbat Committee was that 
Education should be made a concurrent 
subject and if the Minister with his per-
suasion and eloquence co!Jld prevail upon 
tbe State Governments to agree to make 
Education a concurrent subject along 
with the Centre, I think, the people 
would have thanked him for all the, time. 
The Committee recommended : 

'We, therefore, recommend tbat 
university and higher education 
sbould be transferred from the State 
List to the Concurrent List retaining 
intact  entry 66 in the Union List." 

In this the Sapru Committee was not 
isolated. It had proceeded on the pre-
vious recommendation made by the 
Radbakrishnan Commission. The Radha-
krishnan Commission had felt that Edu-
cation should be made a concurrent sub-
ject and to that also there is referencc 
in the Report itself that Education should 
be made a cuncurrent subject. But the 
Government could not find its way to 
acce,pt that particular recommendation of 
the Radhakrishn'an Commission and we 
now find difficulty in bringing about the 
coordination and maintenanCe of similar 
standards in different universities, bet-
ween the different States and between 
the Centre and the States. 

The object of the University Grants 
Commission Act was defined in Section 
12 

"Promotion and coordination of 
university education and for deter-
mination and maintenance of stand-
ards of teaching, examination and 
research." 

This could not be effectively done unless 
Education was made a concurrent sub-
ject between the Centre and t~  States. 
The University Grants CommIssIon has 
tried its best to have it done within the 
scope, within which it has to work. But, 
I believe, it has not succeeded to the 
extent tbat it might have if education 
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was a concurrent subject and not a 
State subject. 

Of course, the hon. Minister referred 
to the different activities dI. the UGC &lid 
what further activities are there in their 
contemplation. I believe, he will con-
tinue ~o be our Education Minister and 
will see that the contemplated actions are 
fulfilled and brou&ht into effect to the 
good of the UGC and education. 

The Sadler Commission was the first 
commission that was appointed to go 
into university education in India. Of 
course, its terms were confined only to 
the Calcutta University but it made re-
commendations which could be made 
applicable to all tilt universities in India. 
Along with the, Montague-Chelmsford 
Reforms came Sir Phillip Hertog who 
submitted the Hertog Report. Then Sir 
John Sargent came who submitted a re-
port. Then the Radhakrishnan Com-
mission came and after that we had the 
last commission which cost us Rs. 16 
lakhs, I do not know whether with any 
proportionate advantage to get out of it. 

One thing remarkable in all these pro-
cedures is that before the. recommenda-
tions of one commission 'are thoroughly 
put into effect or utilised, another com-
mission is appointed. That is the diffi-
culty which needs looking after. If there 
is any check or scrutiny to be made any-
where. it has to he made here. 

I may refer to the recommendations 
of the Radhakrishnan Commission. One 
of the recommendations of the Radha-
krishnan Commission was the three-
years' degree. course but to this day-the 
Education Minister, I believe, will agree 
with me-the three-years' degree course 
has not been adopted all over India. In 
some States they are still following the 
old system df intermediate and B.A., 
two years and two years. The Govern-
ment of India, with all its efforts, could 
not persuade and prevail upon the. Gov-
ernment of UP to come in line with 
the recommendations of the Radha-
krishnan Commission. The Govern-
ment of UP continued to put up its 
demands for money and ultimately that 
demand came to lin extent where the 
Government of India ~ust kept back 
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and UP was allowed to continue in 
its own way. That is a thinking which 
requires looking after. 

The recommendations of the latest 
commission that we had were abridged 
by a committee appointed by Parlia-
ment. They just took up only some 
of its recommendations and made their 
own recommendations on the opinion 
that was given by the Education Com-
mission. Even the  recommendations 
of the Committee of Parliament have 
not been made effective up to the 
moment. That means iii loss ot 
money 'and energy where, I feel, we 
should have been more careful. 

The hon. Minister. has referred to 
some of the activitias of the UGC 
about development grants and main-
tenance grants; in fact, this Amendment 
Bill touches mainly three sections-
sections 5. 6 and 12. In section 5 it 
makes a notable omission. I shall draw 
the hon. Minister's attention to it. In 
section 5(3) there was a provision:-

"The Central Government shall 
nominate a member of the Com-
mission, not being aD officer of 
the Central Government or of any 
State! Government, Co be ~  

Chairman thereof. 

The provision that no officer of the 
Central or State Government could 
be made the Chairman of the Commis-
sion, has been omitted. I do Dot know 
whether the hon. Ministe.r has looked at 
it from this point of view that there 
should not be any chance of a Govern-
ment official becoming the Chairman of 
the Commission being  nominated or 
appointed by the Central Government. I 
would request him to scrutinise this fact 
and 'assure the House that only an edu-
cationist will be. the Chairman of the 
Commission, an assurance which his 
predecessor in office had to give to the 
members of Rajya Sabha when they 
raised the same question which I am 
ralsmg now. In fact, when Dr. Sen 
lZave that assurance in the Rajya Sabha, 
the Members of the Rajya Sabha wanted 
that Dr. Sen's assuT1lnce should be put 
in a statutory form. That was not done. 
In soite of that. if the assurance of the 
previous Education Minister stands, if it 
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is cOnfirmed by Dr. Rao, I believe, surt:-
ly, save an educationist no official can 
be appointed as the Chairman of this 
Commission. 

My hon. friend, Shri P. G. Sen, was 
raising the question about the Central 
Government's authority on the U.G.c. 
I believe, under Section 26 of the Act. 
the Central Government has the power 
to issue directives to the U.G.C. though 
the Central Government has the power 
that power uptill now. The Central Gov-
ernment has that power which it has not 
used or put into eliec.'. I helicve, that 
may suffice. 

Then, amendments to Section 12 arc 
very material and also the. addition of 
clause 27 where the delegation of powers 
is allowed to the Chairman and other 
officials. ] do not know whether the 
delegation to other officials should bc as 
proposed here. to ils Chairman or any 
of the whole-time members or omcers. 
This word "officers" creates an allergy 
in me. Since it is a body mainly of the 
educationists to look after educational 
matters, I believe. as the hOIl. Minister 
has suggested just now that he will T'C-

move the word "officers" from the other 
Section, he might think about it whelher 
the word "officers" should remllin here 
also so that the possibility of delegation 
of power of the Commission to an offi-
cer of the institution may not be there. 
II will be for him to bring it in line with 
the other suggestions that he has himself 
made. I only draw his attention to this. 

Regarding the development grant, I 
would make. a submission to him. These 
development grants at times put the 
universities in a very ditlieult posilion. 
They accept the development grant. set 
up the entire paraphernalia of a depart-
ment llppointing readers, lecturers. etc. 
and after five vears or so. there is no 
knowing wheth'er the State will come 
to their help. whether tbe U.G.C'. will 
come to their help. They find themselves 
stranded. In fact. it happened in the 
Calculi a University. I believe. it was 
in Geology that readers found them.elves 
stranded and the University could not 
renew their services because the period 
for the development IIrant hud expired 
and the assurance ·from the State. was 

not coming that they would help the Uni-
versity with an equal amount of money. 
So, these matters require consideration. 
If the V.G.C. encourages a university to 
have a set-up in any subject, I believe, 
the V.G.c. should stand guarantee that 
the university will not be stranded for 
want of proper funds at the end of any 
period fixed in establishing the new set-
up and other things. 

Regarding the salaries of teachers. the 
U.G.C. gives money. But from my 
knowledge, I can say that the teachers 
do not get the money in time. One of 
the causes of the unrest among't the 
teachers is that. It is not only amongst 
students. 

At tim~s  the unreSl comes 1II11l1ngst 
the tellchers also. Previously, il ",as 
limited to school leaehers. Now, it has 
spread to university teachers also. They 
al.o lead pruces>i(Jns. At limes. they 
come 10 Delhi also. One "r the teachers 
told me that he will be coming; he has 
not come .... 

SHR[ HEM BARUA  (Mangaldai) 
~ will c m~  Jon't WUd}. 

SHRI C. K. BHATTACHARYYA 
One of the causes of the unrest is that 
they do not get the  money in tUlle. The 
money given by the U.G.c. is nOI uis-
Irihuted in time so that they may get 
it along with their monthly salary. This. 
the University Grants Commission should 
sec and the hon. Minister should abo 
sec. 

He has referred to the students' unrest. 
That is a very delicate mailer and I ~m 
not going into it. Regarding the hostels, 
I will request him to find out as to \\ hat 
the condition is in the hostels to-.Iay. 
In f'lcl. in yesterday's paper or to-day's 
paper. it Wa' reported that the Police 
has raided the students' hostel of the 
Rallygunge Science College and 'found 
Naxalite material. The entire North 
Bengal University is closed. The 
University campus had become a 
working centre of the Naxalite 
movement. Out of the 450 acres 
of land that· the University has 
got, only a snlall part of it is cons-
tructed upon and the entire university 
area is left at night for their work and 
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for their movement. That is the position. 
The Vice-Chancellor of the Calcutta 
University comes here at times. He was 
here. I believe', two or thr('e d,'vs ~c  

I wi\l request the hon. Minister to talk 
to the Vice-Chancellor himself and as-
certain from him as to what is the 
condition of the hostels in Calcutta. 
What is the condition of the  Hardinge 
Hostel? What is the condition of 
Hazra Road hostel? What is the condi-
tion of Vidyasagar Hostel? What is the 
condition of Bangabasi College hostel ? 
In fact all the colleges to which these 
hostels are attached now want to get rid 
of the hostels and they have approached 
the University that they should take over 
the hostels. The University also is not 
in a position to take them over. This 
matter requires an inquiry and I will 
request the hon. Minister to make that 
inquiry. 

I do not know what has happened to 
the model Act that was to be framed hy 
the University Grants Commission for 
adoption by the universities or to be 
followed by the universities. If it has 
heen made, it should be circulated to 
the universities for their adoption. J will 
request him further that in the mattc.r of 
working out the objective of the Univer-
sity Grants Commission itself, he should 
kindly think over again whether the 
proposal that was made. by the Sapru 
Committee and was once attempted to 
be put into effect to bring about con-
currence betwecn the States and the 
Centre in the matter of cducation can be 
revived and examined again. 

SHRIMATI SUSEELA GOPALAN 
(Amhalapuzha) : We are discussing a 
problem which vitally affects the entire 
social life of the countrv. The futurt" 
of our country depends' upon how we 
are moulding the entire educational sys-
tem. Sir. it is an unfortunate fact that 
the cntire educational system in our 
country is based on the same old colo-
nial forms of education. There is dis-
satisfaction among the students. The 
standard of education is low and even 
among teachers there is great dissatisfac-
tion. 

~ n a ~r 22 rears of our .Independ-
ence, we coulif not· change the medium 
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of instruction to the mother tongue. We 
could not so far give prominence to the 
regional languages. We are saying that 
the standard of education has fallen. We 
have to consider whether this has any 
relation with the medium of instruction. 
Even after :u years of Independence we 
are discussing whether we should have 
Hindi or English as the medium of 
instruction as if the majority of the peo-
ple are talking e.ither Hindi or English. 
That is what we really think. That is not 
the real position. Regional languages 
dominate in various States. If we can 
give prominence and put that into prac-
tice that the. medium of instruction is 
the regional language, then the standard 
of education can also be raised. What 
is taking placc during the course of 10 
or 12 years is this: They study in the 
re.gional languages in their school and 
when they join the college they have to 
follow another language. So, it means, 
they will have no knowledge either in the 
regional language, the mother tongue or 
in the other language. This is the posi-
tion. So, this actually retards the pro-
gress of the students. At least now we 
have to think ahout it. Even we are 
thinking whether we should have Hindi 
or English. That is the main hurdle in 
the way of development of our Educa-
tion. So, we have to think about this 
and evolve methods. 

In this connection. I wish to say this, 
that there is not a single country in the 
whole world whieh after years of inde-
pendence, has not included the mother 
tongue as thc medium of instruction. 

Secondly, coming to the problem of 
dissatisfaction among students after their 
education, what is it that we find? What 
is their future? Lakhs of people are 
coming out of their collcges and schools 
and they do not get emplo:'ment. Of 
course, in a copitalist way of develop-
ment, they cannot get employment. That 
is another aspcct of it. But, under the 
present circumstances we have to see 
how our education can be channelised 
in such a way thcy get some employ-
ment and for this purpose, job-oriented 
education should be there. For that 
purpose in Secondary Education, we have 
to introduce the polytechnicalisation of 
the education. Because, now, the .... 
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secondary stage, it is not a com?lete 
study. They think they can complete 
the study and so they want to go to the 
colle,ges and they think by this their pro-
blem  could be solved. That is why 
there is such a great rush to the colleges. 
Thousands and thousands of students 
seek admission to the colleges. No hos-
tels are there; no other facilities are there. 

Therefore, what I feel is this: If 
we can reorganise our entire educational 
system and start this polytechnicalisation 
of education at the secondary stage level 
I think, that will help us a lot in the 
matter of solving the problem. The rest 
of them can come to higher education. 

Thirdly, I want to point out one thing, 
I am really opposed to the entire con-
ception of the present UGC. Centmlisa-
tion is there in the Educational system 
and the UGC is centralising this colle-
giate education and I think this should 
not be, there. 

Our opinion is that the entire amount 
should be given to the States according 
to the proportion of the population and 
there should only be a coordinating cen-
tre. As UGC there should be a coordi-
nating body or committee to look into 
the affairs of the entire country. The 
money should be given to the States and 
it should be a State subject, and the State 
should have more powers in this field. 
That is our opinion. 

In this Bill itself we find a tendency 
for the Centre to wield more and more 
powers. It has been said that if they 
do not get the previous sanction of the 
U.G.C. or the Central Government, no 
university will get the grant. I do not 
know what is the justification for that. 
Even if a university satisfies the specifi-
cations of the U.G.c. what is the diffi-
culty of giving a grant'! If the State 
Governments want to stan Uniwrsity, 
they cannot do so, without the prior 
approval df the U.G.C. and the Central 
Government. This is the position. 
Therefore, more concentration of power 
is there in the hands of the Centre. Thut 
is what is meant by this Bill. 

There is another danger in the Bill. 
There is Ii, chance o'f more and more 
officials from Government getting into 

the V.G.C. That is a danger which we 
see here. I think that there was a pro-
vision in the previous Bill that these 
officers would not be allowed to become 
the Chairman of the U.G.C. But, that 
is taken away under the present Bill. 
That means the Government wants the 
bureaucrats to wield more and more 
powers in the U.G.C. This will create 
more and more difficulties. 

Coming to another problem, I say that 
we are facing in our institutions more 
and more of infiltration of foreign 
agents. What we are seeing to-day in 
universities is that in the name of Ford 
Foundation, and so many C.I.A. agencies. 
as many scholarships are being given to 
the students. Not only the aid is given 
to these institutions hy these foreign 
agencies but more, and more foreign per-
sonnel are also infiltrating in our institu-
tions. Actually we are mortgaging our 
intellectuals to the foreign agencies. 
America is considering education as the 
fifth dimension of their foreign policy. 
They are taking the educational ;:it! as 
part and parcel of their foreign policy. 
That means there is a very dangerous 
implication in the education field. And 
we are having more and more of these 
people in our educational institulkms. 
Weare. talking of brain-drain. What is 
the use of speaking of all these things ? 
We shall not only lose our personnel 
but there is also a danger to the security 
of our country if such people arc allowed 
to penetrate into the educational field in 
our country. 

Coming to the educational institutions 
the conditions in the educational insti· 
tutions are very pitiable in our country 
I know about my own State. There, 
even for getting admission for a pre-
degree or B,Sc.-not only for engineer-
ing or medicine-we have to give Rs. 
2.000 or 5,000 as a capitation fee. This 
is bigger even in the schools. Not only 
that. Even the teachers have to give 
Rs. 5,000 or 10.000 according to the 
category of the job to secure employ-
ment. I would like to ask the hon. 
Minister as to how he is going to res-
trict these things. The U.G.C. should 
take a stand that they will not give 
ranl~ to those institutions which are 
taking capitation fees from the students 
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and the teachers. I would like to have 
a categorical reply from the hon. 
Minister as to whether he will see that 
these institutions which are taking capi-
tation fees will not be given any grants 
from the U.G.C. 

Likewise, the conditions of the teachers 
in our own State are not good. Teachers 
were taken on employment hut after 
some time, they are sent out. As a 
result of this there were strikes and there 
were so many troubles last year in our 
State. The service conditions of these 
teachers in private institutions are not 
goad. Actually. these private institutions 
are playing with the lives of these teach-
ers. The Minister should do something 
in regard to these private institutions. 

Now, I want to tell something about 
the Ernakulam University which the 
U.G.C. has approved. It has not heen 
implemented. This was approved in 
1966-67. It has not yet come into exist-
ence. At the earliest, the U.G.C. shllllid 
give its consent for starting the Ernaku-
lam University. 

16.00 HRS. 

There is onc other thing that 1 would 
like to point out. In the educational 
institutions, the students have an urge 
to learn more and more ideas. They 
want to know about all the political 
thoughts in the world. But at present, 
they are not having that opportunity. 
hecause only some distorted versions of 
the various political thoughts are 
given to them. We have proclaimed 
that our aim is the establishment of a 
socialistic society. So, the studenls must 
know what scientific socialism i~  l~ut 

only a distorted version of the scientific 
socialism is given to them at present in 
the universities. 

I would like to ask the Education 
Minister whether he is prepared to make 
arrangements for teaching Marxian philo-
s'Jphy to the students, and whether Marx 
and Engels books be taught to them 
and not the distorted versions of the 
Marxian philosophy. Let the students 
he taught the bOOks written by Marx 
and Engels. Since t i~ is the age of 
socialism, the students must know what 
scientific socialism is. So, let him study 
Marx and Engels al'lO. Let them ~tu  
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Gandhian philosophy, but along with 
that, let them also study the Marxian 
philosophy. They must be given a chance 
to read Marx and Engels. Otherwise, 
only the distorted versions will reach 
them, and they will then take part in the 
Naxalite movements etc. (lnterruption.f) 
Why should hon. Members protest so 
much against it ? They are learning so 
much about the Gandhian philosophy. 
So, why can they not study also Marxian 
philosophy? They must actually know 
what Marx and Engels say; otherwise, 
they will go behind all sorts of propa-
ganda that is taking place and they will 
go behind the Naxalite movement. When 
they know what is real Marxism, then 
they will try to follow the actual Marxian 
theory. So, I would like to plead with 
the hon. Minister that some such educa-
tion also should be imparted to the 
students in the universities. 
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~ ifiT I ~ ;rI"'fiT ~~  it<:r {Wro 
;rT'l'fT;r ~ i!fo't o;:q; ~  'IT I ~ it; 

~ ~ 1'I1i ;r;:r 'iT.t ~  I omf Ifi1: it; 
~ ifiT ~ w-rr 1!1eT 93fT ~ ail<: lfi!: 
0ttTt ~ ~t ~ ~ 
;tT 0ttTt ~ ~  ;;iT ~ ~ ~ 9f(f 

m I ~~ l ~~r ail  "" 
'TR" ~ ~ l  ;rilRf ~ I ~m  it; 
~ ~  ~ t  ~ it; f<fll; \ft ~ 
~ t i r ~  I am ~ !fiT ~ ~ I 

f'i;"{ ~ ~ IIiTt ;;rrc ~ t, 1IiTt, lff.m 
~~  ifilf flI"UT ~ t, IIiTt $ 
~~ I ~i i ~ m t~ 
~ if I ~ rrc ~ a1 ;;rrc ~ ~ 
~  ~~~a ~~~illl~  
~ iII1ftrl:rr it; if1lr 'I"<: ;;iT ~ ~  

~ ;;r.r ~ ~ q: '1ft ~ !fiT ifP 
~ i~ l  Ifi1: ~ ~  I ~ ~ 
amtifiaiRl: ~ am: ~ ~ I 
~ it; f;;nf.t ~ am: ~ t, ~ 
'lit n-'lit ~ mr ~ ~ 
~ l 

~  r~  am if I!'l ~ 
~  m r.rtr..r am llir qr l~ 

W ail<: ,w ~ t fit; ~ ~ r irtt 



247 V.G.C. (Amdt.) Bill MAY 12, 1970 and V.G.C. Reports (M) 248 

[>.it ~  ~  

~ ~~~ ~i ~~ ~ 

l1 ~ ~ ~ it  ~  ~ ;; ~ 3flfi'f 

~ ~~ I 

.n ...-mf qt.; (Gfl\'f1lT-fG<'<'fr): 
~  ;;fT, ~ 'AR?' 'Pft!1T;; 
~ h'llt am: ~ "R?' 'f."q.'T!1T;; 
I!>T fir.f ~ R;;T ~ m<rm it. <!R ~  

if; m1f.t 3fTlIT ~ I $1"1 ~lG  ~ wf.f 
~~ l1 ~ ~ i  fCffifT': ~ ~ it. m l1 
~ '1ft ~ I ~ ~ 'Pft!1T;; 
~ ~ ~ ~ it. ;;ri crro~ ~  

it~~~~~  ~it m ~ 

t i~  ~ <tT ..". mer;; ~m r~

~ it. 'fi1lr 1{. ~i  ~t

W <if!;e ~ ifiI'TIn lTlIT ~ I ~ ~  ~r  

~ ~ W:rT ~~  ~ r q;;rc 

~ '1ft <'ftNlT 3 0 'f."trs ~ ii ~ ~ l  s:.r 
it. ~ ~ lTlIT ~ I 'fffifCf.q. f!1Tm 'f."T 
;;r) 'IiTlf hrm ~ 'lfr ~ 'iflfm, 

~ ~ ~ ~ ~ r 'f>1ftw;; 
~~  

it~ m1f.t ;;rT m~  ~ ~ fG'Q 

~ ir ~ fif; ~ # ~ tcr uit i  'f."1 <fTGTG 

~ rr~~ I it i~ 70 

~ ~ ~i ~~  3Tir !1TT1fG 

am ~~~  ~ ~~ i  ~ 

~ mt~ ~ ~ fwfl, ~  

~  arrror I ~ i  ~ 11;:f\qfut\'iT 
~ am: i ~~ 'i"')'Ifelt"11 ~ Gr  'f."T ~ 

~a s tt ~ J i ~ r 

l;:r # ~ ~ 'i"l'lfelt"11 ~ t~  
~ ~ ~ ~ f.:WI f'l til <'14 , 

lJl~ .q ~ 1 1 1 f;roy¥ff ~  I ~ 

~ r ~ lr ltll  ~ l1 647 

~ ~ I 'f><'4T'Ift ~ 1673 

am: ~~  ~  I 

~~~  ~s lti~  ~ 

1{ ~ 1{ 400, ~ l{ t 000 m.wtf 
~  ~ il r r ~t~ ~~~~ 

~ i  iflfT ~ ~ ~ ~  

iflfT ~ qrn ;;rnn rn it. m ~  

~ ;;zrrGT ~  ~ ri ~ r l w  ~  ~ 

~ ~ m:f\i ~ I ~ ~ ~ fIR ~ 

~  i ~r~r~~ I 

GT ~ 'f."1 'ff1"1"fuch ~  i l ~

t:J;'f." ~ '{;ft<ffi:rtt'iT ..". f'fo"lft fCflill' .q 
~irm m ~  f;Po' ~ ~ 3!1'I'i 
~ ~ 'fo6: ~~ t am: iiT'r.1 
~~s ~~ ~  ~  

~ ~ # t J ~t  q';;rr.r # Il;'f.", 
f;r;; it. .rrq .rn: w ~ l ~ 

tim~ n ~ ~ ~ I 

~ i:t 'l0 ~ ~ ut  if, 
W4 4'f'{1 ~ ~ I q';rTif it. mq 
~  ~ l r ~ ~ m ~ ;pT ~ 

f;;f'ir-;rn ~ ~ amr i:t ~ ~  I ~m~ 

~ 1{'f\"<ffi:rtt'iT it. ~ mi  ;pT OR" ~ 

i l ~ I ~ ~ i  ~i I{ ~ 'l¢.T ~  

~  ;;rill ~ if· 'fi1lr ~ ~ r  t, 
<n:'li ~ t, ~ ~ ;py ~~  

;HTi'\"n'r 'f."T S:"IT'f'T, )jl'lf-<t>mf1,: 'f."T 

~  ~ q-: 3IT'T 3R'T f<:(r.j'fqm<'1"4' 

liR, <f4if'f." '3"f ;(.r fqilTt'f ~i t 

~  ¥'f."'f .ror r~ ~ ~ 4'ft"l"futT'iT 

li~ ~ tt ~~  ~~ ~ 
~ ~ ~ am: f'f"dT;; ~ ~  

'mT ~ 'f."T i r~ ~  ;pT 'I'fT ~ 

IT!fT ~  ~ i  <'Mr ;pT l'flTf.t it. ~ ~ 
'PT liTm ~~  ~ q-: ifTm:mrr 
;rmr ~ ~ ~~  ~  ~ if; '{'ft-
'I'fut't'iT 'f."T ~ 'fTm ~ ~  

;[if <l"f." f'f." 'P1i ~ ~ i  ;; ~ I 

~t  ifffi-;;rr ~~ 'i;f\",f"el"11 
arrtf.t ~ w~  ~ m ~~ 'I>'T 

~ ~ ~ I ~~ m t ~  ar t~ 

am: arrror m Il;'f." lI'm '!m:'JT ~ .r.fr 
1ft ¥ft, '3"f 'Pi afl'q' it ~ ~~  ~ 

~  'l>1' ~ 3f<'l1T-3f\\11T ~ I ~  ~ 

~~ l ~nl i ~ t~ 
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~ i  M81fT ~ ~ it; lftnI' ~ 
~  ~ ~ ~ ~ ll  ~ ~ 

l tn ~  I Wt ~ ~ crmr ir~ it; 

~ lj". m iftl§ ~i i r t  ~

~ ~ rr ~ I am m 1iIT'l"-

m'f ~ ~~ ar~ sr~ ~ 

~ I am ~ ~ t ~~ 

lIiT aft;: ~ 1!iT ~ arra-~  ~

~ 1f. ~ ~ ~  f\;r;r'tiT 

lIi1f 1ft i r~  trRfT;r ;rifT ~ 

~ 1m qorif i arr:;r <rifT r<: ~ m tr

~ r ~ ~ ~ am ~ ifgcr ~ 
;mur crmr ir~ ~ tTorCf f. 
tr~ I m~~am~i t 

Nfutror f.r:r-rcr rn ~  ~  'it ~
~ ~ ~ ~~  I f'litt ift" ~ 
~~~~m~~~~ 
;;ftf.t; ~ ~ c~ ;r tft I f""'" ~ 
Nfutror il\l ~ ~ ~ t :;riiiff; <ill: 

~ i ~ t)-:q;: ~ I ~ mftqor 1!iIl 

~ 1!iIl 1iIT"a" ano 'I'i ~ ~ ~ ,,",,"q I 
~~ t~t t~~ r  

fmmr ~ ~  ;;ftf.t; ~ ~ 

lIT it;qor ~~c  ~ qir ti ~ 1f. 
fmrfi:<;r;:r ~ r ~ 1!i;:: ~ ~ I 

m~arm ~ i m~  

~ 11Th" 'f"!: "'" If, 0 ;;fi 0 ~ 0 1!iT far'ilTl: 
~ i ~ I 

~ arnr ;;r) li" ~ ~ ~  

~ ~ arnr ~ ~ ~ fit; lIif Wri 
l i ~~ ~~~ r ~ 

~~~atnt~ rr~~  

~ lIilf\lr;r i!I" ftmT ~ tt ~ 

~ ~ ~ arnr ~ I ~ tTTf<;m-
~ ~ ~ if, mit; 3R<: ~ ~ 
it; ;m vf ~ ";;'tr 1!iT m.r fiIitrr, ~ 
~ if ";;'tr lIiT t ~ 11m fiI;lrr I 

~~~~~~~~ 
11"0 ;;fro mo lI>'t am: ~ ~~ 
~ am: lIif i ~ ~ ~ t? 

Reports (M) 

"The conference considered' ,the 
question of the place of regional lan-
guages in higher education ~  

affirmed its conviction that energetic 
development of Indian languages ~n  

literature is vital for the proDlotlon 
of higher education and national cul-
ture generally. The subject. of 
change-over of medium of education 
to regional languages, the conference 
stressed could only be considered as 
an integral part of a deliberate ol~C  
and plan with a i ~ to improv!ng 
the  quality of education, romo~n  

creativity and national IDtegratJon 
and bringing education closer to the 
needs and aspiration of the commu-
nity." 

lIif lI'ifT i!iW ~ I ~ arrit ;;rr 1!i<: • 
i fit; 3l'1fr iflI" :;f;;r aft<r;:: ~ 1!i<: ~ I 
m~~ ~ it ro r~i  
~ ~ ~ ~i  arh" ~ ~ ~ f\;rIl 
~~~~~~ l~~~  

li ~ ~ ~ fit; ;;r) ~c 1fiT 
1I";nf.:rI:rtr mrnr.r 1fT ~  'Ill ~ 
• ~ mit ~  -m; ~ ~ it 
f.:rvfll" ~ fit; 1 0 mOl" ('f1Ii ,,:;r ~ ~ 
m, ~ t i~ if ~ ~ 
~ ~  lIif ~ a"<r. rIfIlI" m t! 
li" ~ ~ ~ fit; ~ SI1!iT<: it; a'IIf t 

i ~mit ~ i ~~m ttw 

~ ~ am 1!i<: ~ ~  I ~ arrf 

~ t" fit; ~ m aiViiIT ~ (t 
~~ ~~  ip:Jf arr ~~ 

~ fit; ~ ~ ~ ~ t. II"itJl 
f.r;A ~  ;;r) aiViiIT ~ ar.rnr ~ mm t? 
ip:Jf ~ ~ if ti i~ ~ ~~  

Wri ~ atnt ~ 1iIT'l" ~ iIIiInlf 
'liVIT t, ~ ~ lFiT qfupf ~ t 
~ ati;;ft ~ ~ t ~ ~ t, 
'3tr 1fiT ~ ~ ~ I 

li ~  ~o ~~~~ 

~ 1ITIm1l t fifmft ~ t I 
~ f\Jrtr iitr ~ ~ ~ ""'" q:r t 
it tI"1m t fit; f'iJ ~ ~ (I' m 1!if 
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(.tt qmr ~

amrr 1f ~ ~ it I ~ 3fI1f !fiT 
t m~~  ~~ ~~ 

r ~ ~~i i l ~ ~~~ 

m'!f ~ ~ ~ fir; no m-~ tt'li ~ 

~ ~ ~ ~ qr;:f\' ~ tTl1T ~ I ;;r) 

~ ~~ ~~~ ll 

11ft, ~ ~ ~ ~ '!llllft, il1'I'-
t~ rom ;ferT ;;ft 3fI1f ~ ~ ~
mt ~ ~ !fi"\f;;\1f, i i l i~ arT< arq;ft 
1fI'Iml1 iii i1ft tf' ;;fr tim ~ if,\" ifrn ~  

w!lit Wtf¢ I 

amr ~ fttiTi ~ ~ ~l  g flfi 
~ 0 ;;ft 0 m 0 !fiT ifi1lf ~ ~ ti fmn arlo: 
~ lfiT sr~~  ~ ~ ti ~ i  

~ ~ ri I ~ i~ ~~ 

fir. If.,o;;ftoRTo ~ itm ~ r~  tre: 
al ~ ~ ~ ~  ll{r ;;r) ~ <mm 
~ ~ ~ ~ ror !fiT mf ~ r~ lfiT7'IT 

atm 1fI'!IT ~ I ri-:.ft ~ ~ ii: lfi'Ift '1fT 
~ '!ll 'iITlRT ;W;f 3fT ~ ~ I 
~ ~ ~ ~ 'I>'T 'IlT'lTafi ~ ~i  aftt 
~ '!ll tt'li 'IlT'lT !fi) ~ 1fI'!IT ~ ~ 
3Th: ~ 1fI'!IT ~ ~ ~  ~  %. I 
ira" 1fI'!IT ~ ~ ~  ~ 1i ;;rr;m 
~ fir. fu"arr1f ~ iii ~~ ~ ~ ~ ~ 
~~~~ lm~i i~ 

tt'li i~ ~ ~  ~ mflfi 
~~~~ r~~  

~~i i~tt li~~~ 

~ I 3Th: ~ iii ~ tt'li f<;rfif ~ 
~ am ~ ~ r i ~ i ~ 
!fi, _, tr, ~ 'IT\'fIait ti ~ ~ f<;rfif 

ti~~tl r i ~~ l i 

~ r~  ... 

SHRI S, KANDAPPAN :  I am sorry 
to interrl!pt Mr. Madhok hut the Tamil 
alphabets are not like that. 

'1f ""':NI 'I'1IiAi : Almost 90% part 
of the country a~ the same alphabet. 

~ ire?"1l t fir. 1tvr I!i"t ~ 

t~ ~ Q;lm ~ f,;pf ~ am: 
<mf 3fTiIllI'lfi ~  ~ fum iii ~ tt'li 
~ <'I'T'fT am: ~ 1fT 1flm11 ~ 
~ tt'li f<;rfif ;;n;rr awr.tr ~ ~ I 

~ ~ ~ r  ~~  ~ f<;rfif 

'3';; !fif ~ %. I ~ f<;rfif !fiT 1fI'!IT 
~~~~~ ~ ~ 

~ 'fTtTft f<;rfif ti fi;J1ir ;;rr ~~  I 

liii' f'lq'lf'ltll"1"ii ~ ~ ~ m-
rn ~~  ~ar t fum ~~ 
~ ;ft;i ..-N ;;fr ~ '!it ~  t arl>: 
~~~ ~ ll~am  \if'l'lRl' I 
~~~ii ~ ~ii ~  

'Ulf11T1IT, ~  lfi1f<;rrnr aftt ~
~ ii' ~ ~ ~ SI'l'n: it. <iTlIRr ~ 

r~i ~~ it~ rrii  

mflfi ..-rm '!'it ~ i  ~ o fum fi:r.t, ~ 
~ men f;FTror ~ ~ mn~ 

ll l ~ i!T t~ ;; ~ ~ ~ <'I'l1T <ton 
<r.t m~ qtq arq;ft ~ If'l: f.:T:itT 
m ~ if; f<'Tlf lfWi'f lfiTlf <r.Hf;f; I 

fq;; 'Z!l f">:'l'ri ii' ~ tTl1T ~ foI; 
l!,f.rqf'rn <r.T arriri'fTlft ~  ~  

aniti'fTlft If,t ~ ~ tri ~ I 1i '1fT 
W;:;mT if; 'l't'f ii' t I ~ ~ 
lfiT arriTi'fTlft !fiT ~ lf6 ~ ~ foI; ~ 
~ r r~ ii ~~  ~~~ 

fit; ;;fr l ~ If,t ~ mrm ~  

'3'i'flfiT mr.rr ~ iIm ~  ~ 
tt'li q;ltir fcr;m: If.7; fit; ~ ~ 

;;r;rnr <r.T 1i'm ~ ~ ~  ~ ~ 

;;r;rnr it. ~ if; ml£ ~ fit;1:rr ;;rrm 

~ I ~ 3f1ir'fT1ft !fiT ~ tre: ;:;tr 
fit; l!, 0 ;;it 0 m 0 tt'li m 1i'm ~ ~ am: 
3fTIi' ~ ~ ~ I l!,o ~o mo !fiT 

3l'm arrm iii ~ ~ it lJf;:;-
~~ u~~an u  

'f>'t i~~ it ~~l t 

~ ~ !!iTt !Ii1t ~ ~ I ~ 
~ ~ 3l'mlI'lfi ~ I 
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m~~~ t m~ 

~ t I ;ITt ~ \'I1TT1l ~ t fit; ~
~ ~ ~ ~ I af ~o m' 
~ • fit; m:.rr Ii art'{o  art'{o it 0 
~ 3f'l"R m ;ron rol, ~ ~ 

~ it; ~~ ~ ro Ii 'fT'(-
~~~ m~~~  

~ 'tiT am ~ ~ \ill t, 
~m~  ~ troIi am ~ ~ 

~ ~ am  ~ troIi lI\i it~ ~  

m ron~tl ~~ f.riam 
.nn ~ m <it, if ~ i!i'toU ~  

~ ~ ~ ~ ~ f1r.r;fT 

~  ~~~i ~~ 

~~ ~~ o ~~ 

1foT, ~ wm IfoT ~ iiT fm \RIfoT 
~ -.IT iiT arh: ~ IfoT ~ irf; 
~ If <=riT I if;lroPIl't <'\'11'R ~ am: ~ 
~~~ r ~~~~ 

~ ~ ~  ~ ffi ~ m ~  <miT 
~rl rr I ~r~~t r r~ 

~ f'l1l' ~ I ~ ;;rT ~~ t, ~ 
~  ~ ~r~  imt ~  ;r;) arq;rl 

~ arnl(illl ~ t m ~ 
~ ~ ~  I ~ ~ \ill Vl'<'rr ~ ~ 
~ i!iT l ~ <'I11TlfT it ~ I ~ ~ 

IjiJ1f' ~ iiifl' I ~ troIi -.IT 3Il'r SII'Ff 
~rr~  ~ r  If ~ ~t 
~ '« fm;.r.1 ~ ~ ~ ~ ~ 
~ I ~ If ~ .rtrr 'IF' ~  ~ 

~mn ~tam ~~~ 

1ftt I l am~~~t ~ 

;.vri\' ~ "IlRIT t I .q' ~ ~ ~ 
~~~ ~~ol t ot ~ 

mn- ~ lIfflIT t, ~ ~  fim' 
~ If, ~ ~ 1ft IjiJ1f' Ii 3f'l"R 
1I>1ft' ~ ~ f<;m t? ~ Il1: 

~~ ~ar l ~ 

~ t" 3f'l"R ~ 1ft ~ 1llf IfoT 
~ f<;m t? ~ rn i' fit; if1T1: 
If arNiT m ~ If ~ ~r .m ~ 

Report& (M) 

t, m ~ U'f ~ ~  am: af 
~ ~ i ~ ~  am 1ft fftT 
Wffift t', ~ ~ m it; ~ am 
arqi\' art'fII>'t ~ ~ ~  am: ~ p ~ 

am ~ l!i1: ~ {' fftT ~ 
i ~it ~ ~~tl 

~mliam~~  

~~ar ~~~ am Ii I 
~ f.r.r 3fTIIT ~ !tiro .. ~ t I am 
l ~m ~ ~ ~  lita ~ t 

m lIlT ~ t" ~ ~ rn lIlT 
~~  ~~~ ~ ~tl 
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DR. M. SANTOSHAM (Tiruchen-
dur) : The Minister was profusely apo-
logetic for having placed the annual 
report of three different years lit the 
same time before this Hou.'IC for review. 
He seemed to be very happily ashamed 
over it; but, although it is a difficult 
thing for Members to go through three 
annual reports together at the same 
time there is also an clement of hidden 
blessing in it in the sense that it gives 
us an opportunity to study the working 
of the University Grants Commission in 
its continuity for three continuous 
years, 

What was a contemplation in 1966 of 
the University Grants Commission 
should  have become a matter of fulfil-
ment in 1967. What was fulfilment in 
1967 should  have brought about somo 
kind of achievement in 1968. But, go· 
ing through these reports, as far as 1 
can see, I find that these three r ort~ 

are totally dissociated and it is not pOlli-
ble to make out by going through all 
the three reports that there had been 
any continuous process 'of improve-
ment in the working of the University 
Grants Commission. 

Sir, Higher Education centres in our 
COWltry are situated in a wide geogra-
phical area and are governed by so 
many universities of different patterns 
and these universities arc all autonomous 
bodies. It is all very good and right 
that university education centra should 
he autonomous bodies, but when these 
autonomous bodies are scattered all 
over the placo, the respoMibility of the 
Ministry of Education at the Centre and 
that of the University Grants Commis-
sion become all the more peater be· 
cause of the need to undertake the res-
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(Dr. M. Santosham) 
ponsibility of coordinating the educa-
tional activity which is spread all over 
the country, and this responsibility rests 
with the UGC and with the Central 
Ministr" of Education. 

If Education has to serve any com-
mon purpose at all in this country it 
should have been necessary for the 
UOC to lay down, first and or mo~t  

the national objective of the educational 
system in this country. We find in the 
Annual Reports here and there scatter-
ed statements about the objectives of 
higher education in this country, but I 
find} filere is no particular chapter 
where the national objectives of educa-
tion are stated. There is no continuity 
also in the three annual reports regard-
ing the achievement of the objectives. 

Granting that you have got different 
objectives, if the ohject of higher edu-
cation is to provide employment for 
people, there, we have failed. If the 
objective is to fill up our country with 
self-employed technicians, there too, we 
have failed. If the intention of higher 
education is to produce unity and in-
tegration in this country. there also, we 
have failed. 

So, in every possihle field of national 
objective, whatever it may be, our edu-
cation has proved a terrific failure. So. 
at this stage, it is necessary for us t" 
wake up and think in terms of the pat-
tern of education that could be adopted 
by different universities, and in all these 
there is to be one binding common pat-
tern aimed towards national inte"ra-
tion. I higher education cannot produce 
national integration in this country 
nothing else can produce national inte-
gration. 

Because of the linguistic provinces 
our country has been (educed to the 
shape of a scrambled egg. Everybody 
realises that the forces of disintegration 
are raising their ugly heads everywhere 
every now and then. Our river water 
disputes and inter-state border disputes 
are a matter of everyday occurance and 
I am quite sure that the local prejudices, 
prides and '. the local jealousies of 
VariOUI regions are on the increase day 
after day and it is, therefore necessary 

that there must be a common pattern 
in education which should be able to 
bind our students' minds together to· 
wards a one nation outlook. I heard 
the other Members saying that educa-
tion should be imparted in regional 
languages. It is well and good arguing 
that education can be imparted best in 
the regional languages. The people 
can learn the subjects in their mother 
tongue easier and they can develop their 
knowledge easier. It is very necess'ary 
that for the purpose of evolving one 
single pattern of educatioQ for the 
country, he should be able to make the 
people. express  themselves in one com-
mon language, so that we may be able 
to get them together in a symposium 
or in a conference where the people 
of higher ed"ucation belonging to 
different areas can sit together 
and discuss among themselves. 
Imagine the situation twenty years later. 
if all our universities are going to teach 
various suhjects like Science and Social 
Studies in different regional languages. 
After twenty years, if we are going to 
have a symposium of the learned peo-
ple of this country on any particular 
suhject, just imagine what kind of a 
pandemonium it is going to be there. 
If in twenty' different languages the 
translation system is going to be arrang-
ed, by permutation and combination I 
cannot readily work out the arithmetic 
-it is necessary that we should have 
chambers which should he filling up 
practically the entire city of New Delhi. 
That will be the difficulty. Therefore, 
the only bridge at present which is con-
necting one region with another region 
in the matter of thinking and in the 
matter of pattern of expression is the 
Englisb language. And to just blow 
out that only linking bridge will be the 
most derogatory step, and that would 
be the first step towards disintegration 
of the. country into various pieces which 
we have now made it into. 

The great fancy for calling Hindi as 
the national language and therefore cer-
tain universities entirely calling them-
selves as Hindi universities and teaching 
in Hindi, as a result of this, immediate-
ly retaliation comes out and you find 
the M8durai University has now an-
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nounced that it will call itself an entire· 
Iy Tamil University. I cannot imagine 
what will be the fate of those students 
who study in Tamil University entirely 
in the Tamil medium their subjects 
or Science and Social Studies. I do 
not know what they will do. They will 
be actually frogs in the well if they 
are going to learn the entire thing in 
Tamil. 

Therefore it is necesnry that the ex· 
tremists of both sides should gel to-
gether and think in terms of the practi-
cal difficulties. 

SHRI S. KANDAPPAN : In Tamil 
Nadu we are very cautious about this. 

DR. M. SANTOSHAM: I know. 
It is necessary when people are studying 
in the regional languages, it is essential, 
if there are six questions or nine ques· 
tions in an examination, thall. the 
students must be able to answer at least 
three questions in English, so that their 
own subjects they can teach in terms 
of English and so that they will be able 
to express themselvcs in English. Then 
only there can be an expansive know. 
ledge which will go on expanding. (/.1-
terruption) . If I use my language and 
speak to you on my subject in my lan-
guage, you will not understand. 

Therefore, the purpose of education, 
the university-level education should be 
such that the university should be actu-
ally a laboratory where the minds of 
our young men and our young women 
must be cultured in such a way that the 
future citizens at least in our country 
should be able to have a sort of homo. 
geneous thinking and homogeneously 
working society. If that society is not 
to be built now, it cannot be built here-
after. 

Therefore, the responsibility of the 
Minister of Education is not a very 
ordinary thing. Posterity will blame 
you if you are going to adopt some 
measure by which this country is going 
to separate itself into various cubicles 
in different parts of the country, poste. 
rity will blame you that the caUle of the 
disintegration of this country and the 
cau!e of the ruin was the Bducation 

Minister who was sitting on the destinies 
of the education of our younger child-
ren in this State. 

Here I would like also to talk about 
the University Grants Commission's 
endeavour to do student services. In 
various fields they have made efforts to 
improve the hostels, to improve the 
laboratories, to improve 'the libraries 
and so on. But in spite of all that, 
student unrest is still on the. increase. 

MR. CHAIRMAN : Will the han. 
Member continue tomorrow? Let us 
now take up Discussion under Rule 193 
on the aircrash of the Chief Test Pilot 
of the Hindustan Aeronautics Limited. 

Shrimati Sharda Mukerjee. 

17 h'rs. 

DISCUSSION RE. 
AIR CRASH OF CHIEF TEST PILOT 
HINDUSTAN AERONAUTICS LID. 

SHRIMATI SHARDA MUKERJEE 
(Ratnagiri) : Mr. Chairman, Sir, I 
would like to express my gratitude to a 
large number of Members of the HoUle 
who have evinced interest on the discus· 
sian of this subject. This discussion 
concerns the air crash resulting jn the 
death of Group Captain Das, the Chief 
Test Pilot of HAL at Bangalore on the 
10th January, 1970. On the 11th 
January, 1970, some of the press 
reports mentioned that Group Captain 
Das was killed while flying the HF-24 
jet aircraft on a routine flight. However, 
what is well konwn is that he was test-
ing the advanced version a! the HF-24 
known as HF-24-1-R. We do not know 
whether the new engine had been fully 
cleared and whether this model of tbe 
HF-24-I-R had been certified as air· 
worthy. How is it then that IUch mis-
leading reports came in the press? 

A few days ago. that is, on the 1st 
May, 1970, there was a report in The 
Statesman : 

'''The Bangalore Division of Hindu-
stan Aeronautics Ltd. has done it 
again. It has added one more feature to 
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its cap with the successful test-flight of 
HF-24 Mach 1 Trailer." 

Who is to say whether this model of the 
HF-24 was actually the same as the one 
flown by Group Captain Das '! Or was it 
that Group Captain Das was testing a 
re-heated Orpheus 703 engine? What 
the Government have done is that they 
have publicly honoured Group Captain 
Das with a Padma Vibhushan, but pri-
vately, they have dishonoured him with 
the most serious indictment-the indict-
ment of negligence. 

To a pilot, the esteem of his collea-
gues in life Or death is worth much 
more than a bagful of these badges and 
medals. If Group Captain Das has 
been indicated by the inquiry committee 
of negligence. then I must say that 
equally, the Government also stands and 
must stand indicated of injustice ... 

SHRI NAMBIAR (Tiruchirappalli) : 
Dereliction o'f duty. 

SHRIMATI SHARDA MUKERJEE: 
Of injustice. 

There are certain douhts regarding the 
inquiry committee. Who were the judges 
and who were the witnesses 'I As you 
know. in such departmental inquiries, 
the witnesses and the judges are both 
of the concerned department. in this 
case, the Ministry of Defence and the 
Hindustan Aeronautics Ltd. Yet, the 
HAL is a public sector undertaking and 
this 'plane was a product of that under-
taking.' Why then this secret military 
inquiry" That is what I would like to 
know. 

The important fact alleged to have 
emerged from this inquiry is-because 
such things do not remain secret in the 
service-that Group Captain Das's air 
crash was caused mainly by the fact that 
the canopy was not properly locked by 
him. This is totally untenable and un-
believable in the case of a pilot of the 
standing of Group Captain Das, a man 
who was long-cxpcrieneed in flying and 
of outstandi'ilg ability. 

What are the alleged findings of the 
inquiry committee? The committee is 
laid to have found that the canopy not 

being locked, turbulance would have 
developed in a jet aircraft, and this 
would haVe 'resulted in the engine stall-
ing. Secondly, the committee is said 
to have found that the ejection cartridge 
had been fired, but the committee 
assumes that the ejection cartridge was 
fired on impact of the aircraft. In 
other words, what the committee implies 
is that Group Captain Das failed to 
eject himself out of the plane, which 
he could have done, and thus he could 
have avoided being killed and that he 
must have realised that the plane was 
not gaining height. Therefore, which-
ever way you look at it, the blame is 
squarely put on Group Captain Das. 
,md nothing is attributed to structural 
defects or mal-functioning of any part 
of the aircraft. 

Let the House remember that what 
we are discussing today involves not a 
si ngle accident of an air crash resulting 
in t he death of a pilot. but the question 
of jmticc to scores of young men serv-
ing in the air force. Let us demand 
that justice be done to those whose 
,,;:!ices are muted hy death and to thou-
sands of (lthers still in the service. 

Let me put hefore the facts as 
know them, firstly, facts concerning 
Group Capt. Das. secondly facts con-
cerning the HF-24. Group Capt. Das 
was a renowned pilot whose ability was 
recognised all over the world, I shall 
quote to you from a letter he wrote to 
me in 1961 when he joined the HAL as 
their Chief Test Pilot. He wrote to me 
on the 26th June, 1961. That was the 
occasion when he flew the HF-24 for 
the first time. He said therein : 

"For some years, I had been a 
test pilot in the lAP. Last month I 
went to England and France to fly 
some supersonic planes. I lI.ew the 
Mirage in France at double the 
speed of sound. I came back to 
India. On the 11th I took over the 
duties of Chief Test Pilot at HAL, 
On the 17th June, I lI.ew the HF-24 
for the first time. The inaugural 
flight was 011. the 24th. Yau JDi&b.t 
have seen the news in the paper:t. 
TheIe two great days Mte srat days 
in the history of Indian aviation, to 
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HAL and IAF. Needless to say, 
they were great days in my life as 
well. 

In this hour of happiness and 
achievement, I ''feel I must personally 
write to you to tell you that thanks 
to your late husband's hard work and 
determined effort against tremendous 
opposition, we are about to get a real 
front·line plane in tbe IAF in the 
nelk future which will be on equal 
par with any foreign product." 

I need say no more about the patrio-
tism and ability of this man. As far 
hack as 1961, he had already 1I.0wn a 
plane at twice the speed of sound. Fur-
ther, Group Capt. Das was one of tbe 
few Asian pilot. to have participated at 
the Famborough Show when he dis-
played the Gnat. Is any further testi-
mony required of his ability? Can you 
believe that a man of this experience 
would neglect the first duty of a pilot 
and leave open the canopy of a jet 
plane? 

It is true, as the papers said, that be 
was on routine flight. But it was not 
routine in the 'sense you would under-
stand it. But it was a flh!ht thnul!h not 
the first flight, of ~  Equally 
it is true that he had complained on a 
number of occasions of the malfunction-
ing of the locking system of the canopy. 

Secondly, any pilot of CJ[perienoe 
would be able to confirm that it is next 
to impossible that the ejection cartridge 
would get fired on impact of the air-
craft with the ground. Therefore, what 
must have happened is this, that Group 
Capt. Das did fire the ejection cartridge, 
but it did not work, because the aircraft 
showed that there was just a slight 
scratch in the canopy. I would request 
the Minister to inquire into t i~ 

17.09 HRS. 

fSARI SKRI CHAND GOYAl. ill tile ell{,ir] 

Is this possible? If the ejection cart-
ridge had been fired while the aircraft 
was in flight, would it have just Idft a 
.Iight scratch on the caaopy? 

Seeoadly, this aln:raft had been UDder 
development Bince 19'6. One would 

(Disc.) 

like to know how was this decision 
taken to equip the air frame, which is 
already 15 years old, with a modern 
Mach 2 engine. 

The crux of the point is this. 

Was this a political decision? or was 
it a decision at the instance of qualified 
technicians? If so, which technicians? 

SHRl NAMBIAR: Is it only this 
plane tbat had that engine ? Or is it 
that the others also had tfie same type 
of engines? 

SHRTMAll SHAROA MUKERJEE : 
HP-:!-t which he llcw in 1961 did not 
have this, this had the Orpheus 703. 
This was a new version and the air 
ram~ wa, old; the engine was new. 

Secondly, if it wal a decision of the 
technicians was there any attempt made 
to ascertain whether this air frame of 
an ohsolete aircraft could be matched 
to an advanced modern plane with 
Mach II capacity? HF-24 has bad a 
very tortuous history; it hu been colour-
ed by high politics and international 
pressure tactic ~  This i~ made quite 
clear from his letter to me as far back 
as 1961 when he talked of hard work 
and determined against tremendous op-
position. 

Government in their wisdom appoint-
ed two committees-the Tata Commit-
tee in 1963 and later the Subramaniam 
Committee. But one has uelly to ad-
mit that the full reports of these com-
mittees have never heen made Ivailahle 
to P<lrliamcnt or the public; an abridged 
or summary version of the Subraml-
niam report "118 aVlilable; it is not the 
full version; I have 8eeD the summary 
version ahout a vear and hal' R!IO ••• 
,(Interruptions,) In Britain you heard of 
Lord Powden"s Committee. This re-
port was made available to every body; 
it was discussed in public and in Parlia-
ment. What iI wrong in tbis, especially 
when vou ~ m~nu a turinlr Dlanes 
. even for civilian uses-for example the 
Avro 748, is thi. not a matter where 
you should have I true IIICSIIIIeIIt of 
what i. Min. on in the aircraft illcIus-
try ? Therefore, I request the hOD. 
'Members ill the House that they join me 
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in demanding that first of all the full 
text of these. two reports be placed be-
Iiore the House. Secondly, there should 
be a new committee appointed to en-
quire into the manpfacture and deve-
lopment of indigenous planes. What 
is more, that committee should have 'as 
its chairman a man of high esteem, a 
man who will inspire confidence among 
the people, especially in the Air Force. 
There should also be qualified techni-
cians on it. I may add that those 
technicians should not in any way be 
associated with the Ministry of Defence. 
Thirdly, there should be some Members 
of Parliament on it. Above all. thc 
chairman must not he a political person 
or a person who hopes to hold 
political office in the future. Why do 
I say so? Take for instance the mana-
geme.nt of the HAL. This has been 
managed by Service Officers through the 
years. One can understand this hap-
pening at the beginning. Now it has 
been in existence for years and even 
today it is managed by Service Officers. 
It is no gain to the industry and it is 
a loss to the service. First of a\l they 
have no managerial. production or 
design experience or experience in hand-
ling labour. the HAL Division at 
Bangalore is having constant trouble 
with labour. They have no experience 
of cost accounting and such sophisti-
cated matters. These officers are posted 
on deputation and therefore. at best. 
they can only have a temporary interest. 
The most important point is this. The 
users cannot be the suppliers also. So, 
you have, the present trend of pheno-
menal expenditure and negligible out-
put and the risk of sub-standard air-
craft for the Air Force and the facts 
about them will always remain sup-
pressed as they had been in the case of 
Group Capt. Das's crash. Today, your 
aircraft industry has undertaken sup-
posedly very vast responsibilities. You 
have the Avro-748 which, as I said 
before, is being manufacturf'd at KaT!-
pur, and it is being used for civilian 
purposes. You have the Mig-21 and 
HF-24 and the Gnat and so on. 

Let me put to you the human angle 
of it. Do you know what was the salary 

of Group Captain Das when he died ? 
His salary was only Rs. 2,000 plus 
Rs. 500. This man was a test pilot in 
1961. That is all that he got. What 
do you give to your lAC pilots? What 
is the, usual amount ? It is approximately 
about Rs. 6,000. The other day, when 
Group Captain died, he was 49 years 
old. Now, Sir, it is well known that 
by the time a man is 35 to 38 years 
Old, he is past the age of fiying a Mach 
I or Mach II aircraft. It might be said 
that Air Chief Marshal Arjun Sinj!h 
flew a Mig-21 On the day he retired. 
But it was not a test fiight. That is 
the main thing. It was not a test flight. 
Why was the Group Captain kept 
therc ? Could he not have been utilised 
somewhere clse? 

There was a news item that he was 
going to he appointed as Deputy Gene-
ral Manager two days after he actuaUy 
crashed. But this is totaUy unfounded. 
(Interruption) He was to be appointed, 
when he died two davs hefore. Bu' it 
is totally unfounded. I found that 
before he died he was told that there 
was no such thing in the offing. 

Then. his widow is not going to get 
any pension. You know that a tcst 
pilot has to be heavily insured and the 
Government has to hear this insurance. 
AU that she is going to get is Rs. 
1,25,000; no pension at all. 

In conclusion, I would like to say 
that the House can assess the sort of 
system which perpetrates this diabolic 
injustice and which shelters and protects 
inefficiency and muddle-headedness of 
a number of people who are occupying 
comfortable, cushy jobs, while young. 
patriotic people of ability are pushed 
to the wall and are ultimately sometimes 
sacrificed. 

MR. CHAIRMAN : Please conclude. 
SHRIMATI SHARDA MUKERJEE: 

Sir, this is a system which succeeds in 
suppressing facts by appointing com-
mittees whose express function is to 
simply exonerate the guilty and to con-
demn the innocent, and that is why 
the whole country is today eruptinn: 
with violence and anarchy because ell 
this double-staDdard which the Govern-
mont maintains. We want the COUDtry 
to progress, to progress especially in the 
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direction of self-reliance where equip-
ment of the Armed Forces is concerned. 
But to achieve this, let us have the 
courage to admit our mistakes and 
learn from them and then condemn. 
Therefore, let this House raise il~ 

voice in the name of justice and national 
security. Let us demand an impartial 
'and objective enquiry into this whole 
matter of the aircraft industry and let 
the enquiry's findings be made known 
to Parliament and the public. This 
is not purely a military matter so that 
the Government should have no hesita-
tion whatsoever in conceding to this. 

The only fitting trib,ute that we can 
pay to this gallant man who sacrificed 
his life in the service of his motherland 
would be to see that his death was not 
in vain, as indeed I think it would be 
if the circumstances responsible for his 
aircraft crash were sought to be covered 
up. Sir, there is a strong and indefin-
able bond between those who serve in 
the Air Force. a bond which is woven 
through years of comradeship against 
a common and relentless enemy. The 
ellemv is death by air crash. So. I say 
if Group Captain Das has died so that 
hundreds of young aircraft boys might 
fly in safety, then his death shall not 
have been in vain. But now, it is the 
duty of Parliament to see that we ensure 
safety of the young boys who are flying 
in the Air Force. 

I appeal to the House to support me 
in making this demand, to enquirc into 
the shortfalls and mistakes of this un-
fortunate system which has come into 
being and which will be disastrous to the 
morale of the Armed Forces of our 
country. 

SHRI RANJEET SINGH (Khalila-
had) : Sir, I add my voice to the power-
ful voice of my lady comrade. She has 
put the case across very beautifully. I 
would appeal to the Defence Minister 
because doubts have been raised in the 
House as well as in the press about the 
happenings in HAL and also about thc 
capability of HF-24. and such doubts 
,eep across the frontiers of the country. 
We know that we shall not be benefiting 
from the production of aircraft for our· 
own Air Force unless we really become 
not only self-sufficient but are in a posi-

(Di.fC.) 

tion to export aircraft, especially such 
aircraft, good trainer aircraft or even 
military aircraft, to foreign countries. 
There is nothing wrong in selling military 
merchandise. After all, their Gurus are 
doing it. Every single advanced country 
is doing it. Therefore, we should have 
an eye on the export potential of our de-
fence products. Therefore, I say that 
these doubts should be cleared and they 
can be cleared up only by an enquiry 
commission of the type. suggested by 
Shrimati Sharda Mukerjee. The reason 
why Members of Parliament  should be 
associated with it is that now Parliament 
is becoming more and more concerned 
with the defence affairs of the country. 
It is only the voice of the Members of 
Parliament which can dispel the doubts 
from the minds of the people at large. 
They arc not ready to believe today a 
committee in which the Government has 
interest. Therefore, it is necessary to 
associate Members of Parliament. I 
would suggest not only two, but at least 
one member from each major party and 
group should be there. 

So far as the findings of the Enquiry 
Committee which enquired into Group 
Captain Das's crash are concerned, 
there arc two points. One is that 
he flew with the canopy not fully 
secured. It seems to me that this is a 
deliberate finding for one reason. It 
occurs to me that the court of enquiry 
had been given instructions to exonerate 
the designers, the manufacturers, and to 
put the blame on the pilot. Therefore, 
they put a point in their finding there, 
about which anybody knowing anything 
about aircraft, would immediately say. 
"this is wrong, puerile, foolish". Every 
pilot has got a flight check card. As soon 
as he gets into the canopy he makes 
those checks. Before he takes off, he 
makes those checks from the check card. 

He might have had 20,000 hours of lIy-
ing. EveD then. he will not rely on his 
memory. He will take the card out 
and one by one he will read out each 
check and ensure that those checks are 
carried out. One such check is to secure 
the canopy. Moreove,r, in adVllnced air-
craft, the canopy is of such a design that 
unless it is fully secured. there will be 
indications on the ins~um ntal panel 
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that tbe canopy is not fully secured, 
Therefore, to say that he flew with the 
canopy not fully secured is, I think, one 
of tbe most foolish statements that could 
have been made. I think this finding was 
deliberately given to show to the country 
that this is a false finding, a wrong find-
ing, but we are under pressure to give 
sucb a finding. Such a finding has put 
the, blame of the crasb on the pilot and 
as the pilot was to blame for the crash, 
we have tbe phenomenon of his family 
not getting anything after his death. This 
is absolutely ridiculous. I would request 
the minister-after all, he was not res-
ponsible for the crash and he should not 
take it that we are criticising bim, But 
he must also make a thorough enquiry 
into this. He might go through the 
flight check card and see whether thi. 
is one of the poinh he should haw 
checked. 

There are other maUers arisiug out ot 
it. Why should we continue, with thl! 
HF-24 development ? We are going in 
for MIG-21. I li ~  we are going in 
for some improvements in MIG-21. Hoth 
HF-24 and MIG-21 are fighter-intercep-
tor aircraft. Under certain circums-
tances, they can be used for ground 
support role also. What is its great sup-
eriority that we should stick to an air-
craft which we visualized about 13-14 
years back when in this world design is 
changing so fast? And there are coun-
tries wbich are actually making an air-
craft to last in their air force for only 
two or three years. Thc Soviets arc not 
bothered about keeping an aircraft for a 
longer service in their air force. They 
kept their MIG-IS for three years; then 
they switched over to MIG-I7 which 
they kept for two years; then they switch-
ed on to MIG-19 whiCh they kept for 
four years and then they had MIG-2I 
in service for three years. Now they 
have gone to MIG-23 and then  they wiII 
pass on to some MIG-24 or so, They 
arc not interested in keeping an aircraft 
in service for a long time, 

Here ''We arc not only keeping it in 
service but we are trying to design it 
for fourleen years. And this adventure 
of Egyptian collaboration, wbere we 
asked them to mnke an E-3oo Mach-:! 

engine for our aircraft, that particular 
venture or misadventure shows some 
very foolish thinking somewherc at the 
top regarding the designing and manu-
facturing of aircraft in this country. Who 
could ever think that a country could 
try to become self-sufficient in military 
aviation-if the air frame was designed 
here and the more sophisticated engine 
designed three thousand miles away in 
another country. 

Now we have lost money on that and 
the worst thing is we have lost time on 
that. For the de,velopment of an engine 
for HF-24 we had paid ] think, Rs. 2.4 
crores to a British firm and, as pointed 
out in the PAC Report, that money has 
just gone down the drain. They said 
that unless we give the money they are 
not going to design it. So, wc gave them 
some money. After that we said "we 
want this change". They wanted morc 
money. We have paid them something 
like Rs. 2.4 erores and this whole amount 
has gone down the drain. This is the 
state of affairs with the Planning Division 
and that is why the Committee. on Public 
Undertaking commented: 

"It had not fully realized the com-
plexities ~  production of this aircraft 
and made an optimistic estimate. HAL 
Production Planning Organisation 
needed to be changed." 

This is the comment of people who have 
gone into it. What Il)ore do you want ? 
Then there were aIlegations in 'an article 
by Dr. J. P. Chawla, one of 'Our foremost 
technocrats. When these arc casting 
doubts, why does the government not 
come out and say "we are clean and, 
therefore, we do not mind a committee 
probing into our affair". Or, if the gov-
ernment itself doubts that everything is 
not clcar, then again it should say : let 
the committee go into it and find out 
where the bottleneck lies, where the 
fault lies, so that corrective measures 
can be taken. 

After all, these all affect not only the 
procurement of a few aircraft, the pro-
duction of a few aircraft, these affect 
the life of our pilots, and we have played 
about too much with the life of our ser-
vicesmen. We have put them into batlle 
under-armed; we have sent them to the 
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mouaaains under-clothed. Even now we 
are trying to give them weapons for 
political reasons. Therefore, for their 
morale too and their safety we should 
have this committee and the committee 
should go into every aspect of aircraft 
production, especially at HAL. 

Now, another point that arises out of 
this is the training s st~m  I would like 
to know from the hOn. Minister what 
training system do they have for produc-
ing test pilots. Test pilots are not just 
picked out of any Tom, Dick and Harry. 
Major Ranjeet Singh or Natha Ram or 
somebody else cannot tcst fly these 
planes. Test pilots are something special. 
Test pilots are technocrats as weB as 
pilots. They arc engineers as well as 
pilots; then they should have flying ex-
pcrience under varied eonditions on 
vanous aircralt. 1 would like to kno\'" 
from the Minister where are we training 
our test pilots? How many such test 
pilots have we trained? Or are we goin!; 
to rely on just one or two test pilots ? 
When Group Capt. Das died there was 
no other test pilot to take over from 
him. Certain planes had to be tested 
and for one month we had to wait be-
cause we .. .lid not have proper test pilots 
with us. We had not of pilots, no doubt. 
There was Air Marshal P. C. Lal who 
took upon himself the duties of a test 
pilot. But it should not be done. The 
person who is now Chief of Air Staff 
should not be asked to become a test 
pilot. Apart from the position there i~ 
the question of age. In supersonic speed 
the slightest change in the path of the 
aircraft, the slightest change in the 
straight path into a parabola induces in 
the pilot a puB of gravity that sometimes 
is six to eight times more than the normal 
gravity. There is black out. Therefore, 
the age limitation is always there for 
tcst pilots. I would like to know from 
the Minister as to where and how we 
are training our test pilots? How many 
of them have. we got? We should not 
try to take shelter behind secrecy be-
cause there are certain very obvious 
things publiclV known and the Defence 
Ministry says it is not in the public in-
terest to disclose. Only the other day 
when I asked a question as to whether 
we had entered into an agreement for 
manufacture of an anti-tank guided mis-

(Di.c.) 

sile with a foreign firm; if so, what was 
the name of the foreign firm, to which 
country did it belong and what was the 
production schedule; the answer given 
was : (a) Yes-meaning we have gone 
into an agreement with a foreign firm. 
As regards the name of the foreign firm 
it was stated that it was not in the public 
interest to disclose. We are signing an 
agreement with a foreign firm. It is no 
secret with them but it is a secret to the 
Members of this House. I do not under-
stand the logic. Therefore, I would re-
quest the Minister to agree to a Com-
mittee to go into this question. 

SHRIMATI SHARDA MUKERJEE : 
Group Capt. Das was in the habit of 
taxiing to the end of runway and then 
locking his canopy. 

SHRI K. P. SINGH DEO (Dhenka-
nal) : Today we are discussing a resolu-
tion moved by Shrimati Sharda Mukerjee, 
one who knows the Air Force from in-
side. out, who has been the first lady of 
the Air or~ and who has spoken with 
a lot of feeling from a mother's heart 
about the death of a brimant young flier, 
an outstanding Indian flier who has 1l0wn 
more than 4,000 hours, who has 35 years 
of magnificient flying career, who has 
more. than 2,000 hours of production 
test flying and prototype test flying. 

Then we heard Major Ranjeet Singh 
who has served in Air Force and Army 
and, as such, has a mate knowledge of 
the things he was talking about. As a 
layman I may say that it is not only 
ju..t a pilot who has died but it is a 
patriot. somebody who has sacri1led his 
life and I would go further and say that 
in my opinion it amounts to pure mur-
der because for the simple reason our 
development of the Hindustan Aero-
nautics Ltd. right from the beginning 
has been shrouded in mystery and doubts 
have raised in the Press, public and in 
the Parliament. 

I would like to refer to the two re-
port.-the Seventieth Report of the PAC 
of the Third Lok Sabha and the Eighth 
Report of the Committee on Public 
Undertakings of the Fourth Lok Sabha 
which my hon. friend, Major Ranjeei 
Singh, referred to. Utter disregard has 
been shown by the management and the 
people at the helm of affairs right from 
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the ex-Defence Minister onwards whose 
handpicked men are still running the 
show, who are in key positions and who 
are perpetuating the wrong which has 
been carried on for so many years. 

I do not have much time to go into 
the details of this. Hon. speakers, who 
spoke before me, have charged that there 
has been foreign pressure, international 
intrigue and politics, which have waylaid 
our aircraft industry. Major Ranjeet 
Singh also referred to how we lost Rs. 
2.4 crores in trying to develop an engine 
and losing so many years. Even after 
that loss of Rs. 2.4 crores, the Soviets 
also promised to develop an engine for 
us for which they took more than five 
years and we lost another Rs. 2.8 crores 
on which the PAC has also reported. 

Under these circumstances, when the 
reports of the Subramaniam and Tata 
committees have yet to see the light of 
the day, when a departmental inquiry 
hall been held, when people have vested 
interests to guard and hide certain things, 
I would reiterate the demand made by 
Shrimati Sharda Mukerjee and Major 
Ranjeet Singh that a full judicial inquiry 
or a high-power committee in which 
Members of Parliament -and other emi-
nent citizens of the country should be 
represented, should go into this so as to 
remove doubts, put at rest thc demorali-
sing effect on the mmale of our people 
in the Air Force as well as in thc country 
and in Parliament, and put an end to 
the sordid affairs that are going on. 
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SHRI SAMAR GUHA (Contai) 

Mr. Chairman, Sir, Mrs. Mukerjee has 
done, I shQuld say, a national service by 
raising this question in this House. We 
all triell 'Our Questions, ShQrt NQtice 
Quc,tions anll Call AttentiQn Notices 
but we failed. But she persisted anll, 
as it was expected of her, because of her 
personal association with the first Indian 
Air Marshal Muk.erjee, we have seen 
hQW by her persisting in it, ignoring all 
SQrts 'Of criticisms, she could get this 
m'JtiQn befQre this House today. 

We have IQst one 'Of the mQst brilliant 
pilot Inllia ever prQduced, I should say, 
in the form of late GrQup-Captain Das 
whQ had many feathers in his cap as one 
::>f the mo,t capable and courgeous pilot. 
IL is very extra-ordinary that in the in-
<juiry it has been said that it was due to 
the failure of IQcking of the canopy that 
the tragedy or the crash 'Occurred. It is 
on record that Group-Captain Das, not 
',>nce. several times complained to the 
authorities that an automatic arrangement 
,hould be there SQ that if lock.ing of the 
eanQPY fails, there shQuld be a red glow, 
as a danger signal. That was not done. 
IL is alsQ there that Group Captain OIls 
,everal times madc suggestions that there 
should be. an autQmatic arrangement foJ' 
ejection. That was alsQ nQt done. Had 
it been dQne SQ, perhaps, this tragedy 
WQuid nQt have occurred. If what they 
have said is true which I don't think SQ 
that such an experienced, such a bril-
liant, pilot CQuld even fail to lock the 
canQPY, even if that was dQne, II signal 
WQuld have been there and the tragedy 
WQuid not have occurred. Even if the 
canopy failed, if an automatic ejectiQn 
system was there, he CQuld jump out, 
hale out, of the plane. But now you 
will he shocked to know, after his tragic 
death-because certain expenditure was 
to be incurred, it was not done-they 
have nQW intrQduced an automatic system 
for IQcking up 'Of the !=anopy for low • 

flying ejection. 
T want to know from the Defence 

Minister whether it is not a fact that the 

perwn in whom yQU trusted to enquire 
into the calise of the tragedy. Gl'OUP-
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Captain Suri, failed, in 1961, to fiy HF 
24, whether it is not a fact that as a 
result of that, he was replaced by Group 
Captain Das and whether it is not a fact 
that it was only Group Captain Das who 
succeeded in that. Even so I want to 
know from you, the person who failed, 
who was replaced by him-naturally, 
human elements are there; the question 
of rivalry and other things arc there-
must show lOme cause also as to why 
Group Caplain Das failed. That is, I 
should say, it was not an inquiry at all. 
It was a farce of it. The discredited per-
son must be replaced by a more efficient 
and capable pilot and he is allowed to 
inquire into the matter. But then again 
what is strange? The first evidence has 
to be taken from nobody; it has to be 
taken from the wife of Captain Das. But 
here evidence was not taken. I would 
not dilate on other aspects. I would say 
that this is a matter not of the loss of 
one brilliant pilot only; it is a matter 
which concerns our future pilots who 
should have confidence in the defence 
macbinery. We ask them to undertake 
testfiying. Therefore, don't consider it as 
an individual case. For other pilots who 
will be working as test pilots as also 
manoeuvre all other Indian aircraft, you 
should really undertake such an inquiry 
which will create confidence in the min ~ 

of not only the people of India but also 
in the minds of other pilots in the De-
fence De.partment. Therefore, 1 will 
agree with Mrs Mukerjee that it is a 
concern not only of this House but it 
is the concern of the entire nation. So 
far as the Committee to inquire into the 
incident is concerned, a non-Departmen-
tal committee should be constituted with 
technicians-I quite agree, not from Ihe 
Defence Ministry-and with Members 
of Parliament and that Committee should 
be presided over either by a Supreme 
Court Judge or an eminent High Court 
Judge. 

Sir, It is almost cruel, I would say, 
that the Government wanted to deny 
the elements of compassion in the form 
of compe!llation to the bereaved family. 
Why, because it was his faQjt ? The de-
vice for automatic locking of the canopy, 
the device for the automatic ejeotion was 

made-by whom ? Whose fault is it ? 
I would ask. We should point out that 
man who is guilty. The designer is the 
man who is guilty in indirectly killing 
him. He did not give credence to hi. 
suggestion. Therefore, it is not only 
cruel but it will also be demoralising to 
future test pilots and also to the other 
aircraft men in many of our Defence ins-
tallations if the Government deny the 
elementary right in the form of giving 
compensation and a non-rlepartmental 
committee presided over by a Judge is 
a must that this Government will have 
10 comply with. 

SHRI BRIJ RAJ SINGH-KOTAH: 
(Jhalawar) : After all this galaxy of 
great experts and the time taken, I don't 
think I will take more time of the House. 
But I shall ask what were the findings 
of this crash? From what we know, 
the plane took off and crashed soon after. 
It is inconceivable to any person who 
knows a little bit of aeronautics that mere 
not securing of the canopy would eause 
a crash A crash can only happen be 
cause of power failure. Sir, there is an 
article here by a reputed technocrat who 
says that the findings are that the left 
engine failed and Ihat is why the HF·24 
crashed. 

We know how HAL is working.. We 
also know how the Chief Designer was 
selected. What were his qulifieations be-
fore he was selected? Was he really 
competent enough to be selected for the 
post that he now holds'! 

These are questions that make the 
House very much concerned about these 
matters and the way the HAL is running. 

I would suggest to the Minister to 
keep in mind the bad record of having 
certain unqualified service officers run-
ning the show of Defence Research and 
Development Organisation. If this House 
is seized (If this problem of probing into 
the question of how our entire Research 
and Development is organised, how 
HAL's running is to be geared up, I 
think it will be doing a national service. 

Besides this, I want to point out one 
thing. The Tala Committee Report has 
not been placed before the HOUle, at 
least, not to my knowledge. The Subra-
maniam Committee report is put out to 
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\IS as a summary, as if we are a bench of 
little children and we cannot read the 
full edition of it. Only we are given the 
abridged edition. It is not even available 
in the library. We wanted to go through 
It. 

These are various things which per-
turh the han. Members of this House 
and we demand that proper enquiry 
should be made into this crash. Why has 
it crashed? Why this test pilot had to 
lose his life? 

Also. I would like to know as to what 
is the Government's policy with regard 
to the puy of a test pilot. I would like 
to know what other countries pay to 
their test pilots and whether they helong 
to the services or not. 

Sir, the test pilot performs a hazard-
ous joh. They have to test new plane." 
they have to test new modifications in 
them. and they have to be absolutely in 
a state of perfect physical and mental 
health. with proper reflexes for reactions. 
Their life is very hazardous. They 
should get better puy. 

The hon. Member Shrimali Sharda 
Mukerjee said that the test pilot Group 
C-apt. D-dS was only getting Rs. 2,500 
whereas the Boeing pilots who fly for 
Air India and Indian Airlines pilots who 
fly the Ca'Cavelles are getting more than 
Rs. 4,000. This I think this is certainly 
a matter of great discrepancy and it 
needs certainly to he gone into. 

A doubt had been raised in our minds 
as to why this frivolous little canopy is 
heing held over our heads as the cause 
for this crash. I hope the Minister will 
answer all the pointll raised by me. 

THE MINISTER OF DEFE!'lCE. 
AND STEEL AND HEAVY ENGI-
NEERING (SHRI SWARAN SINGH): 
Mr. Chairman. Sir, I would first like to 
give the Honourable House the '{acts as 
I have got and thereafter only I will try 
to answer some of the point, tbat have 
been raised by the hon. Members. 

Sir, I need hardly say that I very 
much regret that the HF-24 I.R. Proto-
type crashed on the 10th January, 1970. 
This prototype had been flying since 
March, 1969 and had done nine flights 

before it crashed. It was most unfortu-
nate that in the crash both the aircraft 
and the pilot were lost. Gr. Capt. Das 
was one of our ace pilots and his death 
is reully a national loss. He had been 
flying the HF-24 aircraft since 1961 and 
had contributed a great deal to its deve-
lopment. 

I n view of the seriousness of the 
matter, the Government decided that a 
Board of Investigation should be appoint-
ed hy it and I would like to clarify that 
this Board of Investigation or Board of 
enquiry was not constituted by the 
H.A.L., who were the manufacturers of 
this aioreraft that was flown. But, it had 
heen constituted by Government al-
though the normal practice is that it is 
the manufacturer who would constitute 
the Board of Enquiry. Here, the Board 
of Enquiry was appointed by Govern-
ment and was asked to investigate .... 

SHRI RANJF.ET SINGH: Here who 
was the manutfacturer? Was it not the 
Government? 

SHRI SWARAN SINGH: H.A.L. ia 
an autonomous body. The Board of In-
vestigation was asked to investigate and 
Lic:ermine the circumstances and causes 
of the accident and other allied matters. 
The Board consisted of as many as ten 
members and I would like to give their 
names. They are :-

(i) Air Cdre. R. L. Suri who was 
the Presiding Officer. 

SHRI RANJEET SINGH: There is 
no Air C.ommander. 

SHRI SWARAN SINGH: Probably 
the hon. Member might have heacd me 
as Air Commander. Actually I meant 
Air Commodore. The other members 
arc :-

(:!) Gp. Capt. R. J. Hermon, 
I.A.F. Member. 

(3) Gp. Capt. S. N. Roycbou-
dhary, Director, GnE, Mem_ 
ber. 

(4) Wg. Cdr. K. Yadav, I.A.P., 
Director, OTRE, Member. 

(5) Wg. Sdr. S. P. Varma, I.A-F., 
Member. 
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(6) Shri S. K. Sahiar, Representa-
tive, DTD&P (Air), Memher. 

(7) Shri S. C. Das, H.A.L. (De-
sign Deptt.), Member. 

(S) Shri Guru Dutt, H.A.L. (De-
sign Deptt.), Member. 

(9) Shri R. Varadarajan, C.R.E. 
(Aircraft), Member. 

(10) Shri  V. R. Sinha, C.R.E. (En-
gines). Member. 

This was an expert body of eight senior 
officers-they were all technicians who 
came from the Users'-Manufacturers'-
Department and Designs Organization 
and the Engine Manufacturing Depart-
ment and from the Directorate of Train_ 
ing. 

SHRI SAMAR GUHA: Who was 
there to decide whether the designing 
and evC'rything was all ri~ t ? 

SHRI SWARAN SINGH: You may 
have some ou l~ and 1 may have some 
doubts in such mlltters. But, in a matter 
like this, it will he a wrong approach to 
think like that. I shall say all these are 
experts in designs. They arc indepen-
dent officers. 

SHRI RANGA (Srikakulam) : They 
are not independent. 

SHRI SWARAN SINGH: r have 
mentioned the names of the officers 
drawn from the Air Force. 

SHRI RANJEET SINGH: They are 
all from H.A.L. 

SHRI SWARAN SINGH: There are 
as many as five or four officers from the 
Air Force. And then. there was a Direc-
tor of Training. I would appeal to the 
hon. Memhers not to have this kind of 
approach that the senior officers of the 
Air Force are responsihle 'for tmining. 
And the senior officcrs who helong to 
the designs Department and the aircraft 
manufacturing side and the aircraft en-
gine development side-all of them-
conspi'red and tried to white-wash the 
"If"ir! This will not he a correct IIP-
proach beciuse all these persons are in-
terested in ensuring and seeing that the 
right causes of the unfortunate crash 
should be known. So, why should they 
he interested in not finding out the 

correct cause of the accident? And 
why should there be any doubt? 

SHRI NAMBIAR: It is easy to find 
fault with a dead man and with a dead 
machine and get themselves saved. 

MR. CHAIRMAN: Will the hon. 
Members kindly hear the hon. Minister? 

18 Hrs. 

SHRI SWARAN SINGH: There is 
no question of making any suggestion dE 
the type that anyhody was interested 
either to cover up the fault of anyone 
or anyone was trying to find any excuse 
for this accident. Is it suggested that 
these people belonging to the Air Force 
who were interested in seeing that the 
'plane that i, dcveiopeJ is the ]"jghl type 
of plane' and who were very much in-
tcrested in ensuring this. were interested 
in not finding out the real fault '! The 
manufacturers were equally anxious to 
ensure that there was no fault left in the 
manu'facturing programme which should 
remain undetected. 

I would plead that the hasic app'roach 
which hHs hecn highlighted hy some hon. 
Memhers is not correct. They start with 
this presumption as if af.cr the happen-
ing of this unfortunate incident, 
Ihis unfortunate crash, anyhody was in-
lerested in not finding the real reason. I 
llo not see any basis for this 'fcar, and I 
would appeal to hon. Memhers not to 
view it from that angle. 

I would like to givc vcry hriefly the 
report of the Board of Investigation. 
The report of the BOHrd of Investigation 
has been received hy Government. On 
Ihe hasis of evidence available, the board 
has come to the conclusion that the 
canopy was left unlocked inadvertently 
hy tbe Chief Test Pilot, and the port 
engine also flamed out due to a combi-
nation of distorted flow at the intake 
callsed hy the Opcn canopy and fast 
opening of the throttle .... 

-t'r U. ~ ~r : m;f if; i ~ ~ i rn 

lfl, ~  I 

SHRI SWARAN SINGH: I would 
like to remind hon. Members that with-
out knowing the reasons given by the 
Board of Investigation and without 
knowing the result of the inquiry of the 
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investigating team, they should not rush 
to conclusions .. 

SHRI SAMAR GUHA: This is a 
very farcy report. 

SHRI BRIJ RAJ SINGH-KOTAH: 
We also know something about flying. 
We have also done some flying. We are 
not children to whom this kind of infoT-
mation could he handied about that the 
canopy was open and, therefore, this 
happened. 

SHRI RANJEET SINGH: I'f the 
canopy was shot off in war, would it 
have crashed? 

SHRI BRIJ RAJ SINGH-KOTAH: 
DOL'S he mean to say that a pilot cannot 
fly without a canopy? I have seen a 
"Seahawk' take ofT from the "Vikrant" 
without a canopy and it landed in 
Cochin most comfortably. 

SHRI SWARAN SINGH: The Maha-
rajkumar of Kotah may he a pilot and 
he may be an expe'ft, but I am not, and 
I have to go by the advice that I receive 
from my experts. I would appeal to 
him that we should view it objectively. 

SHRI BRIJ RAJ SINGH-KOTAH: 
This is not ohjective. 

SHRI SWARAN SINGH: They are 
criticisin,. the report of a body of ex-
perts. 

SOME HON. MEMBERS: We are 
entitled to criticise. 

SHRI SWARAN SINGH: They ar\! 
entitled to criticise; I do not dispute their 
right, but I am entitled to press my point 
of view ... 

SHRI SAMAR GUHA: We want 
him to he objective. For that purpose, 
we want an objective inquiry by a non-
departmental man and on whom there 
cannot be cast any reflections. 

SHRI SW ARAN SINGH: I would 
like, first of all, to complete the report 
that has been given to Government 
about this. It was further mentioned 
rhat the power available was thus in-
adequate to sustain the level flight. This 
conclusion has been reached after carry-
ing out certain wind-tunnel tests. 

The Board of Investigation has also 
given the fallowing possible reaSOns as 
to why the pilot did not make any 
attempt to jettison the canopy or 
eject :-

(a) HF-24-I-R aircraft was the 
only prototype Of its type; it is 
likely that the pilot attempted 
to save the aircraft by force-
landing. 

(b) pilot's awareness of the proxi-
mity of Marathahalli village 
very near the flight path of the 
aircraft. 

(c) pilot's awareness that releasing 
the fully open canopy is likely 
to damage the control surfaceJ 
and aggravate the emerpacy 
since the thrusters are not avail-
able to clear the canopy away 
from the aircraft. 

The Board has also stated that the in-
vestigations reveal that even if the pilot 
had attempted to jettison the canopy, 
this would not have been possible from 
the fully open position. The Board of 
Investigation has recommended that a 
red light indication should be provided 
so that the pilot can find out whether 
the canopy. . . 

SHRI RANJEET SINGH: If it was 
not there, then it was a serious matter. 

SHRI SWARAN SINGH: .. , .had 
heen locked or not. I am giving the 
House all the information that I have. 
If they have any further comments, they 
can make them afterwards. 

SHRI RANJEET SINGH: We are 
not blaming him. 

SHRI SWARAN SINGH: I do not 
take it as any blame on me or On any-
body else. But even those who are not 
here are entitled to be judged objective-
lv, and whatever is the information 
,;vailable should be known to the House. 

l! is only thereafler that we can form 
an opinion. 

SHRI RABI RAY : Why not agree to 
,mother committee? 

SHRI SAMAR GUHA: Why as the 
flight allowed without making the 

arrangement far that automatic glow? 
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SHRI RANJEET SINGH: Why llo ~ 

he think that the committee We have 
suggested is going to put the blame on 
those who inquired into it ? 

MR. CHAIRMAN: He has not 
answered that. 

SHRI SWARAN SINGH: It i; VCI")' 
tempting for me also to enter into a run. 
ning dialogue and take each question 
raised, but I would not indulge in it. I 
would first give you the basic information 
thereafter, if there are questions. I am 
prepared to answer them. 

Another recommendation is that the 
design of the canopy should he such that 
its hood sheers ofT Dt air loads corres-
ponding ,to a speed of 120 knots. 

Several other recommendations have 
been made covering procedure for flight 
development and trials. The rcpo'rt of 
the team of investigation is under consi-
derat.ion. The House will, however, 
agree that a certain  amount of risk is 
involved in all development flights. In 
the present case, the engines were test 
flown after nece.sary clearance had been 
given by a committee duly constituted 
for this purpose. This answers one of 
the queries raised as to why was a test 
flight permitted at all. No test flight is 
permitted unless a committee consisting 
of all the concerned experts goes into 
every aspect and it is only after they 
give the clearance that any particular 
test flight is undertaken. That proce-
dure had been gone through in this case 
also hefore the actual test flight took 
place. 

All the same, ici nci ~ are noticed 
in the course of development flying from 
time to time amI corrective action taken. 
This is how development work is done 
everywhere. It is important to note thut 
engines developed hy the Gas Turbine 
Research Estahlishment have been fly-
ing in HF-24 Mark 1 A since Sept. 1964 
and even the prototype which crashed 
had flown 9 times elnlier. Between these 
two aircraft. the engines had already 
flown 260 times. 

On the test bed, the engine has heen 
running for about 2,000 hours. 

I must express regret for this unfor-
tunate accident. We are fully conscious 
of the seriousness of the matter. I would 
like to assure the House that we would 
very care'fully examine the recommenda.. 
tions of the board of investigation 
and take all measures to prevent acci-
dents during prototype development to 
the extent possible. 

Having given this ba.sic information, I 
would now like to  touch upon some 
points raised. Some hon. members had 
indicated that there could be sabotage. 
Here is the report of the investigating 
committee consisting of experts hefon: 
me. 

AN HON. MEMBER: Nobody lug-
&:e,ted. sabotage. 

SHRI SWARAN SINGH: What 
could be the sahotage, what could be its 
nature, who coukl he concerned in it, 
who would be interested in it-this is a 
mailer which has to be gone into. I fail 
to understand whllt prima facie sugges-
tion or doubt has been raised that should 
create the 'feeling or suspicion that there 
could be sllhotage (lnterruption.f). 

SHRI C. K. BHATTACHARYYA: 
Let the han. Minister answer Mrs. 
Mukerjee's questions first. 

SHRI SWARAN SINGH: So far as 
her questions are concerned, a large 
numbers of them have been answered 
by the report of the investigation team. 
They have gone into all those aspects 
and their report is before the Govern-
ment. 

SHRIMATI SHARDA MUKERJEE : 
Will you lay it on the Table? 

SHRI SWARAN SINGH: I shall 
consider it afte'r getting expert opinion 
On that report. I shall get it examined 
further with all the expertise that is 
available and if there are any further 
points that arise as a result of that inves. 
tigation, I shall get it probed 'further. 
Raising doubts-a layman's reaction u 
mentioned by some hon. Members-
without any basis and without any ca-
gent evidence is not fair. Just raising 
a doubt and throwing the onus on the 
other side is not just. 
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In regard to the general questions 
about the functioning of the HAL, dis-
cussions on P.A.C. report or the report 
of the Committee on Public Undertak-
ings, there are well-known procedures 
how these reports are dealt with. In this 
particular case, a discussion was raised 
on a specific instance where one of our 
bright and brilliant test pilots met an 
unfortunate end. We regret this very 
much and I shate the sentiments so feel-
ingly expressed in this House. 

About compensation, I should like to 
say, that a sum of Rs. 1.25 lakhs had 
heen paid to the dependents. This is the 
insurance amount on a policy for which 
premium was paid by the HAL. Money 
can compensate only upto a certain point 
in such cases. Thc loss to his family 
and to the country is great indeed. 

SHRI RANJEET SINGH: The nor-
mal pension paid to an officer who dies 
on duty should be paid to his family. 

SHRIMATl SHARDA MUKERJEE : 
She should get Rs. 5()() a month. 

SHRI SWARAN SINGH: T shall go 
into that aspect. As I said the HAL paid 
the premium on this policy. It is only 
to cover such unfortunate cases that 
they had taken upon themselves the 
responsibility to pay the premium so that 
if the unfortunate incident took place, 
as in this pa'fticular case, some imme-
diate amount should be made available 
to the family and the dependents. That 
payment has been made; if it has not 
been made. it will be made. 

About pension and other retirement 
benefits, the family will certainly get 
what is due under our rules. I cannot 
make a statement just now about it. If 
there is any discretion that is to be exer-
cised, it will he in favour of granting 
those benefits rather than for blocking 
them. I am fully in tunc with the senti-
ments of sympathy that had been ex-
ptessed on the floor of this House by the 
hon. Members. 

It has been suggested by the lady 
Member who raised this discussion, sup-
ported by several other han. Members, 
that it is a case in which there should be 
an independent Committee presided over 

by either some high court judge or 
some other outstanding public man to go 
into the various citcumstances of the 
case. A case of this nature is concern-
ed with highly technical matters and in 
such matters. it is those people who are 
familiar with the problems, thOSe who 
are ...... 

AN HON. MEMBER: Assisted by 
technicians. 

SHRI SWARAN SINGH: in 
the know of thing.;, who know as to 
what tYPe df prohlem is involved. .  • 
(I nterruption) 

SHRI SAMAR GUHA: In all such 
enquiry committees. they are presided 
over hy judges. 

SHRI RANJEET SINGH: Defence 
is a very technical matter. How is he 
heading it? 

SHRI SWARAN SINGH: 
heading an enquiry. 

am not 

,,) ~ ~~ : iflfr l ~~ ~l  'Jf;m 

~ ::;r::;r) ;f ~ t 'l'l'CI<: 1!. rifq) tr ~~  0161 
fifolH ~ ii~ r i ~ lr ~~r ~ Iflit 
~  i I 
SHRI SWARAN SINGH: In this 

particular case, ten experts belonging to 
different wings, who know their jobs, 
have sat on this enquiry and their report 
is he fore us. I have already given the 
assurance that the recommendations, the 
findings of this Committee, would be 
carefully scrutinised with such further 
technical hias, with such technical know-
ledge as Government can muster. and in 
the light of that. if olDY investigation is 
necc.;sary, any further enqui.-y is neces-
sary, we will certainly undertake it, but 
I cannot see any useful purpose will be 
served by constituting another court df 
enquiry or another enquiry presided 
over by a high court judge to enquire 
into a matter which is essentially techni-
cal and which is a matter of very great 
importance. I would like to assure the 
hon. Member that there is no politics in 
this; prima facie there is no foreign 
hand and it will be a poor approach for 
us if in the case of any tragedy, any di1II-
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[Swaran Singh] 
culty, we start seeing a foreign hand in 
such matters. It was a case in which 
our own experts, our technocrats and 
engineers, our technicians have been 
associated in evolving this prototype. It 
is all our Indian test pilots who have 
been flying all this time. HF-24 is al-
'ready in sq,uadron service and our pilots 
are very happy about its performance. 
(lntemlplion) So, I am opposed to 
holding an enquiry of the type which 
has been suggested by the hon. Member. 

SHRI SAMAR GUHA: Sir, on a 
point of order. Nobody in this House 
used the word 'sabotage' or 'foreign 
hands'. Is it right on the part of the 
Defence Minister to try to introduce 
something new, when he is answering 
the points made by Members in tlris 
House? Is it fair on the part of the 
Minister? 

SHRI SWARAN SINGH: Prlf. 
Samar Guha was not present throuJII-
out; the Chairman would bear me out 
that several hon. Members had mention-
ed this word. (Interruption) 

SHRI BRIJ RAJ SINGH-KOTAH: 
You can go through the records. 

SHRI SWARAN SINGH: We can 
check the record. (Interruption) 

MR. CHAIRMAN: Mrs. Mukerjee, 
did you mention that? 

SHRI SWARAN SINGH: Sir, are we 
to cross-ilxamine here? 

SHRIMATI SHARDA MUKERJEE: 
I said "international pressure tactics." 

I remember my words: international 
pressure tactics. 

LIM 21LSSj70 GIPF. 

SHRI RANJEET SINGH: I did not 
use the word "sabotage". I think that 
the Minister is mixing up the point with 
the enqui'ry on the crash of the Kaahmir 
Princess. 

SHRI SWARAN SINGH: Therefore, 
I would like to say that if there is any 
insinuation or suggestion that there is 
any 'foreign pressure, it is not correct. 
What could be the foreign pressure in a 
matter like this? Which could be the 
foreign agency whic'h could induce us 
to develop this prototype and create a 
situation where one of our test pilots 
flies? I absolutely fail to understand 
what is the relevance of this foreign in-
sinuation or pressure. 

SHRIMATl SHARDA MUKERJEE: 
Kindly read the reports of your own 
Parliamentary Committees-Public Ac-
counts Committee and the Committee 
on Public n rta in~  

SHRI SWARAN SINGH: They arc 
there, hut now we are concerned only 
with the unfortunate incident. We should 
not bring into this debate other general 
wider questions which can be discussed 
separately, about which I can give in-
'formation in greater details, but this 
limited discussion was on a specific issue, 
relating to this unfortunate incident. I 
have already given the information and 
said that an investigating team has gone 
into it and there is nothing further that 
can be done or should be done Bnd no 
useful purpose would be served by ap-
pointing another committee. 

18,11 H ... 

The Lok Sabha then (Idjourned lill 
Eleven of the Clock on Wednesday, May 
13, 1970/Vaisakha 23, 1892 (Saka). 
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